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LOK SABHA DEBATES

LOK SABHA

Friday, August 28, 1970/Bhadra 6
1892 (SAKA).

The Lok Sabha met at Eleven
of the Clock.

[MR. SPEAKER in the Chair]

OBITUARY REFERENCE

MR. SPEAKER Hon. Members, 1
have to inform the House of the sad demise
of Shri K. B. Jivaraj Hegde who passed
away al Mangalore on the 27th August,
1970.

Shri Hegde was a Member of the Cen-
tral Legislat've Assembly during the years
1938 to 1945. He was a champion of the
cause of the agriculturists and took part in
a number of movements and organisations
connected with the agriculturists.

‘We deeply mourn the loss of this friend
and I am sure the House will join me in
conveying our condolences to the bereaved
family.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING ( SHRIMATI INDIRA
GANDHI) : Sir, I associate myself with
the sentiments you have expressed. Shri
Hegde was known for this interest in the
problems of land and those who live on the
land and for his social service. 1 request
you to express our sincer? condolences and
sympathy to the bereaved family.

DR. RAM SUBHAG SINGH (Buxar) :
Sir, I am sorry to hear about the death of

this great friend of the agriculturists, Shri
Hegde, who was a Member of the Central
Legislative Assembly. During the course
of his political activities he led so manmy
movements with a view to improving the
conditions of Indian agricullure and agri-
culturists, We deeply mourn the death of
this friend, and I request you, oo behall of
the Opposition, to convey our fesling of
sorrow and condolences to the members of
the bereaved family.

SHRI RANGA (Srikakulam) : Sir, we
mourn the death of our friend Shri Jivaraj
Hegde. He was specially dear to us and it
was because of the invitation that he sent
out at the initiative taken by him that the
Swatantra party came to be fomded in
Madras on the 4th of June, 1959, He had
been the champion in the cause of agricul-
turists for a number of years, for decades,
and when the move came for imposing one-
sided ceiling on agriculturisis alone, while
leaving all the others with their properties
and their incomes completely free from
ceiling, he raised his powerful voice, orga-
nised a convention here in the city. At
that time, I happened to be on the side of
the Congress, and Mr. Dasappa also was
there, and both of us joined him in lodging
our protest against that discriminatory
move against the peasants. Later om, he
organised the All-India Agriculturist Fede-
ration in co-operation with the late Sardar
Bahadur Lal Singh, and he proved to be
an excellent organiser - as the General
Secretary of that federation. Then he rose
to a very high stature in the Swantantra
party. He was President of our party for
the Madras unit, and he conducted on be-
half of our party our election campaign
during two general elections,

- When again, later on, a move was made
to compulsorily co-operatise agriculture and
thus deprive the peasants of their holdings,
he joined wus in organising a mational
campaign. Afterwards, he was onc of the
champions of the kisans to fight against the
Seventeenth  Constitutional Amendment,
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[Shri Ranga)

with the result that all those whose holdings
were below the ceilings were liberated from
the mischief of that amendment. In these
and various, other ways, he had been
championing the cause of the agriculturists,
He placed his immense resources at the dis-
posal of the peasants and as a result of his
hard and dynamic work over decades, he
fell ill recently and at the end he passed
away.

1 am extremely unhappy over this be-
cause he also happened to be a very good,
dear and loyal personal friend of mine.
‘We all mourn his death,

SHRI LOBO PRABHU (Udipi) : Sir,
I am grateful to you for giving me this
opportunity to express my personal feelings
at the loss of one who was my friend, philo-
sopher and guide. 1 knew him so well that
I feel in a way lost today that he has died,
1 would not say suddealy, but he died before
1 could see him again. Mr. Ranga has
already said much about him and I would
only say this that he was not only concerned
wilh the rights of the peasants, but he was
a peasant himself. He had a farm and I
have no doubt that he gave his life to make
that farm a success. 1 satute him, the
greatest first peasant of India
Mysore.

from

st amaw watw (2faw faeed) ¢
Aeger AEIET, & Wy WO S A AR
@ F1 37 WaAE ¥ grafEd s,
o1 A9 WK @39 & qar FT oA ¥ oS
@ ¥ faag qresgea sy o § Al @i
g wrgm wwar g 5 anq gATd "
g & of@r as ogT T

SHRI S. KANDAPPAN (Moettur) : Sir,
on behalf of the DMK Group in Parliament
1 associate myself with the sentiments
expressed by you, by the Leader of the
House and other opposition leaders and 1
would beg of you to convey our condolences
to the members of the bereaved family,

SHRI YOGENDRA SHARMA (Begu-
sarai) : Sir, I associate myself and my group
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with the sentiments expressed at the sad
demise of Mr, Hegde.

SHRI HEM BARUA (Mangaldai) : Sir,
on behalf of the PSP in Parliament, [
associate myself and my party with the
‘sentiments expressed by vou, by the Leader
of the House and other leaders of the
opposition at the sad demise of this old
friend of ours. I hope, Sir, you will convey
our condolences to the members of the
bereaved family on behalf of our party.

st faaax W (Aged) @ aww
#@=a, ¥ At aF ¥ A woAr qEt
N avw ¥ fFm@ gmer N1 wgEfs
wiqg #tar § WR T ¥ TewEd wwar
gfs ar7 gurdy 3ard 37 & Wi§
daca afeae a% og=r §

SHRI B. K. DASCHOWDHURY (Cooch
Bihar) : Sir, on behalf of my group-UIPG-
1 associale mysell with the sentiments
expressed in this House at the sad demise
of Mr. Hegde.

MR. SPEAKER : The House may kindly
stand in silence for short while to express
its sorrow.

The Members then stood in silence
Jor a short while.

ORAL ANSWERS TO QUESTIONS

Increase in the number of Scientific and
- Technical, Personnel

*661 SHRI R. K. BIRLA : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether he is aware that there isa
heavy increase in the number of scientific
and technical personnel during the last three
years ;

(b) if so, what is the scientific personnel
during the above period ; and

(<) the expected figures the during Fourth
Plan ?

THE MINISTER OF EDUCATION
AND YOUTH SERVYICES (DR. V. K. R. V.
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RAO) : (a) and (b). Yes, Sir. According
to a study conducted by CSIR, the stock of
scientific and tenchmical personal increased
by about 2,76,000 during the period 1967-69.

(c) According to the present growth
rate and physical targets visualised for the
professional categories, the stock is expected
to increase to about 1.52 million or by
593000 by the end of the current Plan
period.

SHRI R. K. BIRLA : Yesterday the
hon. Prime Minister has commended the
contribution of these scientists in the Rajya
Sabha but we know that on the one side
there is a brain drain while, on the other,
these people are unemployed. May I there-

. fore, ask the hon. Minister as to what con-
crete steps he is going to take to see that
this unemployment vanishes from this
country as early as possible, whether this
unemployment of the scientists and the
techmical people is due to the wvery basic
fact that the industrial growth of the country
is moving at a dead slow speed, and in what
direction the Government is going to see
that the industrial growth of the country is
speeded up and this deed slow speed goes
totally ?

DR. V. K. R. V. RAO : The hon, Mem-
ber has asked me a wvery vast kind of
question to which it is not possible for a
Minister, handling the portfolio which I am
handling, to give a satisfactory answer,
(An  Hon. Member Change “the
portfolio) 1 can however assure all the
hon. Members concerned about it that if
I want any change, the proper person whom
I shall approach is the Prime Minister and
not the forum of the House,

SHRI NATH PAI: You have said it
within the hearing of the Prime Minister,

DR. V. K. R. V. RAO : To come back
to the question which has been asked,
as far as the [Education Ministry is
concerned, we have been trying to do our
little bit for the solution of the problem
of unemployment by trying to arrange for
appreoticeship training for new graduvates in
engineering and polytechnic courses. I think
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something like 10,000 to 12,000 persons
have been found apprenticeship training for
a year. It is not a solution of the problem
but is gives them at least some practical
experience which, presumably, would enable
them to be in a better position to get
employment.

Then, a number of other devices have
been taken up by the Central Government,
such as, a more pre-investment survey,
more prepartory work on projects and
also instructions to the nationalised banking
system to be particularly liberal in encourag-
ing professionals to establish small industries
and so on. A number of State Governments
also have take action in this matter and I
believe, in the last year or two something
like 500 or so small industrial establishment
have been brought into existence by pro-
fessional people with the help of State
Governments,

But I will confess that all this is already
not solving the problem in anything like a
significant manner. As the hon. Member
himself has said, the problem of unemploy-
ment is mainly connected with the problem
of economic growth rate and the economic
growth rate in turn is connected, undoubt-
tedly, with the rate of industrial growth.
What should be done for promoting indus-
trial growth is subject which is not really
my function or which would not be appro-
priate for me to make suggestions about
here on the floor of the House. But I
shall certainly convey the suguestions of the
hon. Member to my colleague in charge
of industrial development. v

SHRIR. K. BIRLA: I put a very
specific question and the hon. Minister has
said that he is going to transfer this ques-
tion to his colleague who is the appropriate
minister to reply to that. I am glade that
he will be doing that. All I say is that
the unlimited restrictions and the various
kinds of curbs imposed by the Government
of India, which come in the way of indus-
trial growth of the country, should be a
bit liberal and they should not be only to
follow don'ts, ifs, buts etc., etc.

DR. V.K. R.V. RAO: The hon.
Member has expressed an opinion. I do



7 Qral Answers

not think there is anything for me to ans-
wer on that,

SHRI INDRAJIT GUPTA : I would
fike to know whother it is not Government’s
view that quite 2 large number of these
scientists and technicans could be provided
with employment provided the large-scale
sector of industry, whether it belongs to
Shri Birla or anybody else or to the public
sector, were encouraged and directed by
Government, as far as it is possible, to set
up their own research and development
organisations, on which practically no indus-
try in this country spends any money—even
the Birlas do not.

SHRI R. K. BIRLA : They have,

SHRI INDRAJIT GUPTA : 1If they
set up these organisations, would not be
possible to absorbe quite a large number
of these scientists and technicians ? Has
the Government given any thought to this
matter and what do they propose to do
sbout it 7

DR. V. K. R. V. RAO : 1 believe, it
is Government’s policy to encourage growih
of research and development both in the
public sector and in the private sector. But
as regards giving them directions for the
purpose, 1 do not think any policy decision
has been taken on that,

SHRI INDRAJIT GUFTA : My ques-
tion was whether a large number of these
people could be absorbed in these industries
meant for research and development. What
is the Government doing about it 7

DR. V. K. R.V¥Y. RAO: The hon.
Member is asking me to express an opinion
on & very conjectural thing......

MR. SPEAKER : Shri R. Barva.

SHRI R. BARUA : There is a tremend-
ous gap between the number of scientists
on the one hand and the avenues of emp-
loyment on the other. That is one aspect.
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There is another aspect that there is the
brain-drain and a large number of eminent
scientists are going out of India and having
employment elsewhere. What steps do the
Government propose to take to utilise these
trained scientists bere in India and find out
avenues for them so that these people could
be suitably employed here ?

DR.V.K.R. V. RAO : As far as the
first part of the question is concerned, now,
for some years, the Council of scientific and
Industrial Research maintains a Scientists’
pool. The people who have the requisite
qualificatoins and who have bee abroad and
who are not able to find suitable jobs in
the country are placed on the register and
they are given stipends...

SHRI PILOO MODY : You are giving
them just doles.

DR. V.K. R. V. RAO : Whether it is
a dole or not, it depends on the standard

of life to which the hon. Member is accusto-
med.

As far as the attempt to find employ-
ment is concerned, Dot only we keep
them in the register but these names are
sent to all the prospective employers and
active steps are taken to find employment
for them.

SHRI1 LOBO PRABHU : I am concern-
ned only with the section of the technical
and scientific personnel, that is the engi-
neers; An, estimate bas been made that
at the end of the Eourth Plan, we will have
1 lakh eng:neers who will be surplus. I
would like to koow from the hon. Minis-
ter whether he has explored, alongside
with the External Affairs Ministry, the
possibility of exporting our engineers to
developming countries. This is a practice
which has been common to developed
countries that their youngmen go to other
developing countries. [ would like to knw
why we should confine ourselves only to
scientists whom we are scnding out and why
we should not encourage our engineers to
go to foreign countries in the same way as
our doctors have done.

DR. V.K. R.V. RAO: As faras
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the last part of the the question is concer-
ned, we certainly place no obstacles in the
way of engincers going abroad for employ-
ment, A number of times foreign countries
have used their good offices to get engineers
in their countrics.

Regarding the question of export of
engincers. I think, that is a question which
I' shall pass on to my colleague concerned
who is in charge of import and export.

St am wEwm o & Ay aEA
wign g fe 7@ @ F fed ) qame
QX ¥ 9 F1EFT fOw FwT A giw
# four g1 wifan sdlwm AN famiz &
FIAE Ao  geqm g A oav
oy 717 ¥ IIH I IR A 3T FY 0F
s FET AR F@ I A 7w
ara ag @ & oto Pagqr 37 o7 agi fren
A & @t 9= 59 wF &1 faewg foar
qr f& IFTC §AfATE &1 sqw § e
ge @ gifgsr 40 sfag 7 &3 fear
wran ¥feT anft as Qar adf gar § A

ag wf g g ?

Dr. V.K.R.V. RAO ' Regarding the
first part of the question, as far as the
engineering institutions and their policies
are concerned. we get the projoctions of the
number of engineers who will be required
at the end of every Five Year Plan period
from the Planning Commission. And
all the admissions which have been
made and which have come into existencs
have been as a result of these instructions.
As the hon Member is aware it was more
the demand projections that failod to come
true. The supply projections were more
than fulfilled. The demand projections
were not fulfilled. That is why we sr
baving something like 54,000 engincers un-
employed. The House will be glad to
know that from the last year the rate of in-
crease in this unemployment has come
down and we hope that with this new policy
of encouraging sclf-employment and the
new policy of making credit and other
€acilitios available to engineers to sctup
singly and through co-operatives their owm
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industrial ventures this problem will become
more amenable of solution,

About the question whether we have
not taken any steps to reduce admissions,
we have done it, As a matter of fact ad-
missions have come down by something like
30% than what they were 1wo years age.
The admissions have come down more im
Polytechnics than in the Eogineering Colle-
ges.

fa=t %Y uw &® g fadwt & Ats-
feat & fag s=ima o

*662. =it WEz TAW : §AT QR-
wid 79 37 T4 7O &40 fw:

(%) a1 aTH17 F7 €417 3 A7, 1970
& fergeand’ & wwifld @ gL WY
o fesgr aar @ fv Qaare Tw@aT &
frdaw oy famag f&t am gz gfew
& v g, 9f faedl ) 0w W &
fagg atar 9@t &t a@EIA 1 0F
w1 & fhar qr ot @i ® fadei §
Mefeat fesa@ &1 =249 A 4
®IT

(@) afz gt, at za g9 #Ara= fog
feafa & 3 ?

TE-%1T HAw § v WA (s ow
frna fasf) : (%) faats 6 9, 1970 &
¢fas fggeam # weifaa gg 961 o
UF WATHIT GGETLF 51 F amar o

(=) da&t wifeT §aeq QU QraaT-
T FolET s g, A5 feedll, &
Witz & fasg feais 4 97 1970 wt
qfrg €29, aifeariz &z, & W
zug gfgar & T 420 & wdlT Q%
HINAT T FUAT TGT § | §F  ATHA W
giarar @
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Wt Mg WWR ;. wsAE wgiea, 4
A ¥ gg WAAr & fgay mar wr, ww
s FATfmusdnas w g *
ST 9gar g f5 #ar gfew & w@iw
fd arnfg?afsara @ 59 =
faawg aagg ?

&t 7 fraw faalb: gfew ot @
qAA ¥ A1 FL G Y, wgAS R
@ # ol $g gag ST |

ot Hwg WW : qeq AR, AT
A % gfew v gl U a9, v 5
o Hae ¥ g gw Wt gfew
foeelt § &, ag dmfas a7 § WA &
gwd! § | QR fRes %7 fawga q¢
Q@ wH Froaram, W H 9 AW
® AT fawer @ s @, w4
wwifaw afafafadt # §f ¥ =7 @y §
woag st 420 F St A A= F fod
I & g gug A5t gar g ! H e
wigar g f& Qamz fa2as & g7
g ag ame #q) as fean an, 9@ &
o & daifie g € gfeq sar W<

wHar?

oft v frave el gg oy &
wEg A A @ g, @ ¥ 5§
IR AT § | 99 § wgS 97 F ]
wif sx i fogm faw H o5 aga
ag) gt i #) faa §, faa & ddw
W OREE Y @R

g gwa : faq wwid &
femI® aradr g fFT a2 §, 37 & Tiw

W 9 T § |

st T fram faef @ 39 & T Al
o A qE wNT g €
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ot A gww 9 R @ gt
}osw dagivn

weqw AEET ;s FHET |

o) Wieg NWW . qeAE WA, WW
¥ &9 faq writad $ w0 & go €,
AR A YA

it xm framm fawt @ % oot f3-
w7 foar § & A 1 st W oanw
¥ g A E, AfF wwS At W
el & fy= o fFr i &

it WYEg SWR  FTOE A, WAV
wEieq 98T &1 IR KT avg ¥ ¥F i
w®E frad fedlt # gm wiw fold &
IS FT HAATEAT § 7

st 7 fraa fraf : 59 & @t &
fafeag gt sgrrawan, afew @i
I A AN

SHRI K. LAKKAPPA : Messrs Foreign
Travels and Employment Corporation is a
fictitious firm and a number of branches
are attached to this firm, Recently I
received a telegram from Mysore...

MR.
question 7

SPEAKER : What is your

SHRI K. LAKKAPPA : A supervisor of
Mysore State and his brother-in-law were
offerd atiractive jobs in America and this
company is processing 1his ' application and
has received Rs. 670. They have sent a
telegram to that man in Mysore asking him
further money for processing his application
to get a job for him abroad in America,
After a telephonic talk with this company
1 got theinformation that a senior officer of
the External Affairs Ministry is attached to
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this eompany and he is running it ' and gett-
ing the money from interested applicants
by offering such jobs abroad and cheating
persons in this way. I want to know
whether Government has got any infor-
mation. I want to know whether Govern-
ment are going to investigate thoroughly in
respect of the affairs of Foreign Travels and
Employment Corporation, Connaught
Place, New Delhi.

SHRI RAM NIWAS MIRDHA : About
the officer of the External Affairs Ministry
being associated or not with this firm, if
the hon. Member gives more information
on this, we will be able to investigate into
the matter. As regards the other charge
this company bas has been actually adver-
tising in newspapers that it can secure
jobs through their associated clients in
foreign countries and in some cases they
have charged money. In case any cognisa-
ble offence is committed, the severest action
will be taken.

SHRI N. K. P. SALVE : Recently in
July when I was in the United Kingdom,
it was being stated there in U. K. there are
quite a few travel agent firms indulging in
large-scale smuggling of Indian citizens to
U. K. promising them alluring jobs and
these people are taken there and left high
and dry in that country. So, may I know
from the Governmeat whether they have
received any complaint in this respect from
the U. K. High Commissioner, and if they
have received such a complaint what en-
quiries have been made in this regard ?

SHRI RAM NIWAS MIRDHA : This
does not arise out of the question.

SHRI N. K. P. SALVE: It is stated
here that they used to cheat people by
offering them allurements. 1 want your
ruling, Sir.

SHRI NATH PAI : It is relevant.

SHRI N. K. P. SALVE : Is this not a
relevant supplementary arising out of the
main question ? They are cheating people

by offering them allurements of jobs in
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foreign countrics. 1 don’t want to make
it general; I mentioned, in U. K. this pracs
tice was reported to be on a large scale. So,
I asked : Has he received any complaint 7
You may yourelf decide whether it is
relevant or ndt relevant.
-

SHRI NATH PAI : If this is

relevant what clse is relevant 7

not

SHRI K. LAKKAPPA : This is the
major company, there are several other
companies working under this company
also...

MR. SPEAKER : It should be a ques-
tion. But if the Minister is not in a posi-
tion to answer, I cannot do anything.

SHRI RAM NIWAS MIRDHA : This
does not arise out of the question. In case
he feels that such a communication has beea
received the Ministry of External Affairs
should be addressed in the matter it does
not relate to the Ministry of Home Affairs.

SHRI HEM BARUA. : Has Government's
atiention been drawn (o cerain adveriise-
ments given by a Delhi firm saying ‘Job
Opportunities abroad’ and inviting appli-
cations from A Grade nurses. They were
promising to do all belp and given them P.
form. This is going to be another racket
in girls as it was in the case of nuns. For,
the adverti t is for .

MR. SPEAKER : May 1 request the
hon. Member to stop his interest in nuns
now and come to the main question ?

SHRI HEM BARUA : May [ koow
whether Government are aware of the fact
that this invitation for nurses is a racket
operating in this country, and if so, what
steps Government have taken against this
racket in women particularly ? )

SHRI RAM NIWAS MIRDHA : As
regards the cutting to which the hoa.
Member has referred, I am not aware of it.
But such advertisements are a appeering in the
papers, and Government are kecping a
a watch on them.

SHRI NATH PAI ; You will come to
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koow of it and you will tell us about it after
the London Times or the Sunday Times
publishes about it.

SHRI PILOO MODY : I am glad he is
koeping a closec watch on them. Now, Iam
reassured.

SHRI HEM BARUA : May I place on
the Table of the House the copy of the
advertisemont 7. Here is the advertisement.

SHRI NATH PAI : 1 think we would
agree with your general direction not to be
unduly intarested in nons. But that does
not apply to ladies in general. I am not
getting interested in the nun problem in any
way. But may [ point out that this is
happening that ladies from India and by
taking advantage of our poverty they are
aHured for all kinds of jobs. 1 know that
in some Middle. Eastern countries, Indian
ladiés arc being taken. Is it a fact? Do
they know about it 7  Let the Prime Minis-
ter answer this question, because it is a
question about the honour of the woman-
hood of this couatry. We do not honour
women by simply making one woman a
Prime Minister...

MR, SPEAKER : I would request the
hon. Member to come to the main ques-
tion now.

SHRI NATH PAjp: Shri Hem Barua
has produced a concrete example. But
there is no reply to the question.

SHRI K. LAKKAPPA : The whole
matter has to be investigated.

MR. SPEAKER : The main question
is only a limited one, and it relates to the
pews item published in The Hindustan...

SHRI HEM BARUA : Nurses are
Indians, and here is an Indian firm doing
the: racket.

SHRI NATH PAI : I think the Prime
Minister wants to say someothing.
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MR. SPEAKER : The maia quoeition
is only a limited omne.

SHRI NATH PAI : I think you should
permit the Prime Minister to answer the
question. She got up thrice to catch your
eye. But you are not allowing her. Is it
fair 7

MR. SPEAKER : Catching my eye is
not 5o easy. y

SHRI CHENGALRAYA NAIDU : To
a void cheating of these upemployed men
by these dubious companies, may I know
whether Government will open employment
exchanges to recuit people to get employ-
ment in foreign eountries through our Em-
bassies, technical people and other people
to get employment out side 7

SHRI RAM NIWAS MIRDHA : No
such employment exchanges have been
opened, and | do not think that there is
any desire to do so.

s W A7 FW AHIT N AGH
¢ fr qg wvoft faedt & sz e foat
¥ < AW ¥ qreqE) A S\|r 98
w1 W T A N AR IR IR A
wror ? 9w oAl & fawrs Ot ¥
e A7 WP & A Ia fasfady ¥ o
HATHATT qFT AT §, §4qT I FOWAET 6
oA ¥ wige far § s sy w@i o
fot geel ¥ AleQ Y ©1 @w fow-
w147 74T 91 ?

ot Trw Frarg e @ dtar #Y firder
feqr gg se9 & ¥ s §fve &
waX Fox § f3q § &l 3ad wwr Am
fax & fag @i & 938 war fean
wa A F 9T ¥ o g ¢ TG S
A ot fawraa M § A A wgd §fw
g9 sauT fear qraqle & foq ar amgx
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s & for @t gawt qanE fae aar ar
gL &Y Aed Y fre af | xafeg 9w

ey gl A @ wy qwIw @ wg
s awat e wr g @ s § faons
1 WIRTS & fadrs & awdr § o

Mizo-Sankrak Rald in Tripara

#6613, SHRIMATI SUSEELA GOPA-
LAN Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether the Mizo-Sankrak raid took
place at the Tirthamukh-Nutan Bazar-Jatana-
bari area in the Amarpur Sub-Divijsion of
Tripura State on the Ist July 1970 and, if so,
the details there of;

(b) wheiher Government are aware that
the raiders were in military uniform and
equipped with modern American arms; and

(c) whether Government had got any
prior information about the raid and, if 50,
what precautionary steps had been taken by
Goveroment to protect the people from the
raid 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) to(c). A
statement is laid on the Table of the House.

Statement

On July 2, 1970, Mizo rebels npermns
from East Pakistan ked simult
the Gumti Hydel Project, Tlrthamukh
Mutan Bazar, Jatanbari and Ram Bhadra-
bari, all in Tripura, near the Indo-Pak bor-
der. They killed four persons and injured
seven. The raiders took away property and
cash worth about Rs. 25000/- and caused
damage to the Hydel project and some
private properties. The raiders were attired
in military style and were equipped with
modern weapons, There was no specific
prier information sbout -maid. Security

BHADRA 6, 1892 (SAKA)

Oral Answers 18

arrangements for the Hydel Project and
aloog the border have been strengthened.

SHRIMATI SUSEELA GOPALAN :
This is not the first time that such attacks
are taking place. More than hundred attacks
have taken place before this atfack, Thess
have taken place in spite of the fact that
they had been brought to the notice of
Government. In Ulambhasa, the project
officer was informed previously, At Nutan
Bazar, the local people in their petition to
the SDM, Amarpur, on 25th March, 1970
had asked for protection, but nothing was
done. Not only that the project officers and
other officers were not protected, but places
like the Dampur project area where Govern-
ment spent crores of rupees remain comp-
letety unprotected without armed forces,
wireless party or anything of the kind. Only
a minor CRP force was sent and that too to
suppress a government employeces strike
there. So why were proper steps not taken in
spite of repeated attacks on the 200 mile
long area by Mizos armed with American
arms, raiding villages and traders, Several
times this was intimated. But no proper
steps were taken either by the State Govern-
ment or the Central Government. What pro-
per steps do Government propose to take
now ?

SHRI RAM NIWAS MIRDHA : Thero
was a police party on this dam, but since
the raid was by a very large group of people
who were armed and supported by the E.
Pakistan Rifles, it was not possible for that
small police force to put up any effective
resistance.

As regards prior information to Govern-
ment, I will check up the specific instances
the hon. member has mentioned. But I may
mention that there was no prior information
that an attack of -this npature would take
place. As regards the precautions that have
now been taken, the police force in the area
and the surrounding area has been strength-
ened, more checkposts bav: been posted and
the defence has been strengthened in a con-
siderable way.

SHRIMATI SUSEELA GOPALAN :
There is a report that the Mizos are having
connéctions with the Sankraks in’ that atea
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and that Sankrak Party was organised by
one of the Congress Ministers and they are
collecting money and helping these raiders,
Will he order a high-level inquiry into this
allegation and find out its veracity ?

SHRI RAM NIWAS MIRDHA : It is
true thero has been some collusion between
the Mizos and the Sankrak Party referred
to. But I can say there is no connection
between the Sankrak Party and the Congress
Minister or the Congress as a whole.

SHRI NATH PAI : Does he speak for
both the Congresses 7

SHRI J. M. BISWAS ; How can he say
without holding an inquiry 7 Let him hold
one.

SHRI RAM NIWAS MISRHA : 1 am
speaking on the basis of enquiry made and
information with us,

=t gwew wuf : #@r saA APSA
T & F w4 e 5w aAreAw § taet
arenH fal 4, agh & @ faaqifey
wE &N ATY AT AGH TF I
ng T gAY Tl AT N gER @
THIF A fe I § 97 3 T
A et AR § ! W oedl B wgs
®T @A & grgan o St & om ARy
g 37 N g Al g ¥ ae fad Al
g AT agl & 9 faanift anfead § 3
Sy ¥ T @) $7 g A @y, |\
T @l 4id FLER A A § § 7

sit 7w frnw fat : gast w3 &
foq ot safeq & & ¥ g gfaad &
a9 ¥ alt 3a% OF, ar §* fA3eq
fwar, frz oifseam uEwE Il w7
g @1 A ey gfguk s &R
Mgt saré a1 Nfagt oz & 0F faa
g nir AW w1 nadfes fear sk
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fo atfew =% wg 1 gmit ggt @ gfw-
T /Y ®1 A AR I5AT Wifw ITH
ore I ¥ AR gy aw, fodt A
Q¥ agddn PeraR s

DR. RAM SUBHAG SINGH : Has the
Government of Tripura intimated Govern-
ment about such frequent raids on border
villages ? Is it also true that quite a good
number of people have vacated these villages
and even revenue collection has been
stopped ? If so, what measures do Govern-
ment contemplate to strengthen the border
area apart from strengthening police check-
posts because, as the Minister has stated,
they do not come after prior intimation ?
How can there be any raid after prior
intimation 7

SHRI RAM NIWAS MIRDHA : An
hon. Membcr asked whether the Govern-
ment bad prrior information. To that I
replied that we had no prior information or
intimation that this raid was going to take

place. That was in reply to a specific
question. It was not something that [ said
on my own.

As regards present arrangement, I have
said that the forces have been strengthened,
and every effort is being made to see that
this type of thing does not occur.

About revenue collection etc., I wili
check up.

SHRI RANGA : In view of the serious-
ness of this situation and the strategic
importance of this area, would Government
be good enough to send these questions and
answers to the Governments of Tripura and
Assam and request the Chief Ministers to
enquire into the matter and advise them
what further steps might be taken by them
or would be taken by the Government of
India 7

SHRL RAM NIWAS MIRDHA : The
Government is in constant touch with the
Assam Government, the Tripura Govern-
ments and all the Governments
on the border areas. We shall con-
vey the feelings of tee hon. Member and
the House that more rigorous ecfforts for
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defence should be made.

qrzagerwl § vy WAl & miva ey
W & faug faesit soovee w1
fadg
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w e......

MR. SPEAKER : You are asking a
specific question.

ot TATEATT WER : qsqw  wgay,
#IT ITT F AR AQhaw W AT wer w1
WEAF AR QT ag due k...

W Aglay : Sfe ¥ Fac g g
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sy wged - faedl Qefufagwr
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SHRI SONAVANE ; I should like to
know whether all references in the Puranas,
Smritis and Vedas would be considered for
removal when they refer to the humilation
of the women and the Scheduled Castes ?
Will the Government consider it ?

SHRI KANWAR LAL GUPTA : It is
not so. MNowhere in the Vedas have the
women and the Scheduled Castes been humi-
laited. 1t is absoluie non-sense 10 say $O.

azi it 581 o @1 @@ Al g fEEY
F4ft 37 % Jages FreT ¥ faSE
T AET S TG Y | A I

SHRI CHANDRA JEET YADAYVY : On
a point of order. When a Member is ask-
ing a particular question, has any other hon.
Member got a right to say that this is non-
sense 7

ot gag W g @ ag ¥ 9
Y. geem 39 a1 QU anfe & @ &
TR THL T FKAT § | 48 AGAET A7
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feddidisgitmfeargmd ? 32
®IF G617 FT& T@wI7 |

SHRI SONAYANE : Why are you
afraid ? There are several references. Let
the Government see to them.

SEVERAL HON. MEMBERS rose—

SHRI SONAVANE ; Why do they
object 7 There are several refernces and
we want the Government to sec to it and
find out the facts. (Interruption)

SEVERAL HON. MEMBERS rose—

MR. SPEAKER : Please sit down.

gmidssm @ gmmg 19
TTGFTWAE | QA Q1T ™A B

st SN wwTH At © 3w 4g Wi
& 7 mar ¥ (=@aam)

sigacoad qa: 3 & ay #
WL gl TG FG TATT A I9 # q2iE
agl fem 913m | 7z @A FE F W@
) 78 UF WA A1AT A § dFA #
i IFIT WA

MR. SPEAKER : I had not declared it
as an irrelevant question, and you are fighting
over it. What for is that ? I am passing
on to the next question.

Overbridge under construction at Patel
Road, New Delhi

*571. SHRI HIMATSINGKA : Wil
the Minister of SHIPPING AND TRANS-
PORT be pleasad to state :

(a) the target date for the completion
of the over-bridge under construction at
Patel Road near the Delhi Milk Scheme,
Patel Nagar, New Delhi and when its cons-
truction work was started;
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(b) whether the construction work is
behind the schedule and, if so, the reasons
therefor;

() when the bridge is now likely to
be completed and opened for traffic; and

(d) the total
bridge ?

estimated cost of the

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH) : (a) to (d).
While the Northeren Railway is construc-
ting the overbridge portion, the approaches
are being constructed by the Municipal Cor-
poration of Delhi. The work on the pro-
ject was started on [10th JYanuary 1969.
Inspite of the difficulties experienced during
the execution in regard to procuring the
steel of appropriate specification for manu-
facturing bearings, and other materials,
shifting of service lines and land acquisi-
tion, steady progress has been maintained
and it is expected that the project would be
completed by 9th January 1971 according
to the schedule. The total anticipated cost
of the project is Rs. 82,00 lakhs, inclusive
of the share of the Railways.

SHRI BAL RAJ MADHOK : 1 am
happy to know that you have fixed a dead-
line and I hope you will keep to that
dead-line and complete the bridge. But
may I know whether an over-bridge on the
same road in Naraina is under construction
for the last two years, and though it is
almost complete, still, it not being opene ]
to traffic ? May I know also whether the
other overbridges along Patel Road will also
be completed within the scheduled time so
that the traffic trouble in Delhi may be
cased ?

SHRI IQBAL SINGH : All these bridges
are mostly of the Delhi Administration or
Delhi Municipal Corporation. These ques-
tions relating to bridges come to us only for
technical approval and we as the
Ministry giving technical guidance ask them
to exprdite the matter. We have asked
them that all other bridges which are under
constrnction should also be completed in
time, but they have got their own difficulties
This question may be put especially to the
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Delhi Municipal Corporation or the Delhi
Administration.

Taking over of Work from Civil Aviation
Department by Internatiomal Airport
Authority

*672. SHRI INDRAJIT GUPTA : Will
the Minister of TOURISM AND CIVIL

- AVIATION be pleased to state :

(a) whether only a small portion of the
work of Civil Aviation Depatment will be
taken over by the proposed International
Airport Authority ;

(b) whether the technical experts and
a member of the Tata Committee, represent-
ing the -Ministry of Finance, have axised
against the proposal in it present form ;
and

(¢) if so, the reason for taking the
decision to set up thée Authority in its
present form ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI) :
(a) The development, control and manage-
ment of the four international airports at
Bembay, Calcutta, Delhi and Madras are
intended to be entrusted to the proposed
International Airports Authority of India.
The regulatory functions comprising air
traffic control, aeronautical communica'ion
and navigation services will remain with the
Civil Aviation Department.

(b) and (c). No, Sir. The Finance
Ministry representative on the International
Airports Committee indicated his preference
for a Board as against the Committee's
recommendation to establish an Authority
under the Companies Act. After considering
all aspects. - Government have decided to
establish an Authority, which will be a
public sector corportion, under an Act of
Parliament.

SHRI INDRAJIT GUPTA: May I
know whether in other countries where there
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are these major international airports there
is any such division of functions between
the international airport authority and the
relevant department of the Government,
or, whether the matter is left compleiely
to an independent authority in charge of the
airport to look after all the functions con-
cerned ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
‘The international practice is, there are seve-
ral countries such as the United Kingdom,
France, Netherlands and even Japan, where
they have set up separate bodies to look
into the administration of airports. The
reason why air communication and mnavi-
gational control is left to the DGCA is,
apart from these four airports, there
are aboat 9) other airports in lndia
and they are all linked together by a com-
munication network. It is therefore not
possible to remove these four from that.
Therefore, we have decided to leave these
activities to the department. The rest of
the activities will be undertaken by this
authority.

SHRI INDRAJIT GUPTA: What is
likely to be the pature of the com-
position of this authority, its powers and
functions ?

DR. KARAN SINGH : 1 had hoped to be
able -to come before this House with the
Bill in this session itselfe, but it has not
been possible to do so. The Bill will
come before Parliament in the winter ses-
sion. In that Bill. all the details about
the composition, function, etc. will be in-
corporated and there will be opporiunity
for everybody to express his opinion.

SHRI NATH PAIl : Is the innovation
of this new body just to achieve an ad-
ministrative objective or will it improve the
working of our miserable airports ? 1
know the minister has been struggling
gallantly to do something, but those of us
who use the airports find that the services
are deteriorating, It is alleged that the
lndian international airports are not yet
ready with the ground work for the landing
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af Jumbo jets. An authority recently rovea-
led that their functional efficicncy is at the
level of Dakota planes. which are the
world’s last living elephants slowly withdra-
wing from the scene. May I know whether
this authority basically will be concerned
with improving the effliciency of the airports
or it is just one of the many innumerable
administrative innovations in which we are
perendially engaged ?

DR. KARAN SINGH : The intention
of setting up the authority is to ensure
that our international airports in fact func-
tion upto the highest international standards.
My hon, friend said that our airports are
functioning at a very low efficiency. I
think it is not correct, In fact, we are
making rapid preparations for the Jumbo
age. 1 agree that the airports are not fully
ready forit. Mo airport in the world is
ready in fact for the Jumbos,

SHRI NATH PAL: I would not like
to appear denigrating the efficiency of the
the coutry where it exists. But 1 cannot
invent one where none exists, To get your
luggage cleared at the Palam airport when

you come from Bombay it takes 65
minutes.
SHRI PILOO MODY : If you are

lucky.

SHRI NATH PAI: Yes. But in any
international airport, in less than five
mioutes your luggage is cleared. To say
that our airports compare favourably is
gross indulgence in self-deception.

DR. KARAN SINGH : 1 did not say
that our airports compare favourably with
the best in the world. 1 sa:d, we are pre-
paring very hard. I agree there are siill
deficiencies and shortcomings, but we are
doing whatever wo can. (Interrurptions).

Why don’t you lift your luggage, your-
self, Mr. Mody ? It would be a good
exercise ! (Interruptions).

SHRI PILOO MODY : Why does not
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the minister wait for his luggage_to be clear-
ed ? He drives awry in a big car and some
flunkey brings his luggage an hour later. If
be waits at the airport to get his luggage
cleared- he will know something about
bow it is operating. (Interruptions).

SHRI S. M. BANERJEE : The minis-
ter said that there are 90 airports and
there is a scheme for doing something
good in these airports. Unfortunately there
is something called an airport. in Kanpur
also, but it does not look like an airport.
There is ocither any air nor any port. |It is
a shame oo us. I want to know whether
this will be also included for renovation.

MR. SPEAKER :
come in here 7

How does Kanpur

SHRI S. M. BANERJEE : It is going
to be an international airport sometime.

MR. SPEAKER : Question Hour over.

SHORT NOTICE QUESTION
swwat § swfas afemd stafret

+
S.N. Q. 9 =it W s amal
sﬁmgg;
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a% ;
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HIHTT §T AT $THATE WLF w1 Fa=i
?; @R

(w) afg wrf adf, ot ga® =
s §?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING; AND IN THE DEP-
ARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) to (d). A state-
ment is laid on the Table of the House,

Statement

SUPER POWER TRANSMITTER
IN CALCUTTA

A super power medium wave transmitter
has been set up in Calcutta for strengthening
our external services to certain conntries in
South East Asia, and China and Tibet.
The service area of this transmitter will
extend to about 2,000 km at night and 400
to 500 km during day time. Its actual per-
formance conforms to these technical
expectations, There is no defect in it,
and it is-not correct to say that its actual
performance has fallen short of expecta-
tions.

2, There is no proposal to increase
its transmission capacity.

3. The reach of medium-wave trans-
mitters during day time when the propaga-
tion is by ground-wave, is limitted. Coun-
tries which are out side the effective reach
of this transmitter are served bv short-
wave transmitters from which external
services are broadeast,

4. Optimum use of this transmitter
will be made by using it for those services
which are directed to areas within its service
zone and where listening time is favourable,

=t WIW Y @i sEeaT § w9
) TadT ¥ arr €7 1962 & N gad



33 Oral Answers

¥ 9mra giafae eqifys feqr mar ar
WNragg@Ider ¥ fFar mar ar f5
gfag ofrr % aa¥ & waad & =
gAER 9T faure garfa g § Iaw
A AT AR ATFA gA FAT Y agl
grafaze carfea gar § a3 e & 3aw
350 frsileT a® & gar o1 §war §
e ufy § @ IFY gwrT gw 9@
g & & 91 v faw ofgar &
WFgaU A ay &1 @ w0 A
qz 3w g am ¢ | faw goa gg &
g gaAr 91 @ §AT FEFEET W
fafarze sitaat $far A€t o | 9@ |7
fadmwid g ez O @t 5 7o giw-
faze 1 omg g 9@y ghafaex #t
qAz AE AT W1 grAAT ewfaT w@r
sar fgawt War AT 97 At gfmar
& 24 ¥ aware wife gy ST R
# g wgar g 5 g7 ghafwer w1
eoifor w74 w1 ) faota foar war #ar
g% 71y w1 Qfsfers. FO 7 @
51 otz falig arg oY faq &1 & &
fadrgsi €1 U F) IYAT FE F ASW
73 af AT 9 gr§ AT FiElaeT
wqfaa fear ?

w giafwet #1 A FWT F WY
AT Fq7 FIE T AH B MEE €
gowT ¥ fast Ot fF @ glafaet &
Zi7 ey fez ofuar & 34 & §AAN
wifz gF A1 @SN AR AT A MEA 7
gt ar gy gf AT amT AR g€ A1 S
sqeqr ¥ Fur ¥ gau giEfAed
FAGH s AY FH @ 0E § IAW U
Far?

SHRI 1. K. GUIJRAL : For external
broadcasting we have to have a double-
progned policy, both for the medium wave
as well as for the short wave. Some areas

* can be effectively covered by :hr.‘ medium
wave and we are installing two high-power
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medium wave transmitters—one at Calcutta
which has come up an another will come
up in Rajkot—so that we are able to cover
some areas of population which have cheaper
transistors available, But that does not
mean that we are not paying attention to the
short wave. At the moment we have approxi-
mately six short wave transmilters working
from Delhi. Another two are coming up in
Aligarh and in the course of the Fourth
Plan we are planning to put up another
two, in addition to those two, in Aligarh.
The idea is to have ultimately a battery
of short wave as well as medium wave
transmit:ers so that we are able to cover
all the areas as widely as we possibly can.

As to whether the performance of the
transmitter has come up to the guarantee
or not, there is no technical defect in the
transmitter and, therefore, the question of
any defect does not arise.

& il wwiw @it : TS qwe
f&ar av sawr sov aE AT &1 1962
& 1A gad ¥ qrw 7y gafmer @
gfez & sarar v o fF wer & faE
AT FAraATT arIy w ofgar & RO
o1 8% | P10 g9 ZAMAEIT A Iq ITE
#Y qu fear & a1 7Y fraT @ & AR
adY fem Y 9 feg w7 § gaa gfF
FEMRE?

st gow, YATIs gl A & @AW
R gHma iR g r & fedr &
919 7 F ifgw sET—

&t 3w qer @it ;- fadawi ¥ UF
&t 41 ar afY fs wiE &= giafrey wamEr
&% @1 A A T T @G & I AF
g g ?

&Y ¥o Fo YU : qg WA ALY §
fis wrar wifsan a7 qoEr W@ AT WE
i3 oA sg g ag § e AT
we e, Wfemw dg o @ R A
Y awrgr . w¥T AEF @wE ax g
gardy aifad ag & FF & 1 oAetw



35 Oral Answers

fear 9T | WY wEGT SAET g R
agt S mE AT F1 TEAWS FIQ § A
agt wrae F7 A0 § AR e WfEE
B § agt Mfzam ya &1 @ws FQ
&

qeny AW : M @Y gEL AN A
9% w¥ 1 a7y g qar 2 5 wrew &
ofgar & gar v asar § v 7@ 7

SHRI 1. K. GUJRAL : The short wave
transmitters are heard in almost every part
of South-East Asia and also m Western Asia
and in African countries, The medium wave
transmittcr, at the moment, also covers a
good part of South East Asia, particularly,
at night and, in the day time also, a part of
the neighbouring countries is covered. We
are using it for that purpose.

ot &tw gww et grd g giw-
fazz & famr % ot gar sty @ are ufa
§ +ft 55 ang ¥ foq g wan g | Ffew
feafrag & fs v d o1 a3z a0 ar
wiF W T wAT AW gwr gtafaag
sAFNW AT T qaa s fgam &
i F 997 & w7 wfa ¥ A arg
TAAT OF AW T+ g gAY 1 wHA FafE
T ¥ & S1§ AT 197 10 | ¥ A
woq 7 & fs a3 @1f  o1qz grafwex
Fgru agi fa7 § &Y M€ @arare gAar
AT WS A T & G A giElAes
fowr w1g 3 IFC @) wEifs &€ gma
woy agf wgar g 7

oft go Ho FATH : WEF F AT
s S e AF N Haxw § 1w
L QX FT g6 Afeaw J7 oF
Ty 9w & foq @ia g A1 saF feu
gaF A fear amar @1 @Ay 90
¥ fog e 37 gigfwer s @ &
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gus foq st ard a7 giwfe em @
g

SHRI SAMAR GUHA : Sir, I do not
know whether this Rs, 3 crore Soviet trans-
mitter of 1000 KW has been built for giving
broadcasts to people who are asleep in South
East Asia. The time zone difference between
the IST and most of the South East Asian
countries is 1 to 3 hours. The time of broad-
casting is 8.30 P M. and 9.30 P. M. at night.
That means, the people either in Thailand or
in Vietnam or in Indonesia will be asleep at
that time...

SHRI LOBO PRABHU

i They sleep
very late,

SHRI SAMAR GUHA : Aldous Huxley
would have been happy to know, as he visua-
lised in his book entitled ‘“The Brave New
World”, that a machine could be devised
that a person will listen when asleep. ’

May I know whether it is a fact that in
view Of the timing of the broadcast at 8.30
P. M. and 9.30 P. M. frpm Calcutta trans-
mitter, it will not be heard by the people in
South East Asia as the people will be aslecp
at that time ? Secondly, may I know wheth-
er it is a fact that against the opinion of the
experts, this medium wave transmitter was
set up ? Lastly, I want to know whether the
Government made an assessment from our
Embassies in South FEast Asian countries
about the number of people, or at least an
average nnmber of people, who hear the
Indian news service and also their reaction
1o that.

SHRII. K. GUJRAL : I may tell my
hon. friend that there was no technical
advice against this. He will recall that al-
though I was not in the Government, at that
time even the Voice of America transmitter
was of the same size and same dimention at
the same location.,

So it isnot a question whether it is
American or Russian. Both are projected on
the same. (Interruptions).
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MR, SPEAKER : My dear Professor is
a scientist also.

SHRI L K. GUIRAL : I am trying to

clarify the science of electromics.

SHRI NATH PAI : The Minister is not
a:scientist. He is a politician, that too a
partisan politician.

SHRI 1. K. GUJRAL : The second
thing 1 am trying to say is : the people in
South East Asia are not listening to medium
wave only. Our short wave transmilters are
there. One the medium ware we are trying
to give programmes which suit their timing.
We are trying to do our bit in a good way.

SHRI N. K. P. SALVE : Even in mat-
ters of transmitters he is wusing his usual
philosophy. The one he uses in the day
time he does not use in the night time.
May 1 koow from the hon. Minister since
our communications with the South East
Asian countries are of very great impor-
tance, how is it that he is not able to have
a transmitter which will be able to cater ir-
respective of the fact whether we broadcast
during day time or night time 7

SHRI L K. GUJRAL : Just now we
have got six short wave transmitters. By the
end of Fourth Plan two more will be set up
at Aligarh. By the end of the Fifth Plan we
will put up six short wave transmitters in
Aligarh Plus six that are already function-
ing. With this batch of 12 we hope to be
able to meot the challenge.

MR. SPEAKER : Mr. Hukam Chand
Kachwai. He is the long range transmiuter
of Jan Sangh.

W gwR ooT ST T g GG R
fs frg awg stadt gfewr aidt gaar
sz smr W of, 9§ gAy 7y wiE-
it grafwzex ogi @w@T M@ 91, 9@
wwy @ Hat ¥ S gur a1 A AW
wt ) g7 F@ F oy T s gie-
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fazex anar 7q1 a1 ? 9@ s ¥ O @F
W d, A A @ a1 Ky
w1 WA  f5 sw wuT W qu'y
fed s & daw ¥ axe ¥ ow A -t
FIFIE F 1

SHRI I. K. GUJRAL : One thing I
must clarify. The transmitter has been instal-
led now. It was not installed then.

St g¥W T AW : FUI, dHET,
Iggag ga1 971 | fadmet & gz @
fs ug zrefazex A& 3@ 3, ofe
A ghgu aie) Tt oF 5 g 7@t
AT 7 |

Wt o Fo quas : A Tfau
wiedt s [zt oY AT I A W
% ga du &1 qwwfen woga Q@
R gt wx Fiafaeze oy wid | W
7% oF R fedlmi #1 ziwfrex
am? w1 sa@ fear Tar) awE aw
safest § o @& ga fearae &1 giw-
faget = ) a wE Y @ EF AR
g7 ¥ gfrar & qwiw gewl ¥ CAwAd
# | g9 FY 39 WF 9T AR A a9 §
AR F1 g fer o

% TRATT aTE T S gt

s g0 §o YATH : AT | TATHE
g ar

sit g w woEw : fawwl & vy
qrfe ag Sis A 1

avas WERW : WA a5 &
frawedt ghafnze & § a1 st s
i F 39 ¥ gra AeF {7



39  Written Answers

ot geR w7 wgud : N

SHRI LOBO PRABHU : I would like
to know whether there is any country out-
side Russia where transmitters of this cost
of Rs. 3 crores work only at night. When
you spend Rs. 3 crores on a transmitter, is
it only to work at night ?

SHRI I. K. GUJRAL : My hon. friend
is a highly rechnical person but his techni-
cal knowledge is perhape beyond him. This
transmitter also like him works day and

night.

SHRI S. KANDAPPAN : 1 would like
to know whether from this transmitting
station they are transmitting programmes
in Sinhalese and Malay languages particu-
larly. Secondly, I would like to know in
regard to these programmes, what is the
machinery with which they are assisted to
cater to the needs of those listeners abroad,
particularly in South-East Asia.

SHRI I. K. GUJRAL : We have a
separate department in the All India Radio
which is the External Services Department
and at the moment we are transmitting in
19 languages of the world and to all the

areas in which we are interested,  Certainly
we are transmitting in Malayalam...
SHRI 5. KANDAPPAN : Malay

language; it is the predomiment language
of Malaysia and Indonesia.

SHRI I, K. GUJRAL : We are also
transmitting in Tamil as well as in the local
language there.

WRITTEN ANSWERS TO QUESTIONS

Ordinance to Regulate Management
of Gurdwaras in Delhi

*664, SHRI BENI SHANKER
SHARMA : Will the Minister of HOME
AFFAIRS be plased to state :

(a) whether a demand has been made
that Government should pass an Ordinance
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to regulate the management of Gurdwaras
in Delhi on the lines of the Act existing in
Punjab; and

(b) if so, the reactlon of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) No such demand has
been received.

(b) Does not arise,

Hoisting of Red Flags on Government

Offices by Naxalites in Calcutta

*665. SHRI MAYAVAN : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether red flags were found flying
on a number of Government offices in the
port area in Calcutta on  29th July, 1970;
and

(b) whether any arrest was made by the
Police and, if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCLENTIFIC
AND INDUSTRIAL RESEARCH (SHRI K,
C. PANT) : (a) and (b). According to in-
formation available, red flags were found
hoisted on some buildings in the Port area
of Calcutta on July 29. 1970 and the flags
were got removed by the police. No.
arrests have so far been reported in this
connection.

Police Force for Looking After
Towrists

*666. SHRI S, K. TAPURIAH : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to refer to the reply
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given to Unstarred Question No. 5919 on
the 10th April, 1970 and state whether the
Special Police for the purpose of looking
after the tourists has since started function-
ing and whether it is adequate to meet
the rush of tourists 7

THE MINISTER OF TOURISM AND
CLVIL AVIATION (DR. KARAN SINGH) :
Pending creation of a Tourist Police force,
a beginning has been made with the
posting by the Delhi Police of a unit of
one A t Sub I r and 4 cons-
tables to patrol six key points in Delhi
frequented by tourists. The implementation
of the full scheme is being processed.

Provision of Fire Crash Tenders at
Airports

*667. SHRI VIRENDRA  KUMAR
SHAH :
SHRI ISHAQ SAMBHALI :

SHRI BABURAO PATEL :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether there is a lack of essential
safety equipment such as fire crash tenders
in several airport in the country;

(b) whether a request from the Director-
General of Civil Aviation for fire crash
tenders has not been conceded by Govern-
ment for over two years now; and

(c) whether as a result of the above,
aircraft often have to overfly at least 40 of
the 90 airports in the ecountry, especially in
the North-East ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (c). While it is necessary
to strengthen the arrangements at many of
the acrodromes under the control of the
Civil Aviation Department, Indian Airlines
feel that there is a definite inadequacy at
only four aerodromes to which they operate.
Action has been taken to  purchase
additional equipment and also to encourage
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its development and manufacture within the
country, Indian Airlines have reported 97%
regularity in their operations during the last
year.

(b) No. Sir. Proposals for the purchase
of crash fire tenders and for indigenous
development and manufacture are being
processed in consultation with the other
authorities concerned.

Swich over to Regional
Medium by Universities

*668. SHRI SHRI CHAND GOYAL :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether a number of Universities
have desired to switch over to regional
languages medium;

(b) whether they are facing the problem
of getting scientific and technical books of
the required standard; and

(c) if so, the arrangements, if any, made
by Government fo accelerate the process of
production of books ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K, R.
¥. RAO) : (a) Yes Sir.

(b) and (c). The Government of India
is operating a scheme under which financial
assistance to the extent of Rs. one crore
will be given to each State Government
having universities in their jurisdiction other
than the States of Jammu and Kashmir,
Magaland and Union Territories for produc-
tion of university level books in the regional
languages. Such financial assistanbe will
be given during the fourth Five Year Plan
period. The States concerned have set up
book production Boards/Committees which
have started functioning. Many Boards/
Committees have already assigned trans-
lation of university level books from English
to regional languages or for writing original
books.

2, To supplement the above effort,
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Governmeant of India in cooperation with
the. Universty Grants Commission is
opesating another scheme under which
Universtity Grants Commission will be
enabled to offer 100 Fellowships each year
10 outstanding students in science, hu-
manities and social science subjects after
their Master's Degree to work under a  dis-
tinguished teacher for the purpose of writing
quality books or for translating standard
works at the university level.

3. Government is also operating an-
other scheme known as the Core Book Prog-
ramme for translation of siandard books in
Indian languages or for writing original
books by eminent authors for use by tha
students at the university level. ln the choice
of writing original books or transiation of
standard works, the subject of the book will
be se sclected that geperally speaking all
universities will aceept them as textbook or
reference literature and they will remain
effective for a period of at least five to ten
years.

Imprevemest of Canal passing throogh
Coastal Districts of West Besgal
and Orissa

- *670. SHRI 5. KUNDU : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state ;

(a) whether the Committee constituted
to report on the improvement of Canal
system in India has submitted its report;

(b) whether it has taken into consi-
deration the improvement of coastal canal
passing through the coastal Districts of
West Bengal and Orissa;

(c) if so, the details thereof; and

(d) whether Government have decided
to make this canal nevigable all round the
year and improve it ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH) :
(a). The Inland Water Transport Committee
set up by the Government of India to go
intc the question of improvement of inland
water transport, including canals, in the
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country as a whole, has not yet' submitted:
its final report,

(b) to (d). Do not arise.

Permission to Jamair Airlines to
Operate between Madras and
Port Blair

*673. SHRI C., JANARDHANAN :
Will the Mipister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether the Jamair Airlines has been
allowed to operate a flight between Madras
and Port Blair; and

(b) il so, the reason why the Indian
Airlines could not operate its flight on this
route ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) ;
(a) Yes, Sir. Jamair have been permitted
to operate on this route, on a mon-scheduled
basis.

(b) Caravelles cannot land at Port Blair
and Indian Airlines do not have other types
of aircraft suitable for this sector, Indian
Airlines, however, operate Viscount services
between Calcutta and Port Blair via
Rangoon.

Persons deceived of money paid
for Bharat Darshan Train

*574. SHRI KANWAR LAL GUPTA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether thousands of persons were
deceived by some persoas in Delhi, who
collected about Rs, 3 lakhs for the Bharat
Darshan train; and

(b) whether any report was lodged with
Police and, if so, the action taken by the
Police against the alleged gulprits ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS: AND SCIENTIFIC
AND - INDUSTRIAL RESBEARCH (SHRI
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K. C. PANT) : (a) and (b). According to
the report of the Delhi Police, 90 persons
have so far complained that they had been
deceived by two person in Delhi who collec-
ted approximately Rs. 40,000/- for Bharat
Darshan Train journey to various places in
the country. A case under sections 420/406
IPC has been registered against two persons
at Police Station Railway, Delhi. The
accused, who were arrested on 3rd August
1970, have since been released on bail under
order of the Court. The case is under
investigation.

Imm igration OfTicers-Indulging in
Undersirable Activities at
Palam Airport

*675. SHRI MANIBHAI J. PATEL :
SHRI SHIV KUMAR

SHASTRI :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government are aware that
some immigration Officers remove stamps
of Rs. 15/- affixed on the tickets of the
persons going abroad from Palam airport
and sell them to the airlines;

(b) if so, since when such activities have
been going on at the airport;

(c) the estimated loss sustained by
Government by such fraudulent aotivities of
the immigration Officers; and

(d) the action Gowernment propose to
take to make the sysitem foolproof ?

THE MINISTER OF TOURISM .AND
CIVIL AVIATION (DR. KARAN SINGH) :
() to (d). A news item regarding this
appeared in the “[ndian Express™ of 30ih
July, 1970. The matter has been referred
to the concerned quarters and remedial
measures a% may be found mecessary will be
taken.

wrdlig dr wfedd (§fem et

oge) site W Amifee faaca
(wefemT wrw gfvean) # =
aq ¥ wufea el § w7

*676 =t wrea fag Wvgw o A
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farent wat aavs & 6+t a8 WA @ g
i fF ¢

() 7 1965 ¥ wwdm d@aw
afest (zfegm IRt ogaw) § wa

4 w1 &A%% 3268081 fesnfre feear

TaT & WY 1965 & wra ¥ Mifes
faaanr (maifeqz srw gfear) & wrwiig
9 Tsal &1 §A6S 3,267,500 feariizt
feevar mar § ;

(=) afk gi, at 9% 21 gFR@T §
FIRATT g9 o1 &A5s Ty ey framy
FHTHICONE; AR

() @ I HawR A ar FHEAE
wrg?

foverr oy g AT AT W T
gAY (et wew T5) ¢ (%) ot g1

(=) fatvmar v sTw § 5 wmaa
MNnfas fag § A 18 qived W
gt arfawy, 1963 ¥ fody artwe) 9T anen-
fra &, o fw az § wim gaF  arfa,
1965 # dsifaa < fag mg ¥ 1

(m) feawaw, 1965 § wTL@ AIHIX
Femamm d aRgara st T
wfasg ¥ Fam whmvss gfagmg &
geq ¥y aifegsts d@rsy @ra f&y
T wiwE @ @ AT wEreA ¥ fay
a3 =ifgy | aggET 47 dad wisg
s sFfas e qdE ¥ MA@
writfers faaeor & wsara 1 & gD
& a7 1968 ¥ wwifaa fwar 7q71 91, I8
%7 32,68,090 7wt feanier fram
¥ 1 TEY W §) FrEard g wafes
faqu & waw @ ¥ (AJFW ¥ §aAW
# @t af oY, ofF s gY@ R
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Block Grants to Universities for
Improving Higher Education

*677. SHRI RABI RAY : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether the University Grants Co-
mmission gives block grants to the Univer-
sities to improve highcr education in the
country; and

(b) if so, the quantum of financial assis-
tance given by the University Grants Com-
mission to the different Universities in the
country during the last three years and the
criteria laid down by the U. G, C. for this
purpose ?

THE MINISTER OF EDUCATION
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AND YOUTH SERVICES (DR. V. K. R,
V.RAO) : (a) Block granis for meeting
expenditure on maintence are given by the
University Grants Commission to Central
Universities only.

(b) A statement indicaling the block grants
paid to the four Central Universities, namely,
Aligarh Muslim University, Banaras Hindu
University, Delhi University and Vishva
Bharati University during the last three
years is laid on the Table of the Sabha.

‘The block grants to Central Universities
are determined annually after examining
their budget estimates and taking into
account the normal increase in expenditure
as well as their additional requirements for
maintenance.

Statement
Block grants paid to the Central Universities during 1967-68 1o 1969-70

S. No. Name of the 1967-68 1968-69 1969-70 Total
University
Rs. Rs. Rs. Rs.
1. Aligarh Muslim 1,73,03,122.24 1,84,00,000 00 1,97,50,000.00 5,54,53,122.24
University
2.  Banaras Hindu 2,20,06,263.78  2,35,69,000.00 2,59,75,000.00 7,15.50,263.78
University
3. Delhi University 1,03,90,453.11 1,12,85,884.25 1,20,00,000.00 3,36,76,337.36
4. Visva-Bharati 48,00,000.00 512,9,000.00 54,00,000.00 1,53,29,000.00

Total

5,44,99.839 13 5,83 83,884.25

6,31,25,000.00 17,60,08,723.38

Note ! Graats 1o Jawaharlal N:zhru

University (the fifth Central University ) are

being paid by the University Grants Commission with effect from 1970-71,

Renewal of Demands for Statehood for
Delhi and Manipur

*678. SHR1 SRADHAKAR SUPAKAR :

Will the Minister of HOME AFFAIRS be

pléased 1o state :

(a) whether after the declaration on the

grant of Statchood 1o Himachal Pradesh,
Delhi and Manipur have renewed their
decmands for Statehood ;

(b) whether these two Union Territories
satisfy the criteria on which- Himachal Pra-
desh attained Statehood; and
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(¢) Government’s reaction to these
demands ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENT
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) :(a) Yes, Sir.

(b) and (c) : Attention is invited to the
statement made in the House in response to
a Calling Attention Motion on 6th August,
1970, As the Union Territories differ wvery
widely in area, population, terrain, level of
economic development, financial resources
and pose varied problems in the field of
administration, each case has to be gone
into very carefully on its own merits.

Linison Office in New Delhi Maintained
by West Bengal Government

*679. SHRI 8. C. SAMANTA : Will
the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether the West Bengal Govern-
ment maintain a Liaison office in New
Delhi;

(b) the annual expenditure involved in
maintaining -a senior Officer and his establish-
ment, with break up; and

© tﬁo justification for maintaining this
establishment when the State is under the
President’s rule.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI K.
C. PANT): (2) Yes, Sir, Many State Govern-
ments maintain liaison offices in New Delhi.

(b) The approximate annual expenditure
on account of pay and allowances etc. of the
Liaison Officers is Rs. 38,000/- and that on
account of his establishment Rs. 30,000/-.

() The functions performed by the
Liaison Officer are not materially affected by
the imposition of President’s rule in a State,
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These functions include maintaining liaison
with the various offices in New Delhi and
expediting action on ‘specific cases sent by
the State Government,

Delay in unleading of ships at
Indian Ports

*680. SHRI SITARAM KESRI ;: Will
the Minister of SHIPPFING AND TRANS-
PORT be pleased to state :

(a) whether the Shipping Companies
have often complained of inordinate delay
in the unloading of ships at the Indian
ports ;

(b) if so, whether Government have
examined the causes thereof ; and

(c) the steps taken to avoid the delay ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
(a) Apart from complaints about delays to
Shipping due to strikes or go-slow tactics
by Port labour in some major Ports, no
specific complaints have been received
recently from shipowners in regard to
inordinate delay in the bandling of ships
at Indian Ports.

'(b) and (). Do not arise.

Activities of Progressive Muslim League
in West Bengal

*681. SHRISAMAR GUHA : Will the
Minister of HOME APFAIRS be pleased
to state :

(a) whether in the border areas of West
Bengal like Murshidabad, Nadia and 24
Parganas, dominated by the minorities, the
progressive Muslim Leagoe has set up a
wide-spread organisation ;

(b) whether this progressive Muslim
League has started vigorous communal pro-
paganda and is making frantic efforts to
organise the Muslim community on the
basis of communal and religious appeal ;

(c) whether tho Marxist parties have
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joined hands with this communal party ;
and

(d) if so, the steps takem by Govern-
ment to curb the communal propaganda
of this party ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) According
to information received from the Government
of West Bengal the progressive Muslim
League has units in border districts of
Murshidabad, Nadia and 24-Parganas.

(b) The party has beea making efforts
to win the support of Muslims in that area.

(c) The Government have no such

information,

(d) A watch is being maintained on the
activities of the party.

Measures to stop Attacks on Newspapers
Offices and Vehicles

*682. SHRI V. NARASIMHA RAO:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the President of the All.
India Mewspaper Editors’ Coaference has
sought deterrent mzasures by Government
to stop attacks on the newspaper offices and
vehicles such as those that have taken
place recently in Calcutta ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MMINISTRY OF HOME AFFOIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTFIC
AND INDUSTRIAL RESEARCH (SHRI K.
C. PANT) : (a) Yes, Sir,

(b) Government strongly condemn such
acis of lawlessness, The State Government
are dealing' with the situation with firmness
and determination.
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Requests from Foreigners for 'ment
in Central Universities
*683. SHRI G. VENKATASWAMY :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(2) the total number of requests received
from foreigners for employment in the
Central Universities and their colleges
during the year 1969-70 ;

(b) the reaction of Government to such
requests ; and

(c) the total pumber of foreigners emp-
loyed in the Central Universities and their
colleges during the above period ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R.V.
RAO) : (3a) to (c). The information is being
collected and will be laid on the Table of
the Sabha as early as possible.

Ban on Strike by Central Government
Employees

*684. SHRI S. M. BANERJEE : Will
the Minister of HOME AFFAIRS be pleased
1o state

(a) whether the proposed legislation
on the Joint Consultative Machinery con-
emplates permanent ban on strike in respect
of the Central Government employees;

(b) whether practically all the Central
Governoment employees® organisations have
opposed this; and

(¢) if so, the reaction of Government
thereto 7 -

THE PRIME MINISTER, MINISTER OF
ATOMIC ENERGY, MINISTER OF HOME
AFFAIRS AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) Yes, Sir

(b) Government are not aware of any
oppositon of the Organisations of the
Central Government employees to the pro-
posed legislation on the Joint Consultative
Machinery banning strikes.,
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(c) Does not arise.

Boundary Commissien for Punjab, Haryana
and Himachal Pradesh

"635. SHRI HEM RAJ : Will the Minis-
ter of HOME AFFAIRS be pleased to state :

(a) the progress made in the setting up
of the Punjab Boundary Commission;

(b) whether the Chief Ministers of
Punjab, -Haryana and Himachal Pradesh
have been sounded in the matter and, if so,
the reasons for the delay in constituting the
Commission; and

(c) what will be its terms of reference
and by what date it will be constituted ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND

MINISTER OF STATE, DEPARTMANTS OF

ELACTRONICS AND SCIENTIFIC INDUS-
TRIAL RESEARCH (SHRI K. C, PANTH) :
(a) to (c). An effort was made to promote
mutual discussion among of Chief Ministers
concerned to evolve agreed terms of refere-
nce. As this effort did not evoke a response
Government of India are considering the
question of laying down terins of reference
to the Commission. Consultation with the
Governments of Punjab, Haryana and
Himachal Pradesh will take place after the
tentative terms have been formulated,
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Impl tation of Rect lations of
A.R.C.
*687. SHRI D. N. PATODIA : Will

the Minister of HOME AFFAIRS be plea-
sed to state :

(a) whether it is a fact that from June
30, 1970, the A.R.C. has stopped function-
ing;

(b) if so, which Department of the
Government of India has taken over the
responsibility to watch the imple tion
of the recommendations of the Commiission
contained in their verious reports; and

(c) whether Government propose to set
up a Committee which may also have re-
presentatives of Members of Parliament to
ensure that Government do not take
unduly long time to implement them and,
if so, when such a ,Committee is likely to
be set up ?

THE MINISTEK OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) The ARC
ceased to function with effect from the afier-
noon of June 30, 1970.

(b) The ARC was concerned only with
the formulation of recommendations. The
Cabinet Secretariat and the Department of
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Administrative Reforms keep a watch on
the implementation of the decisions taken
on the recommendations of the ARC,

{c) Mo, Sir,

Fonds Provided for Construction of
Hotels doring Fourth Plan Period

*689. Dr. RANEN SEN : Will the Minis-
ter of TOURISM AND CIVIL AVIATION
be pleased to state :

(a) the total funds provided for the con-
struction of hotels during the Fourth Plan;

(b) the number of hotels 1o be construc-
ted duriog the Fourth Plan;

(c) whether the preliminary work for the
construction of these hotels has been com-
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pleted;

(d) if so, when the actual construction
is expected to begin; and

(¢) how long it will take to complate
the construction ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH :
(@ and (b). A provision of Rs. 675
crores has been made in the Fourh Plan
for the construction of 7 hotels and the
expansion of the Laxmi Vilas Palace Hotel
at Udaipur by the India Tourism Develop-
ment Corporation Limited. Rs. 2.5 crores
have also been provided for the construction
of 2 hotels by Air-India,

(c) to (e). A statement
the table ef the House.

is laid on

STATEMENT
Location Progress of construction Expected date of completion
1. Banglore Construction work up to the 6th floor  Early 1971.
has been completed and work on
the pool, air- ditioning
and installation of lifts is in progress,
2. Kovalam
(Complex of Construction will start after the mon- Cottages by September, 1971
hotel and soon. and hotel by October, 1972,
beach cotta-
8es)

3. Calcutta Air- Construction will start in October

Port. 1970.

4. Aurangabad It is proposed to take

September 1972,

over the

Aurangabad hotel from the Railways.

Funds earmarked for

the construction

of a new hotel will be utillsed for the

cxpansion of this hotel.

Srinagar )

Naw

Jaipur

Feasibility studies bhave been carrid
Gulmarg out in respect of these projects and
construction will be undertaken later.

Promotion of Cultural Tourism

*69%0., SHRI H. N. MUKERIJEE :
SHRI SHIVA CHANDRA JHA:

Will the Minister of TOURISM AND

CIVIL AVIATION be pleased to state *

(a) whether closer coordination between
the Department of Tourism and the Archa-
lological Survey of India, to promote cul-
tural tourism in India, has been suggested
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by a U, N.E. 8. C. O, expert, who visited
India last year ; and

(b) if so, the steps taken in this direc-
tion ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a8) Yes, Sir.

(b) with a view to cffecting closer co-
ordination between the Department of
Tourism and the Archacological Survey of
India, a liaison committee consisting of
the Director General, Touriam ; the Joint
Secretary, Ministry of Education and the
Director General, Archaelological Survey of

India, has been constituted to discuss
matters of common interest.
Antiques Stolen frmm Museums and
Temples

4321. SHRI BABURAO PATEL : Will
the Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) the nature and value of antiques,
etone sculptures, bronze statues, figurines,
and other rare objects stolen from Museums
temples and places of archaeological interest
from June, 1969 to July, 1970 ;

. (b) the total number and value of
recovered goods and from which places and
the names of persons arrested in this con-
nection ;

(c) whether some art and antique dealers
have been involued in the racket and .if so,
their names ;

(d) the steps taken by Government to
prevent wholesale thefts of valuable sculp-
tures and antiques ; and

(e) if the reply to part (d) above be in
the negative, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) to (c). A statement, con-
taining the requisite information relating to
objects stolen from the Museums administe-
red by the Government of India, archaeolo-
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gical meseums and the Centrally-protected
monumeats under the Archaeological Survey
of India during the period 1-6-1969 to
31-7-1970 and those recovered, is laid on the
Table of the House. [Pleaced in Library.
See No. LT-4092/10]. Since these
objects are no meant for sale, the gquestion
of their valuation in terms of money does
dot arise. As the cases are still under police
investigation, it is not bossible to give the
names of the persons involved or arrested
in connection with the thefts.

(d) A statement is laid on the Table
of the Sabha. [Placed in Library. See
No. LT-4092/70].

(¢) Doea not arise.

Gherao as a Legal Offence

4322, SHRI HUKAM CHAND
KACHWAL : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Gherao is a legal offence
punishable under Section 340 of the Indian
Penal Code;

(b) whether the Calcutta High Court had
also given such judgement some time ago;
and

(c) if so, whether a copy of the same is
proposed to be laid on the Table of the
House ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESCARCH (SHRI
K. C. PANT) : (a) to (c). A *“Gherao™ invo-
lving wrongful restraint or wrangful confine-
ment of any person is punishable under
sections 339 and 340 of the Indian Penal
Code. This position was confirmed in the
jud of the Cak High Court in the
case of Jay Engineering Works Ltd., and
others ys. State of West Bengal and others.
The judgment is reporied in the All India
Reporter, 1968 (PP. 407-492),
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Special Quola for Junior Assistants
for Promotion to Grade of
Section Officer

4323, SHRI S, M. BANERIJEE : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether a special quota of vacancies
for promotion to the grade of Section
Officer has besn earmarked for certain
category of Assistants who are otherwise
junior in the Seniority List but have greater
length of servioe;

(b) whether this category of Assistants
was given all opportunity along with others
for competing in various Departmental Exa-
minations held from time to time for the
purpose of confirmation in the Assistants
Grade but they failed to prove their worth;
and

(c) if so, the reasons for giving pre-
ference to them over those Assistants who
had competed and thus proved their woth ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) Yes, Sir.

(b) Assistants with long years of service
in that grade but with low positions in the
seniority list may not be necessarily those
who failed to qualify in any of the depart-
mental examinations held by the Union
Public Service Commission.

(c) Does not arise.

Special quota_for Promotion to the
Grade of Section Officer

4324. SHRI K. LAKKAPPA : Will the
Minister of HOME AFFAIRS be pleased to

-state :

(@) whether it is a fact that a special
quota of vacancies for promotion to the grade
of Section Officer, has been earmarked for
certain category of Assistants who are other-
wise junior in the seniority list but have
greator length of service;
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(b) if so, its effect on the promdtion
prospects of senior Assistants ;

(c) whethér Government Propose to con-
sider the desirability of introducing a special
grade for such Assistants in order to com-
pensate them financially without prejudice to
the promotion prospects of others; and

(d) if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) to (d). It
has been decided to earmark a quota of
vacancies in the Grade of Section Officer for
Assistants  with the longest period of
approved service in the grade of Assistant,
The decision has been taken in the interest
of a Jarge number of Assistants who have put
in long service in the grade without any
chances of promotion to the next higher
grade because of their low position in se-
niority, It is based on the recommendation
made by the Co-ordinating Comamittee of
Joint Secretaries which was set up by Govero-
ment to look into the grievances of the
departmentally promoted Assistants in regard
to the fixation of their seniority and conse-
quent recession in their promotional pros-
pects, The quota for long service Assistants
has been provided by making suilable adjust-
ments in the quotas of other categories,
particularly direct recruits and limited depart-
mental competitive examination group in-
cluding ‘left-overs’ of the 1960 examination,
In view of this, the question of introducting
a special grade for such Assisiants does not
arise,

Merger of Fazilka Tehsil in Haryana

4325. SHRI N, R. DEOGHARE : Wil
the Minister of HOME AFFAIRS be pleased
to stale the time by which the area of Fazil-
ka Tehsil would be merged with the Harya-
na State in accordance with the decision of
the Government of India on the Ctzndigarh
dispute 7

THE MINISTER OF STATE IN "'THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
-OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K.C. PANT) : Asstated in the press
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communique issued on 29th January,” 1970,
the transfer of the part of Fazilka tehsil to
Haryana State will be effected simultaneous-
ly with the transfers to be decided upon on
the recommendations of the Commission to
be appointed to go into the claims and coun-
ter claims for readjustment of the existing
inter State boundaries of Punjab, Haryana
and Himachal Pradesh. It is not possible to
indicate the time by which these processes
would be completed.

Unemployed C: ially trained Pilot

4326, SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of - TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether a large number of commer-
cially trained Pilots in India are still un-
employed, whereas, on the other hand, the
Air India and Indian Airlines Corporatlon
are short of trained pilots;

(b) whether any assessment had been
made by Government as to the actual requi-
rements of pilots in the country now and in
the forthcoming years;

(c) whether Government are aware that
an Association of 250 trained Commercial
Pilots, who are still unemployed in the
country, was formed at one of their mectings
held in New Delhi in August, 1970;

(d) whether Government are also aware
that the said Association had, in one of its
Resolutions, urged upon Government to ban
entry of foreign pilots into India for taking
up jobs with private aerial spraying compa-
nies and also to provide Indian Pilots with
jobs; and )

(e) if so, the steps being -taken by
Government to provide jobs to these unem-
ployed Pilots ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). While precise information in
this regard is not available, 963 pilots held
current professional categories of pilots’
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licenc2s on the 30th June, 1970, of whom
720 are known to ba employed.

Both Indian Airlines and Air India have
made assessmeats of their pilot requirements
during the next years.

() and (d). A news item to this effect
appeared in the press recently,

(e) Request for the services of commer-
cial pilots are circulated among Flying Clubs
etc. whenever received.

Assam-MNagaland Border Dispate

4327. SHRI BABURAO PATEL : Will
the Minister of HOME AFFAIRS be pleased
to state :

_ (a) whether she is aware that much
damage has been done in the border areas
of Asam and Nagaland during the last two
years because of a border dispute between
the two States;

(b) if so, the nature and extent of dama-
ge done in these areas and the total number
of persons killed and injured on this
accouant;

(c) the reasons why Government do not
send the Central Reserve Police 10 maintain
law and order; and

(d) when the border dispute will be
seftled and the boundary demarcated ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) and (b). Reports recei-
ved from the Governments of Assam and
Nagaland indicale that on acconnt of inci-
dents which take place from time to time
in the disputed areas there has been some
damage to Government and private proper-
ty. According to the information available,
there has been no loss of life or case of
grievous injury.
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(c) The Central Reserve Police cannot
appropriately be used in such matters inde-
pendently of the State Governments,

(d) It is not possible to indicate any
" time limit for settling matters like this.

Arrest of Spies

4328. SHRI BABURAO PATEL : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) the names of spies arrested and the
total number of spy rings unecarthed by
Goverment, State-wise, during the last two
years;

(b) the names of spies who escaped to
Pakistan while in jail custody during this
period ?

(c) the number of spies still awaiting
trial;

(d) whether it is a fact that some of the
spies were reportedly found to be in direct
contact with Sheikh Abduilah; and if so,
their names; and

(e) the steps taken by Government to
root out spies who are endangering peace in
the various States and if no steps have been
taken in the matter, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI K,
C. PANT) : (a) 1o (d). Nil information has
been received from the State Governments
of Andhra Pradesh, Madhya Pradesh,
Maharashira, Mysore, Nagaland and Orissa
and the Union Territory Administrations of
Andaman and Nicobar Islands, Dadra and
MNagar Haveli, Goa, Daman and Diu,
Laccadive, Minicoy and Amindivi Islands,
Manipur and Pondicherry.

Information in respect of the remaining
States and Union Territories is awaited.

(¢) Adeguate machinery exists to detect
and deal with espionage activities,
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Rald oo M/s Aneel

4329. SHRIMATI TARA SAPRE : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether the office or resident of
Aneel Science Apparatus Works, Wardha was
raided on the 2.th April, 1964 by the En-
forcement Directorate (Foreign Exchange) ;

(b) if so, the result of the raid ;

(c) whether any Departmental enquiry
was also held by the Dirctorate ;

(d) if so, the result of enquiry ; and
wheather the same was communicated to
her ; and

(¢) whether the articles confiscated in
the raid are lying wasted in the godowns of
the Enforcement Directorate ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY) MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) to (¢). Tho Directorate of
Enforcement did not search the premises of
Aneel Science Apparatus Wordha in April,
1964. However, certain premises in Bombay
in the occupation of Shri Arvind Dixit, who
is said to be the proprietor of ‘The Aneel
Science Apparatus Works, Wardha and
Bombay®, were searched by officers of En-
forcement Directorate on 28, 4. 64 in con-
nection with certain alleged unauthorised
transactions in Foreign Exchange and some
documents were seized from those premises,
After necessary inquiry in this case adjudi-
cation proceedings have been initiated by
the Director of Enforcement. Certain
dutiable goods were discovered on the pre-
mises of Shri Dixit at Bombay which wers
seized by the Bombay Customs authorities
under the Customs law. The Directorate
of Enforcement are not concerned with the
seizure of these dutiable goods.

Memorandum presented by Pilots in
Bangalore

4330. SHRI P. VISWAMBHARAN :
Will the Minister of TOURISM AND
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CIVIL AVIATION be pleased to state :

(a) whether a memorandum was pre-
sented to him during his recent visit to
Bangalore on July 3, 1970 by a large num-
ber of Pilots ;

(b)

(¢) the steps taken to meet the de-
mands of the unemployed Pilots ?

if so, the details thereof ; and

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) No, Sir.

(b) and (¢). Do not arise.

“_/ R.S.S. Co-operation and Assistance
Sought at the Time of
Pakistani invasion

4331, SHRI SHRI CHAND GOYAL :
‘Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the co-operation and help
of the R. S. 5. was sought in 1965 by the
then Prime Minister, Shri Lal Bahadur
Shastri, at the time of the Pakistani in-
vasion of the country ; and

(b) whether the R. 5. S. volunteers
were entrusted with the work of traflic con-
trol in Delhi in 1965 ?

THE MINISTER OF STATE IN THE
'MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a). Govern-
ment have no such information.

(b) According to the information re-
ceived from the Delhi Administration, some
R. S. S, volunteers, along with the mem-
bers of some other volunteer organisations
had performed some traffic duties in Delhi
in 1965,

Free Passes for Staff of Air India
and Indian - Airlines

4332, SHRI LOBO PRABHU : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) with reference to a news-item pub-
lished in the Current Weekly of 4th July,
1970, the nature and number of free passes
aliowed to staff of the Air India and Indian
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Airlines and to their relations and what is
the annual cost of the same; and

(b) what precautions exist to " ensure
that the staff does not snap the duty free
articles as they are alleged to have done ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) The regulations framed by both Air-
India and Indian Airlines provide for the
grant of free/concessional passages to all
their employees, subject to availability of
scats, after mceting passenger demands.
Since the passages are given on a *‘subject
to load" basis there is no extra cost to the
Corporations except for the small expendi-
ture on the meals served. This is in accor-
dance with normal airline practice. The
number of free passages availed of is not
readily available.

(b) Air-India have reported that in res-
pect of the sale of items available on board
the aircraft, the demands of the fare paying
passengrs are generally met subject to the
stock position and there was no complaint
from any passenger of non-availability of
items offered for sale.

Pay and Allowances of Airlines Staff

4333. SHRI LOBO PRABHU : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to siate the steps
taken by Government to bring the pay and
allowance of staff of the Air India and
Indian Airlines conformably with others of
their qualifications 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
*Except in regard to the posts of General
Manager and Financial Controller, the power
to determine the pay and allowances of
their employees is vested in Air-India and
Indian Airlines. They endeavour to main-
tain parity or near parity to the extent
possible.

Indians Arrested in Dubai
4334, SHRI D. N. PATODIA : Will

the Minister of HOME AFFAIRS be
pleased to state :

(a) whether one hundred and seventy
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Indians were arrested for illegal voyage to
Dubai while traveling in an Arab Steam
launch on the 19th May, 1970;

(b) whether all these Indians were
Lured by Arab Shipping agents to go to
Dubai; and

(c) whether Government have ascer-
tained the facts of the case and the steps
taken to ensure that illegal wvoyages are
nipped in the Indian coasts ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a) to (c). According to
the information received from the Govern-
ment of Kerala, 180 Indians who were on
their way illegally to Persian Gulf countries
in an Arab launch named MSV Shahnahan
were arrested by the customs authorities off
the Cannanore coast on the night of 18th
May, 1970 and handed over to the Balai-
pattom police authoritiecs. The Balaipattom
police registered a case under Section 25(1)
of the Emigration Act (T of 1922) against
all the illegal emigrants,
taken to prosecute them. The Customs
authorities have initated action against the
crew of the launch. A close watch is
maintained along the seashores to prevent
such illegal voyage.

fafswe weat ¥ gfa gl wridtam
& WO GEAT AT AT AT Sy

gt af
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qT&} STEIEa P& TN F Gigur F Y
AT T GE BT AT T BT IART
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(&) 77 a5 f foq wsal w0
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Census of Scientific and Technical
Personpel in the Country

4336. SHRI DEVINDER  SINGH
GARCHA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether any census has been under-
taken by Government of the number of
scientific and technical personnel in the
country;

(b) if so, the details thereof;

() whether Government have formula-
ted any scheme for utilising the services of
these personnel who are unemployed;
and

(d) if so, the details thereof;

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) Yes. Sir, A
survey of Scientific and Technical Personne]
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was attempted along with the 1961 Census.
The Survey was intended to cover Scientific
and Technical Personnel whether they were
employed/unemployed, retired, or students
who were holding a technical degree or dip-
loma but were studying. for higher degrees
or diplomas. At the time of enumeration,
persons with these qualifications were issued
self addressed and postage prepaid card and
they were requested to fill it up and mail
back the card. It was found that only
about 65.33% of such personnel mailed back
the cards.

(b) the details of this Survey are con-
‘tained in a book entitled *Census of India,
Paper No. | of 1966”. The results of this
Survey have also been published in Census
of India 1961, Vol. I, Part II-.C (i) Social
‘and Cultural Tables, copies of which are
available in the Parliament Library.

(c) and : (d). proposal for setting up
Research and Development facilities in the
various Public Sector undertakings to create
additional employment potential for Scien-
tists and technologists was rececatly consi-
dered by the Standing Group of Ministers
on Science and Technology at its meeting
beld on May 25, 1970 and the details of the
scheme are being worked out.

The Council of Scientific and Industrial
Research is also taking several measures to
improve employment opportunities for
scientists and engineers, some of which are
enumerated below @

(| ) The Scientific and Technical Per-
sonnel Division of Council of
Scientific and ‘Industrial Research
maintains an employment Live
Register. Particulars of qualified
Scientific and Technical Personnel
who are available for employment
are enrolled in this Register. Their
names are referred to employment
agencies against notified vacancies.

(ii) A list of classified vacancies for
Scientific and Technical Personnel
are also published in the monthly
Techinical Manpower  Bulletin
(CSIR) which is distributed to
about 3,000 Organisations inclu-
ding public and private Sector
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Undertakings, technological and
research institutions for their in-
formation and guidance.

A Scientists' Pool has been created
to provide for temporary place-
ment of well-qualified Indian
Scientists and technologists return-
ing from abroad.

(iii)

The Government have authorised
the creation of Supernumerary
posts in all approved Scientific
Institutions, to which temporary
appointments could be made
quickly from among the Scientists
working or studying abroad.

(iv)

(v) Scientists are given merit promo-
tions and advancs increments under
the Merit Promotion Scheme. )

Merit of Scientists from Senior
Scientific Assistant onwards to the
level of Scientist "C" (Rs. 700-1250)
is assessed once in five years for
promotion to the next higher post.

(vi)

(vii) Fellowships are provided in the
National Laboratories/Institutes
and outside research institutions
and Universities to encourage
Scientific talent in the country.

(viii) Grant-in-aid to Scientists to carry
out research is also provided in
Universities and outside Research
Institutions.

Strength of Cabinet and common Moral
Code

4337. SHRI DEORAO PATIL : Will
the Minister of HOME AFFIARS be pleased
to state :

(a) whether a Bill, underlying the prin-
cipdales to limit the strength of the Cabi-
net bothat the Centre and in the States and
and to have a common moral code for the
couptry asa whole, has been finalished ;
od :

(b) if so, when Government
to introduce it in Parliament ?

propose

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
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MINISTER OF STATE, DEPARTMENTS
OF ELECTRONIC AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a)and (b). The Com-
mittze on Defections had recommended
limits on the size of the Councils of Minis-
ters. Legislative proposals have been for-
mulated to give effect to those recommen-
dations of the Commitiee on defections
which require legislative action. These
will be discussed with leaders of Opposition
parties before the Bills are introduced in
Parliament. Government have no proposal
under consideration to introdnce legislation
with a view to h»ve a common moral code
for the country as a whole,

oA W F AW 9T T oW
TRg e W

4338, ot Wea'wq WAt ;W@
NE-FT FAY qF TAT FT FIT FOT 5 ¢

(%) ¥ %1 wna 27 @, 1970 %
‘g’ greafgs ox § gFaagd asws-
Ard} g &1 A oy gfew aldr &
am 9’ @ids ¥ aaia gwifad gma
% 3T fawar war § ;

(w) afz g, oY 1 am=e w7 a®
Ty,

(v) f@ d99 ¥ 7eg feafa w\ME;
T

(%) sF F @ art #§ wfafwr
a1 g ?

@-%E e ¥ W) g
vk dmfas awr stwife  wyEaE
Faral} & Trew wolt (ot oo wow o) ¢
(%) & (%). ez w1 fed o @ &)

Restrictions on Indian Jockeys to parti-

cipate in races organised by foreign

coutries

4339. SHRI R. K. BIRLA : Will the
Minister of EDUCATION AND YOUTH
‘SERVICES be pleased to state :

(a) whether foreign Jockeys are allowed
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to come to India for

Taces,

participation ‘in

(b) whether Indian Jockeys are not
allowed by the respective foreign countries
to participate in the races organised in
those countries;

(¢) if so, the reasons therefor; and

(d) what steps are being taken by
Government to ensure reciprocity in this
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SFRVICES (SHRI BHAKT
DARSHAN) : (a) to (d). The necessary
information is being collected and will be
laid on Table of the Sabhaas soon as
possible.

wyd U ¥ qwn ¥ waafy & fag -
HeraTat € qraT

4340. tiﬂ‘lﬂﬁ'ﬁ:m o 98-
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g Wl W Od #T Jeo@ AR 2 fF WL
o F) Jar &7 W49 ¥aw frafm @@ qx
staf I a P '

(&) afx &, & fam atw afess o3
wwrarat #Y a39 98 9T F1H A §Q
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53 & fau firg s 9wt sgmn
;oA

() & otw agesaarsl & WSl
9 %9 a5 fvig & foqr wm@ATT WX
% AW 3w gt §  efefen 9T fed
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ment of Tourism's monthly news bulletin
Yatri on behalf of the India Tourism
Development Corporation, It has been
ascertained that this company is owned
by the Indian Press Exchange Ltd, and
the latter’s shares are held by the Hindustan
Charity Trust to the extent of 99.94 per
cent,

(b) 20 peaise for a priot order of

() The material used in the bulletin
is collected, compiled and edited by the
by the ASP mostly from Tourist Offices
in India and abroad, and other section of
the tourist industry.

(d) No, Sir.
Lateral Road Project of Uttar Pradesh
and Bihar

4343, SHRI BHOGENDRA JHA :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether a major part of the Leteral
Road Project in the Northern-most parts
of Utter Pradesh and Bihar is linked up
through pucca road with small gaps here
and there; and

(b) if so0, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH) : (a) Yes
Sir.

(b) In Uttar Pradesh, stretches of
the Leteral Road in ils various sections,
totalling to about 89 miles are not traffic
worthy at present on account of lack in
prograss of construction.

In Bihar, two sections of the Leteral
Road totalling to about 110 miles are not
traffic worthy on account of lack in pro-
gress in cirtain miles. With the completion
of  the works under the Lateral Road
Project these gaps will be made traffic

" worthy
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mgh qu % qdanfa afgm ow R
wgd ?

TE-wd Awrey # 3T W (s @
THo THTEIT) @ (%) S gf, SEE
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Playing of National Anthem in Delhi
Cinemas
4341, SHRI N. R. DEOGHARE :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Natiopal Anthem is
played in the Cinemas in Delhi and New
Delhi at the end of each show;

(b) whether it is a fact that proper
honour to the National Anthem is not
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paid by the Cinema-goers as most of them
start running towards the gates and those
who are not able to run keep sitting in

_their seats; and

(¢} ifso, the reaction of Government
thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY oF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) According to
the information furnished by the Delhi
Administration the National Anthem is
played in the cinemas in Delhi and New
Delhi at the end of each show.

(b) and (c). Generally people stand
up and observe proper decourm when the
National Anthem is played. However, com-
plaints have been received from time to
time of lapses in this matter on the part
of audiences. Delhi Administration have
issued necessary instructions to cinema
owners to show cinema slides requesting the
public to show due respect to the MNational
Flag and the Mational Anthem when it is
played and to inmstruct their employees to
keep the gates closed till such time the
playing of the National Anthem is over.

-

Production of Monthly ‘Yatri’

4342, SHRI S. C. SAMANTA : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether the Birla Advertising Sale
Promotion continues to produce the Yatri
monthly- on behalf of the India Toarism
Development Corporation;

(bd the per page cost of production of
this bulletin:

(c) whether most of the meterial used
in the bulletin originates at the PIB and
other Official agencies; and

(d) whether the Advertising Sale Pro-
motion is also working as Press Relations
Adviser to his Ministry ?

THE MINISTER oF TURISM AND

,CHIL AVIATION (DR. KARAN SINGH) :

(a) The Advertising and Sales Promotion
Company continues to produce the Depart-
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Morarka Committee Report on Delhi’s
Civic Undertakings

4347, SHRI BENI SHANKER
SHARMA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether the Morarka Committee
Report on Delhi’s Civic Undertakings has
been considered;

(b) if so, the reecommendations which
have been accepted; and

(c) the steps taken to implement the
same with allocations made for the purpose 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) to (c). The Reports of the
Morarka Commission on the Delhi Trans-
port Undertaking, Delhi Electric Supply
Undertaking, and Delhi Water Supply and
Sewage Disposal Undertaking of the Delhi
Municipal Corporation are being examined
by the Govecrnment.

Study of Science of Yoga

4348, SHRI HEM RAJ : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) the number and names of institu-
tions which are working in India for the
study and teaching of the science of Yoga,
training of Imstructors as well as funda-
mental research. in the field of Yoga, or
institutions running for the cause of Yoga,
with their location; and

(b) the grants or help given by his
Ministry to each ome of them during the
years 1968, 1969 and 1970 (upto the end of
June, 1970) ?

_ THE MINISTER OF STATE IN THE

MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT DAR-
SHAN) : (a) A list of such institutions in
India, wihin the knowledge of the Ministry
of Education and Youth Services, is placed
at Statemecat laid on the Table of the House.
[Placed in Library. See No. LT-4093/70]

(b) The information is givin in state-
ment-1I laid on the Table of the House,
[Placed in Library. See No. LT-4093/70]
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Statement by former Deput QH
Minister of West Bengal
Movement demanding Mid-Term Elu-

tion in West Bengal
4349, SHRI B. K, DASCHOW-
DHURY : Will the Minister of HOME

AFFAIRS be pleased to state :

(a) whether the former Deputy Chief
Minister of West Bengal, Shri Jyoti Basu,
said in Calcutta on the 17th July, 1970 that
the people of West Bengal would soon em-
bark on a mass movement to realise their
demand for holding of an early mid-term
election; and

(b) if so, the details thereof and the
reaction of Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATF, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) Government have seen
press reports to this effect,

(b) Answer to part (b) of Lok Sabha
Starred Question No. 293 may be referred.

Disparily in Pay of Senior Government
officers and Engineers/ Doctors

4350, SHRI YOGENDRA SHARMA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the heavy rise in pay grant-
od to Joint Secretaries some time back and
the recent decision to increase the pay of
the Additional Secretaries and the State
Chief Secretaries have further widened the
existing disparties between pay of the En-
gineers and Doctors on the one hand and
general administrators on the other; and

(b) .if so, whether Government pro-
pose to take any steps o reduce the existing
disparities in pay and emoluments ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) The pay of
the Joint Secretaries and the Additional
Secrotaries was revised in Seplember 1965 in
view of the increased responsibilities of
these posts. This increased pay would be
available to persons occupying these posts,
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be it Engineers or Doctors or general ad-
ministrators.

(b) The °Third Pay Commission is
already scized of question of rationalising
the pay structure and conditions of service
of Central Government employees including
Engineers and Doctors. The Government
of India are awaiting the recommendations
of the Commission.
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Coofirmation of Employees in Intelligence
Bureau

4352, SHRI RAM AVTAR SHARMA :
Will the Minister of HOME AFFAIRS bo
pleased to state :

(a) Whether she is aware that a number
of persons in the Ministerial Cadres in the
Intelligence Bureau, who have put in more
than 10 to 15 years of service, have not so
far been confirmed in spite of the fact that
sanctioned posts are available in the Depart-
ment and if so, the reasons therefor;

(b) the number of persons who have
put in more than 10 years and 15 years of
service and are yet to be confirmed ; and

(c) the policy adopted in regard to
confirmation of persons in the Bureau and
by what time the persons referred to in part
(b) above are expected to be confirmed ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER QOF
HOME AFFAIRS AND MINISTER OF
PLANNING ( SHRIMATI INDIRA
GANDHI) : (a) and (b). A statement
indicating the number of persons in the
Ministerial Cadres in the tatclligence Bureau
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who have put in more than 10 years and 15
years of service and are yet to be confirmed,
with reasons therefor, is laid on the table
of the House. [Placed in Library. See
No. LT-4094/70].

(¢) Confirmations in the Ministerial
Cadres are made in accordance with the
provisions of the Intellizence Bureau
Ministerial  Service Scheme, and the
Intelligence Bureau Clerical Service Scheme,
which have been organised on the pattern
of Central Secretariat Service Rules and
the Cenitral Secretariat Service Rules respec-
tively. The draft Intelligence Bureau
Stenographers Service Rules have also been
prepared on the pattern of the Central
Secretariat  Stenographers’ Service Rules
are under scrutiny. The procedure followed
for confirmation is to scrutinise the cases
of all cligible persons in various posts and
issue orders of confirmation against per-
manent wvacancies in respect of those who
fulfil the prescribed conditions for confir-
mation.

S enographer Service in Intelligence Burean

4353, SHRI RAM AVTAR SHARMA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Intelligence Bureau has
its own services on the pattern of the
services in the Ministries of the Government
of India ;

(b) whether the Stenographer Service
has net so far been formed in the Bureau
even though the matter has been under
consideration for a long time ; and

(c) if so, the reasons therefor and the
time by which the Stenmographer Service
will be formed in the Bureau ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : .(a) The Intelligence Bureau
Ministerial Service and the Intelligence
Bureau Clerical Service have already been
reorganised on the pattern of the Central
Secreteriat Service and the Central Secreturiat
Clerical Service respectively, The reorgani-
satien of the I.B. Stenographers’ Service on
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the pattern of the Central Secretariat Steno-
graphers’ Service is at present under consi-
deration of the Government,

(b) Yes, Sir. It has not yet beem
formed.

(c) The I. B. Stenographers’ Service has
not so far been finalised as the Central
Secretariat Stenographers’ Service om the
pattern of which this has to be reorganised,
had undergone changes at two stages---first
as a consequence of ths recommendations
of the 2nd Pay Commission and second
because of further reorganisation of the
Central Secretariat Stenographers’ Service
with effect from 1st August, 1969. On the
basis of the latest reorganised CSSS, the
L. B. Stenographers’ Service is being reorga-
nised. This is likely to be finalised
shorily.

Arrest of Mine Workers in Burra Dhemo
Colliery

4354, SHRI K. HALDER : Will the
Minister of HOME AFFAIRS be pleased
be state : :

(a) whether it is a fact that the Police
arrested a large number of mine workers in
Burra Dhemo colliery area on false charges
under certain pressures;

(b) if so, whether Government have
taken any sieps to prevent such arrest ;
and

(c) whether the arrested workers have
since been released ?

THE MINISTER OF STATE IN THBR
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (d) to (c). Facts are being
ascertained from the State Government.

Employment Outlock for Engineers

4355. SHRI BABURAO PATEL, :
Will the Minister of HOME AFFAIRS
be pleased to state : .

(a) whether Government have studied
the estimate contained in a study made by
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the Institute of Applied Manpower Research
on ‘Employment Outlook For Engineers’
which says that India will have 100,000
jobless Engincers’ by the end of the Fourth
Plan period in 1973-74;

(b) if so, the reasons for the steep rise
unemployment among Engineers ;

(c) the steps taken by Government to
lessen the problem of unemployment among
Engineers ; and

(d) if no steps have been taken, the
reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC

INDUSTRIAL RESEARCH (SHRI
K. C. PANT) (@) Yes, Sir. This
study is a working paper and has been

circulated by the Institute of Applied Man-
power Rescarch amongst all the coacerned
Ministries and other agencies for their
comments. The paper would be re-examined
by the Institute in the light of these
comments, In its present from, therefore,
the working paper cannot be considered to
be final.

The working paper attempts an estimate
of the supply of and demand for engineers
during the Fourth and Fifth Plan periods.
These estimates are based on a number of
assumptions regarding the rate of growth
of the ecomomy during the Fourth and
Fifth Plan periods, the scale of future
admissions to the engineering institutions
and the pattern of engineering employment.
Based on these assumptions, it has been
observed in the paper that there will be a
surplus of engineers of the order of one
lakh jn 1973-74, An over all balance bet-
ween supply of and demand for engineers
is, however, likely to be reached by 1978-79,
The paper emphasises a very important
qualification to these conclusions. It has
been assumed in the paper that the pattern
of engineering employment would continue
to be what it was till 1964. On the other
band, efferts are being taken to explore
employment opportunities for engineers
in various fields such as small scale indus-
tries, marketing, sales, management, con-
sultancy etc. If these trends diversify the
pattern of iennceringg employment, the
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surplus of engineers worked out in the paper
may turn out to be exaggerated.

(b) The main reason has been the
slackening of economic activity during the
last year of the Third Five Year Plan and
thereafter, against the background of the
increased intake of capacity in the engineer-
ing institutios planned on the basis of the
various needs of the country. Third Five
Year Plan and the years following was
lower than what was originally anticipated,
more enginéers passed out of the engineer-
ing institutions thao could be absorbed by
the employment market.

(c) and (d). The Government [nitiated
in May 1968, a number of measures to
create additional employment opportunities
for engineers. The implementation of
these measures by the Central Ministries
and State Governmenis is being closely
reviewed. Information regarding the pro-
gress made so far by the Central Ministries
and State Governments in implementing
these measures was given while answering
unstarred Question No. 823 in Lok Sabha
on the 31st July, 1970.

TwaE, fToHl § aiqt g5t gafa

4356 «it awa fag ooy : ¥
formt @9 aas ¥ar w61 g qAA A
I TORE S

(%) #ar waame & g @t aidt TEw
it aarg st § wfvafa g,
ar I a1 F0 § ;

(=) sefag & o ge7 asgsl &
e F FA & fog Far mu‘f L1
T$ ;e .

() za¥ gu sqw ¥ sUtw W@ i
att wefadt & wrg goere ¥ feaAl
ggmaan & 7

feret aar Ja% [T wEl Wo dte
%o WTTo dto 1MW) : (F) T qT i)
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Ty gwdE wt amfts 9T §3 T
fzar aar 1 9 £ Wl F1 i 0-
fot & ®q ¥ g7 @A w1 wEOT L)

(&) 3¢ wog-qiw, feedh &1 g
i) g9 ®1, wafaa asgAi afge foa
% gfaat faeame g@® dare & af 9@,
yare ®fg feay mar g1 8 Fsw
g @y & feu Tt gEedl HEdE
ey afafs g 37 Toma F  wfw-
%z ¥ graeas fafaat <&t @0 <@ §)

W@ §ET T T afafa
afgs & vt wf fafaaf & & oty
et gadr ushg wfafs gro aid
zata 37 Ia-afafa w1 1,04,22,077.88 %o
Frufa? & af 1 ga% wfafes,
oY g & g9 & feo fawma
WX g gt fRuez & e
F fafars wil & wefm 400 &
feq wartg fasmaa o di fea @)
WA mfawfal ¥ aicsfas wgwai &
Fawaral, WA W FOHA A
grar ¥ fearad €1 i esT § fag
Irafafa gru afsa =y 9= gogd
&1 Y WA FIETT DU ggrgar o af

AwET gmEA ¥3T Wi WAl afew
fuT ¥ Wt & faow

4357, it Wiwg WA : 74T @ w
HA gg JTA B FO O
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W gfew dar & afawifa) 8wl
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Welir® gareAl &1 oF afg §91 97 @
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¢
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7e w1 WAy # qew q4Y (s Tm
framw famf) : (%) sl (). Wl
srerafaF ¥ A Ay gfeg ¥ d
wat 7 qdrafy & faafas s @S aft
faaw &Y ) g=eE, 1967 & arx 7 faaal
¥ aftq Ty oy fafrgs, a3 s T
T, Si6 AT F 92F ¢ @ T § dar
fs afas waty a0¢ wfafram, 1951
a3 (2) F adfam & 1 gard,
1967 ¥ ggw Ay 1 fafraw, afas
wRArg dame (Haz ® g fafaaal w
) fadas 1969, w1 & a#r A
frarud= ¢, & afafafa % & o
WE @A & qz 9T @ fay AT
frgat aar fafagsi €Y ow wfy wfes
qIwT JE # fqaw gfeawr § faa-
wA g1 3| fagw gfeast &) Sts qar &
ew X T TR & AEWHAT AL ¢
auifs ag AT AFTAT |

Attack on C.P-L(M) Trade Union Lea-
der of Howrah Distric

4358. SHRIMATI SUSEELA GOPA-
LAN : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether a C.P.1(M) Trade Union
leader Shri Ramachandra Roy of Bally-
Belur area, Howrah Distric West Bengal
was stabbed to death by some miscreants
when he was travelling im a bus on 2nd
August, 1970 and, if so, the details there
of?

(b) whether any action has been taken
by Government to bring to book the accu-
sed persons; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL REACARCH (SHRI
K, C. PANT) : (a) Yes, Sir,
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(b) and (c). According to information
available; nine persons have been arrested
30 far and investingations are in progress.

Transfer of Dl'l'l_cerl in West Bengal

4359. SHRIMATI SUSEELA GOPA-

LAN : Will the Minister of HOME
AFFAIRS be pleased to state :
(8) whether Government's attemtion

has been- drawn to a letter addressed by
Shri Jyoti Basu to the Governor of West
Bengal regarding the transfer of certain Offi-
cers; and

(b)
letter 7

if so, the allegations made in the

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESCARCH (SHRI
K. C. PANT) : (a) Yes, Sir,

(b) The transfer of some Officers by
West Bengal Government and action in
respect of some other Officers was criti-

sed.

Code of Conduct Re : Cabaret Artistes

4360, SHRI MUHAMMAD SHERIFF :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the leading hotels of
Bombay have decided to abide by any code
of conduct regarding the cabaret artistes;

(b)

() whether such a code would be
enforced in Delhi and, if not, the geason
therefor 7 E

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESCARCH (SHR1
K. C. PANT) : (a) and (b). Yes, Sir.
The Government of Maharastra with the
co-operation of the Hotel and Restaurant
Association of Bombay have framed a

if so, the details thereof; and

" sode of conduct for performance of cabaret

BHADRA 6, 1892 (SAKA)

Written Answers %

shows at regidentiail and mnon-residential
hotels. The said code of conduct, inter-
alia, provides for the cabaret shows being
periormed at a paricular place provided
for the purpose, the artistes not mixing
with the customers dingers and the cabarets
not being obscene and indecent.

(c) The Question of regulating cabaret
performances in Delhi is being examined
hy the Delhi Administration.

Cases of corruption referred to Vigilance
Commissioner, Wes( Bengal
4361. SHRI GANESH GHOSH : Will
the Minister of HOME AFFAIRS ho Pb?g'
ed to state :

(a) the number of cases of corruption
involving Government officers and emplqyees
referred to the Vigilance Commissioner,
West Bengal during the last two years;

(b) the number of cases disposed of
by the Vigilance Commissioner during this
period and the number of cases still pen-
ding;

(c) 'The particulars of I. C. S, 1. A. 8.
and I. P. S. Officers whose cases were
disposed of during the last two years
and the action taken by Governmgat on
each case relating to the . C. 5, I. A. S.
and 1. P. 8. Officers dealt with by the
Vigilance Commissioner, West Bengal;

(d) the particulars of cases relating to
the I.C.S. L A S, and I, P. 8. Officers
still pending; and

(e) the nature of charges against each
of the above category of officers whose
cases are stile being investigated into by the
Vigilance Commissioner, West Bengal 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) to fe). Information is
being collected and will be laid on the
Table of the House.
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Attack on C. P. 1. (M) Offices in How-
rah District

4362. SHRI GANESH GHOSH : Will
the Minister of HOME AFFAIRS be Pleas-
ed to state :

(a) whether a number of C. P. I. (M)
Offices in Beliaghata, Howrah District, (West
Bengal) had been attacked and many C. P. L.
(M) workers had been stabbed by goonda
elements on the 2nd August 1970 and if so,
the details thereof;

(b) the total nouber of persons stabbed
to death and injured;

(¢) the number of persons arrested in
this connection;

(d) whether any action had been taken
by Government against the culprits and,
if s0, the details thereof; and

(¢) if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
_MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K.C. PANT): (a) to (e). According to
.- information received from the State Govern-
ment, two persons, reported to be CPI (M)
- supporters, were attacked by 6/7 persons
.in Beliaghata P.S. area in North Calcutta
on the 2nd August, 1970. In another
. incident on the same day, a CPl (M) trade
union leader was fatally stabbed while
travelling in a bus in P.S. Bally area in
Howrah district. Nine persons have been
_arrested in connection with the latter inci-
dent and further investigations are continu-
ing. Government have no information
about aitack on CPl (M) offices on the
2nd August, 1970, However, enquiries are
being made.

Policemen killed and injured in West
Bengal
4363, BENI SHANKAR SHARMA :
Will the Minister of HOME AFFAIRS be

pleased to state :

(a) the number of Policemen killed
and injured in West Bengal during the years
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1968, 1969 and 1970 up-to-date, while on
duty and while off-duty, separately;

(b) the amount of compensation paid
to them or their legal heirs and successors
of the deceased Policemen,;

(c) whether the West Bengal Police
Association has demanded some measures
of safety and, if so, the details thereof;
and

(d)
to ?

the reaction of Government there-

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (3) to' (d). The information
is being collected from the Government of
West Bengal and will be laid on the Table
of the Sabha on receipt.

Job Security for Delhi University Tea-
chers

4364, SHRI BENI SHANKER
SHARMA : Will the Minister of EDUCA-
TION AND YOUTH SERVICES be pleas-
ed 1o state :

(a) whether the Delhi University
Teachers' A iation is ilizing teachers
to end the increasing instances of termina-
tion of the services of the teachers;

(b) whether it has suggested that the
University should also take steps to ensure
job security; and

~ (e) if so, the reaction of Government
thereto with the steps envisaged ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.
V. RAO) : (a) The University of Delhi has
stated that they are mot aware of any such
move on the part of the Teachers' Associa-
tion,

(b) No such suggestion has been re-
ceived by the Delhi University. However,
the terms and conditions of all University-
appointed teachers are embodied in aa
Agrecment of Service to be executed befors



93 Written Answers

a teacher eaters upon his duties or as soon
as possible thereafter.

() Does not arise.

Excavation Work at Nagda

4365, SHRI BENI SHANKER
SHARMA : Will the Minister of EDUCA-
TION AND YOUTH SERVYICES be pleased
to state :

(a) whether any excavation work has
been done at Nagda;

(b) if so, the details thereof; and

(c) the progress made so far with the
allocation made for the purpose and the time
by which the work is likely 1o be completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT DAR-
SHAN) : (a) and (b). yes, Sir. The Archaeo-
logical Survey of India undertook evcavation
at Nagda, District Ujjain during the field
season of 1955-56. A sequence of cultural
occupations (Chalcolithic and Iron Age) ex-
tending from circa 1700 B. C. to the Second
Century B, C. was brought to light. Among
the finds mention may be made of (i) black
painted red ware and microliths of chalcoli-
thic affiliation, and (ii) Northern Black Poli-
shed Ware of Iron Age.

(c) The excavation work at the site has
already been completed to the extent it was
plaoned and there is no proposal to resume
it further.

Raid on Lake Garden Post Office in
Calcutta

4366. SHRI MAYAVAN : Will the
Minister of HOME AFFAIRS be pleased to
state : '

(a) whether a group of youngmen raided
the Lake Garden Post Office in Calutta on
the 29th July, 1970; and

(b) if so, whether the Police was inactive
and the persons held . responsible were set
free ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) and (b). Facts are
being ascertained.

Reform a1d Modernisation of Method
and content of Education

4367. SHRI MAYAVAN : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether the case to reform and mo-
dernize the methods and conteat of educa-
tion in developing countries to keep pace
with the progress of the time was stated in
Delhi recently by Dr. (Mrs.) Reulah Raju a
U.N.E.S.C.O. expert on Education Planning
and Administration;

(b) if so, what are the other points men-
tioned by her;

(c) whether Governmenl have examimed
her suggestion ;

(d) whether she has offered UN.E.S.C.O,
help if India is willing to modernise educa-
tion system; and °

(e) if so, the reaction of the Union
Government thereto ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. .V,
RAO) : (a) Yes, Sir.

(b) Dr. Raju also referred to large pre-
valence of illiteracy in developing countries
and to the information explosion which is
now taking place in the world.

(c) Yes, Sir.
(d) Mo, Sir.

(¢) Does not arise,
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Hostile Activities of Mizos

4368, SHRI MAYAVAN : Will the

Mimister of HOME AFFAIRS be pleased
to state

(a) whether the activities of Mizos at
Asijal and [Iungleh were increasing and
there were some clashes in which arms
and explosives were seized by the Security
Forces ;

{b) whether a sabotage plan was seized
from the captured Mizos; aod

(¢) whether in spite of this, Govern-
ment have extended the ceasefire in this
area and if so, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) Following the infiltra-
tion of some Mizo rebels from East
Pakistan to the Mizo district, there have
‘been some clashes with the hostiles from
July onwards. Some arms and explosive
materials have boen recovered by the
security forces.

(b) Some of the captured hostiles have
confessed that they had been entrusted with
the task of carrying out sabotage activities,

(¢) There is no < fire or
of gperations in the Mizo district.

Arrest of Pakistani Spies in Ferozepur
District (Punjab)

4369. SHRI MAYAVAN : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether two Pakistani spies were
held in Ferozepore District on the 4th
August, 1970;

(b) whether Pakistan has again sent
some spies across the Northern borders;
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(c) the number of Pakistani spics arrts-
ted since May, 1970; and

(d) the steps Government propass to
take in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K C.PANT) : (a) Government have no
such information. However, enquiries are
being made.

(b) and {c). According to information
so far received from State Governments and
Union Territories Administrations, no
person suspected to be a Pakistami spy has
been arrested since May, 1970 in the BStates
of Andhra Pradesh, Haryana, Madhya
Pradesh, Maharashira, Mysore, Nagaland,
Orissa and Tamil Nadu; the Union Terri-
tories of Andaman and Nicobar Islands,
Chandigarh, Dadra and Nagar Haveli, Goa,
Daman and Diu, Laccadive, Minicoy and
Aminidivi Islands. Manipur and Pondicherry
and NEFA.

Delhi Administration have reported the
arrest of one person since May, 1970.

Information in respect of the remaining
States and Union Ferritorics is awaited.

(d) Adequate machinery exists to coun-
ter espionage activity.

Accidents on National Highway Ne. 1

4370. SHRI GURCHARAN SINGH :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether the highest number -of
accidents on National Highway No. 1 is
between Ludhiana and Dethi on this
Highway;

(b) if so, what are the special reasoms
of these accidents and what steps Govern-
ment propose 1o take to avoid the accideats;
and
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(c) the number of accidents that took
place on National Highway No. 1 between
Ludhiana and Delhi during 1969-70 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH) : (a) to (c).
The information required is being collected
and will be laid on the table of the Sabha,
when received.

Recommendation of Indian Historical
Records Commission Re : Amendment
of Antiquities (E‘l.,port Control)
Act, 1947

4371, SHRI 5. K. TAPURIAH : Wil
the Minister of EDUCATION AND YOUTH
SERVICES be pleascd to stato :

(a) whether the Indian Historical Record
Commission has suggested to Government
the promulgation of an Ordinance to prevent
the migration of archival and materiais of
historical value to foreign countries ;

(b) whether the Commission has ako
recommended an amendment of the
Antiquities (Export Contral) Act, 1947 ;
and

tc) whether Government have accepted
these measures or in view af the latest in
reports in the press about the large scale
smuggling of antiquities, some other drastic
steps are proposed to be taken ?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHR1 BHAKT
DARSHAN) : (a) Yes, Sir.

(b) Yes, Sir.

(c) Government did not accept the
recommendation regarding the issve of an
Ordinance. However, a comprehensive
bill to replace the existing Antiquities
(Export Control) Act, 1947 has been drafted
and has been circulted to the State Govern-
maents for their comments. The bill in
its fipal form will be imtroduced in the
Parliament as early as possible.

Untraced Pakistani Nationals entering
India on Visas

4372, SHRI S. K. TAPURIAH : Wil
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the Minlster of HOME AFFAIRS be pleased
to refer to the reply given to Unstarred
Question No, 5032 on the 3rd April, 1970
regarding untraced Pakistani  national
sentering India on visas and state :

(a) how many cases bave since beem
traced and dealt with accodingly ; and

(b) whether the Officers in his Ministry
are accepting money to overlook the cases
of these Pakistani nationals or to get them
proper documents etc. 7

THE MINISTER pF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) :(a) The information is being
collecied and will be laid on the Table of
the House,

(b) No,.Sir.

Purchase of Aircraft for Calibration Work

4373, SHRI VIRENDRAKUMAR
SHAH :

SHRI BABURAO PATEL :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state ;

(a) whether the instrument landing
system as also other navigational aids
installed at various airports in the country
require periodical calibration upto a height
of 40 —42,000 feet under the rules ;

(d) whether during a visit to France
three years ago, he had found a partieular
aircraft suitable for calibration work at the
Indian airports and the previous Secretary
to his Minitry had also agreed on this
point ;

(c) whether no decision has so far been
taken with regard to the purchase of the
above aircraft ; and

(d) if the replies to the above parts
be in the affirmative, the reasons for the
delay and the time by which the decision Is
now expected 1o be taken ?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
{(8) The Iastrument Landing System and
the Precision Approach Radar require to be
calibrated at low altitudes. For some other
navigational aids, however, the International
Civil Aviation Organisation recommend
calibration at cruising altitudes.

(b) During a visit to the U. K. I had
occasion to fly in a Fanjet Falcon, one of
‘the planes for high altitude calibration work.
‘A proposal for the purchase of one such
aircraft was considered in the Ministry, and
it was decided that a detailed examination
should be made in consultation with Defence
authorities so as to avoid any unnecessary
‘expenditure and duplication of effort,

(c) and (d). The matter is stil under
consideration.

Indian Airlines not in a position to cope
up with increasing demand of Passengers

4374, SHRI VIRENDRAKUMAR

- SHAH : Will the Minister of TOURISM

AND CIVIL AVIATION be pleased to
state

(a) whether the Indian Airlines is not
able to fully cope up with the increasing
demand for passenger as will as of freight
traffic ;

(b} whether there are many unemployed
Pilots in the country ;

(6) whether the Hindustan Aeronautics
Ltd., Kanpur is in a position to Supply
more HS-748s, if there are orders ;

(d) if so, whether Goyernment propose
to revise the restrictive policy towards the
licensing of non-scheduled airservices by
private sector operators in the mnational
interest ; and

)
THE MINISTER OF TOURISM AND

if not, the reasons therefor ?

CIVIL AVIATION (DR. KARAN SINGH) :

(@) and (¢). To meet the increasing
demand for passenger as will as freight
capacity, Indian Airlines have ordered 7
Boeing 737-200 aircraft which are expected
to be delivered between December, 1970
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and April 1971. They have also placed an
order for 10 more HS-748 aircraft with HAL
Kanpur which are likely to be delivered
during the vears 1971 and 1972,

(b) while precise information in this
regard is not available, 963 pilots held curreat
professional categories of pilot’s licences on
30-6-1970. Of these about 720 are known to
be employed.

(d) and (). Uuder the rules permits
can be given for non-scheduled operations
on routes not operated by Indian Airlines.
All applications in this regard are carefully
examined.

Intelligence Reports OFf West Bengal Govern-
ment Regarding Naxalite Attacks

4375. SHRI SHRI CHAND GOYAL :
Will. the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the intelligence reports of
the West Bengal Government indicate that
the next target of the Naxalites in that State
would be the B.D.Os’ Offices and the Courts
of Magistrates ; and

(b) if so, the steps taken by Govern-
ment to meet the situation ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND MINISTER OF STATE, DEPART-
MENTS OF ELECTRONICS AND SCIEN-
TIFIC AND INDUSTRIAL RESEARCH
(SHRI K. C. PANT): (a) and (b).
Government are aware that offices including
offices of Block Development "Officers are
attacked by Naxalites. Utmost vigilance is
being meintained by the State Government
and necessary action according to law taken
to deal with such activities.

Confirmation Of Technical Staff of Post
Graduate Institate, Chandigarh

4376. SHRI SHRI CHAND GOYAL.
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the non-Civil servants of
the Post-Graduate Iostitute, Chandigarh
have been confirmed with effect from the 6th
June, 1970 and, if so, their number,
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(b) whether they have thus been taken
out of the cateogry of the Punjab employees
and thus deprived of the benefits of the
applicability of Article 311 of the Constitu-
tion for pensionary benefits ;'

(c) the reasion why this step has been
taken before allocating them to their respe-
ctive States when Government admit that
they ars to be allocated ; and

(d) whether Government
revise their decision ?

propose to

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER. OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESERCH (SHRI
K.C. PANT) (a) to (b). The requisite
information is being collected and will be
laid on the Table of the House.

D d for Rep tation to Rehriwalas
on Chandigarh Advisory Commitiee

4377. SHRI SHRI CHAND GOYAL :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the rehriwalas have been
demanding for a long time that their repre-
sentative should be taken in the Chandigarh
Local Advisory Committee; and

(b) if so, ‘the reaction of Government
to the demand ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) aod (b). It has been
intimated by the Chandigarh Administra-
tion that a representation was made by the
Secretary, Rehri Union, Chandigarh on
2.7.70 for inclusion of their representative
on the Chandigarh Local Advisory Com-
mittee. There 2re no set criteria for nomi-
nation of persons to Chandigarh Local
Advisory Committee. However, care is taken
to see that various interests like political.
trade, commerce, industry, scheduled castes,
university, professions, press, rural areas,
social organisations, labour organisations,
sic, aro represcoted om the committee. A
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representative of labour is already on the
commitlee and there is no further scope for
enlarging the committee.

Maintenance of Books in N. C. E. R. T.
Library

4378, SHRI VASUDEVAN NAIR :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether the Library of the Mational
Council of Educational Research and Trai-
ning, containing thousands of books and
magazioes, is kept in a damp and rotten
godown in the National Council of Edu-
cational " Research and Training permises
since 1967; )

(b) whether the Nag Chaudhary Review
Committee had recommended in 1969 that
the library should be properly organised;

(c) whether no steps have been taken to
implement the said recommendation; and

(d) if so, the reasons therefor ?

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR. V, K. R. V.
RAO) : (a) No, Sir. The library is housed
in two Annexe Blocks with RCC roofs and
cemented floors which are damp-proof. The
library has also reading room facilities.
The space provided for the books is
adequate The building plans of the
campus of the Council include a separate
library block and the library will be shified
there a3 soon as the buildings are ready.

(b) Yes, Sir.

(c) The matter was examined in detail
by a departmental committee and the acco-
mmodation for the library has since been
doubled. Books have been re-arranged
and catalogued ling to requi nts.
An experts committee has been appointed
to suggest further improvements.

(d) Does not arise.

et ®t asugeHt § vfag srfeast
% waa afcy afmfer woar

4379. &t wAwaz faw : T fowr
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faeelt ¥ frmr weame & TRAX A
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(@) wa a3 o fmy ®Y a9
I WqAT 5 AT ®IE F79  ISA T
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femae 5@ F fou S Qaar #t wafy
¥ U oF oTe W A saear Y ¥

Accused Fotmd Lying in a foeol of
Blood in Police Station in
New Delhi "

4383, SHRI SARJOO PANDEY : Will
the Minister of HOME AFFAIRS be pleased
to state :

(@ wlﬂh:rp young man accused of
cycle theft was found Iying in a pool of
blood in the lock-up of the Tughlak Road
Police Station, New Delhi a little after he
was brought there on the 28th July, 1970;

(b) whether Government have made
any investigation into the incident;

(c) if so, the findiugs thereof; and

(d) the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) to (d). According to
the report of Delhi Police, a person accused
of cycle theft was lodged in the lock up of
Police Station. Tughlak Road, New Delhi,
on the ecvening of 28th July, 1970. A
little later, he was seen knocking his head
against the floor and bleeding profusely, by
police sentry on duty. He was rushed to
Safdarjung Hospital. 1t is Turther reperted
that the Medical Officer, who attended on
the accused, was of the opinion that the
injuries were fresh and self-infloted. A
case under section 309 IPC has been regis-
tered and is under investigation,

Jumbo Jets for Indian Airlines

4384, SHRI SARJOO PANDEY : Will
the Minister of TOURISM AND CILVIL
AVIATION be pleased to state :

(a) whether Government have any pro-
posal under consideration to introduce
Jumbo Jets in the Indian Airl'nes; and

(b) if so whether Government have can-
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sidered the expenditure that would be in-
curred in altering the air-fields,

THE MINISTER OF TOURISM AND
CIVIL _ AVIATION (DR. KARAN
SINGH) : (a) No, Sir. Indian Airlines
are not acquiring any Jumbo Jets.

(b) Does not arise.

feelt srgmeet & Wt

4385, =it Tw wey faamnit : Far
fasn @qr ga® AT A 4y @A A
Fa1 0 fa :
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HEAIEEFAT Q1A § | wATEHY gawy
g afafad @1 w19 hgar ¥ s §
foq 3% &8 Faww § domraam g
R Castes
S ond Sene o o et Cos

Post-Graduate Teachers in
Deihi Administration

4387. SHRI RAM SWARUP
YIDYARTHI :
SHRI MOLAHU PRASHAD :
Will the Minister of EDUCATION

AND YOUTH SERVICES be pleased to
refer to the reply given 10 Unstarred Ques-
tion No. 3694 on the 24th March, 1970
regarding reservation quota for the Scheduled
Castes and Scheduled Tribes for posts of
Post-Graduate Teachers in Delhi Adminis-
tration and state :

(a) whether all the qualified candidates
belonging to the Scheduled Castes and
Scheduled Tribes have been appointed;

(b) if so, the details thereof, subject-
wise; and

(¢} if not, the reasons for the delay 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (@) 10 (¢). The information
is still being collected from the Delhj Ad-
ministration and wiil be laid on the Table
of the Sabha as soon as possible.

Enquiry into Alleged Criminal
and Jlegal Detention of an Aner?::.l.h
Tourist in New Delhi

4388, SHRI J. K. CHOUDHURY :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether any enquiry was held into
the alleged criminal assault and illegal
detention of a 27-year old American tourist
who was coming from the Palam airport on
the 30th July, 1970; and

_(h) if so, the details thereof and the
action taken by Government against the
culprits ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C, PANT) : () and (b). On a com-
plaint from an American lady tourist a
case under sections 342/365/376 1. P.C. was
registered on 28th July, 1970 at Police
Station, Delhi Cantt; and the accused taxi
driver and his associate were traced and
apprehended on 30th July, 1970, The in-
vestigation of the case has been completed
and the case is being scrutinised for putting
up in the court.

Seminars and Conferences held in
Kashmir

4389. SHRI BHAGABAN DAS : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) the number of conferences and
seminars held in Kashmir, with the parti-
cipation of foreigners, during the months
from March to July 1970;

(b) the names and particulars of fore-
giners who participated in each of these
conferences and seminars; and

(¢) the names and particulars of persons
or associations under whose initiative these
conferences and seminars were held ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING ( SHRIMATI INDIRA
GANDHI) : (a8) to (c). Ioformation is
being collected and will be laid on the
Table of the House.

Working of Central Road Transport
Corporation

4390. SHRI BHAGABAN DAS : Will
the Minister of SHIPPING AND . TRANS-
PORT be pleased to state :

(2) when the Central Road Transport
Corporation came into existence :

{b) when it was converted into an
autonomous body and registered under the
Companies Act ;
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(c) a year-by-year working, including
profit and loss account, till date, simce
1967-68 ;

(d) whether the Corporation has beem
incurring losses during the last 4-5 years
because of inefficiency, corroption, bad
managment and top heavy administration ;
and

(e) if not, what are other rcasons for the
losses ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH) : (a) and (b).
“The Central Road Transport Organisation,
which was set up in November, 1962, as a

* Departmental undertaking of the Govern-

ment of India, was converted on 6-3-1964 into
a Company (under the name of the Central
Road Transport Corporation Limited) under
the provisions of the Companies Act, 1956,
The Company took over the aasets and
liabilities of the Departmental Organisation.

(¢) The losses suffered by the Corpora-
tion during 1967-68, 1968-69 1969-70 and
197071 (upto the quarter ended 30th June,
1970) are Rs. 16.69 lakhs, Rs. 24.80 lakhs, Rs.
19.30 lakhs and Rs. 1.92 lakhs respectively,
This is after making provision for deprecia-
tion, interest on loans and comprekensive
insurance of the Corporation’s vehicles. The
figures for 1969-70 and 1970-71 are provi-
sional.

(d) and (¢). The main reasons for the
losses suffered by the Corporation are as
‘under :—

Absence of proper maintenance aad
repair facilitiis, resulting in high
percentage of idleness of vehicles ;

0]

Difficulty in procurement of tyres
and tubes ;

@

Premature failure of tyres, propeller
shafts etc, due to up-hill climb of
wehicles upto a height of 30 feet
at the unloading poimnt at Para-
deep ;

(i)

Increase in the cost of soprretion
on account of various factors viz.

(iv)
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increase in the price of tyres and
tubes, H.S.D. and lubricants,
spare parts and batteries, taxes
on vehicles and wages of workers
etc. without a corresponding
increase in the freight rates ;

(¥) A 47-day stricke by the drivers and
khalasis at Kalalkunda in 1967-68
and a 39-day strike resorted to by
all operational staff over the entire

Eastern region in 1968-69 ;

Load restrictions imposed by the
State Government on Panskura-
Haldia route and undue detention
of wvehicles at weigh-bridges at
Paradeep ; and

{vi)

(vii) Dislocation of traffic in North
Bengal and Assam due to floods.

Apart from the above, the following
factors also contributed to the losses during
1969-70 :—

(i) Increase in the wages of drivers
khalasis and mechanical staff as a
result of introduction of new acales
of pay from 1-7-1969 ;

Prevision of medical and other
facilities to the staff for the first
time ;

(ii)

Large number of accidents due to
rash and negligent driving by d!-iveu's
and upauthorisedly, by Khalasis ;

(i)

Widespread agitatien in Assam for
the location of a second Refinery
in the State resulting in dislocation
of traffic for nearly two weeks in
September-October, 1969 ; and

(iv)

(v) Strike in Calcutta Port and dis-
turibances in Cricutta for a month
in November-December, 1969,
resulting in practical cessation of
traffic.
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Colleges affiliated to Jawaharlal Nehru
University

4392. SHRI HIMATSINGKA : Will
the Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) the names of Colleges which have
since been affiliated ta the Jawaharlal
Nehru University; and

(b) the names of Colleges proposed te
be affiliated to the said University in the
near future ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V,
RAQ) : (a) and (b). Thers is no provision for
affiliation of colleges as such in the Jawaharlal
Nehru University Act. The Act, however,
provides for recognition of institutions either
in whole or in part on such terms and
conditions as may from time to time be
prescribed for the purpose. It also provides
for the incorporation in the University
of institutions by agreement.

Mo college or institution has so far
been recognised by the University. Two
institutions namely Indian School of Inter-
national Studies, and the Institute of
Russian Studies have been incorporated in
the University.

According to the information furnished
by the University, negotiations are in pro-
gress for the grant of recognition to 12
educational institutions at preseat run by
Defence Organisations in different parts of
the country.

Atitack by Mizo Hostiles Backed by
East Pakistan on Gumti Hydre
Electric Project Site

4393, SHRI HIMATSINGKA :
SHRI KIRIT BIKRAM DEB
BURMAN :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether a gang of Mizo hostiles
backed by the East Pakistan Rifles and
Pakistani para-military eclements attacked
the Gumti Hydro Electric Project site on
July 2, 1970, in which a number of persons
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were killed and lot of propery burnt down
or destroyed;

(b) if so, the extent of loss of life and
property involved therein;

(¢) how far the Gumti Project has
suffered delay on account of this attack and
whether the work on the Project has not
yet been resumed;

(d) if so, the specific steps taken to
restore security and remove panic in that
area and for the smooth completion of
the Project; and

(¢) the compensation paid to the fami-
lies of those killed and injured im this
incident ?

THE MINISTER. OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE DEPAKTMENT
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) Yes, Sir.

(b) Four Persons were killed and
seven injured. The loss to property is
estimated at Rs. 5,48,130.

(¢) The work on the project was not
suspended.

(d) Security arrangements at the pro-
ject and in the mneighbouring areas have
been strengthened. A new police station
has been opened at Jatanbari and a police
post at Tirthamukh. The Gumti Hydel
Project arca has been declared as protected
area.

(¢) A sum of Rs. 1,000/-has been
ganctionsd for each of the families of the
deceased persons. A member each of
three of those families have been provided
with government employment. A sum of
Rs. 6,450/- has been sanctioned as gratui-
tous relief to the affected families and it is
proposed to providé loans to those who
have lost their property,
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Participation by Indian Wrestling Team
at Edmonton

4394, SHRI N. SHIVAPPA : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether the Indian wrestling team
participated in March-past without the Indian
National Flag at Edmoaton;

(b) whether the wrestling-Officials char-
ged 10 Dollars per head per day and thus
it comes to Rs. 5,000/- per head from
the wrestlers for vorious expenses while the
lodging and boarding was free; and

(¢) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTEH SERVICES (SHRI BHAKT DAR-
SHAN) : (a) to (c). Necessary enquiries
are being made in this regard: and a
statement containing the result of the
enquiry, will be laid on the Table of the
Sabha as soon as possible.

WA AEAAE SomT qeqra ®
fas A Fafe

4395. it g0 faraear : Far Wy-
&1 Wit ag I # g FOn fw o

(%) 3 wxha gEafaF wa@ET
g & RO ¥ 17 o ww fafaw
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w1 azaies fqer § ; ok
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Prosecution of Ceatral Government
Employees for Participation in the
Strike of 19th September, 1968

4396, SHRI INDRAJIT GUPTA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of Central Government
employees still being prosecuted in various
courts under section 4 of the Essential
Services Maintenance Ordinance (Act) for
mere participation in the “strike of 19th
September, 1968 ;

(b) the number out of them who have
been convicted on this charge only ;

(c) whether continuation of such cases
is contradictory to Government's assurances
that mere participation in strike will not be
punished; and

(d) whether steps are proposed to be
taken to get all pending cases under Section
4 withdrawn by the State Governments
concerned 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) According
to information so far made available by 12
State Governments and 8 Union Territory
Administrations, 1023 Central Government
employees were bcing prosecuted in various
courts for an offence under Section 4 of the
Essential Services Maintenance Ordinance
(Act) , 1968,

(b) The question does not arise in
view. of the pendency of the cases in courts,

(c) and (d). Government had onnoun-
ced a relaxation in January, 1969, that no
disciplinary action would be taken against
any employees whose participation in the
strike was limited to mere absence from
duty without any aggravating factors. In the
matter of prosecutions, however, Govern-
ment’s policy has been to allow the law to
take its own course, and not to interfere
with the normal course of justice. However,
the State Governments and the Union Terri-
tory Administrations concerned have been
advised to review the pending prosecution
cases with a view to taking action for the
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termination of the legal proceedings in acco-
dance with law in cases where there is not
sufficient evidence. Apart from this, there is
no proposal for the withdrawal of the prose-
cution cases, whether under the Essential
Services Maintenance Act, 1968, or under
any other law.

Electrification of Ring Road between Dhaula
Kuvan and Ra ja Garden Chowk, New Delhi

4397, SHRI BAL RAJ MADHOK.
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether Government heve decided
to electrify Ring Road between Dhaula Kuan
and Raja Garden Chowk on Najafgarh
Road, New Delhi ; and

(b) if so, the cause of delay in inplem-
enling this decision ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHR1 IQBAL SINGH) : (a) Yes
Sir, Sanction for providing  street-
lighting from Dhaula Kuan to Najaf-
garh Road junction on Ring Road excluding
the cantonment area falling in that portion
i.e., from Chainage O (at Dhaula Kuan) to'
Chainage 4800 and from Chainage 17,900 to
Chainage 26,300 (at Najafgarh Road cross-
ing), has recently been accorded. For the
Cantonment portion, the matter is under
correspondence with the Cantonment Board
authorities who are responsible for the light-
ing of that portion.

(b) There has been no delay. Sanct-
ion for the portion other than that lying in
cantonment area having been recently accor-
ded, the work is expected to start soon,

Incursions into Indian Territory by Pakistani
Border Forces

4398. SHRI E. K. NAYANAR. Wil
the Minister of HOME AFFAIRS be pleased
to state,

(a) the number and details of incur-
sions into Indian territory made by the
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Pakistani border forces during the last three
months ; and

(b) Covernment's reaction thereto ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA GAN-
DHI) : (a) During the period between 1.5.70
and 30.6.70, there were 5 incidents of incur-
sion of Pakistani border forces into Indian
territory. Datils of these incidents are given
in the attached statement.

Information for July 1970 is being colle-
cled and will be laid on the Table of the
House in due course.

(b) Protests have been lodged at appro-
priate levels with the Pakistan authorities.
Preventive measures, including intensive
patrolling by the BSF of the border, have
been strengthened.

Statement
1. West Bengal

On 16th June, 1970 about 300 Pak natio-
nals supported by EPR were reported to
have entered into Indian territory near B.P.
No. 219 and 220 in area ADATALA, PS
BAMANGOLA, District MALDA and lifted
900 heads of cattle. A meeting of the Sector
Commanders of the two countries was held
on 28th June, 1970 and 213 heads of cattle
were received back from Pakistan on Ist
July, 1970.

2. Assam

Four Armed East Pakistan Rifless EPR
personnel along with some ANSARS laid an
ambush inside Indian territory near LOKAI-
CHAR, PS MAHENDRAGANIJ, District
GAROQ HILLS on 12th May, 1970 and at the
sight of an Indian truck proceeding from
MAHENDRAGAN]J to MANKACHAR,
they fled away to Pakistan. A protest was
lodged with the EPR.

3. Tripura

Five Pak nationals in green uniform and

with a wireless set trespassed into Indian terri-
tory at KARANGICHERRA, PS KHOWAI
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on 5th June, 1970 but they ram back to
Pakistan at the sight of own border patrol
KARANGICHERRA. A protest was lodged
with the EPR.

4. Jammu and Kashmir

Two instances of intrusion by Pakistani
armed personnel from across the cease
fire line in J and K took place :

(i) on12th June, 1970, at about 21.00
hours, approximately 15 Pakistani
soldiers intruded into our side of
the Cease Fire Line in the Kupwara
sector and fired rifle shots towards
our post and thereafter disappeared
into the darkness,

on 2ist June, 1970 between 19.25
hours and 20,30 hours, four Pakis-
tani soldiers intruded into our side
of the Cease Fire Line in the
Kupwara sector and fired rifle shots
at our patrol and thereafter retur-
ned to their side of the Cease Fire
Line;

@i

In both cases, Cease Fire Violation
complaints have been lodged with UN
Observers.

"Tourists Visiting Kerala

4399, SHRI E. K. NAYANAR : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the total number of Tourists who
visited Kerala during the last three years
and what percentage it bore with the total
number of tourists visiting the entire coun-
try; and

(b) the amount earmarked for the pro-
motidn-of tourist traffic in Kerala for the
year 1970 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) State-wise figures of tourist arrivals are
not compiled by the Department of Tou-
rism. The total number of foreign tourists
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who came to India during the last 3 years
was :

BHADRA 6, 1892 (S4 KA)

Years Tourist Arrivals
1967 179,565
1968 188,820
1969 244,724

According to & recent sample survey,
Trivandrum and Cochin in Kerala are visit-
ed by 3.1% and 2.6% tourists respectively.

(b) Allocation of funds for tourism
schemes is not made on a State-wise basis.

During 1970-71, a sum of Rs. 4.20 lakhs
is proposed to be spent on the Kovalam
beach resort for which Rs. 90 lakhs have
been earmarked in the Fourth Plan. In addi-
tion, it is proposed to augment tourist faci-
lities in the Periyar Wild Life Sanctuary and
construct a Youth Hostel at Trivandrum.

Racket in forged Currency Notes,
B. A. Certificates and Passports

4400. SHRI SHIV KUMAR SHASTRI :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that a big racket
in forged currency mnotes, B. A. certificates
and passport has been unearthed by the
Kota Police in Rajasthan;

(b) if so, the details thereof; and

(© the steps taken to liquidate the
gang ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) to (c). According to
information received from the Government
of Rajasthan, the State Government unearth-
ed a gang dealing in forged currency nctes
and B. A. certificates of the Punjab Univer-
sity. Three cases were registered at three
police stations in Kotah district, It was

Written Answers 122

found on investigation that the currency
notes were printed at Jullundur in Punjab
State where the local police recovered
several blocks used for printing purposes
and forged B. A. Degree certificates of the
Punjab University. A case was registered at
Panjpeer Police Station outpost, Jullundur.
Two persons have been arrested. Two sus-
pects are absconding. The gang was also
engaged in arranging foreign iravellers®
cheques, dollars, hundies, passports, visas
etc,

Murder of a Landlord by Naxalites
in Palghat

4401, SHRI KANWAR LAL GUPTA :
Will the Ministsr of HOME AFFAIRS be
pleased to state :

(a) whether some Naxalites hanged to
death an old landlord before his family and
hung his head over the gate of his house
in a village in Palghat District;

(b) if so, the details thereof; and

(c) the action taken to save the life of
the people from the onslaught of these
Maxalites 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
ELECTRONICS AND SCIENTIFIC AND
INDUSTRIAL RESEARCH ( SHRI K. C.
PANT) : (a) and (b). It is reported by the
State Government that about 50 persons
raided the houseof one Shri Narayanankutty
Nair on the night ‘of 30. 7.70 and after
tying the inmates of the house ransacked
the house for ornaments, cash, etc. and
caused some Dammage to some photographs,
including that of Gandhiji. Shri Narayanan-
kutty Nair was beheaded near the gate of
his house and his severed head was placed
on the main gate. The raiders were shout-
ing extramist slogans. A case has been
registered at Kongad police station and is
being investigated. Senior police officers
are supervising the investigation and a
Special Police Squad has been deputed to
assist the local police in the search for
culprits.

(c) The State Government are maintain-
ing utmost vigilance and taking mecessary
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action according to law to maintain law and
order.

Action taken on findings of Departmen-
tal inquiry into incidents at Indraprastha
Bhawan, New Delbi during Central
Government Employees, strike in
September, 1968

4402. SHRI KANWAR LAL GUPTA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether her Ministry has received
the findings of the Departmental Inguiry
ordered into the conduct of the Superinten-
dent of Police, Delhi and the additional
District Magistrate concerned for the alleged
excesses committed by them at Indraprastha
Bhawan, New Delhi, during the last Central
Government Employees strike;

(b) whether Government have issued any
instructions to the Ad ninistration so that
these incidents may not occur in future;

(c) if so, the details thereof; and

(d) whether Government propose to lay
the report on the Table of the House ?

THE PRIME MINISTER, MINISTER OF
ATOMIC ENERGY MINISTER OF HOME
AFFAIRS AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) :
(@ Yes, Sir. .

(b) and (c). While no normal instruc-
tions were issued, the problems that had
arisen on that occasion were reviewed in
consultation with Delhi Administration
with a view to avoiding recurrence of simi-
lar situations.

(d) The reports relate to departmental
inquiries and it is not proposed to lay them
on the Table of the House. However, the
findings of the Inguiry Officer were that
charges against the two officers were not es-
tablished. After due examination of the
case the officers have been exonerated.
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Recognition of Central Government
Employees’ Union

4404, SHRI ESWARA REDDY : Will
the Minister of HOME AFFAIRS be pleased
to state ;

(a) whether an agreement was reached
between the employees’ leaders and Govern-
ment that cadre unions will not be recognis-
ed by Government for purposes of Joint
Consultative Machinery and Compulsory
Arbitration Scheme for the  Central
Government employees ;

(b) whether the cadre unions have
been recognised , in some Departments in
spite of the said agreement ; and

(c) if so, the reasons for granting such
recognition in spite of the agreement and
clear recommendations of the National
Labour Commission on labour on the
subject ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 8. RAMASWAMY) : (a) The
agreement reached in 1966 between
the employees’ leaders and the Government
is that for the purposes of the Joint
Consultative Machinery and Compulsory
Arbiiration Scheme, only those federations/
associations/ unions will be recognised which
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had enjoyed recognition in the past and
which represent broadly and adequately all
the categories of employees of a Department.
However, in the case of a Department where
there has been no recogmised federation/
association/union in the past, or where the
existing federation, etc. does not represent
all the categories adequately, will another
association/union be recognised. It will be
scen that this agreement does not rule out
grant of recognition to cadre umions in
the case of Dapartments where there has
been no recognised federation/association/
union in the past, or where the existing
federation, elc. does not represent all the
categories adequately.

(b) and (c). In view of reply to Part
{a) above, the question does not arise. The
relevant recommendations of the National
Commission of Labour are under examina-
tion.

Jamair Airlines Services between Bom-
bay and Panagarh

4405. SHRI ESWARA REDDY : Will
the Minister of TOURISM AND CIVIL
AVIATION be pl=ased to state :

(a) whether the Jamair Airlines is
operating flight between Bombay and Pana-
garh;

’

(b) whether the fare it charges on thia
route is two-third of the normal rates of the
Indian Airlines; and

(¢) if so, whether Government have
ascertained how it is possible for this private
company to fly at a cheaper rate ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Yes, Sir. Jamair Airlines operate non-
scheduled flights between Bombay and Pana-
garh.

(b) Indian Airlines do not operate on
this route, and mo proper cbmparison is,
therefore, possible,
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(c) Does not arise.
Freight Service between Amritsar and
Kabul

4406. SHRI ESWARA REDDY : Will
tha Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(8) whether M/s. Jamair Co. (Private)
Ltd., a private air company, was allowed
to operate freight service between Amritsar
and Kabul in 1961;

(b) whether there is any proposal under
consideration to grant them similar facilities
en other routes; and

(¢) if so, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(@ Jamair was allowed to operate non-
scheduled flights between Amritsar and
Kabul in 1961, on the basis of a ‘no objec-
tion" certificate from Indian Airlines.

(b) There is no such proposal at pre-
sent,

(c) Does not ariss.
Allegations against West Bengal Police

4407. SHRI K. HALDER : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether Government’s attention
has been drawn to the serious allegations
that the Police of West Bengal are helping
Jotedars and employers against the peasants
and workers; and

{b) if so, the steps Government pro-
pose to take to protect the peasants and
workers 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 5. RAMASWAMY) : (a) and (b). The
State Government have reported that no
specific instance has so far come to their
notice.
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Naxabite hanging Father to Death

4410. SHRI RAM KISHAN GUPTA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether her attention has been
drawn to a news-item ' Maxalite hangs father
to death” published in The Times Of
Indig dated the 5th August, 1970; and
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(b) if so, what are the correct facts
and Government's reaction to the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS ; AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K.C. PANT) : (a) Yes, Sir.

(b) Facts are being ascertained,

Setting up of Broadcasting Studie in Delhi
University Campus for Correspondence
Courses and Private Candidates

4411, SHRI RAM KISHAN GUPTA :
Will the Minister of EDUCATION AND
YOUTH SERYICES be pleased to state at
what stage is the plan to set up a studio in
the Delhi University campus to broadcast
lessons for the benefit of students joining
correspondence coureses and for the private
candidates ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAQ): The Education Minister’s proposal for
the satting up of a Broadcasting Studio in
Delhi University Campus is still to be con-
sidered by the Ministry of Information and
Broadcasting. However, arrangements have
been made by the University's School of
Correspondence Courses and Continuing
Education with the All-India Radio ta
broadcast lessons with effect from 17.8.1970
for students of the School under the *‘Uni-
versity of the Air Programme’.

Incidents of Atiacks on Harijans

4412. SHRI RAM KISHAN GUPTA :
SHRI RABI RAY :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the number of attacks on
Harijans is increasing day by day ;

(b) if so, the number of such incidents
occurred in 1970 and the number of Harijans
killed ; and

(€) the effective measures taken or
proposed to be taken to prevent such attacks
on Harijans ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI

RAM  NIWAS MIRDHA) : (a) to
(c). According to information received
from the State Governments/Union

Territory Administrations, there have been
no cases of attacks on Harijans during 1970
in Magaland, Punjab, Himachal Pradesh,
Goa Daman and Diu, Manipur, Tripura,
Laccadive, Minicoy and Amindivi Islands,
Andaman and Nicobar Islands, Pondicherry,
NEFA and Chandigarh. The Government
of Orissa have reported that there has been
an increase in the number of attacks on
Harijans during the last few months. Five
such incidents have taken place during the
the year 1970 in which six Harijans have
been killed. The State Governments have
further informed that the authorities respon-
sible for the maintenance of law and order
are alert and that preventive measures are
taken whenever there is any prior indication
of developing tensions in any area. In all
specific cases action according to law is
taken and the investigations are supervised

by senior officers. Information from the
remaining  States/Union  Territories is
awaited.

Revival of Provisions contained in Old
Defence of India Rules and Security Act

4413, SHRI RAM KISHAN GUPTA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) by what time such of the old Defe-
nce of [ndia Rules and the provisions of the
Security Act as could be revived by amend-
ing the existing laws are likely to be given
fresh lease of life in the State of West
Bengal ; and

(b) whether there is any proposal to
revive the Preventive Detention Act in the
State of West Bengal ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS; AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a) and (b). The Central
Government had received a  proposal
from the Government of West Bengal
for the enactment of President’s Act
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providing for preventive detention. The
Committee constituted under the West
Bengal State Legislature (Delegation of
Powers) Act, 1970 was consulted on the
proposal. The Committee did not agree to
the proposal. Further legislative proposals
to deal with the law and order situation ia
West ‘Bengal are under consideration,

Appointment of a Committee by C. P. L.
(ML) to Propagate Moa’s
Thoughts

4414, SHRI RAM KISHAN GUPTA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether her attention has been
drawn to the news-item published in the
Statesman dated the 5th August, 1970 in
which it has been stated that C.P.I.
(Marxist-Leninist) has appointed a five-
member Coordinating Committee to spread
and propagate Mao’'s thoughts among the
students; and

(b) if so, the steps being
Government to check the same ?

taken by

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS; AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) Yes, Sir.

(b) Utmost wvigilance is being main-
tained. State Governments are taking all
possible steps to counter the activities of
the CP (M-L) and other extremist groups,

Setting up of Espionage Ring in
Tripura by Pekistan

4415. SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of HOME

" AFFAIRS be pleased to state :

(a) whether Government's attention has
been drawn to the reports that a great
espionage ring has been set up all over Tri-
pura by Pakistan in collusion with a few
local influencial persons;

(b) whether names of some of these local
persons have also appeared in the Press
recently; and
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(c) Government's reaction thereto by
way of apprehending the miscreants and
smashing the espionage ring and the success
so far achieved in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS; AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) to (c). Facts are being
ascertained,

Deprecable conditions of Service of
Non-Government College Teachers
of Tripura

4416, SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of EDU-
CATION AND YOUTH SERVICES be
pleased to state :

(a) whether the All India Federation of
College Teacher's Organisation and the
West Bengal College and University Tea-
chear’s Association had invited the attention
of the Tripura Chief Minister in March
this year to the deprecable conditions of
service of non-Government College teachers
in Tripura;

(b) whether the Central Government’s
attention has also been drawn to the dep-
lorable conditions of the service of these
College Teachers as reported in the Tripura
Times dated the 22nd March, 1970; and

(c) if so, Government’s reaction thereto,
by way of securing to them proper condi-
tions of service and timely payment of their
dues ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) to (c). The requisite in-
formation is being collected from the Tri-
pura Administration and will be laid on
the Table of the Sabha as soon as possible.

Discontentment among Employees
of Civil Aviation Department

4417. DR. RANEN SEN: Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(2) whether there is growing discontent-
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ment among the employees of the Civil
Aviation Department on account of inordi-
nate delay in settling some of their out-
standing demands pending with his Minis-
try; and

(b) if so, the action proposed to be
taken to redress their grievances ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). Some problems
have recently been brought to notice by one
of the recognised service associations of the
employees of the Civil Aviation Department.
These are receiving careful attention.

Reads declared as National Highways
in Each State

4419. SHRI D, V. SINGH : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) the length of the roads declared as
Mational Highways in each State during the
Third Five Year Plan and thereafter;

(b) whether the Government of Madhya
Pradesh had sent any proposals for declar-
ing some roads in that State as National
Highways during the Third Plan and there-
after:

(c) if so, the details of such proposals
and the Central Government's reaction
thereto; and

(d) how far the Madhya Pradesh
Government's proposals referred to above
have not been accepted and the reasons
therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI 1QBAL SINGH) : (a) Only
the following two roads were declared as
National Highways during the Third Plan
period and thereafier so far :

State Name of the Road Length

Road from North Sala-
mara on Notional
Highway MNo. 31 pro-
ceeding generally vig

Assam
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Nalbari, Charali and
Amingaon to Pandu on
National Highway
No. 37. 180 KM

West
Bengal

Highway between its
junction (near Kolaghat)
with N. H. No. 6 and
the point where it
touches Haldia Port. 51 KM
(b) Yes, Sir.

(c) A statement is attached.

(d) With regard to the roads suggested
by the Madhya Pradesh Government for
addition to the existing National Highway
System in the Third Plan, the State Govern-
ment were informed about the inability of
the Government of India to accede to the
request for want of funds. As regards the
State Government's proposals for new addi-
tions to the existing National Highway
System under the Fourrth Plan, this whole
question is under examination in consul-
tation with the Planning Commissien in
the light of the availability of funds and
the criteria laid down for the classification
of roads as National Highways.

Statement
L Roads suggested for new addi-

tians to the existing National
Highway System in the Third

Plan.

1. Allahabad-Raipur Road vig
Rewa, Shahdol, Amarkantak,
Keonchi, Bilaspur and Simga.

2. Jabalpur-Raipur road via
Mandla, Bichhia, Motinala,

Pondi, Kawamdea and Beme-
tana,

Il. Roads suggested for new addi-
tion to the existing National
Highway System under the
Fourth Plan.

1. Pimpalgaon—Nirmal—Jagdalpur
road.

2. Indore—Bhopal road.
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3. Biora-Kota-Jaipur road.

4, Jaipur-Swai--Madhopur—-Shivpuri
road,

5. Sambalpur-Ambikapur--Shahdol-
Jabalpur road.

6. Raipur-Bilaspur-Shahdol road,

7. Ambikapur-Daltonganj-Barhi
road.

8. Obaidullaganj (on N. H. No. 12)
to Nagpur (on N. H. No. 6 and
.

9. Ahmedabad to Indore road,
10. Gwalior-Jhandi road; and
11, Jabalpur-Raipur Road.

. Expenditure Incurred on Maintenance
of National Highways

4420. SHRID. V. SINGH : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) the total expenditure incurred by
Government on the maintenance of National
Highways in the country during the last three
years, year-wise and what percentage of it
was allotted to the Government of Madhya
Pradesh for the maintenance of such High-
ways in that State during each year;

(b) the percentage of length of the
National Highways situated in Madhya
Pradesh out of the total length of such
highways;

(c) whether the percentage amount of
maintanance funds allotted to the Madhya
Pradesh Government was far short of the
percentage of length of National Highway
situated in that State;

() if so, the reasons therefor; and

(e) the total amount allocated this year
for the maintenance of National Highways
and how much of it has been given to the
Madhya Pradesh Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
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PORT (SHRI IQBAL SINGH): (a)and (b). The requisite information is as under :
Year Total Expenditure in Percentage of Percentage of
expenditure Madhya Pradesh expenditure in length of
M adhya Pradesh National High-
ways in Madhya
Pradesh
...Rs. lakhs...
1967-68 735.81 58.49 7.95)
1968-69 1136,52 67.41 5.93) About 11%
1969-70 1226.00 93.40 7.62)
(Estimated)
(c) and (d). Funds for maintenance of and 107 bridges in the Districts of Surguja,

National Highways to cover requirements
for ordinary maintenance, surfacing renewals
and special repairs including flood damages,
are not allotted merely in proportion to
their length in particular State but, in addi-
tion, on the basis of requitements judged
from a variety of factors like number of
traffic lanes, traffic intemsity, wage rates,
price of required construction materials, type
of soil, climatic and terrain conditions, etec,
Further, requirements for special fiood
damage repairs also very considerable de-
pending on state of repairs and floods.

(e}). Rs. 13.00 crores, out of which a
sum of Rs. 45.7 lakhs has been allotted to
the Government of Madhya Pradesh, as the
first instalment of allotment to cover ordi-
nery maintenance component only. The
question of sanctioning further allotments
for other components of maintenauce viz.
surfacing renewals, special and flood damage
repairs to all the State is at present under
comsideration.

Coastruction of roads and bridges in
Madbya Pradesh

4421. SHRI D, V. SINGH : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

i

(2) whether the Government of Madhya
Pradesh had submitted a special programme
for the construction of 3822 miles of road

Bastar, Bilaspur, Raigarh, Shahdol, Raipur,
Durg and Balaghat and another proposal
for construction of 1,157 miles of road and
10 bridges to the Planning Commission for
inclusion under the Fourth Plan and to pro-
vide funds outside the State Plan therefor;

(b) if so, the details of these proposals,
the cost thereof, and the decisions of the
Planning Commission and Government
thereon; and

(c) the progress so for made in the im-
plementation of these proposals ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH) : (a) Yes, Sir.
In July 1967, the Government of Madhya
Pradesh sent such proposals to the Planning
Commission for development of roads in the
backward arcas of 8 districts of Madhya
Pradesh.

(b) A statement giving the abstracts of
these proposals is attached,

(c) The State Government did not ask
for any specific Central assistance outside
the State Plan for these roads. These roads
are local roads and the State Government
are, therefore, primarily coucerned with
their development under their regular plan
programme.
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Statement

Abstract of proposals submitted by the Government of Madhya Pradesh for develop-
ment of roads in the Districts of Surguja, Bastar, Bilaspur, Raigarh, Shahdol, Raipur,

Durg and Balaghat.

5. No. District Length in Major Cost in
mile. bridges. crores.
1. Surguja 615 30 10.85
2. Bastar 1157 10 13.09
3. Bilaspur 376 7 597
4, Raigarh 304 13 5.85
5. Shahdol 249 10 435
6. Raipur 471 12 1.25
1. Durg 389 13 3.83
8. Balaghat 261 12 4.62
Total :— 3822 107 55.81

Trading in Pahari and Basohli Paintings

4422, SHRIMATI SHARDA MUKER-
JEE : Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

(a) whether the rare Pahari and  Basohli
miniatures (paintings) of 17th to 1%th cen-
turies are being bought cheaply by deales
from villagers and then routed out of Him-
achal Pradesh ;

(b) whether the State authorities are
unable to check the out flow of these valua-

ble treasures; and

(c) if so, the steps taken or propose to
take in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) The Government of India
bave no information on the subject.

(b) As there are no restrictions on the
bonafide purchase or sale of paintings by
the owners and dealers within the country,
it is not possible to stop their outflow from
the places of their origin.

(c) The Government intends to intro-
duce shortly a comprehensive bill on Anti-
quities, which will replace the existing
“Antiquities (Export Control) Act, 1947,
The proposed bill includes some provisions
to regulate the internal trade in Antiquities
also.

Demand for Introduction oftriple benefit
scheme for Delhi University Teachers”

4423, SHRI MANIBHAI J. PATEL :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether the University Grants Com-
mission to examine the demand of the Delhi
University Teachers’ Association for the
introduction of the triple benefit scheme:
and

(®) if so, the details thereof and by
what time the report is likely to be received
in this regard and what are the financial
implications of the scheme ?

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR. V. K. R. V. RAO):
(a) and (b). The University Grants Com-
mission had appointed a Committec to pre-
pare the rules for the introduction of Gene-
ml  Provident Fund-cum-Pension-cum-
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Gratuity and Contributory Provident Fund-
cum-Gratuity schemes in the Colleges affi-
liated to the Delhi University, in the light
of the schemes already agreed to be intro-
duced. in the Central Universities. The
Committee has submitted its report recently
and the rules as recommended by this Com-
mittee have yet to be received and examined
by Government.

The two new schemes now proposed to
be adopted are in lieu of the existing scheme
of Contributory Provident Fund. The
financial implications of the schemes have
not been worked out.

Extension of jPeriod of Overseas Scho-
larships to S.C. and S.T. Students

4424, SHRI MANIBHAIL J. PATEL:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether Government have taken a
decision to extend for a period of five years
from 1970-71 the scheme for the grant of
overseas seholarships given to the Scheduled
Casies and Scheduled Tribe students studying
aboad;

(b) if so, the details thereof ?

(c) the number of scholarships given to
the Scheduled Caste and Scheduled Tribe
students since the inception of the scheme;
and

(d) whether the students who have
come back after the completion of their
studies abroad have been usefully employed
and, if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI A. K. KISKU) :
(@) Yes, sir.

(b) As far as the students of Scheduled
Castes and Scheduled Tribes are concerned,
4 scholarships each have been extended on
the existing terms and conditions.

© Scheduled Castes ... ... 65
Scheduled Tribes ... ... 49

(d) Most of thom have been usefully
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employed, Information as available in the
Ministry is given in the statement laid on
on the table of the House. [Placed in
Library. See No. LT-4096/70]]

Deraftsmen Discharging Duties of Section
Officers in Survey of India

4425, SHRI NAMBIAR : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleaed to state :

(a) whether Draftsmen Division 1
(Ordinary Gradz) are holding the full charge
of Differrnt sections of the Drawing Unit
in the Survey of India and discharging the
duties of Section Officers;

(b) the reasons for not posting Section
Officer in these Sections;

(c) whether Government propose to
regularize the Drafismen, Division I as
Section Officers; and

(d) if not, the reasons for not posting
Section Officers in the said unit ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND YOU-
TH SERVICES (SHR1 BHAKT DARSHAN):
(a) to (d). There is no cadre of “Section
Officers” as such in the Survey of India.
The posts of Drafismen, Division I, are
supervisory in character. These Draftsmen
supervise the work of Sections, which con-
sist of 10 Division Il Draftsmen in a
Drawing Office. Therefore, the question of
redesignating Draftsmen Division I as “'Sec-
tion Officers™ does not arise.”

Faq & FA@, A AR TG IS
wrawl & gacfemial 2t daw

w A
4426, =t wita fag @gw T
ng-1d AT ag TEA FT FO FA fin

(F) w1 W@ FWFR 939 § 979,
Yy gmaTe a97 g G § Inafwr-
fai TR E
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(w) afz g, @t g gEs &
gaufawifal §t dear qaur Ia% 79
qur & faady g FaT e W@ ¢ ;

(m) FwR @ @ A & ga
feaet ufg &< # andt §

(w) 7ar qAqd Wrw wedl ¥
iEst 1 fon 4fedl o gws 5@ A
wifq g Tl &1 AT GHIST FW F AR
¥ #1 gemd @@ F fawradia
#

(v) afz #df, A WaTw & wv
as faug fear s ?

qg w@ HAT § A g
sk dmtas  aar stenfre  wgEAE
faamit & wwa At (o0 T we X ) ¢
(%) W@ gwER FAT F T@@, ay
g aw g gres! ¥ suufawfal
FNIAT I LN

(=) 3T (7). T @waww & 7E, 1968
1 garcifea se7 denr 10321 & fayrmy
ger 1 AT T wrwtaa fea smar g
gre weel & gaufesifat § am
geqr, oA da Qo WYy, T4
1T GTHTT FIN §F MY ¥ w=wiq wfa-
af g Y A @ A F ALH FAAT
aft Usg ATHTA qAT AFOANET ¥
usfag &1 91 W

() 3tz (¥). fagd vagfard #
fafeg @@ @U w@iFd @9 a9
wwifa® Faal &1 ard @T §F 79 9T
aft a5 q@ awg feercadl fear aa

g
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Chbarter of Demands given by Seamen’s
Union, Calcutta

4427, SHRI RABI RAY : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state : '

(a) whether a deputation of Foward
Seamen’s Union, Calcutta met him on the
5th August, 1970;

(b) if so, whether they submitted a
charter of demands to him and if so, the
details thereof; and

(c) the steps Government have taken
on their demands ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (THRI RAGHU RAMAIAH):
(a) to (c). I do not remember having met
a deputation of Forward Seamen's Union,
Calcutta on the 5th August, 1970. How-
ever, a Memorandum containing a number
of demands from this Union has been
received on 6th August, 1970, The demands
are under examination.

Fellowship awards by Univesity Grants
Commission

4428, SHRI RABI RAY : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether the University Grants
Commission recently published a list of
names of persons who have been awarded
senior and junior fellowships by it;

(b) if so, the names of receipients of
these fellowships and the States from which
they ==me, and

() whether no one from the three
Universities of Orissa had got this award
and, if so, the reasons therefor ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V
RAO) : (a) Yes, Sir,

(b) Two statements are laid on the
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Table of the House. [Plaeed in Library.
See No. LT-4097/10).

() The candidates for award of Senior
and Junior Research Fellowships are selec-
ted by the University Grants Commission
on the recommendations of expert commi-
ttees specially constituted for the purpose.
These awards are made on an all-India
basis aud merit is “the onmly consideration
in the selection. WNooe of the condidates
recommended by the expert committees is
from Universities in Orissa. However,
during 1967-68 to 1969-70, 1 Senior and
6 Junior Research Fellowships were awarded
to scholars from Utkal University.

Disturbances in Cornwallis Street area of
Calcutta

4429. SHRI RABI RAY : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether the Cornwallis Street area
in Calcutta was the scene of violent distur-
bances on the 5th July, 1970;

(b) if so, the details thereof;

(¢) whether she has received a report

about the inier-party clashes between C. P. 1.
(M) and the C. P. I. (ML); and

(d) the action taken by the Govern-
ment to stop such incidents ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIC AND
INDUSTRIAL RESEARCH (SHRI K. C.
PANT) : (a) to (d). Facts are being ascer-
tained from the Siate Government.

faret ® gar, gewi awr fgwenw
wrl & o 57 @ wme

4430. =t qureraw fag : w@r
TE-ET HAT g qATA Y FOU F
(%) 1 s, 1970 & JAFT @A
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TR AT o7y famens sl ¥
argy & fag e §

(@) ¥ a7 g AT ¥ @ &x
¥ fgaens wfafafad & wad safes
a0 ; A

(7) afz &, at gww1T %1 faare g
arasl F1 A5 § foq wr s +Q@
g ?

ng wd Awea § Sl gdefw
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fgmens s 575 610
¥ 127 743

(7) srqust @ qz-agdl feafa oz
& fargHY &t St @ o gww gug
9z q1359F fA09% Jurg fsd /@ &1
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guifad sorsl & da« qar  @Efes 9
TS s W § 1 | s § osfa-
faq g1 gror @ ®FW gwedr faz
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FAT N g F gru A A G
gaaqr @ i 1 e ¥ gy ey
war geara safeaal a7 freedt @ aidt
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& fal Wit & fraw
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¥ frdt mifeed amr sgofa #°
¥ fed MRama At dmifas qar
AFATHT  WeArAW! AT €Y
afeszar gt # afeafeq frar aar § &k
a7 3% agfaa &7 ¥ 9d¥=a fear aar
g e

(=) afz gr, atfee arde ¥ @k
afz 4§, a1 sa% a1 w170 § 7
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T ®T FATET § TRy WA (show
frame faaf) @ (%) & (9). feedt 9sw
e ¥ 11 $3@, 1970 & faoig v
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(). azq mgA f527 o1 wr )

Harijans and Scheduled Tribes People
killed in Police firings

4433, SHRI BHOGENDRA JHA :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the total number of Harijans and
Scheduled Tribes people killed in the Police
firings and by upper class land holders.
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during the last three years in each States;
and

(b) Government's reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) and (b).
According to information received from the
Government of Nagaland and the Union
Territorry Administration of Goa, Daman
and Diu, Manipur, Andaman and Nicobar
Islands, Pondicherry, NEFA and Chandi-
gath mo Harijans or members of the Sche-
duled Tribes have been killed in police firings
or by land holders belonging to higher
castes during the last three years. In Lac-
cadive, Minicoy and Amindivi Islands a
person belonging to a scheduled tribe died
as a result of firing which was resorted to
by the police on December 19, 1968, to
deal with a sudden violent attack by a mob
on a police outpost. The case arising out
of the incident is sub-judice. Information
from the remaining States and Union
Territories is awaited.

Jawaharlal Nﬂlﬂl. University

4434, SHRI R K. BIRLA : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether the Jawaharlal Nehru Uni-
versity in New Delhi will function on a
pattern different from other Universities;

(b) if so, the details of the pattern
that would be followed by this University ;
and

(c) what iz the strength of the students
and teahers in each Department, Faculty
or school affiliated to this University 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V.
RAO) : (a) to (c). As incorporated in the
Jawaharlal Nehru University Act, 1966, the
objectives of the University are to :

(i) foster the composite culture of
India and establish such depart-
ments or institutions as may be
required for the study and deve-
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lopment of the languages, arts and
culture of India;

(ii) take special measures to facilitate
students and teachers from all
over India to join the University
and participate in its academic pro-
grammes;

(iii) promote in the students and tea-
chers an awareness and understand-
ing of the social needs of the
country and prepare them for ful-
fllling such needs;

(iv) make special provision for integrat-

ed courses in humanities, science

and Technology in the educational
prog rammes of the University;

(v) take appropriate measures for pro-
moting inter-disciplinary studies
in the University;

(iv) establish such departments or insti-

tutions as may be necessary for

study of languages, literature and

life of foreign countries with a

view 1o i ing in the stud

a world perspective and inter-

national understanding;

(vii) provide facilities for students and
teachers from other countries to
participate in the academic pro-
grammes and life of the Univer-
sity.

2. In order to fulfil the aforesaid
objectives the University has so far establish-
ed a school of International Studies, in-
corporating the erstwhile Indian School of
International Studies. It has also taken
over the Institute of Russian Studies. The
number of Students and Teachers in these
institutions is as under :-

Students Teachers
School of Internatio-
nal Studies 141 34
Institute of Russian
Studies 161 28

3. The University also proposes to
establish the following Schools of Studies :
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1. School of Social Sciences

2. School of Foreign Languages
3. School of Life Sciences

4. School of Computer and Systems
Sciences

5. School of Environmental Sciences

6. School of Creative Arts.

Demand for giving more Powers to States

4435. SHRI R. K. BIRLA : Will the
Minister of HOME AFFAIRS be pleased to
be state :

(a) whether the States have recently
been pressing Central Government to give
more powers to them in their administra-
tion;

(b) if so, the names of the State Go-
vernments which have made a move in this
respect during the last six months;

() in what fields more powers are
being asked; and

(d) the reaction of the Government of
India thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) (a) to (d). No such proposals
have recently been received from State Go-
vernments.

Report of National Integration Council
on Communal riots in States

4436, SHRI R. K. BIRLA : Will the
Minister of HOME AFFAIRS be pleased to
state @

(a) whether the question of communal
riots was referred to the National Integra-
tion Council to cxamine, investigate and
report on the cause of these riots and to
suggest a permanent solution; and

(b) if so, whether any report has been
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submitted ?

THE MINISTER OF STATE (SHRI-
MATI NANDINI SATPATHY) : (a) No,
Sir. A sub-Committee on Communalism has
been set up by the National Integration
Council covering communal aspects. The
Sub-Committee has met twice so far.

(b) Does not arise,

Facilities for Migration of Students of
Regional Engineering College, Durga-
pur to other Universities

4437, SHRI 5. C. SAMANTA : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleascd to state :

(a) whether he has heen approached
by or on behalf of some students of the
Regional Engineering College, Durgapur
for facilities for migration to College
under the Delhi University particularly,
and some other colleges elsewhere; and

(b) if so, the steps Government pro-
posal to take to normalise conditions there
and in the meanwhile to help those students
who want to prosecute their studies else-
where ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : (a) and (b). Yes, Sir. A large num-
ber of students of the Durgapur Regional
Engineering College have approached us
for assistance in their migration to other
engineering institutions, We have extended
the maximum possible help and arranged
for the admission of about 100 students
in our Institutes of Technology and other
institutions. Efforts are being made to find
suitable places for the rest (05 students
who have approached us for similar assis-
tence,

According to the report received from
the State Government, the Board of
Governors of the College has selected a
new Priocipal and is making every effort
to reopen the institution at an early
date.
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Tour Sponsored by Education Ministry
to Mysore and Neighbouring Areas

4438, SHRI 8. C. SAMANTA : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether a press party from Delhi
was recently taken to Mysore and neigh-
bouring areas;

(b) what is the total cost of taking
this conducted tour to Rellary and other
places; and

(c) whether the officials of his Minis-
try left as Mysore hotel without paying
bills and were later chased by the local
Police ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. VK.R.V.
ROA): (a) to (c). A statement is atta-
ched.

Statement

With a view to securing wide publicity
to the Inter-State Student-Teacher camps
organised under the National Integration
Programme, the Ministry of Education and
Youth Services Sponsored the visit of a
party of journalists, From Delhi to two such
camps—at Goa and Devangere (Mysure)
in May-June, 1970. The party was Orga-
nised and conducted by the Press Informa-
tion Bureau,

2. The party visited the Goa camp
from May 26 to 30, and the
Davangere, camp from May 31
to June 1, 1970,

3. On the conclusion of the visit to
Devangere, the Mysore Govern-
ment took over the party, inclu-
ding Union Government officials
as their guests from June 2 to
6, 1970 and deputed an Assistant
Director of the Department of
Information and Tourism to coa-
duct the party to some places
in Mysore. This part of the tour
ended at Bangalore from where the
party returned to Delhi,
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4, The Ministry of Eduocation and
Youth Services sanctioned an ex-
penditure of Rs. 9,400/~ for the
party's visit to the two camps.
The actual expenditure incurred
will, however, be knowh only after
all the bills including the biil from
the railway authorities have been
received.

5. The programme for the party from
June 2 to 6, 1970 has guests of the
Mysore Government, Included a
a visit, among other places, to
Bellory. The party spent the night
of June 5,1970 at the Brindaban
Cardens.  Arragements for the
party’s stay lhere was made in the
Tourist Bungalow but since accom-
modation there was not aduquate,
four members had to be put up
in the K.R.S. Hotel there. The
party left Brindaban Gardens by
road for Bengalore on the morning
of June 6,1970. Some miles away
from Mysore, two representative
of the management of the hotel
came in a car and asked the party’s
bus to stop. They wanted the
State Government Offcial accom-
panying the parly to settle the hotel
bill in cash. Since the Mysore
Government official did not have
the resources for this unforeseen
expenditure, he requested the PIB
Officer in the party to make the
payment and this was done. There
was no police with the representa-
tive of the hotel management,

Provsion of Facilities at Religious
Places for Buddhist Pilgrims

4439. SHRI SITARAM KESRI : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government have drawn up
plans for providing new facilities at some
places of religious and cultural interest to
the Buddhist pilgrims from Ceylone, Thai-
land, Japan and Burma;

(b) if so, the details thereof; and

(c) the estimated expenditure thereon ?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN SINGH) :
(2) to (c). The Government have already
provided accommodation at Bodhgaya,
Kushinagar and Sanchi and propose to deve-
lop facilities at Bodhgaya, Rajgir and
Nalanda and also a Reception Centre at
Patna,

Increase in Cases of Cheating in the
Capital

4441. SHRI PREM
VERMA : Will the Minister
AFFAIRS be pleased to state:

CHAND
of HOME

(a) whether the cases of cheating are
on incréase in the capital and if so, the
steps Government have taken to check such
incidents;

(b) the number of cases of cheating
recorded Iln Delhi during 1969-70 as com-
pared to previous year; and

(c) whether Government are considering
any proposal to post Policemen in civil
clothes at all important places, like Railway
Station, Bus Stops, Cinema houses etc. to
check the cases of cheating and, if so, the
details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) to (c). According to the
report of Delhi Police, 599 cases of cheat-
ing have been registered during this year
upto st July, 1970, as against 339 regis-
tered during the corresponding period of
1969.

Plain clothes police is already deployed
at all the importent places, like business
centres, but staps, Railway Stations, and
Cinema houses, to check the cases of
cheating. In addition, following steps have
also been taken to check such incidents :—

(i) Adequate publicity is given in the
Press regarding cases of cheating
so that public can be fore-warned
of the methods resorted to by the
criminals, so as to alert them
against the cheats.
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(ii) Bad characters released from jail
are watched.

(iii) MId of previous convicts is
maintained according to their
mode of operation,

(iv) Prompt action
culprits.

is taken against
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Paymeat Of Salary To West Bengal Employees
who Observed Token Strike On 25th
June, 1970

4448 SHRI JYOTIRMOY BASU : Will

the Minister of HOME AFFAIRS be pleased
to state :

(a) whether The West Bengul Govern-
ment have ordered one day's pay cut for the
employees, who observed a token strike on
the 25th June. 1970 ; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) Yes, Sir.

(b) The West Bengal Service Rules
(Rules 3-C) make it clear that any State
Government employee, who resorts to, or
in any way abets, any form of strike for
any period in connection with any matter
pertaining to his service or the service of
any other Government servant; shall in
addition to being liable to such disciplinary
action as may be taken against him in that
conmection, be deemed to be absent without
leave during such period and shall not be
entitled to pay or allowance for that period.

Earnings From State Buses In Calcutta

4449. SHRI JYOTIRMOY BASU : Will
the Minister of SHIPPING AND TRANS-
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PORT be pleased to state :

(a) the daily average earnings from
the State buses in Calcutta month by month
from January to July, 1970 ;

(b) whether the earning of the State
buses have gone down since April, 1970 ;

(c) if so, the causes thereof ; and

(d) what sieps, if any, are being con-
sidered by Government to increase the
carnings T

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH) : (a) to (d)
The information required is being collected
from the Government of west Bengal and
will be laid on the Table of the Sabha,
when received.

Formulation of Rules Governing Cundition of
Service of Calcutta Museum Employees

4450, SHRI JYOTIRMOY BASU : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether rules, governing the ser-
vice condilions, recruitment; travelling and
medical allowance for the cCalcutta Museum
employees, have not yet been formulated ;

(b) if so, the reasons therefor ;

(¢) whether the absence of rules has
addad to the difficuities of the employees ;
and

(d) if so, what steps, if any, are pro-
posed to be taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES SHRI BHAKT DAR-
SHAN) : (a) The employees of the Indian
Museum are governed by the Indian Museum
Rules, and Indian Museum Recruitment
Rules, as already framed and approved,
for the purpose of service, conduct, recurit-
ment etc. Besides, there is a set of rules
for Medical treatment of the staff at the
Dispensary attached to the Indian Museum,
Calcutta. The Central Government Rules
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for travelling and reimbursement of medical
expenses etc., are being followed.

(b) to (d). Do not arise.

Demand by Delhi University Teachers
Association for A Time-Bound Pro-
gramme of Reforms

4451. SHRI B.K. DASCHOWDHURY :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether the Delhi University
Teachers. Association demanded in July,
1970 for a time-bound programme of
reforms ; and

(b) if so, the details thereof and the
reaction of Government thereto ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES DR. V.K.R.V.
RAO) (a) Yes, Sir.

(b) The details are being collected and
a statement will be laid on the Table of the
House as soon as possible.

Contacts of two LA.S. Officers of West
Bengal with Pakistan High Commission

4452, SHRI B.K. DASCHOWDHURY :
Will the Minister of HOME AFFAIRS be
pleased to siate :

(2) whether she is aware that two
LAS. Officers of West Bengal used to meet
the first Secretary of the Pakistan High
Commission and the Director of Military
Intelligence of Pakistan in secret in Calcutta
at 214, Lower circular Road ;

(b) whether the Central Intelligence
Department has enquired into the matter ;
and

(¢) if so, the mames of those two
Officers and the action Government have
taken against them ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND MINISTER OF STATE,
DEPARTMENTS OF  ELECTRONICS
AND  SCIENTIFIC AND INDUS-

TRIAL RESEACH (SHRI K.C. PANT):
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(a) and (b). Enquiries do not substantiate
such allegations.

(¢) Does not arise.

New Airports Under Construction

4453, SHRI G. Y. KRISHNAN : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state the number
of new airports which are under construction
at present, State-wise ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
During the Fourth Plan new aerodromes
are proposed to be taken up at Tirupathi,
Shillong and Calicut.
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Scholarships granted to boys of Sainik
School, Kunjpura

4456. SHRI TRIDIB KUMAR CHAU-
DHRI: Will the Minister of HOME AFFA-
IRS be pleased to state :

(a) whether the scholarships granted by
his Ministry to the boys admitted in the
Sainik School, Kunjpura with effect from
January, 1968 session are temable for the
entire course of education and are not sub-
ject to revision for subsequent changes in
the income of the boys' parents;

(b) whether the Principal of the Sainik
School, Kunjpura has asked for the affida-
vit of monthly income as on the Ist July,
1970 of the parents of the boys for forward-
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ing it to his Ministry;

(c) if so, the purpose for which his
Ministry requires the affidavit; and

(d) in case his Ministry does not need
such affidavit, whether it is proposed to
issue instructions to the Principal of the said
Sainik School to discontinue the przetice of
asking for such affidavits ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) (a) Yes, Sir.

(b) to (d). The Principal Sainik School
Kunjpura, has intimated that affidavits of
income from parents of the boys admitted
in the School from January, 1968 session
were asked for through an oversight.
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() w&T A€ 934

Requests for Central Assistance from
Students of Central Universities

4459, SHRI G. VENKATSWAMY :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) the total number of requests received
from students of the Central Universitics
and their Colleges for grant of financial
assistz nce during the last three years;

(b) the total amount of assistance sou-
ght for and the amount of many sanctioned
during the same period; and

(¢) the grounds on which this
was sanctioned ?

amount

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V.K.R.
V. RAO) (a) Sixty seven applications were
received frem students of Central Universi-
ties during 1967-68, 1968-69 and 1969-70 for
assistance from Education Minister’s Discre-
tionary Grant,

(b) The total assistance asked for was
Rs. 50922 and the gramis sanctioned
amounted to Rs. 6,350 to 19 students.

(c) Grants were given in accordance
with the rules of the Fund, keeping in view
the financial position of the grantee as well
as the circumstances necessitating financial
assistance,

Free Gifts of Hindi Books to Non-Hindi
Speaking Stutes

4460, SHRI G. VENKATSWAMY : Will
the Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) the total number of free gifts of
Hindi books made to non-Hindi speaking
States during the years 1968-69 and 1969-70;

(b) the names of the States to which
these gifts were made; and

(c) the total value of these books ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND YOUTH
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SERVICES (SHRI BHAKT DARSHAN) :
(a) Under the scheme for free gift of Hindi
books to school, college and public libraries
in the non-Hindi speaking States, books
totalling 75,466 representing 288 titles and
59,020 copies of 14 periodicals were distribu-
ted during 1968-69. In 1969-70; 43,630 books,
representing 229 titles, and 12,480 copies of
32 periodicals were purchased for distribu-
tion,

(b) Andhra Pradesh, Assam, Gujarat,
Jammu and Kashmir, Kerala, Maharashtra,
Mysore, Nagaland, Orissa, Punjab, Tamil-
nadu, West Bengal, Manipur, Tripura,
Pondicherry, N. E, F. A., Andaman and
Nicobar Island, Goa, Daman, Diu and Dadra
Nagar Haveli, Dethi (to schools run by non-
Hindi Speaking organisation), Lacadive and
Minicoy Islands.

(c) Rs. 3,64,204,

Routes operated by Kalinga Airlines

4461, SHRI DHIRESWAR KALITA
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the number of aircraft owned by the
Kalinga Airlines at present; and

(b) the number out of them which are
being operated and on which routes for civil
and civil freight services, separately ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :

(a) Six Dakotas.

(b) None at present, since their Certifi-
cates of Airworthiness are no longer valid.

Proposal to Run Hotal In lhe Building
Coanstruted by N. M. C.

4463. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether the New Delhi Municipal
Committee has approached the India
Tourism Development Coporation to run the
hotel in the unused hotel building cons-
tructed by the N. D. M, C; and
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(b) if so, the decision taken by the Cor-
poration in the matter ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). The New Delhi
Municipal Committee enquired from the
India Tourism Development Corporation
whether it would be prepared to run the
Hotel on payment of a licence fee of Rs.
16.70 lakhs. While expressing its interest
in taking over the Hotel, the Corporation
made an alternative suggestion om a profit
and loss sharing basis. This was not accep-
table to the New Delhi Municipal Com-
mittee. The matter is being further exa-
mined by both the Corporation and the
Committee,
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S. D. O, Basirbat (West Bengal) Forced
to grant Bill

4467. SHRI SARDAR AMIJAD ALI:
Will the Minister of HOME AFFAIRS be
pleased ro state :

(a) whether she is aware that the S. D,
0. Basirhat in West Bengal was forced by
some political parties to grant bail to some
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persons accused of murder, dacoity and
arson;

(b) if so, which are these parties; and

(c) whether any action was taken against
such demonstrators ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) to (c). Facts are being
ascertained.,

Man handling of Police Officers in
West Bengal

4468, SHRI SARDAR AMJAD ALI:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether warrants of arrest issued
against criminals by the Courts of West
Bengal are not being executed by the Police;

(b) whether in some cases of execution
of warrants, the Police Officers have been
manhandled by the organised mass; and

(c) if so, the measures Government pro-
pose to take to prevent such activities ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) to (c). Facts arc being
asceertained from the State Government.

Communal Trouble in 24-Parganas
District in West Bengal

4469. SHRI SARDAR AMJAD ALI:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Communal trouble took
place in some parts of 24-Parganas District
in West Bengal recently;

(b) if so, the causes thereof and the
plases where it took place; and
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(c) the measures the State administra-
tion have taken to maintain communal har-
mony in such areas ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) and (b).
Goverment are aware of some instances of
communal teasion in district 24-Parganas.
Information about the specific incidents is
being obtained from the Government of
West Bengal and will be laid on the Table
of the House.

(c) Strict vigilance is being maintained.

Revision of Salaries of Judges of
High Cou::ts and Sopreme
oart

4470, SHRI HEM RAJ : Will the
Minister of HOME AFFAIRS be pleased to
refer to the reply given to Unstarred Ques-
tion No. 819 on the 27th February, 1970
regarding revision of salaries of Judges of
the High Courts aud the Supreme Court
and state :

(a) the stage at which the matter re-
lating to the revision of the salaries of the
High Court and the Supreme Court Judges
stands at present; and

(b) the time by
finalised ?

which it will be

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND  MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) :(a)and(b). The proposal for revi-
sion of salaries which involves a constitutional
amendment was discussed on 26th March,
1970 with the leaders of political parties in
Parliament. The consensus of opinion was
not in favour of raising the salaries of
Judges. The matter has not, therefore, been
pursued further.

Coafirmation of Temporary Govern-
ment Employees in Registrar
General's Office

4471. SHRI HEM RAJ: Will the
Minister of HOME AFFAIRS be pleased to
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state :

(a) whether Government have made
rules under which temporary employees in
Central Government office should be made
permanent within a period of three years
of their service;

(b) whether the majority of Assistant
Compilers/Key punch Operators in the Regi-
strar General's office, who were recruited as
far back as 10 years, still continue to be
temporary; and

(c) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) No, Sir.
However, with a view to make permanent
posts available for confirmation of tem-
porary employees, orders were issued by
the Ministry of Finance on 24th March 1960,
In which the Ministries/Departments (other
than P and T Department, Government
Workshops and Industrial Establishments)
were requested to convert 80% of temporary
posts, including Class IV posts, into perma-
nent ones in the permanent Departments pro-
vided that such posts have been in existence
for a continuous period of not less than
three years and the temporary posts are
required for work of a permanent nature.
In the P and T Department also, temporary
posts can be converted inlo permanent ones,
more or less, on the lines of the scale given
above. As for Government Workshops and
Industrial Establishments, different percen-
tages for conversion of temporary posts into
permanent ones have been  prescribed,
Subsequently, in September 1966, Ministry
of Finance also issued orders that 50% of
the posts in Non-permanent Departments as
have existed for not less than 10 Years and
are not proposed to be wound up in the
foreseeable future may also be made perma-
nent, provided the posts have been in con-
tinuous exilence for a period of five years
or more and are required indefinitely.

(b) and (c). None of the Assistant Com-
pilers have so far been confirmed for the
reason that the temporary posts held by
them were converted into permanent ones
only in 1970. Thls was because the tem-
porary posts of Assistant Compilers did not
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qualify for conversion into permanent ones
before 1970,

As regards Key Punch Operators, there
will be no category of Key Punch Operators
as such in the permanent stuffing pattern of
the Registrar General's office. It is there-
fore proposed to give an option to the
existing Key punch Operators to continue
in temporary posts as their long as these
posts exist, or to come over to the posts of
Assistant Compilers.

Local Projects of Coatal Sob-Divi-
sion of Midnapur District

4472. SHRI SAMAR GUHA : Wil
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether Government propose to take
steps to complete the local projects, namely,
the construction of Kalinagar bridge, Lalat-
Janka Road and Dariapur-Putia Road; of
the Contai Sub-Division of Midnapur dis-
trict of West Bengal;

(b) when the construction of FEgra-
Danian vjg Haripur Road of Midnapur
district, West Bengal will be undertaken;
and

(c) the steps taken by Government om
the above projects ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPFING AND TRANS-
PORT (SHRI IQBAL SINGH) : (a) to (c).
All the proposed works are local projects.
The West Bengal Government are therefore
primarily concerned. The present position
in respect of these projects as intimated by
the State Government is indicated below :

(i) Works on construction of Kali-
nagar Bridge was suspended tem-
porarily for soil investigation and
will be resumed during the next
working season; .

(li) The entire road from Lalat to
Janaka is not an approved project.
A section from Itaberia to Lalat
still remains to be taken up. How-
ever, a part of this from Itaberia
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to Gosardhanpur has been pro-
visionally included in the 4th Plan.
But it is not possible to take up
this portion within the present
Plan ceiling. Work on other sec-
tion is proceeding according to
availability of ' funds;

(iii) Dalraipur-Putia Road (mot Daria-
pur) has not been taken up at all
for development. There is no
likelihood either of the road
scheme being approved within the
funds now available;

The Egra Dantan Road vig Hari-
pur was never an approved scheme,
A section from Dantan to Haripur
was, however, provisionally in-
cluded in the Fourth Plan which
cannot be implemented within the
present plan ceiling .

(iv)

Persons Arrested for Spying in
Jullundur

4473, SHRI M. A. KHAN : Will the
* Minister of HOME AFFAIRS be pleased
state :

(a) whether an Army Officer and a girl
have recently been arrested on a charge of
spying in Jullundur;

(b) if so, their names and the rank of
the officer involved; gnd

(c) the relevant details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) The Government have
no such information.

(b) and (c). Do not arise.

Selection Grades for Teachers in
Maharashtra

4474, SHRI DEORAO PATIL : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether the Selection Grades have
been given to tho teachers in Maharashtra;
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(b) if so, the scales of pay of these
selection grades and their proportion to the
respective cadres;

(c) whether the State Government had
asked for the Central assistance before in-
troducing the Selection Grades; and

(d) if so, the reaction of the Central
Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI A, K. KISKU) :
(a) No, Sir.

(b) to (d). Do not arise.

Improvement of Tourism in Maharashtra

4475, SHRI DEORAO PATIL : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the number of new proposals made
by the Maharashtra State Government in
order to improve tourism in the State and
the financial assistance asked for by the

- State Government; and

'V (b) the reaction of the Central Govern-
ment to the proposals of the Maharashtra
Government to provide more funds to im-
prove tourism in that State ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION ( DR. KARAN
SINGH) : (a) The Siate Government had
proposed the following schemes to be taken
up by the Central Government in the
Central sector of the Fouth Plan for
tourism :—

(1) Development of tourist facilities at
Ajanta and Ellora at an estimated
cost of 61.6g lakhs,

(2) Development of tourist facilities

near Hot Water Springs at Vajresh-

wari, Ganeshpuri and Akroli at

an estimated cost of Rs, 11,35

lakhs.

Integrated development of Ele-
phanta Island at an estimated cost
of Rs, 50 lakhs,

(&)
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(4) Development of National Park and
Wild life Sanctuary at Tadoba at
a cost of Rs. 27.53 lakhs.

(b) Considering our limited resources
and relative order of priorities, the Depart-
ment of Tourism has included the follow-
ing in the Fourth Plan :

(1) Integrated development of the
Ajania-Ellora complex, for which
Rs. 23.24 lakhs have been provi-
ded.

(2) Construction of a Youth Hostel at
Aurangabad for which Rs. 2.50
lakhs have been provided.

(3) Itis also proposed to take over
the Railway Hotel at Aurangabad
from the Ministy of Railways and
to expand it suitably.

(4) Provision of tourist facilities at
Elephanta. The details are being
worked out.
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Attack on Dumburu Hydel Project Head-
works by Mizo and Tripura Rebels

4477, SHRI J. K. CHOUDHURY :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether some Mizo and Tripura
rebels attacked the Dumbura Hydel project
Headworks and the surrounding areas on
the 3rd July, 1970;

(b) the number of persons died and
wounded as a result of that assault;

(c) whether police arragements were
already there for their protection and what
further arrangements have been made in
this regard; and

(d) the total amount of loss to the
project ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a) Mizo hostiles had
raided the Gumti Hydel Project (Dumburu
falls) in Tripura and some neighbouring
places on July 2, 1970.

(b) Four persons were killed and seven
injured.

(c) Afrangements for security and
collection of intelligence which existed in
the area have since been strengthened.

(d) The loss to the project is gstima-
ted to be about Rs. 4 lakhs,
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Loans and Grants to Delhi Municipal
Corporation

4478, SHRI BAL RAJ MADHOK :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the total amount of grants and
loans given during the years 1966-67, 1967-
68 and 1968-69 to Delhi Municipal Corpo-
ration;

(b) whether the Delhi municipal Cor-
poration has been demanding more money
as also its dues from the Central Govern-
ment to cope with the civil problems and
needs of the capital resulting from the rapid
growth of population; and

(¢) if so, the reasons for which Govern-
ment are not giving the Delhi Municipal
Corporation proportionately higher grants
and loans during the above period ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND INDUSTRIAL
RESEARCH (SHRI K. C. PANT): (a) A
statement is attached.

(b) and (c). The Delhi Municipal
Corporation had from time to time been
demanding more financial assistance from
Central Government, Government appoint-
ed a Commission of Inguiry in 1965 to
look into the financial resources and needs
of the <Corporation. Its interim report
was received in August, 1968, The Report
was examined carefully and the financial
assitance for the D.M.C. has now been
patterned keeping in view the recommenda-
tions made in the report. Previously the
Corporation was being given assitance accor-
ding to the pattern based on an earlier
recommendation made by a Special Officer of
the Ministry of Finance.

Sratement

Payment to the Delhi M'micfpaf Corporation

1966-67 1967-68 1968-69

1. General Wing (Rupees in lakhs)

(i) Grants 505.90 459.28 567.39

(ii) Loans 102,13 84,00 28.49
2. Delhi Water Supply and

Sewage Disposal under-

taking. 270.00 250.00 200.00
3. Delhi Transport under-

taking. 170.00 140.00 60.00
4. Delhi Electricity Supply

Undertaking. 1320.20 899.00 792.39

Opening of more Higher Secondary/Prim-
ary/Nursery Schools in R. K. Puram,
New Delhi

4479, SHRI BAL RAJ MADHOK ;
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) the total number of Higher Second-
ary and Primary Schools in Rama Krishna-
puram, New Delhi andthe ir distribution,
Sector-wise;

(b) whether there is need for more
schools in this fast expanding Government
employees colony; and

(¢) if so, the steps being taken to pro-
vide more Higher Secondary, Primary and
Nursery Schools in that colony ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH * SERVICES (SHRI BHAKT
DARSHAN) : (a) to (c). The requisite
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information is being collected from the
concerned authorities and will be placed on

the Table of the Sabha as soon as possi-
ble.

Purchase of Motor Parts by Manipur
State Transport

4480. SHRI M. MEGHACHANDRA :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) the names of firms supplying motor
parts to the Manipur State Transport dur-
ing last one year till date and the total
amount of money paid and payable to the
firms, firm-wise, during the said period;

(b) whether purchases of the motor
parts were made after due tender call in
the newspapers;

(c) whether it is- a fact that the motor
parts were supplied to the State Transport
at much higher rate than the indent
rate as under the motor distributing com-
panies;

(d) whether the Government of Mani-
pur have made any enquiry into these
motlor part deals so far carried on between
a few firms and the management of the State
Transport causing thereby huge loss to the
State Transport in terms of momey and
giving bad service; and

(e) if not, the reason for allowing
such purchases at very high rates without
purchasing fmm-:thg firms dealing with the
vehicles ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI1 IQBAL SINGH) : (a) to (e).
The information required is being collected
from the Government of Manipur and will
be laid on the Table of the Sabha, when
received.

Arrest of Persons having Association
with Revolutionary Government of
Manipur

4481, SHRI M., MEGHACHANDRA :
Will the Minister of HOME AFFAIRS be
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pleased to state -:

(a) the number of persons arrested so
far and detained in connection with their
association with the revolutiopary Govern-
ment of Manipur;

(b) how many of them have been
released and how many are left in detention
for trial;

() whether the Government of Mani-
pur propose to charge some of the youths
under the provisions of the Indian Penal
Code relating ta waging war etc; and

(d) since many of the youths amongst
them were not at all directly involved in
violent and subversive activities, whether
Government propose to advise the Govern-
ment of Manipur to handle the situation
liberally and release them as far as possi=
ble ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a) to (c). According to
information received from the Government
of Manipur, 83 persons were arrested in
Manipur. In addition, 13 persons appre-
hended by Tripura police and 1 by Assam
police were also handed over to Manipur
authorities. Of these, 55 persons have
been already discharged. 16 are under -
preventive detention. 22 who are being
prosecuted for specific offences under sec-
tions 120-B, 121,121-A, 395, 397 IPC etc.
are under remand and 4 have been released
on bail.

-

(d) No such proposal is under com;i-
deration.

Recruitment Rules for Elementary
School Teachers in Manfipar

4482, SHRI M. MEGHACHANDRA :
Will the Minister of EDUCATION AND
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YOUTH SERVICES be pleased to state :

(a) whether the Recruitment Rules for
the: Elementary School teachers in Manipur
have been revised percently;

(b) if so, the Recruitment Rules as be-
fore the revision and as revised;

(c) whether in the said Recruitment
Rules, the substitute teachers are to be given
preference to fresh candidates;

(d) whether this provision was followed
in the recent appointment of Elementary
School teachers in the wvarious Tehsils under
Government of Manipur; and

(e) if so, how many substitute teachers
were appointed and how many substitute
teachers are still unemployed ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT DAR-
SHAN) (a) and (b). Recruitment Rules are
being issued by the Manipur Administra-
tion. '

(c) No, Sir,

(d) Teachers were recruited on the basis
of general instructions issued by the Educa-
tion Department in Oct, 1968, giving prefer-
ence to substitute teachers,

() The precise information is not readi-
ly available.

Grant of Ad-Hoc Dearness Allowance
1o aided School Teachers of Manipur

4483, SHRI M. MEGHACHANDRA :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether the ad -hoc Dearness Allow-
ance of Rs. 20/- as admissible to the Govern-
‘ment of Manipur and as extended to the
aided school teachers in ‘Assam has also
been given to the aided School teachers in
‘Manipur with effect from the Ist Septem-
ber, 1969;
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(b) if not, the reason for not p;ayin.s the
Dearness Allowance since the same is al-
ready paid to their counterparts in Assam;

(c) whether Government of Manipur
wrote to the Central Governmeat for sanc-
tion of the grant of the said Dearness Allow-
ance to the aided-school teacchers; and

(d) if so, whether the sanction has been
given 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT DAR-
SHAN) (a) to (d). The matter is under
consideration,

Action Taken on Recommendations of
Annual Reports of Comm issioner For
Scheduled Castes And Scheduled
Tribes

4484. SHRI P. R. THAKUR : Will the
Minister of HOME AFFAIRS be pleased
10 state,

(a) whether it is a fact that her Minis-
try is required to submit a memorandum on
the action taken on the recommendations
made in the Annual Reports of the Comm-
issioner for Scheduled Castes and* Scheduled
Tribes relating to service matters;

(b) whether such a commitment is
recorded in a Government § memorandum
{aid on the Table of the House some time
back ;

(c) if so, since when her Ministry was
to lay a statement in this regard and whe-
ther that commitment has been fulfilied on
a regular basis ; and

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.S. RAMASWAMY): (a) The action taken
by the Ministry of Home Affairs on the
recommendations contained in the Annual
Reports of the Commissioner for Scheduled
Castes and Seheduled Tribes, concerning
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representation in services, is intimated to
the Department of Social Welfare and the
Commissioner for Scheduled Castes and
Scheduled Tribes.

(b) to (d). An assurance was given by
the Minister in the Ministry of Home Affairs
during the course of the discussions on the
Fourteenth and Fifteenth Reports of the
Commissioner for Scheduled Castes and
Scheduled Tribes for 1964-65 and 1965-66
in the Lok Sabha on 7th August 1967 that
a paper showing action that had been taken
on the recommendations relating to repres-
entation of Scheduled Castes/Scheduled Tribes
in services, contained in the Reports of the
Commissioner for Scheduled Castes and
Scheduled Tribes for the years 1963-64
to 1965-66 would be circulated to the Lok
sabha. That assurance has been fulfilled
by placiog a statement in respect of these
reports on the Table of the House on 9th
May, 1968,

Enforcement of F.R. 56 (b) By Manipur
State Transport Department.

4485, SHRI M. MEGHACHANDRA :
Will the Minister of HOME AFFAIRS be
pleased to state.

(a) whether the Manipur State Trans-
port Department enforces F.R. 56 (b) in the
matter of the retirement of the workmen
employed in that department and fixes the
age of 60 years as the age of superannua-
tion ;

(b) whether the workmen are allowed
to serve tlll they attain their personal
age of 60 years ;

(c) whether the Manipur State Trans-
port Management has ordered compulsory
retirement of workers at the age of 58 years
thereby flouting F.R. 56 (b) ; and

(d) if so, whether the Government of
Manipur propose to revise the action of the
General Manager of the Manipur State
Transport 7
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENT
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) to (c). The Government
of Manipur have informed that the provi-
sions of F, R. (56) (b) are applicable to
the eligible categories of workmen of Mani-
pur State Transport Department. A workman
governed by this rule is retained in Service
till he attains the age of 60 years. The
Government of Manipur has also reported
that the Manipur State Transport Manage-
ment has not orderd compulsory retirement
of any worker at the age of 58 years in
violation of F.R, 56 (b).

(d) Does not arise,

CPI (MLI)'s Warning to India Against War

4486. SHRI MANIBHAI J. PATEL :
Will the Minister of HOME AFFAIRS be
pleased to state :-

(a) whether the attention of Govern-
ment has been drawn to the news-itm Pub-
lished in the Sunday Standard dated
the 9th August, 1970 to the offect that
the Communist Party of India (Marxist-
Leninist) has warned the Central Govern-
ment against launching a war of aggression
against China or Pakistan and branding
India as aggressor against the socialist China
in 1962 ; and

(b) if so, the action Government
propose to take in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENT
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K.C. PANT) :

(a) Yes, Sir.

(b) Government are fully aware of
the various exhortations of the CP (ML).
All possible action according to law is being
taken to deal its activities.
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Jolnt Consultation Between Students And
‘Teachers to Restore Normal Academic
Atmosphere in Delhi University

4487. SHRI MANIBHAIJ. PATEL:
Will the Minister of EDUCATION AND

YOUTH SERVICES be pleased to state :

(a) whether Government's attention
bas been drawn to a resolution passed by
the Delhi University Teachers’ Association
resenting the Vice-Chanocellor's action in
expelling 7 students from the University ;
recentey ; and

(b) if so, the action Government
propose to take in the matter ? :

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V,
RAQ) : (a) Yes, Sir.

(b) This is a matter that falls within
the jurisdiction of the University. University
have pointed out that in a statement addres-
sed to the teachers ofthe University the Vice-
Chancellor and the Pro-Vice-Chancellor
have clarified that the action taken against
the said students was in acc rdance with the
procedure laid down in the Code of Conduct
passed by the Executive Council of the
University.
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Occupation by Pakistan High Commiss-
ion in India of a Room in Grand Hotel,
Bombay

4491, SHRI MOHAN SWARUP : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether the Pakistan High Commiss-
ion in Bombay has been occupying Room
No. 52 in the Grand Hotel; Ballard Estate,
Bombay from time to time;

(b) whether photographs can be taken
at Bombay harbour and the operations at
Bombay Port from the windows of the said
room; and

(c) if so; whether Government are aware
of any photographs taken by the High
Comission during the Indo-Pakistan conflict
in 1965 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
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K. C. PANT) (a) to (c). Facts are being
ascertained.

Re-Admission of failed Students to Ist
Year of B. Sc. (Hons.) Course of Delhi
University

4492, SHRI BAL RAJ MADHOK :
SHRI BEDABRAVA :

Will the Minister of EDUCATION AND
YQUTH SERVICES be pleased to state :

(a) whether the students who failed in
‘the first year of the B, Sc, (Hons.) Examina-
tion conducted by the University of Delhi
in 1970 have been denied re-admission to the
first year B. Sc. (Hons.) course due to the
seats in the different colleges being filled up
without waiting for the declaration of the
results of the first year of the B. Sc. (Hons.)
examinaiion; and

(b) if so, the arrangements being made
to accomodate such failed students ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V.K.R.
V, RAO) : (a) ond (b). According to the
information furnished by the University, a
number of failed students who applied for
re-admission to the Ist year B. Sc. (Hons.)
cla s have been re-admitted in the colleges.
The students who did/could not obtain re-
admission are elegible to appear as  ex-stu-
‘dents at the examination of the University.

Awards to Employees who attended the
office on 19th September, 1968

4493, SHRI S. KUNDU Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether payment of monetary
awards and cenificates of appreciation are
actively under consideration of the Central
Government for those of it employees who
attended duty during the token strike of the
Central Government employees on the 19th
Semptember, 1968; and

(b) whether the attendance on duty du-
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ring the strike has been compared by various
Government Departments to the extreme
danger to life to which the soldiers and
their Officers are exposed in the front ina
war ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) According to
the instructions issued by Government, mo-
netary awards may be given to Government
servants, who had remained at their posts of
duty loyally during the strike on the 19th
Semptember, 1968, in circumstances of risk
to their personal safety. This is admissible
only to Class 11l and Class IV employees,
upto a maximum of Rs. 500/- in each, case
on ® sclective basis.

There has been no proposal under consi-
deration for the grant of certificates of
appreciation,

(b) No, Sir.

Recommendation of A.R.C. for reduction
in Cadres in Central Government
Secratariat

4494, SHRI D. N. PATODIA : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether the Administrative reforms
Commission had suggested a reduction in
the cadres in the Central Government
Secretariat set up and had also suggested
revised pay scales and, if so, the details
thereof;

(b) whether Government propose to
take independent decision on this; and

(¢) if not, whsther the recommenda-
tion has been referred to the Pay Commis-
sion and if so, the date of the reference
made ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) The word
“Cedres'* used in this part of the question
is not very clear. However, the Adminis-
trative Reform Commission in its Report
on the Machinery of the Government
of India and its procedures of work, has
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recommended that in the Ceatral Secreta-
riat there should be only two levels of con-
sideration and decision below the Minister
namely, (i) Under Secretary/Deputy Secre-
tary, and (ii) Joint Secretary/Additional
Secretary/Secretary.

The Administrative reforms Commission
in its Report on personnel Administration
has recommended unified grading structure
for the posts in the civil service. The
Commission has recommended that the
entre civil service should be brought into a
farme-work of 20 to 25 grades. The details
of the unified grading structure with pay
scales of the posts in different categories
have been given on pages 38 and 39 of the
Report of the Commission on Personnel
Administration. A copy of this Report
is available in the Parliament Library.

(b) and (¢). The matter is under con-
sideration of the Government,

Use of C. R. P.for Dealing with Nax-
lites in West Bengal

4495. SHRI D. N. PATODIA : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) on how many occasions the Central
Reserve Police was pressed into action in
Calcutta during the last two months for
dealing with Naxalite activities;

(b) whether, like the Policemen the
C. R. P. people were also ambushed, atta-
cked and killed; and

() if so, the details thereof for the last
three months ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI K.
C. PANT) : (&) Units of C. R. P. have been
deploved by the State Governt along withe
the State police force more or less on a
continuing basis, for dealing with® law and
order problems including Naxalite activites:
so it will not be possible to give the number
of occasions when contingents of this force
were prassed into action,
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(b) and (¢). During the three months’
period, from 10th May, 1970 to 9th August,
1970, there were 9 incidents when units of
the C. R. P. force were attacked in Calcutta
by miscreants resulting in 10 members of
the force suffering injuries of varying types.
Not member of the CRP was involved in
any ambush or was killed during the said
period.

‘Working of Intelligence Department fn
West Bengal

4496. SHRI D. N, PATODIA : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether in a report submitted to the
Central Government, the Director of Central
Intelligence Bureau and the Home Secretary
have expressed their grave dissatisfaction
with the ineffecient ways in which the Intelli-
gence Department of the West Bengal
Government had acted in collecting informa-
tion about 'many incidents which had occu-
red during the United Froot regime and
have asked for a thorough probe;

(b) if so, what are the details of the
report and particulars of the incidents in
regard to which the Central team has ex-
pressed this dissatisfaction; and

(c) the action Government have takem
to implement the suggestion 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI K.
C. Pant): (a) No, Sir.

(b) and (c) : Do not arise.

Violation of foreign Exchange Regula-
tions By Shri Arvind Dixit of Bombay

4497. SHRI LAKHANLAL KAPOOR :
SHRI MOHAN SWARUP :

Will the Minister of HOME AFFAIRS
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be pleased to state ;

(a) whether the house of shri Arvind
Dixit of Pushpa Kunj, ‘A" Road, Church
Gate, Bombay was raided in 1964 by the
Enforcement Branch of the Foreign Exchage
Control;

(b) if so. whether any documents were
recovered; and

(c) whether any enquiry has been held
in the matter and, if so, the results thereofl 7

THE PRIME MINISTER, MINISTER OF
ATOMIC ENERGY, MINISTER OF HOME
AFFAIRS AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) :
(a) to (c). Certain premises in Pushpa Kunj,
Bombay, in the occupation of Shri Arvind
Dixit were searched by the officers of the
Eaforcement Directorate in 1964 in connec-
tion with certain alleged unauthorised tran-
sactions in Foreign Exchange. Some docu-
ments were scized dnring the course of the
search. Mecessary inquires in the case have
been completed and the adjudication pro-
cecdings have been initiated by the Director
of Enforcement.

Burning of houses of Harijans in
Andhra Pradesh

4498, SHRIMATI SUSEELA GOPALAN:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the attention of Govern-
ment has been drawn to the reported bumn-
ing of 44 houses owned by Harijans at Chi-
paramancherla village, Warangal District,
Andhra Pradesh on the 22nd July, 1970 and
if so, the detaily thereof;

(b) the total number of persons arrested
in this connection;

(c) whether any action had been taken
to bring to book the culprits who are res-
ponsible for this and, if so, the details
thereof; and
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(d) if the reply to part (c) above be in
the negative, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) Government
have seen a press report to this effect.

(b) to (d). Facts are being ascertained
from the State Government.

Forces Ejection of Harijan Families of
Gujrarat

4499. SHRIMATI SUSEELA GOPALAN
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the attention of Govern-
ment has been drawn to the forcible ejection
of 20 Harijan families of Garage village,
Porbander Taluka (Gujarat State) by some
other residents of the village;

(b) if so, the details thercof;

(c) whether Government have taken any
measures 10 protect the poor Harijans from
the threat of other residents of the village;
and

(d) il so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) Government
have seen a press report to this effect.

(b) to (d). Facts are being ascertained
from the State Government.

Weapons to quell riots introduced
by British Army

4500, SHRI R. BARUA : Will the Mi-
nister of HOME AFFAIRS be pleased to
state :

(a) whether the Government are aware
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that British Army has introduced someé new
weapons to deal with riots etc;

(d) if so, whether Government has con-
sidered the use of those weapons to deal
with similar riots in India; and

(c) if so, the views of the Government
to import or produce such type of weapons ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS  (SHRI
RAM NIWAS MIRDHA) : () Yes, Sir.

(b) and (c). Necessary steps have been
taken to obtain samples of such weapons and
also information regarding the manufacture
and effectiveness of these devices from the
British authorities through Interpol. The
advisability of their use and supply will be
considered on receipt of the information and
the specimens.

Assistance for Propagation of hindi in
Noa-nidi Regions

4501, SHRI R. BARUA : Will the
Minisier of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether Government are giving
financial assistance to certain organisations
to propagate Hindi in the non-Hindi
speaking regions;

(b) if so, the total amount allocated
for this purpose during the current financial
year;

(c) the names of the major Govrament
and private organisations engaged in the
job at present and what are the modes
adopted by them for the propagation of
Hind; and

(d) whether'there has been any report
about the misuse of funds by those organi-
sations and if so, the action taken by
Government in the matter 7

THE MINISTER OF STATE IN THE
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MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) Yes, Sir; both to the

Governments of non-Hindi-speaking States
and Voluntary Hindi Organisations.

(b) To the Governments of non-Hindi

speaking States ... Rs, 110 lakhs
To Voluntary Hindi
Organisations ... Rs, 14 lakhs

(c) Grants to Governments of non-
Hindi-speaking States are given for appoint-
meats of Hindi teachers in schools and for
establishement of Hindi teachers training
colleges. Grants 10 voluntary Hindi orga-
nisations are given or Hiodi propagation
work such as runing of Hindi teaching
classes, Hindi medium schools, Hindi
libraries and reading rooms, training of
Hindi Pracharaks, Hindi typewriting and
Hindi Shorthand classes, Hindi elocution
contests, debatss, ete.

The names of the Voluntary Hindi
Organisations engaged in Hindi propagation
work in non-Hindi speaking States and who
were rendered financial assistance by this
Ministry in 1969-70 are given in the State-
ment laid on the Table of the Lok Sabha in
reply to Unstarred Question No. 9064 an-
swered on the 8th May, 1970,

(d) According to a\fa'ilable information.
no such reports regarding misuse of grants
appear to have been received in this Ministry.

Demands for Books Depicting India's
Ancient History

-~ 4502. SHRIR. BARUA : Will the

Minister of EDUCATION AND YOUTH
SERVICES be pleascd to state :

(a) whether there is a great demand of
good books, depicting India’s ancient his-
tory, heritage and culture and religion, in
foreign countries; :

(b) whether any Government agency has
made a survey in this regard, and

(c) if so, the steps taken to make avai-
Iable such books at cheaper rates in foreign
countries ?
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THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R.
V.RAO) : (a) and (b). A demand for
books relating to Indian history, culture and
religions does exist mainly in some Euro-
pean countries and the U, S. A. but mo
Goverment agency has so far made a survey
in this regard.

(c) Does not arise.

Extension of Annihilation Programme of
CPI (ML) to Calcutta

4503, SHRI K. P. SINGH DEO : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether the attention of Govern-
ment has been drawn to the press report
appearing in the Times of India dated the
4th  August, 1970 regarding thé extension
of “anaihilation” programme of CPI (ML)
to Calcutta which was so long confined to
rural areas and their dccision to “annihilate™
Police, Military and CRP Personnel etc. in
the city; and

(b) if so, the reaction of Government in
regard thereto ?

THE MINISTER OF STATE IN THE
MINISTERY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C.'PANT) : (a) Yes, Sir.

(b) Government are aware of such
exhortations on the part of the CP (M-L)
and other similar extremist groups. All
possible steps are being taken to deal with
the unlawful activities of these groups.

Extension of Bhubaneswar Airport

4504, SHRI K. P. SINGH DEO : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether there is any proposal under
consideration of Government for the exten-
sion of Bhubaneswar Airport;

(b) .if so, the defails thereof;
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(c) the time likely, to be taken for the
implementation of the proposal; and

(d) if the reply to part (a) above be in
the negative, difficulties visvalised in extend-
ing the airport ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) to (d). The existing facilities are ade-
quate and no extension of the aerodrome is
contemplated at this stage.

Hotels under Construction in Public
and Private Sectors

4505. SHRI N. R. DEOGHARE : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the number of hotels under cons-
truction at present in the private and public
sectors; and

(b) the cities in which these .hotels are
being constructed ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). In the public seclor, one hotel
at Bangalore is under construction by the
India Tourism Development ~Corporation
Ltd. As regards the private sector, a state-
ment is attached showing the number of
hotel projects approved at the planning
stage by the Department of Tourism and
their location.

Statement

City No. of hotel projects

Aurangabad
Bombay
Bangalore
Calcutta
Delhi
Gondia
Gauhati
Hyderabad
Jabalpur
Jorhat
Kanpur
Lucknow

e - L CRT Y TR



203 Written Answers

Ciry

Mangalore

Madras

Rajamundhry

Rampur

Srinagar

Varanesi

Vijayawada

et b e L b

Vacant Posts in National Museum,
New Delhi

4506. SHRI N, R. DEOGHARE : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

~ (a) whether the National Museum in
New Delhi bas been without a Director,
Assistant Director and an Administrative
Officer ;

(b} if so, for how long the Museum
has been without these Officers and the
rearons therefor ; and

(¢) the action taken in this regard ?

THE MINISTER OF STATE IN TME
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKIT
DARSHAN) : (a) to (c). The MNational
Museum, New Delhi, has been without a
Director since January, 1969, and without
an Assistant Director since July, 1969.
The post of Administrative Officer in the
National Museum has, however, not re-
mained vacant,

Efforts are being made to fill up the
posts of Director and Assistant Director
in the National Museum as early as possi-
ble.
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No. of Hotel Projects
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Earnings from Sound and Light show
at Red Fort, Delhi

4508. SHRI ISHAQ SAMBHALI :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

{a) the total annual earnings from the
Sound and Light Show at the Red Fort,
Delhi ;

(b) whether there is any proposal to
arrange such shows at other important pla-
ces of tourist attraction ; and

(c) if so, the details thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Annual earnings for the last three years
are as follows :—

Year (Rs. in lakhs)
67-68 2.00
68-69 2.92
69-70 3.05

(b) and (¢). The Government of India
is mounting a sound and light show at Sa-
barmati Ashram, Ahmedabad, at an estima-
ted cost of Rs. 11.25 lakhs and another at
Shalimar Gardens, Srinagar, at an estimated
cost of Rs, 2325 lakhs. A proposal to
mount a similar show at Meenakshi Temple
Madurai, is also under consideration.

Financial Position of Major Ports

4509. SHRI INDRAJIT GUPTA :
Will the Minister of SHIPPING AND
TRANSPORT be pleased tu state :

(a) whether the Major Ports Commis-
sion has emphasised the need to strenge-is
then the financial position of the major
ports ;

(b) if so, what are the suggestions



205  Written Answers

made by the Commission in this respect ;
and

(c) the decisions taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH): (a) and
(b). The Commission on Major Ports has
recommended that the major ports should
necessarily aim at raising sufficient surpluses
to finance a part of their development pro-
grammes while keeping in view the public
interest. It has considered it necessary to
lay down on ports the obligation to earn a
proper return which will cover depreciation,
current costs of replacement of assets, pay-
ment of i t and conti i The
Commission has recommended a rate of
return of not less than 12 per cent on the
capital employed for the major ports. It
has stated that port rates and charges consti-
tute one of the important sources of income
of the ports and that on the effectiveness
of the system of rates and charges to pro-
duce a level of earnings adequate to meet
the working expenses, depreciation and
fixed charges depends the wiability of the
ports. To achieve the objective of a mini-
mum return of 12 per cent on capital emp-
loyed, the Commission has recommended
certain principles to be observed by the
major ports in regard to their rating policy.
It has also recommended that the rationa-
lisation of the rates and charges on this
basis should be carried out on systematic
and comprehensive lines after careful analy-
sis and by stages.

() The recommendations of the Com-
mission are under consideration of Govern-
ment.

Improving of Port Administration

4510. SHRI INDRAJIT GUPTA :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether the Major Ports Commiss-
jon has emphasised the need to improve
the port administration;

(b) if so, what a.re the suggestions
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made by the Commission in this respect;
and

(c) the decisions taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHR! IQBAL SINGH): (a) and
(b). The Major Ports Commission considers
that the strength of the user interest in the
Port Trust Boards should be brought down
and for this purpose, it - has suggested some
changes in the composition of the Port
Trust Boards, It has recommended that
greater financial powers should be bestowed
on the Chairmen and the Port Trust Boards.
The Commission is of the view that the
Port Trust Boards should devote their
entire attention to the policies and-
programmes of port development, port
management, etc., rather than on admini-
strative details such as appointments,
disciplinary proceedings, e¢tc., and it has
recommcnded some changes in the powers
of creation of, and appointment to, cer-
tain posts in order to streamline the
administration, It has suggessted a
change in the existing disciplinary procedu-
res also. The Commission has recommended
the constitution of an advisory body, styled
the Major Ports Council, with the Minister
for Shipping and Transport as the Chair

man, including representatives of the
Ministry of Finance and the Planning
Commission and the Chairmea of all

Major ports, which will provide a forum
for the consideration of major issues of
planning, investment, traffic, common
administrative and finaacil problems among
major ports and thus help to improve the
efficiency of the port operations.

() The recommendations of the
Commission are under consideration of
Government.

Construction of 5-Star Hotel Bailding
At Bangalore

4511. SHRI ESWARA REDDY : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the progress made in the construc.
tion of the 5-Star Hotel at Bangalore vnder
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the India Tourism Development Corpora-

tion;

(b) the expenditure so far incurred
in this respect; and .

() when the couostruction is expected
to be completed?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Constuction work up to the 6th
floor including the machine room and over-
head tank has been completed. The civil
works for the swimming pool, aircondi-

tioning and installation of lifts are in
progress.

(b) Rs. 43.53 lakhs up to 3lst July,
1970,

(c) The hotel is likely to be ready
for commercial operation early next year.

Statemeat of Tamil Nadu Chief Minister
Regarding Divesting The Centre of
Powers

4512, SHRI C. JANARDHANAN:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) wtether Goveernment's attention
has been drawn to the reported statement
of the Tamil Nadu Chief Minister that
the Center should be divested of all powers
except defence, communicajions and foreign
affairs and the State should be given more
powers; and

(b) 1f so, Governments® srection there
to ? )

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH : (SHRI
K. C. PANT) : (a) and (b). Government
have seen Press Reports to this effects Facts
are being ascertained from the State
Government.
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Scrutiny of Reports of Administrative
Reforms Commission

4513, SHRI VIRENDRAKUMAR
SHAH : Will the Minister of HOME
AFFAIRS be pleased to state :

(8) whether several reports of the Ad-
ministrative Reforms Commission including
those on important subjects like the Centre-
State relations and the Union Territories
are yet to be fully scrutinized by the
Government of India;

(b) whether the said Commission had
suggested that its report b: considered at
the highest level by a Cabinet Sub-Com-
mittee and, if so, whether this is being
done; and

(c) whether the said Commission had
further recommended that a Parliamentary
Committee representing all parties should
be constituted to watch the pace and pro-
gress of the implementation of the recom-
mendations and if so, whether this has been
done ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) Out of 20
reports submitted by the ARC decisions
have been taken on most of the recommen-
dations concerning the Central Government
in 7 reports. Decisions have also been
taken on some of the recommendations in
2 more reports including the report on ad-
ministration of Union territories and NEFA.
The report on Centre-State relationships and
10 other reports are at varying stages of
consideration.

(b) The commission has recommended
that before the Cabinet takes up one of its
reports, it should be considered by the
proposed Cabinet Committee on Adminis-
tration. While the Commission's reports
are always dealt with at a high level in
Government, it would not be desirable to
circumscribe its judgement and discretion,
particularly in view of the enormous range
of the subjects covered and the need for a
certain measure of flexibility.

(c) The Commission has recommended
the setting up of such a committee to sec
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that the recommendations accepted by the
Government are implemented expeditiously,
The Government however reviews at the
highest level the progress in implementation
of the decisions taken on the Commission's
recommendations. From time to time state-
ments relating to these decisions and their
implementation are laid before Parliament.
These provide opportunities for Parliament
as a whole to ensure that decisions taken
are implemented without delay. In the
circumstances, the Government does not
consider a separato Parliamentary Com-
mittee for this purpose necessary,

Scheme to Attract Foreign Tourists
to India

4514, SHRI ARJUN SINGH
BHADORIA : Will the Minister of TOURI-
SM AND CIVIL AVIATION be pleased to
slate ;

(a) what sreps Government propose to
take to attract 6 lakh tourists by 1973 and
which are the States that have established
Tourist Directorates;

(b) whether a high-power body has
been set up by Government to look after
the preservation of wild life and create faci-
lities for Shikar parties for foreign tourists
to boost up tourism trade; and

(c) if not, when it is likely to be set
up ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(s) The steps being taken by Government
to attract more tourists are listed in
attached statement. Due to a curtailment
in Plan outlay, the initial target of 6 lakh
tourists by 1973 has been revised to 4 lakhs.
Scparate  Tourist Directorates exist in
Assam, Bihar, Jammu and Kashmir,
Kerala, Madhya Pradesh, Maharashtra, Raj-
asthan, West Bengal and Himachal Pradesh,

(b) and (c). The Indian Board for Wild
life advises the Government of India on
matters relating to wild life. The Minister
for Tourism and Civil Aviation in his perso-
pal capacity is its Chairman; and the
Director General of Tourism is a member,
Addionally. a wild life cell has beon created
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in Department of Tourism to promote “Wild
Life Tourism’,

Statement

The following steps have been taken by
Government to attract more tourists :—

1. Intensive publicity programmes in
India and abroad with improved
quality of literature,

2. Provision of more hotel beds in
public sector hotels and incentives
to the private sector,

3. Opening of more promotional units
abroad and intensification of publi-
city campaigns in existing units.

4. Liberalisation of policy regarding
charter flights.

5. Abolition of visa fees with a num-
ber of countries on a reciprocal
basis.

6. Bilateral agreements have been
made with West Germany and the
Nordic countries for the abolition
of visas for stays upto 90 days,

7. Extension of the period of visa
free entry on the basis of a Tem-
porary Landing Permit from 7 to
21 days.

8. Improvement of facili:ation pro-
cedures at airports,

9. Creation of holiday resorts at
Gulmarg, Kovalam and Goa for
destinational traffic.

10. Efforts are being made to elimi-
nate the nuisance of beggars and

touts.

11, Major improvements are being
made to our four international air-
poris.

12. Arrangihg more satisfactory and
adequate transport facilities for
overland journeys in the country,
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13. Developing wild-life and shikar
tourism.
14, Assistance to voluntary organi-

sations, institutions and the pri-
vate sector through grants and
loans for improving and augment-
ing tourist facilities.

15. Improvement of existing facilities
at tourist centres where possible,

16. Belter maintenance of places of
tourist interest including arechaco-
logical monuments.

17. Developing a training programme
for building up a cadre of trained
and qualified personnel for mann-
ing tourist services.

Indian Ships too Big for Foreign Ports

4515, SHRI ARJUN SINGH
BHADORIA : Will the Minister of SHIP-
PING AND TRANSPORT be pleased to
stale :

(a) whether some of the Indian Ships
are too big for foreign ports;

(b) whether this factor has in any way
affcteed adversely India’s transport poten-
tiality ; and

(c) if s0,
account ?

the losses suffered on this

THE MINISTER OF PARLIAMENTRY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAGHU RAMAIAH) :
(a) and (b). Some big Indian Ships cannot
touch the smaller foreign ports. But India’s
transport poientiality is pot affected on
that account as the smaller Indian ships can
touch ports.

(c) Does not arise.

feet s e
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Appointment of a C
Changes in the Set up and Workingof
Judiciary

4516, SHRI M. SUDARSANAM :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether there is any prosposal to
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appoint a Commission to consider changes
in the set up and working of judiciary :
and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) No Sir.

(b) Does not arise.

Delegations sent Abroad in the Field of
Social Education

4517, SHRI S, N. MISRA : Wil
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) the number of Delegations and
Deputations sent abroad in the field of
Social Education during 1969 and 1970 so
far ;

(b) to which States such Delegates and
Deputationists belonged ; and

(c) the total amount spent on them 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI A. K. KISKU) :
(a) Two in 1969 and one in 1970.

(b) The officers sent abroad belonged
to Central Government.

(¢) In all an amount of Rs, 101.47 P.
was spent in addition to the normal salaries
which were paid in India.

Visas granted to Pakistani Students

4518. SHRI S. N. MISRA : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) how many visas have been granted to
the Pakistan students during 1969 and 1979
0 far ;

(b) how much money India has spent on
such Pakistani students during the last
financial year ;

(c) whether any reciprocal facilities have
been given tg the Indian students by
Pakistan ; and
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(d) if so, of what amount ?

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR. V.K.R.V. RAO) :
(a) to (d). There are no bilatcral arrange-
ments between India and Pakistan under
which Pakistani Students are enabled to
come to India for study purposes or
Indian Students are enabled to go to Pakis-
tan for the same purpose. However, in-
formation regarding the change of s'atus
from short-term to long-term visas, for
study purposes, in individual cases, during
1969 and 1970, will have to be collected
from various sources and after this has been
done, it will be laid on the Table of the

House.

Assault by E. F. R. Personnel on Employees
of Sibpore B. E. College (West Bengal)

4519. SHRI MOHAMMAD ISMAIL :
Will the Minister of HOME AFFAIRS be
pleased to stale :

(a) whether the attention of Government
has been drawn to the alleged assault on the
employees of Sibpore B, E. College, Howrah
District (West Bengal) by some Eastern
Frontier Rifles personnel on the 9th Auvgust,
1970 ;

(b) if so, the details thereof ;

(¢) the action taken against the Army
personnel involved ; and

(d) if mo action has been taken, the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
‘AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) to (d). The required
information is being collected from the
Government of West Bengal and will be
laid on the Table of Sabha on receipt.
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED GOVERNMENT DECISION
TO BRING ASHES SUPPOSED
TO BE OF METAJI SUBHAS

CHAKDRA ROSE FROM
JAPAN TO INDIA

MR. SPEAKER : We pass on to Calling
Attention. Shrimati Maitreyee Bose.

SHRI S. M. BANERIJEE (Kanpur):
I rise on a point of orders......

MR, SPEAKER : You are still continuing
on points of orders......

SHRI S. M. BANERIJEE : Sir, kindly
hear me. Will you kindly read the wording
of the Calling Attention Notice ?

It says :

“To call the attention of the Minister
of External Affairs to the reported
decision of the Government to
bring the alleged ashes of Netaji
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Subhash Chandra Bose from Japan
to India.”

My point of order is this. Sir, accor-
ding to many of us, Metaji is alive. On
8th September, 1961, a non-official Resolu-
tion was brought before this House by my
hon. friend Shri Igbal Singh who is a
Minister now. And, the wording was
this :

*“This House calls upon the Government
to take necessary steps to bring the
sacred ashes of Netaji Subhas Chandra
Bose and Biplabi Mahanayak Rasa
Bibari Basu from Japan with full
military honour and befitting ceremo-
nies and build suitable memorials
in Delhi to enshrine the ashes™

Sir, in a similar manner, I then rose ona
point of order. At that time your prede-
cessor Shri M. Ananthasayanam Ayyanger
who was in the Chair said :

“If there are some ashes there going
in the name of Netaji Subhash Chandra
Bose let them be brought here..."”

We were not then convinced
ashes belonged to Metaji.
the end :

that the
Then he said in

“I am not the Goverenment. It is my
business to see that a resolution is
admitted if it is in order, in proper
from.”

And then Sir, the resolution was admi:ted;
we discussed it. Ultimately, Pandit Jawahar-
lal Nehru who was then the Prime Minister,
came to our rescue, and he said ““This should
be withdrawn.” I am quoting from the
Debates of the 24th Novmeber, 1961, ihat
is, in the next session when the Resolution
was going to be concluded. I quote :

“SHRI 5. M. BANERJEE (Kanpur) :
May I put one question ? This resolu-
tion was taken up during the last ses-
sion. I would like to know whether
his family members were consulted;
if so, what is their opinion about
it.”

I am only reading what Pandit Jawaharlal
Nehru said. He said and | quote :
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“‘SHRI JAWAHARLAL NEHRU : Not
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Netaji from 218
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MR. SPEAKER : There was only a discus-

about this particular resolution—I can- sion on that resolution which came previously

not remember—but two or three times
they have been consulted. The normal
way of consultaion is for us to enquire
from the Chief Minister of West Ben-
gal and request him to find out from
Netaji's family members. So far as —
remember his advice was—it must be
about two years ago or may be less
that at that time he would not ad-
vise us to take any such steps because
there was some conflict of opinion
there.”

And, Sir, at his instance, the Resolution
was withdrawn. There is one other point.
Recently, the Government has appointed a
one man Commitiee, Khosla Commitee;
they have appointed this Committee with
Justice Khosla to head it, to investigate
whether Metaji has actually died. Such being
the case, we are now to take up a Calllng
Attention Notice which mentions about
bringing the ashes of Netaji Subhas Chandra
Bose. It would be very bad for us to
discuss this thing now and I would re-
quest you in the larger interests of the
country and of those who  sincerely
belive, that Netaji is alive to await
the outcome of this investication. Once
we go on di jug this questi it
will be bad for country. And Noetaji's
portrait is not hung in the Central Hall
only because of this controversy. Mr. Spea-
ker, I want a ruling from you. This goes
against the inquiry.

SHRI HEM BARUA (Mangaldai) : On
a Poiat ot order. Since this Government
has decided to hold an inquiry ioto the my-
sterious disappearance of Netaji, how can
there can be a calling-attention on the
alleged ashes ? How can ashes be alleged ?

SHRI INDRAJIT GUPTA (Alipore) :
What is the meaning of the term alleged
ashes ?

MR. SPEAKER : The item on the pre-
vious occasion related to some resolution
which was later withdrawn. [ think that
is what Shri S. M. Banerjee is referring
to.

SHRI NATH PAI (Rajpur) :‘3aid to
b’ would be better instead of ‘aliegod’.

No final d:cision was taken by this House
on it, The calling-attention-notice is just
notice to elicit some information and not
a resolution which can be discussed and
on which a dicision of the House can be
given. I think this ijs based on report
that appeared in the papers on August 8,

I think that it is a very valid poiat
that when a commission is already working
on it, such news would have a bad bearing
on that inquiry. That was why I allowed
it. Let Government make the position
clear. Let Government tell us what the
position is, I allowed this in order to know
what exactly the position is. [ think the
House will stand to benefit by the infor-
mation. [-think there is no gquestion of
any decision or finding being given, but
only some information is being elicited.

SHRI HEM BARUA : Do you agree
that the language is all right 7 It is very
unhappy. The term ‘alleged ashes® is very
unhappy.

SHRI NATH PAI : Can we amend the
language now ? Can we say ‘ashes said to be
those of Netaji’ or ‘ashes reported to be

those of Netaji'. The word ‘alleged’ is
very objectionable.
SHRI JYOTIRMOY  BASU (Dia-

mond Horbour) : It would be a disgrace. It
should be ashes said to be those of Netaji,

SHRI NATH PAI : May [ draw your
attention to this ? Our objection is very
simple. ‘Alleged ashes is a very bad form.
Itis a very unhappily worded. We are
suggesting instead ‘ashes said to be of
Netaji’.

SHRI SAMAR GUHA (Contai) : I shall
make the amendment when 1 read out the
notice.

SHRI N. K. P. SALVE (Betul) : On
a point of order...

MR. SPEAKER : With due respect for
his legal acumen, I would ask him to
reasume his seat when [ am on my legs.

SHRI N. K. P. SALVE : On a point of
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order. I want your ruling on this,

MR. SPEAKER : This is the language
that the Members themselves have used.
They have said that it is reported that
Government have taken a decision to bring
the alleged ashes...

SHRI N. K. P. SALVE : It is open to
correct it. How can Government take a
decision to bring alleged ashes ?

MR. SPEAKER : There is not going to
be any decision or discussion about it. Let
the hon. Minister come out with some
information.

Dr. Maitreyee Basu is absent. So, Shri
Samar Guha.

ot AIWg wArg (FiwriE) 0 asam
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WEET 99 W § 9§ ¥ I A
FBAT AT GFAT § | 39 VI 9T Tg
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SHRI SAMAR GUHA : With your
permission, I will make a little bit of change
in the wording.

1 call the attention of the Minister of
External Affairs to the following matter of
urgent public importance and request that
he may make a statement thereon :

The reported decision of Government
to bring the ashes supposed to be of
Netaji Subbas Chandra Bose from
Japan to India.
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SHRI NATH PAI : We are all satisfied.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) : Mr.
Speaker, Sir, the present Calling Atten-
tion Notice is presumably based on an AFP
report of August 8, 1970, date-lined Tokyo,
which was reproduced in many Indian new-
papers on the 9th August,

There is not truth in this report and
Government have taken no such decision.

aoqw WEIRT : Wit W gy g
3! AT T qEAT Y ?

SHRI SAMAR GUHA : I am sure this
House, and I hope also Government, are
aware that millions of people in our country
are very anxious to know what really bap-
pened to Netaji-the Nataji mystery remains
yet to be resolved—because we adore, hon-
our and love NMataji as the glowing emblem
to fearless patriotism and total dedication
of his motherland.

What the Minister has just said is not
wholly correct. He has only said that the
report was sent from Tokyo an August 8 by
AFP, a French agency, and there is no basis
for it. But this was followed by another
report which also appered in all the Indian
newspapers, That was published on the
20th August ; it also emanated from Tokyo
datelined 19th August,

qqy AT © AU qwT S50 gan
TR I AT T 9% W@ g,
AANT XA TR AN & KA w7 & ww
M F, AT IgA qww @ T A,
AT w4 qgTT g 7

SHRI SAMAR GUHA : I do not know
what has happened.

SHRI NATH PAI : While respecting
you, what Shri Samar Guha is exercising is
only that degree of marginal latitude which
you extend to all members. In the light of
this well-established latitude during call
attention notices, I do not think he is devia-
ting more normally than any one of us does.
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MR. SPEAKER : It isa very difficult
task for you as leader.

SHRI SAMAR GUHA : He has men-
" tioned only one report and not the other
report to which I referred.

MR, SPEAKER : Does he mean to
suggest that while in reply to one report he
has said that no decision has been taken, in
answer to the other he should say thata
decision has been taken ? He has talked
about the whole question.

SHRI SAMAR GUHA : There was
another report sent by PTI from Japan in
which it has been said that there was a
memorial service beld in the Rankoji Tem-
ple which the officers from the Indian
Mission attended and that they are making
preparations for bringing the ashes from
there. Even today I had a talk with
Justice Khosla about the procedure to be
adopted by the Netaji Enquiry Commiss-
ion. If such reports appear in the press,
that will not only prejudice the enquiry,
but it may also frustrate its very objective.
1 will also draw your attention to the
fact that in the terms of reference of the
Shah Nawaz Commitiee there was mention
of the reported death of Netaji, but the
point of reference to this second Commiss-
ion is:

““The Commission shall enquire into
all facts and circumstances relating
to the disappearnce of Netaji Subash
Chandra Bose in 1945 and the subse-
quent development connected there-
with and make a report to the
Central Government.™

There is a wide gulf of difference bet-
ween the terms of reference of the Shah
Nawaz Committee and the Khosla Commiss-
jon. And as I said, if such reports appear
in the press, it will prejudice the enquiry,

1 will certainly congratulate the Govern-
ment and also the Prime Minister for
taking this very patriotic and courageous
stand in this matter, and also Mr. Chavan
who also did a lot of background work.
But I fail to understand why, when a
demand was made by more than 350 Mem-
bers of Parliament, the Government just
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issued a Notification almost casually in
the Gazette of 11th July and did not make
a statement on the floor of the House
giving the terms of reference of this Enquiry
Commission, because if they had done it,
Justice Khosla would not have had te
issue an advertisement today in the papers
calling for witnesses, information etc. If
the statement had been made on the floor
of the House, this confusion would not
have arison in the other countries in our
Embassies. The news would have gone
all round the country and those who want-
ed to appear before the Commission would
have come forward with all the informa-
tion.

This Commission will have to operate
not only in India but in countries out-
side like Germany, Italy and South East
Asian countries like Taiwan, Philippines
and Japan, and also we have to get in-
formation from the Russian Government
and the US Government,

SHRI DHIRESWAR KALITA (Gau-
hati); ©Ona point of order., He is not
relevant. He is talking about the Khosla
Commission.

SHRI SAMAR GUHA : I want to
know from the Government whether they
have issued any instruction or have seat
this Motification that has been published
in the Gezette of 1lth July to all our
Embassies in the foreign countries, so they
can get ‘the co-operation of the different
countries (o get all information and docu-
ments that will be helpful for the Khosla
Commission to enquire into the mystery
of Nethaji.

MR. SPEAKER : I would ask your
own leader how far it is relevant. The Cal-
ling Attention was aboul the reported deci-
sion of the Government to bring the alleged
ashes of Netaji Subash Chandra Bose.
Now he is asking about the Khosla Com-
mission. 1 do pet hold it to be relevant,

SHRI SWARAN SINGH : Justice G. D,
Khosla, retired Chief Justice of the Punjab
High Court, has been appointed a one maa
Commission......

MR. SPEAKER : I have said that
this matter only relates to the decision of
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the Government of India to bring the ashes.
As for the other matters regarding the ap-
pointment of the Commission etc., they are
not relevant,

SHRI SWARAN SINGH : Therefore I
am not answering anything.

MR. SPEAKER : You may s?y some-
thing to satisfy the Member if you think
0.

SHRI SWARAN SINGH : The hon.
Member is completely satisfied when we
have appointed a commission... ([nterrup-
tions).

SHRI SAMAR GUHA : 1 wanted to
know about the second report emanating
from the same source in Tokyo.

MR. SPEAKER : Did you see some
other statements ? What is your position
in regard to the other statement ?

SHRI SWARANM SINGH : It has been
the practice of the embassy officials to
attend the annual feature which they cele-
brate at the temple, and we considered
that the Japanese will interpret the absence
of Indian officials at such a ceremony as
dishonouring the tradition. Our embassy
officials did attend the ceremony. It does
pot imply any reflection on the investigations
of the Commission.

SHRI SAMAR GUHA : If any official
from our Embassy attends that ceremony
when you have not indentifisd it...(Jnterrup-

tions).

MR. SPEAKER : May [ request you
to kindly sit down ? Your call attention
motion is very much limited in its scope.
If you want something else about the par-
ticipation of certain embassy officials, you
can bring another call attention. Of course
that does mot mean that I stand committed
to allow it.

SHRI B K. DASCHOWDHURY (Cooch
Behar) : 1 have been following the con-
troversy regarding this particular call atten-
tion motion, I shall not go into those
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controversial matters but shall confine myself
to this motion. It is a happy matter that
Just now the Government have come out
which a statement that no such decision
had been taken. I should like to refer to a
report in today's paper, National Herald
and qu e a few lines from it :

“They (the Government) have told
the Indian Mission in Tokyo to take
oo further steps about the return of
Netaji Subhash Chandra Bose's ashes
to India pending the receipt of the
findings of the commission constituted
to enquire into his disappearance in
1945 .

I emphasise the words’ to take no further
steps’. It leads us to think that the Ministry
had already sent instructions to the foreign
office in Tokyo to take such steps to bring
the ashes of MNetaji and according to this
report it is not to be taken up pending the
decision of the fresh enquiry commission
in 1970. In view of this I should like the
hon. Minister to clarify the statement. [
want to know whether actually instruciions
were sent to take no further action in this
matter.

Secondly, 1 have information that
on 30 July one of thetop officials of the
E.A. Ministry was being pressurised by Mr.
Shahnawaz Khan to scuttle the whole enquiry,
regarding the fresh enquiry commission,
and did send one communication to the
officials in Tokyo. Will the Government be
ready to place all communications that
passed between this office and Tokyo, our

b office, ding this to lay
all such correspondence 3nd communications
before the House.......

MR. SPEAKER : About ?

SHRI B.K. DASCHOWDHURY : About
bringing Netajai's ashes from Tokyo. Instru-
ctions were sent from this place on 30 July,
1970, Thirdly, I shall appeal to the Govern-
ment through you to take prope: and effec-
tive steps to contradict immediately the
publication of such controversial news in the
papers.Because it would have set at rest much
of the trouble that we have experienced up
to now. Had the Government sent a strong
protest note immediately on the publication
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of this news, probably the matter would not
have come to this house.

S0, 1 would Jike to have answers on
these three points from the Minister.

SHRI SWARAN SINGH : With regard
to the first question, whatever may be the
wording of the news item, 1 would like to say
categorically that no instructions had at aay
time been sent to the cffect that the ashes
should be brought in Whatever appears in
the newspapers may be taken as somebody's
formulation, and I cannot be questioned on
the formulations of a newspaper, unless it is
a Government report.

Then my friend has asked a further qu-
estion that somebody in the Foreign Office
sent some communication to Tokye that
the ashes should be brought in and that
this was done in Delhi. I contradict that.
There is no such communication that was
sver sent, because the Khosla Commission
itself was appointed on the 11th July, 1970,
and it was a governmental decision and no
one can go beyond a governmental decision.

ot Tuwit feg (Ogas) ;e
agize, § fas @@ @gar wigm f&
Tadder 3 st Wf fedlaq fomr ags
faq gfear | afeT s sng N asefiw
T A BOGA, §F FHIGA F A
oF §19 B 9] 97 g5 4 afeT gw-
as ufan desT A 9% 5 anar ag
far § a1 AT g § AT9F 9T QW €

F WA A& | Could you kindly see that
the supposed ashes, or whatever they are,
are looked after p roperly ?

whammg g friarat ¥ fawr
ate gax gfewas & a9 W W &
wAT! qrafadi ¥ swar vwEar § 1w
st difag i QA wfwew F foqrd
oAt g fsag el M@ gar
n’nﬁ-ﬁw&a«%ﬁq wili you kindly

see that theso ashes are also properly looked
after 7
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SHRI SWARAN SINGH : With regard

to the first question, on receipt of the find-

ings of the Khosla Commission report, fur-

ther action will be taken in the light thereof,

With regard to the second question,
according to the information in our possess-
ion. the ashes which are said to be these of
Netaji Subhas Bose, are kept in a temple
there. So they are already in safe custody
in a religious place in Japan,

MR. SPEAKER : Dr. Ram Subhag
Singh.

SHRIMATI JLA PALCHOUDHURI
(Krishnanagar) Sir, mayI put a
question ?

MR. SPEAKER : If I had the authority
to convert Dr. Ram Subhag Singh into a
lady, I could have allowed your question !

DR. RAM SUBHAG SINGH (Buxar) :
About unemployment, during the last session
and in the previous sessions also the Govern-
ment had given an assurance that they would
take steps to go into the matter scieatifically.
But nothing has been done.

MR SPEAKER : It does not arise now,
‘When item 13 is taken up, that can be
raised.

SHRIMATI ILA PALCHOUDHURI :
Sir, may I raise a point of order ?

MR. SPEAKER : On what 7 There is
nothing pending before the House,

SHRIMATI ILA PALCHOUDHUALI ¢
On Netaji's ashes,

SHRI HEM BARUA : Her point of
order was directed at you ; not at the Minis-
ter. It is for you to take up the challengs.

SHRIMATI ILA PALCHOUDHURY :
The minister said that in the Rankoji temple
in Tokyo. the ashes are will looked after.
I want to bring to your notice... (Interrup-
tions).

MR, SPEAKER : How keen I am w0
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accommodate you, but Mr. Umanath does
not allow it, Mr, Jha,

@t faws w (Agw) ;e
oY, & oy g fgw wwAT SEar
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T & fear g q19d afeg 59 83T #
TRI ATl ¥ HITA FUAT AIGAT
qgst T 3g § {5 dfaaw & afefss
19 & ga &ai &1 qrard g 1

(b) to assemble peaceably and without
arms ;

(d) to move freely throughout the
territory of India.”
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) 7ZOH 7 £93 gU q...(SWqEW) ...
£ am qgs § fow #T ¥ fRar g
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gasd "5 § fF | TR WY
¢ forar &1
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MR. SPEAKER : For these matters, other
remedies are available, There are courts to
adjudicate on it, not this House. Regarding
matters which concern courts, this House
cannot take any decision.

st for == W asgy oY, W
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SHRI S. M. BANERJEE : I have got
it and it says that these demands are under
the consideration of the U, P. Government.

MR. SPEAKER : I am not allowing it.

SHRI S. M. BANERJEE : The Minister
is not making a statement.

MR. SPEAKER : You write to me
but please do not abruptly get up in the
House,

SHRI 5. M. BANERJEE : I am not
abruptly getting up; I have asked for your
permission. 1 have already written to you.

MR. SPEAKER : It is only this morning
that I again asked him to ask about the
statement.

SHRI JYOTIRMOY BASU : The entire
press is putting out distorted mews about
the West Bengal Governmeot employees’
strike. Will you kindly ask the Government
to make a statement before the House
on the sirike situtation of West Bengal
Government employees 7 It is 100 per cent
successful,

MR. SPEAKER : I think, there should
be some special Minister to make statéments
every day on West Bengal,

1.52 hrs.
PAPERS LAID ON THE TABLE

AuUDIT REPORT OF NATIONAL CounciL
OF EDUCATIONAL RESEARCH AND
TRAINING

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRL BHAKT
DARSHAN) : Sir, on behalf of Dr. VKR,
V.Rao,[ beg to lay on the Table a copy of
Audit Report (Hindia nd English versions)
on the accounis of Mational Council of
Educational Research and Training for the
year 1968-69. [Placed in library. See
No. LT-4086/70
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Report
AIR CRAFTS (AMENDMENT) RULES

THE DEUPTY MINISTER OF TOUR-
ISM AND CIVIL AVIATION (DR.
SARDJINI MAHISHI) : Sir, on behalf of
Dr. Karan Singh, I beg to lay on the Table
a copy of the Aircraft (Amendment) Rules,
1970 (Hindi and English versions) published
in Notification No. G. 5, R. 594 in Gazette
of India dated the 11th April, 1970, under
section 14A of Aircraft Act, 1934 together
with an explanatory note. [Placed in the
library. See No. LT-4087/70]

STATEMENT SHOWING ACTION TAKEN BY
GOVERNMENT ON ASSURANCES,
PROMISES, ETC.

THE MINISTER OF PARLIA-
MENTARY AFFAIRS, AND SHIPPING
AND TRANSPORT (SHRI RAGU
RAMAIH) : Ibeg to lay on the Table the
following statements showing the action
taken by Government on various assurances,
promises and undertakings given by the
Ministers during the various sessions of
Fourth Lok Sabha :—

(i) Supplementary Tenth Session,

Statement 1970.
Nos. V and VI

(ii) Supplementary Ninth Session,
Statement 1969,
No. VII

(iii) Supplementary Eighth Session,
Statement 1969,
No. IX,

(iv) Supplementary Seventh Session,
Statement 1969.
No. XIX

(v) Supplomentary Sixth Session,
Statement 1968,
No. X1V,

{vi) Supplementary Fifth Session,
Statement 1968,
No. XXI

(vii) Supplemeatary Fourth Scssion,
Statement 1968,
No. XXVII

(viii) Supplementary Third Session,
Statement 1967.
No. XXI

(Placsd in Library. See No. LT-4488/70]
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U. P.S.C. (ExeMpPTION FrROM CoONSUL-
TATION) SUPPLEMENTARY

REGULATIONS

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : I beg to lay on
the Table a copy of the Union Public Service
Commission (Exemption from Consultation)
Supplementary Regulations, 1970 (Hindi and
English versions) uader clause (5) of article
320 of the Constitution, together with an
explanatory note. [Placed in Library.
See No. LT-4089/70.]

ACCOUNT OF KUNDLA PORT TRUST

THE DEPUTY MINISTER IN THE
MINISTY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH ): I begto
lay on the Table a copy of the Kandla Port
Trust for the year 1968-69 and Audit Report
thereon, under sub-section (2) of section 103
of the Major Port Trust Act, 196). [Placed
in Library. See No. LT-4090/70].

12.53 hrs,

COMMITTEE ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS
MINUTES

SHRI SWELL (Autonomus Districts) :
I beg to lay on the Table the Minutes of
the Sixty-fifth to Sixty-Seventh sittings
of the Commitiee on Privale Members’
Bills and Resolutions held during the cur-
rent session.

MASSAGE FROM RAJA SABHA

SECRTARY : Sir, 1 have to report the
following message received from the Becre-
tary of Rajya Sabha :-

“In accordance with the provisions of
sub-rule (6) of rule 186 of the Rules
of Procedure and Conduct of Business
in the Rajaya Sabha, I am directed
to return herewith the West Bengal
Appropriation (No. 2) Bill, 1970,
which was passed by the Lok Sabha
at its sitting held on the 25th August,
1970, and transmiited to the Rajya
Sabha for its recommendations and
to state that this House has no er-
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commendations to make to the Lok
Sabha in regard to the said Bill.”

COMMITTEE ON GOVERNMENT
ASSURANCE

NINTH REPORT

SHRI ANBAZHAGAN (Tiruchengode) :
Sir, I beg to present the Ninth Report of
the Committee on Government Assurances.

SHRI RAMAVATAR SHASTRI (Patna):
rose—

MR. SPEAKER : There can be no
discussion but you can only raise a technical
objection. It is not the occaasion to discuss
it. It has just been laid on the Table.

At UREAI WERN . HTAF  AGRA,
¥ q@ At  fom 5T Aaw gar § alx
hgg s g i maga § ax
FrEmEd far oy § e 97 S99 qfa
agF gt & a1 gw | #Y Aq F Aregy
¥ 1T & RT3 w1 afas gan
2 T8 93T 7 &Y 7% A WAl & oA
% w4 wga grr 4g Arearwe faar aar
o1 & <= § 9 3 nfmafor se9-
ga g 28t 1967 § A1 < gu 7 #R 3@
g #...

MR. SPEAKER : No please, not at the
time of laying it. I am not allowing it.

«ff TraraAre WEEt ;99 A F oS
S At ¥ IaF anfag of@w =)
%1 500 w7av wfa afcare ganfaar 233 £t
qrg ag 7% 4 ¥few ag S s
agl frataqr § @ ag @w= Al 9
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wafeg & arg & weaw § 9N A @
®EAT MEAT §...

MR. SPEAKER : This is the Report of
the Committee on Government Assurances.
The hon. Member who happens 1o be from
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the Opposition has Just laid the Report on
the Table of the the House and you are
asking questions from the Minister, I am not
allowing it. If you want to discuss it, you
give proper notice,

st YR@AT et ;. wEAdE ®
17 2 Tifgn #0ifs gE & @
7gt Arxaraa fear 74 a1 Nt & g W
wUE Aaiz ¥ g w3 @ g v ag
feafa Y zosz 83

AW WEITY : AET WET | O
Z @ ¥z ata f g

DEMANDS FOR EXCESS GRANTS
(GENERAL), 1968-69

THE MINISTER OF STATE IN THE
MINISTRY ©OF  FININCE (SHRI
VIDYA CHARAN SHUKLA) : 1 leg
to present a statement showing Demands
for Excess Grants in respect of the Budget
(General) for 1968-69.

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIMENTARY
AFFAIRS AND SHIPPING.  AND TRANS-
PORT (SHRI RAGHU RAMAIAH) :
With you permission, sir, I rise to
announce that Government Business in this
House during the week commencing Monday,
the 31st August, 1970 will consist of :—

(1) Consideration of any item of
Government Business carried over
from today’s Order Paper.

(2) Consideration and passing of the
Constitution (Twenty-Fourth Amen-
dment) Bill, 1970, on Ist and 2od
September. 1970.

(3) Further discussion on the motion
moved by Shri Prakash Vir Shastri
regarding viol and sub ive
activities in the couniry om 2nd
September, 1970,

(4) Consideration of a motion for
reference of the Central Sales Tax
(Amendment) Bill, 1970 10 a
Select Committee.

(5) Consideration of a motion for
concurrence in the recommendation
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of Rajya Sabha for reference of

the Prevention of water Pollution

Bill, 1970 to a Joint Committee.
(6) Purther discussion regarding Interim
Relief to Government employces
at 5 p.m. on 31st August. 1970,

(7) Discussion on the cartographic
misrepresention of India in Soviet
Publication on 3rd September,

1970.

Discussion under Rule 193 to be
raised by Shri Jyotirmoy Basu on
Shortage of fish supply in west
Bengal and Assam, 3rd September,
1970,

®

SOME HON. MEMBERS rose.

MR. SPEAKER : I have requested all
of you that whatever you want to say you
convey to your representatives in the Busi-
ness Advisory Committee. This is happening
everytime.

SHRI UMANATH (Pudukkattai) : This
is the last week of the session and we have
got to make certain suggestions.

SHRI NATH PAI (Rajpur):The hon. Minister
has just announced that on the 1st. and 2nd
September the House will be taking up the
consideration and passing of the Constitu-
tion (Twenty Fourth Amendment) Bill, It is
absolutely of the greatest importance that
the Government keeps an assurance to the
House and to the Parliament as a whole,

Sir, when Mr. Banke Bihary Das's Resolu
tion regarding the abolition of the privy
purses was passed, this Government solemnly
assu-red the Parliament that the legislation
would be brought before the end of the
Budget session. Now, on the wvery last day
of the session, the Constitution Amend-
ment Bill is being brought before the House.
Some of us will find it absolutely necessary,
before our attitude, that we knmow what
is the subsequent follow up legislation that
the Government intends to bring
forward before the Parliament, after the
Constitution Amendment Bill is carried. It
is no use just asking us to carry the Consti-
tution Amendment Bill. That is to be carried
by us in order to adopt some other follow up
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legislation. If he is not ready with the
follow up legislation, there has been a
clear-cut dereliction of duty on the part of
the Government. If, however, they are still
not ready, then, I submit, let them tell us
the nature of the negotiations that have been
carried on with the princes and what
are different suggestions of thc Government.,
To come only with the Constitution Amend-
ment Bill will not be fair to the Parliament.

I would request the Government to take
the House into confidence even at this late
hour and tell us different formulae that the
Government and, in particular, the Prime
Minister has been having in negotiating with
the Princes’ Concord. If it is not done, I
submit, this is not being fair to the Parlia-
ment and calling upon us to carry the legis-
lation of such far-reaching consequences and
leaving us absolutely in the dark as to what
the Government means to do when the legis-
lation is adopted.

1 hope, you will take it up seriously and
1 submit that the Minister will place belore
us the follow up legislation failing which he
tell us what are the different formulate that
the Government have in mind.

13 brs.

SHRI BAL RAJ MADHOK (South
Delhi) : While I support what Mr. Nath Pai
has said regarding the Government taking
the House into confidence as regards negotia-
tions that they had with the princes so that
the House is fully informed of what you are
doing, I want to make one submission. We
have been demanding again and again that
some time must be found for discussing pro-

lems regarding Delhi. One of them is law
and order. Law and order situation in
Delhi is such that every day we find that
women are being lifted from the roads, and
that daconties are taking place. Last session
a single hour was given, This time you
admitted that a discussion will be held but
I am sorry to say that you have found time
for discussing a fishy thing about fish in
Bengal... (Interruptions) | have no grouse,
You may have anything about fish but the
law and order problem in Delhi is a very
very pressing problem. My submission is
that time must be found for that.

SHRI JYOTIRMOY BASU (Diomand
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Harbour) : His Party's representative is
very much there in the BAC. What was he
doing there ?

st waT o g (feeelt ww3) : AfE
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SHRI UMANATH : Presently people of
the country are suffering on account of the
offences with regard to drugs mounted by
the international racketeers. The other day
Dr. Sen said that unless the Patents Bill is
passed in this House, no effective steps can
be taken and now 1 find that thing is not
there at all. I would like to suggest and [
strongly insist that that Bill must be passed
in this Session and I know that by merely
saying that it will be taken up next week, it
is not going to be taken up next week be-
cause there is no time. My concrete sugges-
tion is that if necessary there can be ntght
sessions specially to pass this Bill or tomor-
row Saturday can be made a woaking day
to pass this Bill. If you do not do it and
if you do not pass that Bill, people will
misunderstand that this House is incapable
of even facing upto the pressure of interna-
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tional racketeers. So [ insist that Patents
Bill must be passed in this session.

SHRIP. K. DEO (Kalahandi) : While
supporting the demand of my friend, Mr.
Math Pai, we would like that the entire
picture regarding the 24th Amendment of the
Constitution should be there and all corol-
lary measures. Without those it would be
impossible. Otherwise it will be used as an
executive lever to pressurise some parties to
act in a different way in the political life of
this country. My genuine fear is that unless
the entire picture is there, it would not be
worthwhile to have a peacemeal discussion
of this subjcet when something is reserved in
the mind of the Government.

Dr, SUSHILA NAYAR (Jhansi) : I am
in entire agreement with the proposition put
forward by Mr. Umanath. The Patents
Bill has had a very unfortunate history.
Vested interests are very powerful. Since
1948 efforts are being made to have the
Patent law changed but somchow every fine
it is scuttled. In the Third Lok Sabha this
Bill was introduced. It was semt to the
Select Committee and report, of the Select
Committee was introduced in Lok Sabha but
there was no time to take it up for discus-
sion. It lapsed. The Fourth Lok Sabha
again referred it to another Select Ce i
The second Seclect Committee’s report has
been before us for months now. I wish to
submit with all the force thatl cam com-
mand that the Minister should agree to pass
this Bill by bolding extra sitting during this
session, even by holdirg night sessions
he should find time for it. If it is impossible
to get it passed in this session, the least
that he can do, is to give us an assurance
that it will be passed in the first week of
the next session,

S=condly, Sir, [ wish to say about the
Tek Chand Commiittee Report, This
report has been pending for the last 5 years
It was taken up for discussion here in this.
House, but the discussion has not been
completed. Either we should do it now or
he should give us this assurance that this
will also be taken up in the very first week
of the next session.

SHRI H. N. MUKERJEE (Calcutia
North-East) : Sir, I want only to siress very
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strongly what has been said by Mr.
Umanath and Dr. Sushila MNayar because,
I remember that even in the last Parliament
we had to shout on from time to time in
regard to the discussion on the Patents Bill,
There must be some vested interest of the
most dastardly kind which seem to be at
work behind this sort of procrastination. 1f
the Government are really serious about the
kind of legislation which they are trying to
propound almost in a self-adverlising
fashion, they should make a very clear state-
ment about their intention and we on our
part are ready to sit on Saturday or
any other day in order to get this
Bill passed. 1am personally of the view
that even without discussing this matter this
House can pass it because the matter has
gone to the Select Committee twice over.
We can pass it just as it is in half an hour
or 50 and leave it to the other House to do
something about it.

SHRI S. KANDAPPAN (Mettur) : Sir,
while supporting the plea that the Patents
Bills should be passed in this Section, L
wculd like to make one reference to the
promise made in the Business Advisory
Committee from the Government side, dur-
ing the last session, that during this session,
there would be time to discuss the Plaoning
Commission Report. I don’t know whether
any record is being maintained about what
transpires in the Business Advisory Com-
mittee. 1 remember that such a promise
was made at the fag and that we should
take up the discussion about the Planning
Commission Report. I think thisis the
first time that planning is going ahead with-
out being discussed at all in this House.
Parliamentarians who are most interested
and concerned with the pioblem are not
seized of the matter at all. The Rajya Sabha
had an occasion to discuss it. Unfortuna-
tely here. I do not know why nobody thought
of it, in spite of the promise made. S0, 1
would request the Minister about this, 10
give us opportunity to discuss the Planning
Commission Report. I am afraid a few
hours will not suffice ; we need sufficient
time to discuss it. I request him to give
an assurance on the floor of the House so
that this may be taken up on the first week
jtself in the next session.

SHRI JYOTIRMOY BASU About
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Rule 193 discussion on fish supply to Bengal
and Assam, may [ request the Minister
through you, to place it immediately afier
the discussion on Maps ? I request that
this may be taken up immediately.

SHRI S. M. BANERIJEE : T support
what Shri Umanath, Shri H. N. Mukerjeo
and my sister Dr. Sushila Nayar said,
Much is said about the Business Advisory
Committee. I am a Member of the Busi-
ness Advisory Committee. You were pre-
sent there. I remember. You were help-
less. We suggested working on Saturdays,
they said no ; for working more hours,
they said no ; for forfeiting the lunch hour
they said no. If this is not done I don't
know how we can discuss all these things,
If hon Members are serious about it. let us
sit on Saturday.

SHRI KANWAR LAL GUPTA : I am
prepared to sit for passing the Patents
Bill.

SHRI 5. KANDAPPAN : Let the whole
of Saturday be devoted to Patents Bill.

MR. SPEAKER : I very much appreciate
what Mr. Banerjee said. Mr. Kanwar Lal
Gupta must know this. In the last week
we discussed. About lunch hour the whols
opposition did not agree ; Members had
that impression I am sorrow ; it is too late.

SHRI KANWAR LAL GUPTA :
not oppose ; you are mistaken, Sir.

I did

MR. SPEAKER :
yourself or your party ?

You speak only for

SHRI KANWAR LAL GUPTA : I
was not even present on that day. We are
prepared to sit on Saturday. Itis a very
serious matter. I endorse what Shri 5, M.
Banerjee says. Vested interests should not
be allowed to play in this matter,

SHRI JYOTIRMOY BASU : They say
something inthe Business Advisory Com-
mittee and they say something else here.

MR. SPEAKER : Most of the Members
have already left the House for Junch.

SHRI S, M. BANERJEE : My sugges-
tion is that we sit on Saturday, and I wel-
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come even a night session for that purpose,
This Bill is really important. We are in
your hands. You may ask the opinion
of the House and then do it.

. Many assurances have been given regard-
ing the unfortunate policemen who are still
facing suspension and dismissal, Next week
is going to be the last week of this session,
afier which Parliament is going to adjourn.
Since the hon. Minister of State in the Mi-
nistry of Home affairs, Shri Ram Niwas
Mirdha is here, I would request that what-
ever decision was taken up by Shri Y. B.
Chavan or Shri Vidya Charan Shukla in the
Home Ministry regarding these policemen
may be communicated to the House, be-
cause these policemen are still roiting on
the streets.

Once again, I would submit.” having all
regard to you, that another statement should
be made by the Minister of the Labour and
Employment regarding the strike,

MR. SPEAKER : The hon. Member
has again brought it up,

SHRI S. M. BANERJEE : On the Ist
and 2nd of September, if Government are
serious about passing the Bill on privy pur-
ses, then those Members who are arrested
must be brought under police escort here
for voting.

SHRI SAMAR GUHA : On behalf of
the PSP, also say that the Patents Bill should
be passed either tomorrow or the next week.
If it is mot just a lip-service, then Govern-
ment should see that that Bill is passed.
The prices of drugis are going up and the
drugs are going under ground, and I think
there is no way to control the international
recketeering in drugs, except to pass this
Bill, and, therefore, some time shall have
to be found for pas init. I joint with
Shri H.N. Mukarjee, Dr. Sushila Nayar
Shri Umanath and others in urging that
this Bill should be passed. Otherwise, dur-
ing the next two months, there will be,
hundreds of deaths as a result of non-avail-
ability of drugs.

SHRI 5. M. BANERJEE: I move a
definite motioo that the House do sit on
Saturdat; to discuss and pass the Patents

BHADRA 6, 1892 (S4KA)
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Bill. [If people are interested, let them
adopt this motion.

MR. SPEAKER : How could I accept
the motion without a formal notice being
given of the same ?

st vy w7 W (9gEd) : am
N E o o fadas & ot &
HIFR 9g7 AN FAT Wr § 1 @90
gw At 7 §9T far fF anfae § g
%1 39 faldas #1 @177 9971 AT A@ WA
o7 <Y § | T IW IT q2W AT G
EE! 3 ¥ g NGy AT 9T T@E
¥ Amm ¥ zewde oAl a1 @
¥T gAY FIT T ¥ At aroE ¥
faw @31 &t 31 a8 ArFar oF agw DA
2. 39 qT agy @4 gy | TaF fou
92y WO T 47 § | ored) g a1 g% A
q3F 1 e 77 femr s =fge sk
EAIT T 43 9T aF §IT ¥ Sy
AT 9T fa=re qar 1 & sy

193 § aifew . A-3-as-dve-
gy oft gefar A at &1 3w w@r
g 7 fadsgT a@ a@ 1% ad @
wi feyard fagar &1 war &
wfcargat & fag o15dq faar mar a1
37 7¢ ¥ W wsfie gd 4f *fFT 9w
9z @39 A4 g | TT 4. 202 ) ASIGR
o o1EAE 23X 1 1T 9 g A 2
effTfRr M agaaff o @ 21 &
¥ wrg fr gg 9q ot ok JeaT §
TMAEIFTF@E AT E 1 W IOF F
g1 %7 492 § ANFT W9 FIATC, IX
"y g 1T | T A AT § | AR
¥ o) AYega 1@ & A AR gANe
F7a1 J4T § 1 g A & wgw gefafe
g ag & fau 3fea g9 w age A
g ardt &1 ara dTw w1 faeew & ¥
aifs g @4l gy o
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SHRI R.D. BHANDARE (Bombay
Central) : I refer to item 18 of the agenda
dealing with the Reports of the Commis-
sioner for Scheduled Castes and Scheduled
Tribes. When is it going to be discussed
and completed ? We bave four reports.
This has been postponed from time to time.
‘Ten days have already intervened in between
New items are inserted. The result is that
we have very short time. To Ministers,
the Home Minister and the Social Welfare
Minister, have to intervene. 1 would ask
the Minister when it is going to be taken
up and comple.ed.

ot 9% wg 34t (gdege) : N w14
gt aTa 1 ez & feoq el wf #
I¥ @ FT g woarg gar | 31 gam
Y 99 7AT o 7 fgEeas g A 9o
USY FT AT A A NG F o gH
gt 4t fm 3g% A § fas g9 qaq ®
qUE Y AT | TF /G I A & g
o gaF wiF gArH wfee adf fear
wan g 1 IS S2i9gE WY AdY far A
21 AR fgares ¥ dig W@ S IEH
TN Y FANTRC IR § | AYA AT
wareyal ¥ qgr o e agt & &
Gfelzes 9dfs 3 Taree A Sfredae
Twed @ v agi A1 W E W T wamA
Wt & wigar &4 fR 99 fas #1 wWm
du ¥ &7 § w0 RiggE@ At w7 fzm
ST | AT FAT F1 AAT IIAT gTAT
garagsiragr fgar g gw e
afsare &1t 337 F fog dax §, W
Y WY 357 & fag GaT 1 oF @ faw
& fu qaa Y qgrar o 91 a@war g
fonsa RO F a ¥ fam g9 qmT &
a7 aar sfgda

st TTRaT gret (q2ar) ;o faest
gfes & ark A e VA A
w1fge | fagd &= § fagre foar ofoes
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#t gaif & faofes § wify d77 aga
A %31 a1 5 fage g A fazA @
&7 az> Mt g sl ag 39 *¢ faam
WRE Avaw d & g fear
smoat 1 gR g § fF o gad a ¥ el
as #1§ wasr 74 fear T §, 99 W
ga o faare aF 74 S g% | § =g
g fF 99 92 7397 faa fem omg o)
W afegagq ® gewg 9 g @ a0
afedy" & g7 geag ¥ I9 0 AT
faare fear g 1 3a% at § aga ga<
a7 T30 2 | fadrq |0 ¥ 9 ge17 wfel
foar s afegs =t aufer & at d
st garr @ arg ¥ for swom &t
ag 3fax 74F Qr 1 399 79 GigaN
@ | faaw qfmg &) goT FA§F fao-
faw o e F3 fear aran =fgg )

it wgaT faw (gaq0) . & wgar
g s g 7t ot oF a1 1 smar
FEFIl F ag guar A1 g & &l AW
dfegomarpg W ag gu & fF
q917 7741 ¥ {F & W@AST  TE AT
gigadtamaggfragsiramy f&
Y @Y agh Arey IAH A F gL R
@1 wifsqr ¥ §TART | @ avg «
AT ®H ST ¢E AET &1 FAA qoAT
qeaT @ § 1 x@ are T angan § fv qm
9T A w+AY &7 a1 qI5 A1 Wifgq

WeuR WEAG : FH AR Y W agW
%) famiar agf srar sifge

st AEAT faw - gum TR @ a1

¥ gq ag M AT geaf Wi} a1 g{
9T amafa gt Tifgg |



245 B.O.H.

st ¥trvre atfem (T@@nte) @ FeA
SO 1 EqgAr & A H A
R{TT FT I ¥ AT 47 I I AN
seaea gE Y| IWOT G AY T
agg gs gf @ Afs g 7@ § R
gaer wiE) fegial ¥ @wavg g &
g™ g 5 9a® gag F1 & g A
3% foq 9ig1 @ ¥ag @r 9L AW
e A A aF AT

=it gmet I wrey (A ): w=-
g g2er ¥ @ 12T S F AR
¥ g1 § 9w gL AgE 70 Y Tfge
& s =gar g 06 g g0 g A
i g @ 7

weaq WERD : ZI |

A gt Tw 9T A fawaT
¥ w1z aifsdY aa § @ )

geas wgEy : aq dfsh o wm ®
ft §3 e A

MR. SPEAKER: Last week the House
decided not do away to do away with the
lunch hour or to sit on Saturday. That
decision is still there. If you want to
rescind it, it should come through a regular
motion for suspension the rules. Once a
decision is taken, you have to suspend the
rules come forward with another motion,
You cannot change the decision abruptly.

I had suggested that three hours could
be spared from the time allotted for the
discussion of the Scheduled Castes and
Scheduled Tribes Reports. Mr. Sonavane
and others met me and said that they did
not agree to it. So, it is only in case that
discussion finishes earlier that we can have
that time. If some Members are left
after three hours, I assure them that we
will continug and see that all the Members
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are given a chance, Ithink you agree to
it.

SHRI RAGHU RAMAIAH : About
the Patents Bill we are as anxious as hon.
Members. In fact, our snxiety is more,
We have been very anxious to pass it as
carly as possible, Actually we had that
in mind when requesting the House to
sit on Saturday, but the House did not
agree. For the last few days I bave been
sounding some of the leaders of the Opposi-
tion about sitting late and finishing it.
The Government is dead anxious,

SHRI NATH PAIL :
than anxious,

It is more dead

SHRI RAGHU RAMAIAH + Let us
suspend the Rules, let us sit tomorrow and
finish it, even if we have to sit late in the
night. We will provide dinner. Govern-
ment is ready. I scek the co-operation of
the House. May I now move that the
Rules be suspended and that the House
sit tomorrow till the Bill is Passed?

SHRI KANWAR LAL GUPTA : 1
support him, only for passing the Patents
Bill.

MR. SPEKAER : You come with a
written preposal, it will be put before the
House. Members are not here. All of
them have gone. At 50" Clock or 4.30
we will do it. Let the motion come,
Do not do it in a haphazard manner,
Otherwise it will be quoted as a prece-
dent.

SHRI RAGHU RAMAIAH : In that
case, I will consult the other leaders who
are not here. After all, we need every-
body's co-operation, and then, if all agree,
I shall certainly come forward with a proper
motion.

About ths fears of Shri Nate Pai,
shared by othcr Cong. (0) and Swatantra
Members. may 1 saythat unfortunately I
am not at the moment in a position to
throw any light on that? I shall certainly
conver their apprehensions to the Prime
Minister for her consideration.
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As regards the Scheduled Castes and
Scheduled Tribes Reports discussion, it
will continue as soon as the present item
regarding Delhi is over.

About fish supply raised by Shri
Jyotirmoy Basu, after this map discussion
is over 1 shall bear that in mind,

About the Fourth Plan Report, of
course, if there is time, we will be most
anxious to discuss it, but it was decided
in the Business Advisory Committee that
it would be taken up as early as possi-
ble.

SHRI KANWAR LAL GUPTA: As
early as possible in the next session.

SHRI RAGHU RAMAIAH : Of course.
(Interruptions). 1 understand what my
friend, Mr. Verma says; I can convey it to
the Prime Minister.

1 shall leave it at that now.
SHRI 5. M. BANERJEE : Are the
Government bringing a motion to suspend

the rule at 5 O clock ?

SHRI RAGHU RAMAIAH :
bring it.

You

MR. SPEAKER : Leave it at that. He
will consult the Leader.

SHRI NATH PAL : Shri 8. M.
Banerjee, your beloved friend also me.

st §w 9T qul : 77 dOw @

g ot fgawe siw w1 fae s@r sEm
a7

STATEMENT RE. KILLING OF
HARIJANS IN ORISSA

MR. SPEAKER : Shri K. C. Pant,

THE MINISTER OF STATE IN THE
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MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): rose—

MR. SPEAKER :
the Table.

You can lay it on

SHRI RAM NIWAS MIRDHA : I
lay the statement on the Table of the
House.

Statement

In the statement made in this House on
30th July, 1970 Shri K. C. Pant in response
to a Calling Attention Notice regarding the
burning alive of four Harijans in village
Tamdi in district Sambalpur, Orissa, it had
been stated infer alia that, according to
the information received from the Govern-
ment of QOrrissa, the assailants were reported
to be members of a scheduled caste. The
State Government have now reported that
on further inquiry it has been found that the
assailants, who are fishermen, do not belong
to a scheduled caste, but are treated as a
backward class,

13.27 brs.

The Lok Sabha adjourned for lunch

till thirty minutes past fourteen of the
Clock.

The Lok Sabha re-assembled after
Lunch at thirty five minutes past
Jourteen of the Clock.

[MR. DEPUTY-SPEAKER in the Chair.)
SHRI SRADHAKAR SUPAKAR (Sam-

balpur) : 1 rise on a point of order on item
14 of the agenda,

MR. DEPUTY-SPEAKER : It has been
disposed of. We are on item 15.

SHRI SRADHAKAR SUPAKAR : He
did not make any statement. He only laid a
paper on the Table. This arose out of a call-
Ing attentien. So far as calling attention
notices are concerned, I would beg of you
and the Speaker to bear in mind that in
matters which arise out of casie prejudices,
if calling atiention notices are admitted, it
creates a great difficulty.

MR. DEPUTY-SPEAKER : We have
furnished the calling attention long long ago.
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If there is any thing, please meet me in the
Chamber and we will discuss it. We cannot
20 back to what has been disposed of.

HIGH COURT JUDGES (CONDI-
TIONS OF SERVICE) AMEND-
MENT BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MISHRA) : Sir, I begto
move for leave to introduce a Bill further
to amend the High Court Judges (Conditions
of Service) Act, 1954,

off frg = wr: Soswe S, &
%@ fadas & fade a5 g1 g s
yagma ad fr e e fx wew
aTh e ¢ wigae a1 fasmw &
@Y% gar #1 ag <t gfeawT } ST W
frae 19-§t §—

“No Bill shall be included for introduc-
tion in the list of business for a day
until after copies thereof have been
made available for the use of members
for at least two days before the day
on which the Bill is propossd to be
introduced.”
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gad ad— @ falaw & am-
Wqza 08 Oweq § qg W W A £
38 # 715 avew et € a3
W T gedt 9 §f 3T W T aveng
fad 7rr war fay ag a1 v faww
gl & fag & s A Avfedt @ fadas
&R F 1 WT 97 5 e g7 @fen
AT IF @ g A I T AT
ATEATE 1 WA &1 1@ T ey Ay
A AT H z@ w1 A W@ Qae
afedt afi g AT @ F amawTEw q¥
Arg N asaff 1 Y @S |
% a%rg #< | §F qR F qra & @ wr
fadiq szar g1

MR. DEPUTY-SPEAKER : The o nly
point for consideration is whether the Bill
was not circulated two deys ahead. Whether
it is urgent or not, it is for the House to
decide. It is a question of opinion. Here it
is clearly stated that the Bill was circulated
on the 25th. Today is 28th. It was circula-
ted three days before. Therefore, it is quite

T AN gh g7 A w1t faelt § 1 g wAT in order.

o far mgy ag e g an Afew

¥§ atg Jeaaral ¥ ag fadas aae ¥w

AT ST § Y T § o gar §
-

“..e... he shail give full response ina

dum for the consideration of

the Speaker explaining why the Bill is

sought to be iniroduced without make-

ing available to members copies
thereof in advance...”

# saar Fgar g e aqr 37 A
% fog & far § 6 o7 w10oi & oY
¥ & fadus &) dg w7 Tgan g 1

The question is :

“That leave be granted to introduce &
Bill further to amend the High Court
Judges (Conditions of Service)
Act, 1954."

The motion was adopted.

SHRI RAM NIWAS MIRDHA : 1
introduce the Bill.

*Published in the Gazette of India Extraordinary Part Il, Section 2, dated 28.8.70,

*Introduced with the recommendation of the President.
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14,40 hrs.

STATUTORY RESOLUTION RE.
DELHI UNIVERSITY (AMEND-
MENT ORDINANCE.

AND
DELHI UNIVERSITY (AMENDMENT)

BILL

st w3 s T (feestay)
T eqq 7IRT, @ A feed gdara-
& atd ot gswdm Sd fFar
ar, #3 39 %) fasar &1 95T 93T
CICERC ISR CRECEECIRT I il -
gq fadas ar gsudg ¥ qr, & ga &
fadig & §, ;za7 § o gy fadas ¥ §,
# g9 §1 |A4R FI@T § FT @UI
%37 5190 § AIX 33 a8 fF o« ag
HZq 45 @l arat fadas a7 & g3
aat Tifzd a1, 1@ i A anfedra €q
FAT 3F TG Tornrns e

st frg w7 W (FgaAY) : SerSAE
HEET, HU qATLT AE ML A
fasslt grafadt soeiiz fadas, grdifs
I LW MY TF g FT WAl §,
afsa feedlt § ot faeafaama &, sa =
arg gAEfEdt aw 2 §, | gAa-
A adf 1 & a0 &1 e @3
ggzaRNAfrr g, 3msd 24
as draar avgar g, 39 § foaqr §—

“The first Chancellor and the first
Vice-Chancellor, and the first
members of the Court, the Executive
Council and the Academic Council,
and all members who may hereafter
become such officers or members, so
long as they continue to hold such
‘office or membership. are hereby con-
stituted a body corporate by the name
of University of Delhi.”

saia 39 § “gAafadt a1w 3gH" foa
ey a3 fadrs s & gmfes
adt &, 9u § arfrar § & 97 @ifwal
* 3T F F 0T W WA @ A
wwdt § 0 & w1gar § fw o @ 93 Ak
F{—fzeat girafaer &1 am ‘gfrafad
1% g’ g, et gfafadt a€f &

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R. V.

(Amdt)

RAO) : I would only like to point out that
the Act constituting the Delhi University in
section 1 says:—

““This Act may be called the Delhi Uni-
versity Act.”

MR. DEPUTY-SPEAKER : I think, it
is quite in order. He has pointed out that in
the Act it says very clearly ¢

“This Act may be called the Delhi Uni-
versity Act.”,

and not “University of Delhi Act”. In
any case, it is just a clerical thing
ard it makes no sense.

it fiva w3 W : Afea 1w o A
am “gfrafadt aig 3g9’ )

ot 9T 51 q@Av : IIAN AT,
% 59 ad & @ @ g fe g fas-
% § 3l 7 gNafed s g afasr
faar & f& wrgae faardt Y gAifadt o
qOaT & msd g0 afsa & gg quAr
argm g—faeelt § WA & awear
fag 6-7 @ia & aga TP & ¥ 99
W | gT W gEE § ATAAIg AN
S & 97T g7 F g WY g ¥ 37 ¥
faxr & | 97 gu 7 37 ¥ 99X O g™
foar f fesslt & ool Hoed &
fod arqY gd #4f e E E, aw fw
19 i § 10 da §T 9N argd, miar-
a1z, G, qeniar—sdl o Ay &
fol ga gIT £t a9 94 §, Faw faeh
W Ay § wgt TN & fo¥
feeat gtafed ¥ oF sa1 @ §, @ g
ag 3o faar ma1 fF g oW ax
& foir adl 3—uaz fagra o fesm@e
ga ® aarf n{—zw foU foet qeai &
TEIFH § IA® Ay aW @A N
qarem agf @ 1 T ag fagr 8w
aY fiex ag fas agi 47 o ™ ? W
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% wood qg ¢ & &I 7 oAl
ioaAa, avAr wagfail w @A fear
¢ 5 ¥ forr ogat & Ava a9 §, 40 wf5-
wa A &9 §, 99 ¥ qrEer g ¥ a9,
I W sgeqr e wifafaT § adf
5T gFd—ag A@ W faw ¥ faoge
ez ¢ 1 73 fegra @t w7 g amar
QA Y, oF 91 A% A FAID 9T
I WEA & (BT ga w1 Fargn A
|Ta

9T ¥ ag anfzasg iy g §, feedht
Femgam ? fet § gwd g@ ¢
A qreg g= 7€ §, ©F T8 a6 g
THTR geeal-gaes) ¥ gw wg § AR
¥ gl ax ¥ wrgdT wfefaw @@
agt T F9Y ¥, aEqaw A, w@l HE Qg
g oY 1 oF oF w0 F wfow F QS
w0 MY § AT oS 9T W B
9314y o7 1T —0F avg ¥ faanw 99
@ g 1 730 92 Fdt were A awfadlw
7@l §, a fat A1 gteg war § ar
qiFT 911 8, at 3§ w1 ff AW T@
g, f5e 3 g Y Sfaw cafada a8t
2 X o ¥ afd w0t wgRT & q@r
sigar § fs o sy srgAz gl W
qiterr =t sygeqT 7t fagiea &9 # 3%
a1 foar § @Y snw #Y g7 %91 Afw
ooy & ark § W fanx s wifgd ar,
SgT B AEAET FAHEAT § WA ®
oF G § | 9% W9 @ faw F afd
srgde AT qIcg F1 o F HA A W@
g & arq ¥ wiw wzar § f5 @ Afan
ot § fe Y g9 badarw, g9 I
aTEH arfe wedasl X A § gEH
AgS | WY &I GT $T ARTE g Ao
To %) g ¥ fo¥ dlo wo g faanfazi
W ar @y WA wGI E TG
qIgH A¢, NEMA N AT &, 9T A

F1 7awq g% gw A feafq aw
TqrFT A 1 AT F qgAT 7T
TF & 7gA & gfEET 3 a@R R
fashiardy §, Sfew g 99 fordardt
FT A ¥ T doc oadl &
T A BT S A gor qar faest F
sifes @en & fad adf wan, foadt 5
agl 9% ArgETAr At | 59 fod K A &
afeq i #ear g fr faedlt & smiar wifawr
gy & for s dar @ wifgd
arfs feedt effdam sk s
swifex @le 9%

INTq WEHE, A fGed & dv-
W 30 gar faadt qgaiar, iida,
Ugas aRk mfgzag §¥ s|ag &
wgdl H 9ed §, fea ¥ & =www 15-20
M A5F §ag 9 € | AT 1T fawt
Y 297 91 g9g 9 G A §
Fla @id @ «9 F "G G fw
gl wgd mfgaEAE ¥ 1 AG T
sifeq gag 6 % @aar ¢ &l @i ana.
A5 a9 @eq gl 9rar, a9 ¥ BT faeer
PRATARTE I......

ot gemaAT wiEN (grge) ;g
gII 2 A%T § |

st 3T W A : GIT W Aw®Q@
G, T8 WYAL | wq T@ A W
gy arffgqEaE & €1 esar g av
agt 9T Tar waaw @ A FW@ P AN
&9 g #1 599%ql 9g7 9T A §( ¥, S
w491 %1 i famsy & 97 1 A=
F AW & §—F gg o Ay AF
Wamm g g for Eqinsa g fw
feedll & a=91 % @rqg fasaw a fFar
S | s ag gafaga # fady 40 @
AT FT AT @I §, AT IT a9 & o
foa% Wi 9§, an 7 191 grae@fe
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¥e WA & ¥ gfic § WY wedlaw

avae far §, & A9 ¥ 39 ¥ &1 0F afTwid w@eF Ag gar wifgw | @Y

fan &t gw A1 iFEm faar
ol %1 g7 @ oAy &F IFAIAO
wifsfas g gu g sav 97§ 40 qadvz
¥ AY ArE g A 75491 7 TrEer faean
R ! w®er A famar & fact
¥ g aw 9 garx Ay faandt aiy &, 9
# ¥ o1 diF-a1§ T gnx fanfedi
FT 1T T A1 |F 9T GF @ § AR
ITH AP FW § 5 ¥ wrdawa
A1EE e $, F apqAr wfaeq T 97 97,
Fifs ag wwwre frsedt §, a4ifs ga
X F gIT H A AwaAr & fodr
1% @A dar guaal g &1 & wWiq sar
ifFammsard aF w3
af & 741 Agiza § srdar s g s
37 & fo alr sa@r qav faar S
g aa i @ 55 § fs g7 Afan
ey & ol arr 1% w1 AT arfe

¥ P AT

dad w—af e FHaT
o geHIma A sifgd | A wEiRT
59 q1@ F1 AL 530 fr faedt & qz-
qa A} N Fdras E—do @ (aad)
§ for fte 5w & foF, v A9 & far
¥ @ usdl ¥ geraw feedht gArafed
Fwanr g1 aw feed ¥ o sdlwew
aigy =wmf gf §, @M S w @A
gy §arak fgrgma § for sy o=
& &3 | s fae ¥ Faardi

fassit & cimar 7ff faw awar, afsq
mfsma ¥ fas gwar §, @dlqg o

&Y agt faw gear @, I9dtng ¥ s &Y
agi fAe asar § 1 JfFT feem) ¥ ag)

fas a1 § 1 @ adF § foeel & w41
& W19 W1 €T 7T gredee fear oar
g 7 @ wifgg § gamar §
AT G W | ¥ AT asar

Matgarag 3 s faedt & vl
AFIL FT AW §, 98 To o ¥ TAT AT
a 3| ArFw sqrar aF § wAif agi W
TWEd F7 ¢ 19) $709 FO7 R dk
0% @I 1@, TR W suFeqr g
wifgn | oY sdwie foeet gfrafedt &
g AN AY o go F fog 40 i@,
ongodlo # fou 45 grdve &YX @t w7
¥ fou 45 ow@w alv @ sw@ ¥
Qo go ¥ fou srfigm qa 1 &, A1 &
F0AAT 1gar § 5 99 a9y % €
aq & st saF faegin qu fear, sar
3T Aoy fear 2 faar 7 A xgw
twmme Nt dxel oefrar ot }
faad 40 93®z ¥ I Arax § AfeT
g aifear aft fasr. ol aw &
aga @ 1Y ogw § e 6 fedram §
afeT 3T Ak AN ¥ aifaer g
famr ) loumodto # 50 g 1 s T
¢ 3fF 58 qu@E @il w1 W FifEer
agtfasr g 1Mo Fw & 45 qe@e
wémd § 3fs7 55 q@w e @)
zifeer A1 fasr § 1 @1 O +=Hgw g
F ¥ 2rad 4t § 96 fggmm A A arfaer
agt fasr 31 78 feamr wwa iz &ke
feat wrq wnfar § 1 fee ¥ g A
EHEE ¥ fogy e 8 g W aw
qa@e T SwIg gt ¢ Afe SaaY fif
g wifar a8 § | w7 wwwl 97 g
F3= %1 feaee Arar § Ik ag @nfa
g% g 1 e g f5 fead wiaw
RENfrosd ek as @ §7
& a1 @ fr wrdw egol &) fafeen §
9 @ § | 3T AN, fafee Al amr
feay S137 7 ¥ § I Ff ow-

A wm wg 76Y A v 1 wgi vt
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wefwal & 197 Wiz, @d ok & N
exifaT 7@l § | 3T 9 oF AW qAr faar
sl &, uF afFr gosifs alaw
Joar 1gar § | ¥ wgar ag § fr afen
qq faadt K2 oz swary, s1A
Fredt Y € ¥ 45 & ag W S
sTEFAT g M AY Aiw g 5 et
# uediz & foq 9z § wnfmr
o | ¥EAREE, wrew Qe A fafee,
= ardy Nt w1 Y sgEeqT gET T )
agt 9t faedt gfafedl & 60 gaw
famidt 1 & s wigmg 5 oF
gfrafadt 60 garz s+l qx fefafea
a1 Fafadl f&g SHmT ¥ WA @
gear & 7 Agf FT asdt § ) A qgi o
B ASE! Al & | AT agi 9X oEEE
gr g 1 faawr aifefatras =23 § s
™ & fogd 7T £18%T § wdawT go
@3 97 ¥ =rg A fowdls 18 FT gay
#ehl &1 o g fs 3 9ie 7 Teq o |
IALA owqued § efess wdffa &t
Tg Al 331 § 3fET et & SRS &
g4 a1 & 7 g% &1 wedifewe firqe
QG 1 a3 & GaT F=Fr A
&7 egr g | ¥ gig =T

SHRI C. K. BHATTACHARY YA (Rai
ganj) : Get a Charan Singh here.

SHRI KANWAR LAL GUPTA : Our
hon. Minister is there. [ think he should be
better than Mr. Charan Singh. He was Vice
Chancellor. He was my Professor also. At
that time the conditions were not so bad.
But the Minister is a failure. I am surprised.

SHRI C. K, BHATTACHARYYA : Our
teachers say :

“Sishyat Putrat Parajayaha™

‘fasqiq g quaT’
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So the Minister is successful. He is de-
feated by his pupil.

SHRI RANDHIR SINGH (Rohtak) :
The pupil should not insult the Guru,

SHRI KANWAR LAL GUPTA : 1 am
not insulting the Guru. I am insulting the
Minister. He is not competent.

N & vg g W fr oot gfafedt
50 g wEF 1 AT albv 5 amx
TH wAEA TEAT § A aE qx Q)
gfaafasta @it Tifzg 1 257 w g a™
A1 T g Fgwl Y Heqr g Wt
% 1 &@ a%g ¥ uF ghaafed § o weh)
N Foz 17 FAr 937 ghFT g ggt
g9z faedt § giR-8d @i I ek
gfrafadta & @ dze gfaafedy, mfwm
fafemar ot dfsva gfmafadi | ar @
@7 Age ghafadr 1 agr amigy
UF Y $79 a9 ¥ 0 agf o0 | afe
sa WEY AT § qqrE W gs@ aqEIw
@A WA & A 7 Wi F%m fF Mo agi
< 3 gfaafatsr #ifaa 1., (=8m)...
ge T & MFH g0 5 s oF-
Hidaq dg qw@e g Tifga Faasr #a-
a7 § 12 gone wws) ¥ oy iws -
Mg gt wfgd ghafedl s &
fgara @ afss s e gfrafedt 1
faemr®e fads 1500 dfzg dRew #H
gadl 7o faguas & gafag & wiw
wem fw el § Qiwem #t der W
gt I Tifgq

anfad ara g8 & f fam <1 sew) 2
THo To &I 7O f=T & & 9§ s
Ga &T fzar | @3 At w@r 5 9% oF
afT adf A@N | AT W qFT T R
gty $12 ¥ 93 AN ATTEW ST} &
fe & fedl & sy €T A AgT F ge
WY A AGAAT FF, I oa g
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[ s es qun]

AT F gAwr aw T & e faes
gfrafadt 3 fai & aie wo 1 qiter
e At gt g @ &g @ fs
9§ Wiy eI Az FwEr fr y
ww § | ¥y 97 § e 9Ae mufer 4
fem mar fs 330 fiedt & fomr qr

s a1q g% 98 sgt § e faeet
gfrafadt ¥ TaerEy Y I8 3@ W
¢ 1 gt X arzg wtas A gEE A
A $@ ¥ 91 wagd femrd, & gawr
LEEL mré%fmﬁqgﬁamm g
fr ¥ fefesfmrgs 5@ & | o& 1df 9z
qadr a1E # fefenfaaae w3 § | g2
for a=41 71 TEr¥e fan 99 & 39 ol
& ol &1 50 g A v @ aq Afew
& M sarer aar @ fe gaF fadw
W &1 0w e & T Sl A andy
#1 fafeen Haumd § A9 § wworIza
&1 fog a¢ fasar wr AfsT age stast
¥ Ias Avd & fou 59 7€ fFar 1 =@
g ¥ AT el TATTGTH FEg-
freeadisamFE % 9% @@ =g
#) famr 391 § ) €19 419 I ¥ A
wagd 3 w31 38K X 39%F @ g
Hfga & arzan § f5 3 gg ww ;1 |E
&% agt at gfaafadt & 7 T faad
fr fedy smz & Wt wfefesdm & a9
AT gY 1 N TENFIT T 6T gAT B,
& atr w€m fr 37 Tea1 F qfes fear
e | 7% faars @1 sEAH gl @
gas afeg fagr s

W OsE] ¥ @F § g9 39 Fear ®
Seard & T@AT =rgar g 1 I move :

“This House disapproves of the Delhi
University (Amendment) Ordinance
1970 (Ordinance No. 4 of 1970)
promulgated by the President on the
20th June, 1970."

MR. DEPUTY-SPEAKER : Shri Bhan-
dare ... (Interruptions). There is a proce-
dural thing, Dr. Rao, you may move the
motion,

DR. V. K. R. V. RAO : I have to make
a speech.
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15 hrs.

MR. DEPUTY-SPEAKER : At3p. m.
we have got to take up private Members's
business. The hon. Minister can move the
motion and make his speech,

DR.V.K.R. V.RAO : I shall start
the speech and then continue on the next
day.

I beg to move :

““That the bill further to amend the
Delhi University Act, 1922, as passed
by Rajya Sabha, to be taken into con-
deration™.

In introducing this motion for conside-
ration, I would like to thank the gentleman
who spoke before me earlier and covered

MR. DEPUTY-SPEAKER : The hon.
Minister may continue on the next occasion.
SHRI C. K. BHATTACHARYYA : The

hon. Minister, instead of saying ‘gentleman’
should say ‘My beloved pupil'.

SHRI RANDHIR SINGH : He has cea-
sed to be beloved, since he has insulted his
guru,

DR. V. K. R. V. RAO : [ shall come to
the pupil stage later,

MR. DEPUTY.SPEAKER : Now, we
shall take up Bills to be introduced. Shri

Nath Pai. The hon. Member is absent.
15.01 hrs.
CONSTITUTION (AMENDMENT)

BILL*
(Amendment of Article 163)

st W wEw et (JUTEE)
guegy wgEg, ¥ meam sw@i g fe
g & dfaara ¥ T WWET FW AN
fadas &1 Yo w<d A agafa & @

MR. DEPUTY SPEAKER : The ques-

tion is :

““That leave be granted to introduce a
Bill further to amend the Constitution
of India.”

The motion was adopted.

= g gemw e § falgs w)

* Published in the Gazette of Indian extraordinary Part 1l Section 2 dated 28-8-70.
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W F@ |

UTILIZATION OF LAND
ADJOINING RAILWAY
TRACK BILL*

st wgu fog @ren (Irma) o
T AR, ¥y s g {5 @
ozl & WY AT FY gAeg gfw w0
Fat-Tdt &% fou 99Q\ A ®T IUET
T arr fadgs ) 3w A # 7 agafa
i 1]

MR. DEPUTY-SPEAKER : The ques-
is :

*That leave be granted to introduce a
Bill to provide for the utilization of
land adjoining railway track on both
sides for agricultural purposes.”

The motion was adopted.

oft tgdrdag wed - A fadas «
qq wear g

CODE OF CRIMINAL PROCE-
DURE (AMENDMENT) BILL*

(Amendment of Section 488)

st Tgde fag wiedt @ JoTeasm
#gved, & yewa 57 § & gow wftear

Hfgar, 1898 # X HWIET FA AT
faidas 1 o s &1 mgafa &k

MR. DEPUTY-SPEAKER : The ques-
tion is :
“That leave be granted to introduce a
Bill further to amend the Code of
Criminal Procedure, 1898."

The motion was adopted.
st <gatc fag wreat : & fadas =
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I FTar g

—_——

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Third Schedule)
=t fom o W (Aga) : g
g, & wwhE s g oA ¥

wgET ¥ O FAleT F@ a3 fadew
%t wgafa & and

SHRI B, P. MANDAL : I oppose it.

st WS T@@ (qr81T) @ Jareqe
wEgrRg, gig¥z Fead ¥ fadus &1 faiw
gt fFar srar
MR. DEPUTY-SPEAKER : Under the
rules, he has got to give notice in writing

that he wants to oppose the introduction.
He cannot just get up and oppose it.

DEPUTY-SPEAKER : The question is :
“'That leave be granted to introduce a

Bill further to amend the Constitution
of India™.

The motion was adopted.

o) fg w7 wr: & fadws w1 Qg
FEATE |

————

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Article 74)

o} W Terw @ g9TSTE W)
za, & geara wwan § s wea & d@faww
¥ ol gOleT F T fadgas s AW
@ A agafa & air

*Published in the Gazetie of India Extraodinery Part 11, Section 2 dated 28.8.70
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MR. DEPUTY-SPEAKER : The ques-
tion is :

“That leave be granted to introduce a
Bill further to amend the Coastitution
of India”,

(The motion was adopted.)

oSt A e @ & fagas )
S F1@m g

MEMBERS OF PARLIAMENT
LEGISLATIVE PROPOSAL
BILL*

ot 1gat fag e : surew wEew,
% g sar § fF dag wEEdi ¥
faardY g@rY o e fa=re F@ qar
¥ g @ 1 afFar Fr fafagme
FQ T fadas $1 AT FA N agafs
& ST |

MR. DEPUTY-SPEAKER : The ques-
tion is !

“That leave be granted to introduce a
Bill to regulate the procedure of early
consideration and passage of legisla-
tive proposals of Members of Parlia-
ment."

The motion was adopted

&t wgER fag aredt : & fagas
®) 3T F@IE )
MR. DEPUTY-SPEAKER : The next

Bill is in the name of Shri Yashwant Singh
Khushwah The hon. Member is absent.

Now, we shall take up further considera-
tion of Shri Suraj Bhan's Bill...

SHRI NATH PAI (Rajapur) : Since 1
am present here, I may be allowed to intro-
duce my Bill.

MR. DEPUTY-SPEAKER. : All right.
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CONSTITUTION (AMENDMENT)
BILL*

(nsertion of New Article 16 A)

SHRI NATH PAIL : 1 beg to move for
leave to introduce a Bill further to amend
the Constitution of India.

MR. DEPUTY-SPEAKER : The ques-
tion is :

““That leave be granted to introduce &
Bill further to amend the Constitution
of India".

The motion was adopted.

SHRI NATH PAI : I introduce the Bill.

MR. DEPUTY-SPEAKER : We shall
now take up further consideration of the
Bill further to amend the Constitution of
India moved by Shri Svraj Bhan, Orignally,
2 hours had been allotted. But we have
taken 3 hours and 6 minutes.

it gy fag wwag (i) @ swise
wgiea, gu & W a9 fagas ) I
s it agafa < wd

MR. DEPUTY-SPEAKER : We bhave
passed over that stage now. I shall give
him permission later.

Members should kindly co-operate.
When they know that they got some work
to be done, why should they not be here in
time T (Interruption) 1 am concerned only
with the business of the House, not any-
thing that happens outside. I will give him
special permission latter; we are in the
midst of some other business now.

sit omaw fag wwag: Mg
wgafa ¥ ¢F s 7 T N gITA
qt o ol & qrge o mmr a1, ag) At
¥ 7gi Wz At |

MR, DEPUTY-SPEAKER : All right, I

* Published in Gazettc of India Extraordinary, Part 1L, section 2 dated 28-8-70.
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allow him. But I would request members
to be more responsible in future.

CONSTITUTION (AMENDMENT)
BILL*

(Substitution of Art. 370)

st myda fag wwag : ¥ @I
war g fe wiea g § dfoa #
st dMed & WX fagqs S dw
& 1 agafa & wF

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That leave be granted to introduce a
Bill further to amend the Constitution
of India™.

The motion was adopted.

st quaa fag wwag : & fadys w1
¥ e g

15.05 hrs.

CONSTITUTION (AMENDMENT)
BILL

(Amendment of Arts. 330 and 332)
by Shri Suraj Bhan-—Contd.

MR. DEPUTY-SPEAKER Further
consideration of the following motion
moved by Shri Suraj Bhan on the 3ist July,
1970 :

“That the Bill further to amend the
Constitution of India, be taken into
consideration™.

Two hours were alloted originally for
this; we have taken 3 hours. 6 minures.
Still there is a long list of intending spea-
kers. 1 would like to take the pleasure of
the House. How long more shall we devote
to this ?

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : I move that the Bill be postponed.
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oY wreg yER (arEaiE) o § gw oW
faQty F&r

SHRI P. RAMAMURTI (Madurai) :
This is a very important Bill. I am sure
many members would support it. But if
such an important Bill is taken up suddenly,
we should ensure the presence of the re-
quisite majority. As it is, a whip has
gone round to members to be present on
the 2nd September for the other Constitu-
tion amendment Bill. As many members
are not present now, I do not want that this
Bill should fall through for want of the
requisite majority. In the interest of the
Harijans themselves, not press for voting
now. Let us fix a particular time after
giving sufficient notice to members, so that
it has the requisite support.

SHRI R. D, BHANDARE (Bombay
Central) : There can be a full discussion.

SHRI P, RAMAMURTI : 1 have no
objection, but let there be no voting today.

SHRI S. M. SOLANKI (Gandhinagar): 1
support Shri Ramamurti.

MR. DEPUTY-SPEAKER
the hands of the House,

: I am in

SHRI R. D. BHANDARE : Before you
leave it to the House, lot me make a sub-
mission.

MR. DEPUTY-SPEAKER : Yes. The
same question was raised on the last occa-
sion. There was a motion that the Bill be
adjourned to the next day; that was
negatived. Under rule 338, we cannot take
up the same motion in the same session.

SHRI R. D. BHANDARE : Since

there is a long list of speakers, let the dis-
cussion continue.

SHRI KANWAR LAL GUPTA : Let
us allot 3 hours for it.

MR. DEPUTY-SPEAKER : Is that the
sense of the House ?

SOME HON, MEMBERS : Yes.

'P-uinSth in the Gazette of India Extraordinary. Part II, Section 2, dated 28.8.70,
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ot swwER W (F19%) ¢ 99-
=@ WERT, EE! G ¥ /EY @@ &
®OT qrF FIATE &1 faw ogw W
WIAATAT | AT | a6 aga
nqT &Y 7Z I AN | F7 Y T g
& 9% @ At aw Ay

ot waT W g : dar ot gl
¥ ¥, ag g9 weeaq faw §, Ak @
¥ ot 3= dwei gret & fgE go § TN
Wors & 9 § 1w B w W A
Afeq adf § | o7 aw grew ¥ Kfafaz
HFafdt agl W a7 a5 ag few ww
D Ed, A R R ¥ AT w
¥ dqr g v= T wifs 7g wife-
zgaq awzdz fam § 1 w8 a1 ¥ AE
wota § fr g 92 w9 § ¥9 9% fou
a1 feg o o

st wwwmdle et o ag g @
|FaT ¢ 1

st forx ==X W1 R dg gaaA
gaf 78 fFar, gag fa og® &<e &Y
[#f 7 @@ g fe ¥ ww A AN
@7

MR. DEPUTY-SPEAKER : There is a
concrete proposal that we spend three hours
more on this Bill. I have no objection to
that, if that is the pleasure of the House.

st gerw Wt e ;- gF OLEET
fadts =@ § 1 #% %gd ¥ FFgrew it
s g I i § feaw w2
AT sg g § W
fadas ) qrF €OAT @A § At W R
qRi sx Nt omg s ae d B od
tar 7 g wifgd fr gak fast ;e
facge THTC ¥ § 1 9gH AT gEAR W
#if gaq faw 7gf o mav ar A wg
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AT &t At 1€ geu 4w adl sroar

WA AW 4= g & @
arT anfeee a9a 2 foar @, g9 sed

fasge wga ad) § | a9 qad F9C A
FATAF

MR. DEPUTY-SPEAKER : Mr. Gupta
has proposed that three hours more should
be given to this Bill. Mr, Shastri opposes
that,

SHRI PRAKASH VIR SHASTRI: I pro-
pose only one hour.

MR. DEPUTY-SPEAKER: I take it
that Mr, Gupta’s motion is formally moved,
that three hours more be allotted for the
discussion of this Bill. I will put it to jhe
House.

The question is :

“That discussion on Shri Suraj Bhan's
Bill further to amend the Constitu-
tion be extended by another three
hours.”

The motion was adopted.

SHRI SIDDAYYA (Chamrajanagar) : Mr.
Deputy-Speaker, this Bill seek to amend the
Constitution to reserve seats for the Schedu-
led Castes and Tribes according to the po-
pulation. While calculating the actual num-
ber to be reserved, fractions less than half
are neglected and fractions more than half
are considered as one. The amendment
secks to insert the words *not less than' for
the words ‘as mearly as possible’ in article
330 and 332 of the Constitution. The effect
of this amendment would be that the Sche-
duled Castes will have 9 seats more and the
Scheduled Tribes ten scats more in the Lok
Sabha. In the various Siate Assemblies
the former will have six more seats while
the latter will have six or seven more seats.

Examining the Bill to find out whether
it is constitutional or not, whether there
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are any legal difficulties, I want to make
the following observations. In the case of
the autonomous districis of Assam the
words used are ‘not less than, Therefore,
these words are already there in Article 332
(4) of the Constitution and they caonot be
unconstitutional of illegal.

15.16 hrs,

[Sur1 K. N. TIWARY in the Chair]

‘The State can in fact make special provision
for their advancement under article 15(4) :

““Nothing in this article or in clause (2)
of article 29 shall prevent the State
from making any special provision
for the advancement of any socially
and educationally backward classes
of citizens or for the Scheduled
Castes and the Scheduled Tribes.”

Therefore, constitutionally this is in order.

Next I shall point out how far there
may or may not be any anomaly as a result
of this Bill in certain areas or Union Territo-
ries. The total population of the Union Ter-
ritories is ninty lakhs for which the Constitu-
tion has provided them not less than 25 seatss.
As things stand today, injustice has been
done to the Scheduled Castes in this respect.
The total population of the Scheduled Castes
and Tribes in the Union Territories is
12 lakhs and 11.15 lakhs respectively. They
ought to have got both of them put together,
seven seats. But the Scheduled Tribes have
been given four seates. and the Scheduled
Castes only two seates. One seat has been
actually grab bed by the other population.

Then, coming to the point whether
there will be any anomaly if this Bill is
accepted, 1 want to point out certain lacunae
in the allotment of seats. Laccadive, Mini-
toy and Amindivi Islands have got a Popu-
lation of only 24.000. but it has got one seat
reserved. In the case of Pondicherry, where
the population of Scheduled Castes is
nearly, 57,000, there is no seat. In the
case of Tripura, where the population of
Scheduled Castes is 1,90,725, there is no
seat reserved for them. In the case of
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Manipur, where the population is 13,376,
there is no seat for them, and in the case
of Goa, Diu and Daman, where the popu-
lation is 25,000, there is no seat for them.

There is another objection that if the
amendment is accepted in the Union terri-
tories where there are only two seats both
will be reserved for Scheduled Castes and
Scheduled Tribes and nothing will be left for
the general population. If you consider the
population of Scheduled Castes and Schodu-
led Tribes and the general population in
those areas, the general population will be
between 60 to 90 per cent, and this cannot
be a ground for not accepting this Bill, be-
cause in all the constitrencis in which seats
are reserved for Scheduled Castes and Sche-
duled Tribes, the percentage of population
varies between 10 to 20 only. Ewven there, 80
to 90 per cent of the others cannot contest
the elections. Therefore there is no ground to
say that 80 to 90 percent of the general popu-
lation will go without representation in the
Lok Sabha.

There is another argument which can
be advanced, namely, since the Scheduled
Castes and Scheduled Tribes can also con-
test for general seates according to the law,
there is no need to accept this amendmeant.
Before, 1960, when there were doubl-enmber
constituencies, there was scope for Schedu-
led Castes and Scheduled Tribes to get
elected to the general seats. Now, that
has been abolished. We have got single-
member constituencies. reserved for the Sche-
duled Castest and Schedled Tribes respecti-
vely everywhere. If you codsider the num-
ber of seats secured by the Scheduled Castes
and Scheduled Tribes against a general seat,
you will find that in the whole country, only
one general seat in Assam has been won by
the Scheduled Tribes. Not a single Sche-
duled Caste has been able to win a seat in
the general constituency anywhere else so far.
The different political parties, for reasons best
known to themselves, have not put Schedu-
led Castes or Scheduled Tribes as their
candidates for the general seats.

During the last election, our party, the
Congress party, put up Shri Sanjivayya as
a candidate for a general seat in the Kur-
nool district in Andhra Pradesh. As you
know, he was at that time a member of the
Union Cabinet, and he had the privilege of
serving as the Chief Minister of a State, that
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is, Andhra Pradesh, and he had served also
as the President of the Indian National
Congress. But such a man was defeated
in the election because he contested in a
genéral seat.

I will give another instance. Let us
consider the case of Babu Jagjiwan Ram. He
is the accredited leader of the backward
classes of this country. With his long po-
litical career, was he convinced that he
could contest for a general seat and win 7
That shows that scheduled castes and tribes
are not able to contest general seats and win,
though there is no legal bar to it. The only
point for consideration is, by accepting this
amendment, the strength of Scheduled
castes and tribes in Lok Sabha and Assem-
blies will increase to some exteat. Every-
body should appreciate this increase because
they have been suppressed for centuries
educationally, economically, politically and
in every respect, Such a community can
advance only by getting political power.
Tnat is why 1 have great pleasure in suppor-
ing this Bill. I am happy thet most of the
speakers have welcomed the Bill. I plead
with the Minister that since it is a Consti-
tution Amendment Bill, which bas been
unanimously supported by all sections of the
House, Government should bring forward
its own Bill and see that it is passed.

=t e | (7)o @amafy w7
qq, aeI AU fAAmEfF =t g
w1A 7 o gaaq favas @ §, g 9«
&) @R FT ¥ | gfeaal ot aifar-
faqi & foy a1 wiewre ot wgfoad
@ 7% §, 99 9T [Py wHC wEA 9®
W & Are A wnfadi &1 few gEw
glew gY @1 &, ¥ 99 &7 0F SEgm
AT F AT T@AT A1ZATE |

mifaaT wsT § S9gr A ¥ oF
g9 A A4 @ ¥ 41 o gftem @
g FAAY FU F AT IA F FFAX IG

%1 afeqyq foar #T 98 ® &i‘wy
sAT A Mfgs s frar ) 3@ T@ &

@18, T ¥faw gu §, foa A o @
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I | WY A qg AT HT AGS i
fe Asfedi & N @@ ag i aeafes
I igmra A ad g s =g
TH IFTCH FHT F AT FU F K
SHIT & T¥aAfEEt & AF

w3t o gheardi stz arfganfagt
FAGEAT F1 FF 49 §, 9g gafafqq & &
1931 § FFT gL &W a9 A7 A FTA!
TATAT § HAF IFC { 37 6 g
& FFTIT F9 (oar a1 w@r g1 o g
EEERCESE R TR K

gt st mifzarfagi & sqre &
foq qoq Agrear o) ¥ 1932 ¥ FEW
33141 41 | HT 6 F1@ TIA §He5 F &
BrFT am #1 faq, gfeaq gq aw § os
qeqT FTIT FT 1 Iq F AT gl &
U Z| q1E A qafa @ 0f, a3 77 ¥
203@ g A aT g g qw Al
Wike@ g i waHfoqgn ama
qAarR A § 1 fET guw ag & fs am
W gFR wafg g+ A fad g
R RO AT FRAI § ¢ afeafa A
qfcadd Agf smar 1ar @ W @ w0
100 |re wt g7 fagr At @1 3@ ¥
T8 Al ) gvar | x@iAC 3@ & fou a1
S Wt qigdl ) AT E® FEF
a2 us gas fawr frgaa fean . ar
M gFR § g7 A fog ot o faam
F1au T & 7 F IgR &1 IfFT Fa
Farf w7 | fAq1T & ate qT ¥ g
# o wawOw St aga oA § 1 FfE I
Fafagrusa § yfa @ af, @
faar nar ate 0y & g@e wrsdl Y @
#AFT IHFC Y g@aT T HT A1 fadg
w7 ¥ sufa® a®eqr w1 g5 F@ & foq
37 & faq wAFT gFIT A IGT €3G
goaIg ¢ & I¥ & fau sega -
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wfy & 7f 1 & ¥ fadgw § T gER
¥ ¥ @ifys feafa #Y gared & fog
fa=r fa g1 & sair 93 @ s
fai &9 & frgs g7 g2 § &0 gAR
ot @R, fawoqr, 3| & IO A
I A =g =Mgr, fawm g Al
Fam ¥ afas qeqr § acfaard @
& &'F aF §IT 99 g AX 9 A IT
& vgrt & foq &1 ft Qiwar g awd
wg, }g o AT a1 I F oy )
| I AT IT XA g AT w9
¥ f, STl & g F 97, MiT 3ig I
T FF FF IZ W@ N 7, W @
At wsftasom fom o wgr @) @ oz
ar amor 3T FA A | JT A 4w
AN TIFM R Er ZIqAIT F
;Hwiﬁ‘ﬂﬁ’friﬁﬁ Wt wvaE gy @
1

g9<t ara ag & 5 AYsfaal § 37 #t
oA F AgWT fRar A =ifgT
AT TR A1 G4 F F A g7 A}
HART 33771 faar sar § 99 & fAag #u
fadga g is Sg eaT Y Off @ #
QAW 51 T HT F A7 1 gAT I
Frdf F1 T2 FT I (3T T@ET 9T @
gafea § €7 1 @AW

g1t 3% oF fadw gmew 71 Sw
2oz Fwe g mTog @
FAGE A A RN TFTHIIE N @
FazsifsagaOa §, & agi o
FL ag #WT & & wear Ay § AW WA
Aeg N amy § SfFaax gat f
gfe #) ag wrgw ggar & f& agt a2
ng SEX Yy @Ar SR T ¥ WA TG
o & &Y S &1 gfew o otarA
WA ¥ I 8 atwm  fedr S
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% fr wgi a8 @Y § 3t ¥ 37 A wwEw
9EAr 0 A A Y AT IT A H G
g7 ¥ B FdT 1 § ar sifawr &
AT A E gT X Az AT g oy §
AN gT g A AR e § 1t A 4y
fdrm sdar § e gim @7 & &\ =gt
NAWWHFawg ¥ 39 1 q@D g
Fgt 9T 37 & faq gfed # fadw agmar
T 3 TAIH FIAT AT § 1 TA &V
anfaw feafa guiea & fo axifs 80
sfaws 7 & & frgrT § @) € #1 ke
AMamTAF g AN g A s AR ¥
oF aiwrd) AT fAES g fF o
qrzEt ar FT A @ qg 1 qfE
ag =1 137 73 fe@ a:f &, aar s
g F WL d fF ga F) @1 & faag
&t aff wgA 5 frg @2 & dargd
Fard w17 | gAT A w7 fRE F g
oz sFgar g7 FT Ay F a7 WA
iiggdiaafagws am A
Hr|TEer I FT AW FHEA F g7 F AH
YT T FA A FCAT L AT ™
SFTT §F #1 FHEAr g9 A & qar
zafeu 7 # fadw =9 & 1 791 W1
g FT ATz gME Wiy e ¥ A ®Y
wdta fo a4 oY S @IET gIU Agraar
Qamt 38 71 SF IAF I
a8l

g ge # faym fear e,
afed, #at fafex am & fv gmd agt
qerod & NI fawT A T S ;e
oy &Y arat , woit gre #faam 7 S
1 %) afta § § o f ag & Feaar
TV F@ &, T8 G B A@A 1 FAR
agi HeTOW ot 1 g% 4% § fow § aga
¥ Nl 1 g o an, Tgd ¥ fend
sl & 0 dar 39 § amr °qry
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[t mrem 2ia]
AT 17dr 937 W F F10 IA A
CERCTIGTER I CAN I 1O S 1
AT fEam @I E g @
2T ¥ 100 % w7z 50 & greg v faar,
wzal 7 25 @ wred wF gedr FT A,
AT FEat FY g @F ¥ qeg o D af
fEaa M WEA T W §1 & 39 aw
F1 S99 T SW & T grar & 1 SfE
TS} ¥ fou d51 § da1 faad & sferd
gAY &, 3& F1 Fuiqa Ag; fwar o @war
gt s gak fazer ot § 1 9T R
7gt 37 # sy & a9 1 we ¥
YT HHrE ot & Fre@T F W ag gre
% afew gfeadl Fwfa 97 &1 @
ger fafas &1 1€ o gomfas ol g,
FIH A B a1 AT 41 A F€ T g,
FA% ATHT F1 g FAAF adF ¥ AT
THEFH @I E ) qgT a5 & 9T F
TgHi F1 AT JgT @ Aq § 1 K ATy Agi
&1 a1, %41 ay fafreeT, Fm1 @1 oHe
9 g9 & SSH F ST AART § qZ A
Tzt AwT 1@ 77 § afew gl aQat
F foq #Y emT a8t &1 ad magfa
HUTH o1 FY ¢ | 9g gftmm  ada Ay
&1 FHY 797 Tt AVFAH AdF @T § )
A Ah wdar @ fF g gfaa ek
arfeIrey wigEl & fog s Wi ¥
afci & frgt gu g fom & for am
% FE o7 sgFEqT A AN I3 AW
M AR AT IR ATHFH
asr 2, 37 & fou agy g w7 ar
g o fear oy sfemr A1E dar faam
ar fear ong fam & f& ot ®o &
A FT I T 8%, o FD q1A1 &1
st W d|e ware fag (@)

gumfa 7ga, A7 gige a6 MITY
F9 99 WY ¥ FuT gt fenfz 9
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qgY 9% W 4 d 0F  WAAIT §EET 3
TR wFT AT R wEE F AR aggw
AENEITHIF TS e«
T E..... (w¥wA).....59 wIw A &
¥ srawrd gifes A @ wgw gar o
O faegw mea § .

wamafa ogea : ag fafeex aee
FT FTH 9T @414 24 FT | T9 gUg fauq
FEU AT W L W Agearh s F
&3 ) ag ArgT A% AET AG &1 fafa
RIEgA M A R A Y @
#1 TH §OF AT 7T ISIET |

st uR fex gar fag: & o

g1 9 ¢ 5 a8 e faega o
...

waafa wgiag @ A&, W A9
TE AL FE E |

st wamaT faw (g9ge) @ g s
AT ST 9T FE 20

ot W9 SAE: A AT HAS]
Cal- g :

st uw S gaw fag ;o w9 AW
wWATAFZWRY, aa @ Fg @
g1

SHRI SONAVANE (Pandbarpur) : Sir,
1 am thankful to you for giving me a chance
to speak on the Constitution Amendment
Bill of Shri Suraj Bhan and I really con-
gratulate Mr, Suraj Bhan for his nice think-
ing and the step he has brought forward,
From whatever source this measure has
come, 1 think this House should not
make it a prestige issue and whatever
measure that uplifts the economic, social
political level of the Scheduled Castes and
Scheduled Tribes schould be appreciated and



217 Constn. (Amdt.) Bill

upheld by this august House. In that spirit
I look at this Bill and 1 want to say that
there are some exaggerated fears in the
minds of some of our friends who might
think a big chunk of the saets may
be taken away from the general pool
and therefore. they may be hesitant probably
to . extent their full support to this piece of
legislation. But with the full sense of res-
ponsibility and understanding of these figures
and with some experience of the Delimitation
Commission as an Associate Member work-
ing with the Delimitation Commission in

I would say that the number of
seats that would perheps go to the
lot of the Scheduled Caste Scheduled

Tribes in some States and Union
Territories may be very small. When they
arrive at the figures of total number of seats
to be reserved for Scheduled Castes and
Scheduled Tribes and when they calculate
and then divide, the fraction is left. If
that fraction is more than. 50, then naturally
one seal is added to the reserved quota a
of Scheduled Castes and Scheduled Tribes
as the case may be. But if the remainder
is less than. 50, then that fraction is neg-
lected and Mr. Suraj Bhan's Bill wants that
fraction of population which is quite a big
chunk' of the population in terms of numbers
in a State or a centrally-administered
area that section should not go unrepresen-
ted. that is the intention of the Bill. What
the Bill seeks to do is to delete the wording
in Art. 330 and 332 and the words to be
deleted are ‘‘as nearly as may be’" occur-
in Art. 330 sub-clause (2) and Art. 339
sub-clause (3). Now, after deleting these
words the remainder Article would read like
this.

*The number of seats rescrved in any
State or Union Territory for the Sche-
duled Castes or the scheduled Tribes
under clause (1) shall bear...”

comitting ‘as nearly as may be :

“... the same proportion to the total
number of seats allotted to that State
or Union territory in the House of the
People as the population of the
Scheduled Castes in the Suwate or
Union Territory or of the Scheduled
Tribes ..."”
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This Article deals with the reservation of
seals in the House of People and Art. 332
deals with reservation of seats in the Legis-
lative Assembly. So. by deleting these
words, some seats here and there, where
the fraction, as I stated, is less than, 50
will increase. Otherwise there is no increass
at all. And, it is likely that in practical
situation; these fractions of less than 50 may
not occur at all in calculations. In that
case there will not be any addition of any
seat. It might be that in all these States
the fraction may be .50 or below and in
that case one seat may be affected and
that would go to the quota af the Scheduled
Castes or Scheduled Tribes as the case
may be,

Therefore, the exaggarated figures of 85
90, 95 etc. being considered as going to
the Schedulated Castes and Scheduled
Tribes is simply an imaginary fear and I
think hon. Members of this august House
Should not be carried away by that fear,
The Maximum seats that would be affected
would be equal to the number of States and
Union Territories for the Scheduled Castes
and Scheduled Tribes or, for this House,
one seat if at all. It might be also the
case that none of the seats might be inereas-
ed in that fraction is .50 or more, Therefore
the variation of any increase may be from
zero to about 36 or so in the Legislative
Assemblies and probably one or zero to this
House, Under these circumstances, I would
ask this august House : Shall we grudge
this for the Scheduled Castes ? Because
as at present, the fraction of .50 or below
is neglected. Can we afford not to have
them represented in this House 7

My hon. friend Mr. Siddayya made
one point. They have sacrificed some of
their seats. They gave up the double mem-
ber constituency where reserve seat was thare
along with the general seat; two general
seats could be won by a reserved candidate.
But as per the wishes of the people and the
wishes of the House the Scheduled Castes
and S:heduled Tribes people have given up

that claim. So, th: single member
constituency came into being. That was the
sacrifice that they have done. Because,

originally, the framers of the Constitution
thought, let the Scheduled Castes and Sche-
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duled Tribes people have both the seats.
And it did happen in Hyderabad when some
of our prominent people were defeated
and both the seats went to tthe reserved
candidates.

Now, sir, another argument is put forward
that the general people would go unreprescn-
ted. In the Union Tearitory where there are
only 2 seats, if 2 seats are wone by Schedu-
led Castes and Scheduled Tribes peoplc, then
the argument is, the general people will go
unrepresented. With all sincerity at my com-
mand may I ask: Will notthese friends
belonging to Schedu'ed Castes and Schedu-
led Tribes represent those poeple there or
in the State Assemblies 7 Are they not
capable of representing them ?  Why shuold
we deny them their right to represent the
general people in a particular constituency
of aSiate? I think we should have full
faith in our representatives who are elected
whether they be Scheduled or Scheduled
Tribes or others, Equally, and vice
versa, the Scheduled Castes also should
bhave complete faith in the general candi-
date who is elected from their constituency.
On both these counts, therefore, 1 feel
that the cass put forwarad by some of our
friends who bave got fears that the general
people would go unrepresented and that
there would be more seats or plemty of
seats going to the Scheduled Castes and
Scheduled Tribes is imaginary; all those
fears are imaginary fears, and they should

be eliminated from the mind< of those
friends.
The phrase ‘as nearly as may be'

occurring article 330 and 332 dose not
occur in clause 332 (4). 1 would kindly

refer you to that provision which reads
thus :

*“The number of seats rcserved for an
autonomous district in the Legislative
Assambly of 1he State of Assam shall
bear to the total mumber of seats in
that Assembly a proportion not less
than the population of the district

bears to the iotal population of the
State.”

Heie, the phrase “as nearly as may be' does
note occur at all.
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Therefore the distinction caused by the
neglect of the fraction is very vital for the
Scheduled Castes and Seheduled Tribes,
Particularly in the smaller areas like Goa,
Daman and Diu; Manipur, the Laccadive
Islands and the Andaman and Nicobar
Islands, if their number is less, they will go
unrepresented, In such cases, this amending
Bill will come to their help. Therefore, 1 feel
that hon. Members should support this will

wholeheartedly and put this measure on
the statute-book.

There is another point of view that I
would like to place before you. We come
here as the representatives of the people and
put forth our grievances and viewpoints,
But what is the position in the other House?
In this House, we are nearly about 82 people
representing these communities. But in the
Rajya Sabha, whereas we should expect
about 40 to 45 seats for these people, there
are only four or five. The representation
there depends on the sweet will of the politi-

cal parties in power in the States. For
want of a constitutional provision, these
people go unrep d in the other House.

1 would submit that whatever little
advantage the Scheduled Castes and Schedu-
led Tribes will get under this Bill should
not be denied to them.

Another argument that I would like to
put forward is that probably the country is
not prepared to let the Members of the
Scheduled Castes and Scheduled Tribes con-
test the general seats. My hon. friend has
cited the instance of Shri Danjivayya who
did contest for the general seat but was not
successful, Here is an eminent personality,
who has occupied the position of the Chief
Minister of a State, and whe is a social
worker, who is a graduate and so on, but
when he contested the general seat, he did
not get elected. That is the picture at
present. | do not blame anyone. No doubt
we are progressing, but progressing at a
slow pace. But let all my hon. friends give
a helping hand in this process and be more

sympathetic and more gederous in this
Cause,

I should have thought that weightage
should have been given, But if there is no
weightage, at least let us have due represen-
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tation in proportion to population, not
neglecting even a fraction.

Lastly, I would again appeal to all poli-
tical parties that the being a Constitution
amendment Bill coming as it does from a
Scheduled Caste Member speaks will of our
representative character and capacity 1o
initiate legislation. When we are develop-
ing and trying to come up, let our other
friends please help us, give encouragement
to our young legislators. Let me hope that all
political parties will be one with us in supp-
orting this legislation so that it is carred
thus giving the scheduled Castes and Schedu-
led Tribes some advantage.

ot forx = wr (wgaAl) @ wamfs
Y, @ falqs & M A § g aga
qEH A0 § AT WU ST g Fm@r
f& ga 399 37 w1 F | famr az@ fed
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9o g & e aga & SR A
TCE I AR F ATy F 3I9
JEETET #1 § agi 9T AgTAr gl Tigan
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e A A Qarar | arag RN A
FNFAFAT) g@t @7 ag f=
ff it ghaT anfeamt am@ifase
safwz agl &\ 99 790 fama goar aqr
g & @ wfew wma fama gaw
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SHRI R. D. BHANDARE (Bombay
Central) : Let me disabuse the mind of
some  Members of the Opposition so far as
this Bill is concerned. This Bill has been
moved by Mr, Suraj Bhan and our parly has
whole-hearted by accepted the principle. . We
are not going to defeat it. Today we can-
not put it to vote because we have not the
requisite majority to pass it as it is a
constitutional  measure. Therefore, let
them not run with the idea that because
we are discussing it we are not going to
get it passed... (Interruptions) You should
not have any doubts. What happened the
day before yesterday is not the same as
what is going to happen today. (Inferrup-
tions.)

The point to consider is : to what
"extent is the Bill, if it is accepted as it
is, going to help the Scheduled Castes and
Tribes, There was a time when it was
suggested that perhaps it, my get the
Scheduled Castes and Tribes more represen-
tation. It was also suggested that il the
Bill is to be passed, they may go unrepresen-
ted in some areas. When we taken into
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consideration both these aspects, we must
go back to the position on what principle
was the reservation for the Scheduled
Castes and Tribes in Parliament and State
legislatures accepted? We have accepted
democratic both, as a from of Government
and as a way of life. Democracy connoles
rule by consent and rule by representation.
So the question that arises is : how to
seek the consent of the people, Scheduled
Castes and Tribes and how to get their
representation in legisliture, execulive and
administration. That was the original idea.
We have incorporated and enshrined these
principles in the Consiiution. There was
however some slight lacuna, It was that
the represention must be based on the
population of Scheduled Castes and Tribes.
The ihinking was that under no ‘circum-
stances representation for the Scheduled
Castes and Tribes should be less than the
population of the Scheduled Casies and
Tribes. In actual practice the mathemati-
cal calculation resulted in depriving them
their proper representation in Lok -Sabha
and the State Lagislature. "This Bill seeks
to remove that lacuna. I am therefore thank-
ful to the mover of the Bill and also to
the Government for accepting the prinici-
ple and agreeing to get it passed - As
to what would be its conscquences,
we shall work it out. But today we are
laying more emphasis on the Bill because
the ensus operations will be staried from the
next year or from the middle of this year,
In this couatry, census operation has become
a matter of politics. [ need not emphasise
it. At times, what has happened is that
because democracy is a matter of numbers,
in order to reduce the number of scheduled
Tribes, at the initial stage of the census
operation itsell, the number of Scheduled
Castes and Scheduled Tribes is enumerated
as less in this country. That has been there
for a long time.

After the 1919 constitutional measure
this census became a matter of numbers,
and thereore it became a matter of politics.
In 1931, we had a specific number of Sched-
uled Custes and Scheduled Tribes. In the 1941
census. that number wvacillated, and it was
reduced. In the 1951 census again, the
number was reduced. In 1961, that number
was not in keeping with the rise in the popu-
“lation of this country, Therefore, it is but
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natural for us to conclude that census oper-
ation has become a matter of politics. -

1 would, thefefore, like to make two
suggsestions. At the time of the census ope-
ration enumeration the Census Commissioner
must instruct his staff to incorporate in the
from the column for religion and, at the
same time, in the same column, the caste.
You know the welfare of Scheduled Castes
has become a matter of charity in this
country. A friend of mine was Just now
speaking in this House. It has also been
suggested a number of times that we are
observing a penance, and therefore we must
give more to the Scheduled Castes and Sche-
duled Tribes than what they deserve because
their . forefathers or our forefathers have
ill-treated them. This patronising attitude
or attitude of charity shown to the Scheduled
Castes and Scheduled Tribes must be given
up.

At times, a virulent propaganda is carried
on that if you do not mention your caste
and community untouchability will be remo-
ved and the pcople will forget it. It isa
wrong proposition. The propaganda is,
“‘De not mention your caste, do not mention
that one belongs to scheduled Castes or
Scheduled Tribes, and by doing so, untouch-
ability would be removed automatically,
abolish automatically, or it would vanish.”
That is the propagenda. The result will be,
unless in the from which is to be filled at
the time of the census operation, they are
asked to enter both their religion and caste,
the Scheduled Castes and Scheduled Tribes
aregoing to have a less number of their
population at the time of the census. 1 am
speaking for this reason only, to emphasise
on the Census Commissioner that in the
census form there must be a column, both
for religion and for the community, so that
one can know what is the proper and correct
number of Scheduled Castes and Scheduled
Tibes in this country,

Shri Umanath may be surprised, but in
the form, noly religion is mentioned. It is
for you to mention your caste or it is for
you not to mention it. The prepaganda that
if you do not mention your caste it will be
considered that untouchability has been
,removed has created an impact, and there-
fore, at the time of the census operation, a
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number of person either through ignorance
or because of their gullibility or because
they fall a prey to the propganda, do not
mention their caste. For that very reason
I am emphasising it.

Reservation as a principle has a history.
1 am glad Mr. Hanumanihaiya is aware of
it because he was also associated with Dr,
Ambedkar. Originally, in order to give
proper representation to scheduled castes and
scheduled tribes, a scparate eleclorate was
demanded, but because of Mahatma Gandhi,
it was given up and the Poona Pact in-1932
was signed. After that, at the time of
framing the Constitlution, we accepted the
princple of double member constituency, so
that the scheduled castes and tribes and the
general community can, with the help of
one another, get the representatives of both
the general community as well as the sche-
duled castes and tribes elected to the Lok
Sabha or state legislature. After the expe-
rience of 1952 elections, in 1957 second thou-
ght was given to this and at the time of
Delimitation of Constituencies, the principle
of single member constituency was accepted.
What is its significance and importance ?
The significance is that there ought to be
reconciliaiion between the general community
and scheduled castes and scheduled tribes.
To what extent that reconciliation has taken
place in actual practice is a question each
should put to himself. If there could be
complete reconciliation, there would not
have been so many atrocities committed on
scheduled castes and tibes throughout the
country. Not a Single State is free from
this stigma. Only the other day just bey-
ond the limits of Delhi, in Haryana, a
scheduled caste family suffered at the hands
of the general community. In Delhi itself,
a year ago a number of actrocities were
committed.

Therefore, my conclusion is, even though
we have accepted reconciliation as the basis
of the new stucture of our society, it has
been observed more in the breach than in
its observance. Therefore, why not give
general seats to the scheduled castes and
tribes 7 If that is done, there can be recon-
ciliation and understanding between the two,
If we accept the Bill as it is, there would be
an increase of certain seats, but apart from
that, why is it that all political parties do
not give general seats to scheduled castes
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and tribes 7 Mr. Sonavane was perfectly
right in raising it. Can it be suggested
that a member from the scheduled caste
elected from the general seat would not be
able to represent the general community 7
Can I, in that event, raise a gquestion,
without reflecting on any single Member
either present or not, the reverse of it, nam-
ely, that all the persons who are elected on
the general seat are so competent that they
represent their own constituencies or the
people in the from in which they should
represent ?

SHRI SONAVANE : Or equal to the
Scheduled Castes and Scheduled Tribes.

SHRI R.D. BHANDARE : 1 may not
go to the extent of deriving them to that
extent but I am prepared to accept Shri
Sonavane’s proposition that some of the
Members of the Scheduled Castes here are
more competent than at least a few of the
members who have been elected on the gene-
ral seat. I am not making a speific, positive
proposition but I am accepting the propo-
sition of shri Sonavane.

SHRI N. K. P, SALVE (Betul) : Are
they compe:ent or are they belter representa-
tives ? I thought, the point he made was
that they would be betler representatives.

SHRI R D. BHANDARE : Competency
includes betier representation. It has its
own o and I thought,
Shri Salve would be able Lo appreciate it,
to put it very midly.

Therefore, what I would like to suggest
is that general seats must also be given to
the members of the Scheduled Castes and
Scheduled Tribes.

.Coming to the representatives of the
Scheduled Castes and Scheduled Tribes
themselves, since under the Constilution we
have been given the representation of the
Scheduled Castes and Scheduled Tribes so
that they can represent the Scheduled Castes
and Scheduled Tribes in a proper, able and
effective way. Why should they not arm
themselves so that they can represent Lhe
people, the effect of which will be on the
genral community throughout the country 7
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If the Members here are more effective, [ am
certain that it shzll have its own effect on
the people at large and to that extent the
atrodities will be less. I do not say that
atrocities would be eliminated in foto,
because the class and caste structure is such
that so long as we do not change the class
and caste structure these atrocities in some
form or the other will continue. But if we
are to be effective in this House and in
Legislatures, 1 am certain that to the extent
we would be able to serve our community
beiter than what we have been doing.
Again, let, me say, whithout reflecting on
any single Member I am suggesting this
proposition.

With these words, I agsin support the
Bill, as it is moved, and I hope all political
parties, forgetting what happened last week
or 15 days ago, will support it not ooly
wholeheartedly but understanding the prin-
ciple of reconciliation and understanding
that omght tq be brought about in
between the general community and the
Scheduled Castes and Scheduled Tribes,
With these words, ] commend this Bill to
the House.

SHRI S. KANDAPPAN (Mettur) : Sir,
I fully support the Bill brought forward by
Shri Suraj Bhan. To my mind the gnestion
of increase by a few seats or, as some
Members have made out the case, the posi-
tion of the total number of seats not being
materially affected by passing this Bill is
not sirictly relevant for this discussion. It is
the attitude and the approach that we have
to make to this problem which, to my mind,
is important.

Before coming to that, I would also
like to point out that there is definitely go-
ing to be a slight increase as to the total
number of seats in the Lok Sabha if the
Bill is accepted, According to the rough
calculation, 1 think, made by the Govern-
ment if Shri Suraj Bhan's Bill is accepied,
the total number of seats in the Lok Shabha
will rise from 114 to 133. That is ‘the
calculation, I am told, they have made. So
it is a rise of about 19 seats. 19 seats
taken as such may not materially affect the
fate of the Harijans or the Scheduled Tribes
or the Scheduled Casies. But at the same



291  Constn. (Amdt.) Bill

[Shri S. Kandappan]

time if we search our hearts and if we just
think as to what has happened in the past
two decades of Independence and what has
bhappened to the promises made to the
down-trodden people, to the underprivijeged
people in this country and the increansing
agonies they are passing through in various
parts of the country, it is definitely lagiti-
mate and very right on the part of the Co-
mmunity- members to demand that they
should have a representation on the basis of
their population. Here I don’t think any-
body would try to make out a case against
this Bill because there wou!d be somz reduc-
tion of the general seats, It will to that
extent affect the genmeral communily. If
anybody would like to make that suggestion,
I would say it will be preposterous and most
unfair. In the past we have been claiming
and we say that we have even incorporated
in our Constitution and statutorily provided
for certain privileges and priorities in the
matter of employment and other things.
We claim that on one side and on the other
side, knowingly or unknowingly we have
been depriving them even of their due and
rightful representation in Parliament as well
as in Legislatures. So, according to ths
basis of the population, if they have to get
19 seats more, they must and they should
get it, So, as far as the Bill is concerned,
1 am sure the Government will accept it and
as regards my hon friend, Shri Bhandare who
assured us that the Government has already
accepted this... '

SHRI R. D. BHANDARE : At least I
have been given freedom.

SHRI S. KANDAPPAN : We all know
what happens to so many assurances .that
the Government give in this House. So,
when the promise comes not even from the
Minister but from a Member of the Govern-
ment side, naturally we cannot be so com-
placent and think it is done and it is already
decided. Anything may happen next
session. I would rather warn Mr. Bhandare
and others. You better be vigilant and try
to see that from the Government side there
is acceptance to this measure.

SHRIR. D, BHANDARE ; Any way
we are going to support the 'Bill,
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SHRI 5. KANDAPPAN : When I say
Mr. Bhandare, I mean the Government
party.

Now actually by getting this measure, as
I have said, passzd, it is not as if they
will have all the moral uplifc and they will
have all the material benefit that they have
been longing to have for a long time in this
country. Buat what is to bz done 7 I would
like to say very categorically which I had
mentioned 0a th: floor of the House on
miny an occasion, the Social Welfare
Ministry at the Centre is more or less a
propaganda poster which is used for election
purposes. Nothing more is served by this
department and the meagre allocation that
they get is rather sufficient only to meet and
disperse the administrative charges for the
various proliferated departm:nts that they
have under them. 8> they should be a
little more serious about it and if they
genuinely want to do something, they should
activise the work with regard to the preven-
tion of untouchability, with regard to the
up-left of the downtrodden masses and = with
regard so t0 so many bhandicaps they are
suffering from. That is one thing.

I felt a little aggrieved wien m2mbers
from the community while making speeches
here, if you have watched them carefully,
seem to be a little apologetic about the
demand that they make. This is the kind
of atmosphere in this country where even
hon Members are Phychologically . having
that inhibition or Psychologically having
that feeling that they cannot demand cer-
tain things in this country of ours asa
right and only they can make a demand
from the higher cast men at the help
of affairs. This is something which is a
very awkward situation in which we are
still fighting and struggling to get over it.
S0 this is the position which we have to
get rid of. For that 1 would say and I
would compliment Mr. Suraj Bhan - very
much. And I feel that Dr. Ambedkar when
he had certain differences. with Gandhiji,
when we look at it from a distance as this
after 25-30 years, I am sometimes inclined
to think that- Dr. Ambedkar was justified.
He wanted to retain the identity of the
Harijan community and he wanted to see
that under no cirumstance they are allowed
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to be a pawan in the political games of
the wvarious Parties, Unfortunately, that
is what has bappened in this country,
There may be a few Parties which are
genuinely trying to do something but still
we do find most of the political Partics
definitely...(Jnterruptions). T 2m sure we
of the DMK are more or less identified

with the backward communities, I think
Mr. Salve agree with that position. There
needs 1o be done much still, It is not

enough. I do feel evin in over own S:ate
we are having a lot of hanbicaps. In the
this country which is under-developed there
is a lot of problems of unemployment and
under-employment. There is bickering for
small jobs and big jobs. Naturally
privileged community, which ever that
commumily be, has the advantage and edge
over the undcr-pnwlegod commtnity a.nd
the top-ranking ive
being what they are, are naturally I‘sycho
logically a verse Lo permit certain posts
and berths to the underdogs. That kind
of atmosphere is rather prevailing through-
out the country. It my be a question of
degree. It my not be so bad in my part
of the country. It my be worse in o her
places, But still it is there. If you just
take the senior cadre officers of Directors
and Secretaries at the Central Governmen:
level, how many Harijans. arc there ?
If you look at the state level, hew many
are there ? [ am rather proud to say
that our State seems' to be the
leading State in that respect in provid-
* ing certain high posts of higher ofiicers
to backward classes. With regard to other
State [ find most of theém are rather very
backward. Tall promises are made during
elections. They say qualified people are
not available. This is the sort of situation.
How long are we going fo permit it to
continue in this country? The constitu-
tion-makers thought in their wisdorh that
by providing a safeguard for about 20 or
10 years the problem would be solved. But
now we have deen extending it. I am afraid
at this rate you cannot solve this problem
even in a century unless otherwise perhaps
. the whole thing erupts and there is a
coaflagration in this country, a revolution
..in this country or to put in mildly the
backward people and the down-trodden
" people take the law in their own hands.
The day will come sooner or later, f
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we are complacent enough to-day that they
will continue in their slumbers for some
time, we are thoroughly mistaken. I am
sure the Government will realise the danger
and how they are sitting over a volcano,

There is another problem. Most of
the Seheduled Castes and Scheduled Tribes
live in rural areas. There my be certain
number in the urban centres but they live
mostly in  rural areas and 70 to
80% of our People are illiterate. In the
the so-called npational press, either in
English or whatever be the laoguage, all
the representations that appear there or the
demands that are made in the Press are
from the microscopic minority which are
liierate and which mostly live in urban
centres. If there is a small problem that
a waler tap is oot functioning properly in
a lown, there is a lotter to the Editor in
the papers and proper authorities will learn
about it and they will rush to the place
and see that is rectified whereas in rural
arcas say in Madhya Pradesh for miles
and miles together there is no drinking
water for months together and people have
to walk for mile and miles together and
nobody from Bhopal or any other urban
centre my know of it.

Then there are various shameful and
disgraceful inciden!s which we come across.
What comes to our notice by way of Calling
Attention notices eic. on the floor of the
House would be one per cent or (wo percent
of what actually happens in this country. I
dare say that most of us are not getting in-
formation as to what really happens in the
country, in its various nooks and corners;
and what sort of difficuliies t hese people are
facing. This is high time for us to give very
serious consideration to all these aspects.

This Bill that Mr. Suraj Bhan has
brought is a basic right which they should
demand, In fact, I may put it the other way.
During th: past 23 years, the upper class
community, those who were at the helm of
affairs, those who were controlling politics,
and administration in this country, have
been cheating the lower class poople. They
have been cheating them by giviog the imp-
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ression or the pretension that they are being
helped with certain reserve seats, but at the
same time, not even giving their equal due
and their equal ratio. So, actually, all along,
they have been cheated. As hon. Members
from the ruling side have already said, this
is a Bill which we have to accept, although
we have not heard as yet from the Ministers
of the Cabinet. I hope Government will
accept the Bill and that Government will see
the awakening and the sense of feeling
among the Members of this House as well
as elsewhere and take a lesson from such
things. I hope that they will realise that the
country is not sleeping any more and that
Harijans and Adivasis are very conscious
about these things. I trust some serious con-
sideration will be bestowed by the Govern-
ment to this problem. That is why we are
having this discussion for the past so many
days; 20 hours or 25 hours have been fixed
but what is the outcome of it 7 Every body
patted Shri Hanumanthaiya, the Hon. Mini-
ster. I would willingly and happily join with
them. He is an efficient, an able administra-
tor. He is very sympathetic to Harijans. But
what does this sympathy mean without
sufficient money to back it ? It will be of no
avail. He can do precious little with the
allocation that he geis. So, this kind of pla-
titude must cease, and Government must
seriously act upon it.

In fact, as I have once suggested, I would
even prefer this Social Welfare Department
at the Centre to be wound up and the money
given to the various States. But then probab-
ly Mr. Bhandare may say, in that case,
there would not be any check on the State
Governments. Sir, I for one, would not like
to give a position of superiority to the Cen-
tral Government. If you think that the Cen-
tral Government by some inherent virtue is
better suited to do this kind of work than
the State Governmeants, I do not agree there.
We know this because of our experience.

SHRI R. D. BHANDARE : That is all
right in your state. But what is the experi-
ence in other States 7

SHRI S. KANDAPPAN : There can
be sufficient safeguards and checks which
Parliament can exercise and which Central
Government can definitely exercise. That is
not & very impessible thing. But, what is it
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thata Central Department can do ? [ know
the hon. Minister will say, “What could I
do"” TThe Government has given ms only
s0 much maney. Planning Commission has
givea me only s50 much money. Mr. Hanuman-
thaiy a made history in Mysore State; he has
made a mark for himself as a good adminis-
trator in this country. I hope under his lea-
dership this deparument will really get some
fillip; and some real work could be done.

With these words, I support this Bill and
I hope that during the next session the whole
House will unanimously carry this Bill.

SHRI D. AMAT (Sundargarh) : At the
outset, I thank you for having given me the
opportunity to speak for a few minutes at
least at the fag and of the discussion on
this Bill. Since the time at my disposal is
very short, I shall be very brief,

First of all, I would like to quote a few
figures from this book published by the
Government of India. Here, it has been men-
tioned that Rs. 275 crores has been spent for
the welfare of the backward Classes during
the last 20 years. In addition to that, another
Rs. 69 crores has also been spent for the
welfare of the Scheduled Castes and Schedu-
led Tribes. Rs. 275 crores is a very big sum.
If this is converted into one rupee denomi-
nation notes and the notes are spread length-
wise along the circumference of the globe,
they will go round the earth six times. After

spending such a huge sum, what have we se
far achieved 7

The result achieved so far is below ex-
pectation and very disappointing. In the case
of Orissa, according to the present popula-
tion based on 1961 census figures, the
Scheduled Castes population is 42,23,757,
that is, 24.07 per cent; the population of the
Scheduled Tribes is 27,63,885. This makes a
total of about 70 lakhs; but what is their
representation in the Assembly ? The number
of Scheduled Caste is only 22 whereas it
should have been 27; in the case of the
Scheduled Tribes, the number of MLAS is
34, whereas it should have deen 42. Orissa
having the highest concentration of Schedu-
led Tribes and Scheduled Castes, the total
population of backward classes is about 69
lakhs,
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As for educatlon, their literacy percentage
is only 7.2, which is a very poor percen-
tage. In Schools and Colleges, their enrol-
ment is not up to the mark. The Scheduled
Castes and Scheduled Tribes students are not
considered sympathetically, though there is’
a specific percentage reserved for the Schedu-
led Castes and Scheduled Tribes and other
backward classes of this category. It will not
be an exaggeration to say that the backward
Classes people are not only geographically
isolated but also socially segregated. So, the
only way out to bring them on a par with
the other people of India is through educa-
tion and solving their economic problem. So,
scholarships, stipends and full cost of the
School buiidings in the far flung villages of
the Schudled areas or Adibasi villages must
be provided. Mutritious mid-day meals
should be provided to them. If they will be
educated, untouchability will also automati-
cally vanish away. Besides, the pressure on
Services is also a burning problems now a-
days. So, the Scheduled Castes and Schedu-
led Tribes students should be imparted edu-
cation which is crafi-based and employment-
oriented, so that afier leaving the schools
they will not be a burden on Government for
employment. They should learn to maintain
themselves.

Again, up till now, there is no reserva-
tion for the S:heduled Castes and Scheduled
Tribes, in the Armed Forces of Inia. Tdhis
is a clear violation of article 335 of the Con-
sitution of India in its applicability to this
field of public service. So, the objective of
a classless society is a farce. We find from
the UPSC reports for the last 15 years, that
is, the period from 1950 to 1965, that about
8,000 boys were recommended for different
cadres and services but to our utter dimsay
we find that only 9 Scheduled Castes and 5
Scheduled Tribes were appointed. This is
very discournging. This shows where we
stand in connection with the admission or
entry into the different services under
Government.

In this connection, I would like to quote
what Mahatma Gandhi had written in Young
India dated June 6, 1947. He had said :

““All the neglected classes of Schedu-
Jed Castes so-called aboriginal classes
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should receive special treatment in the
matter of housing and education, But
lip sympathy has been shown towards
the Scheduled Castes and Scheduled
Tribes who are said to be the weaker
sections of the society.”

The Scheduled Castes and Scheduled
Tribes form the hard core of the backward-
ness of the country. There is a deliberate
attempt and leeward behaviour to keep these
people out of services—defence and military
services—in spite of the clear constitutional
provision for their free entry into all
public services,

I shall cite some startling facts regard-
ing ordnance factories which were disclosed
in the 55th Report of the Estimates Commi-
ttee of the Lok Sabha 1956-57 that i regard
to civilian employment in the Defence Minis-
try, there has been little improvement in the
representation of the Scheduled Casies and
Scheduled Tribes. This is an official report.
Uptill now 17 annual reports have been pre-
sented to this august House since the exalted
post of the Commissner was created in 1950,

Their various recommendations are there
only in  the reports; they are never
implemented.

So frustration and resentment are gather-
ing momentum among the Scheduled Castes
and Scheduled Tribes. On 8 August, 1968,
the 14th and 15th Reports of the Commissi-
ner were being discussed in this August
House. What happened ? Government took
it very lightly, as usual and was caught un-
awares by a snap defeat on a motion. As a
result, the constitutional safeguards are not
being implemented. This is a sufficient less-
on for the Government.

Now I come to the central welfare sche-
mes. Under art. 338 (2), a special officer
designated as Commissioner is to be appointed
to investigate all matters relating to the safe-
guards provided for the Scheduled Casies
and Seheduled Tribes under the Constitution
and their implementation. But what is actu-
ally happening ? The post of Director Gene.
rai for Backward Classes Welfare was crea-
ed in 1963. Under him, Zonal and Decpury
Directors are working for backward classes
welfare, What are the duties and functiong
of these Zonal and Deputy Direciors ? Is j;
a fact that most of these officers posted jp
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the zones have no function as the implemen-
tation of welfare schemes is done through the
State Governments concerned ? If so, are
these posts not superfluous and
unnecessary ?

This only adds to overall administrative
expenditure.

MR. CHAIRMAN : His time is up.

SHRI D. AMAT : This is the first time
I am speaking in the last 3} years.

We are thinking in terms of pruning the
plans for want of resources to harness the
projects. It is well known that several sche-
mes under the States cculd not be financed
for want of funds.

So I do not think it is desirable at the
p J to maintain an elaborate set
up under the DG and posting a large oumber
officers at the zonal level headquarters num-
bering about 17 regional offices.

The Commissioner for the Scheduled
Castes and Schedule Tribes who is only
to evaluate and report on the constitutional
safeguards for the tribes has a large office.
Unncessarilly and for no reason, he has
been divested of the Supervisory function
after the creation of the post of DG, Back-
ward Classes Welfare, It is rather a waste
of money to have such a huge office under
the Commissioner.

The Commissioner collects data and infor-
mation from State Governments for submi-
ssion of his annual report. So how is such a
huge organisation under the Commissioner
justified. What is the necessity of maintain-
ing white elephants at the cost of money
meant for the Scheduled Castes and Schedu-
led Tribes ? Their duties are only to visit
places sporadically and give false assurances
to the half-fed, ill-clad, uneducated and
innocent people who hardly geta square
meal a day. Their assurances are also never
implemented.

The Central Social Welfare Board is a
unique phenomenon in the histery of wel-
fare of backward classes. They produce volu-
minious annual reports and other books
only.
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Also it is a unique coincidence that this
Board was registered as a charitable com-
pany on Ist April 1969 under the Compani-
es Act of 1956. It is the day of the great
April fool ! You should not try to make
further fools of the Adivasis and Harijans.

In support of my apprehension, I would
like to draw the attention of the hon. Minis-
ter to a news item which appeared in the
National Herald of 30th August, 1968,
which says : ““These are all charitable com-
panies and flourish at the cost of Scheduled
Castes and Scheduled Tribes. They are the
real exploiters.” :

In addition to this, there are other volun-
tary organisations also to work for the Sche-
duled Castes and Scheduled Tribes, namely,
Harijan Sewak Samaj, Bharativa Depressed
Classes League, Bharatiya Dalit Sewak Sangh,
Hind Sweeper Sewak Sangh, Servants of In-
dia Society, Tata Institute of Social Welfare,
Ishwar Saran Ashrama and Bharat Sewak
Samaj of which there has been much discuss-
ion and debate on the floor of the House,

The 17th Report of the Commissioner of
Scheduled Castes and Scheduled Tribes for
1967-68 also says that these voluntary orga-
nisations can do more effective work, So,
instead of maintaining such a huge and ela-
borate organisation under the Commiossner,
the Government should entrust this work to
the voluntary organisations.

Over and above all this, there is the
Yojana Bhavan in Parliament Street, New
Dethi, the abode of the Planning Commiss-
ion which has to organise study teams on
tribal development programmes, with the
object of giving practical effect to the various
recommendations.

So, to avoid top heavy administration,
I suggest to the Government that the post
of Director General with all his parapher-
nalia be abolished and the money ment for
the Scheduled Castes and Scheduled Tribes
should be given directly to the respective
States. Thus a saving of 80 per cent on the
staff and establishment can be effecied. The
money so saved should be utilised for recla-
iming lands and giving them to the Adhiv-
asis to avoid this land grab activity. escala-
ted by anti-social elements.
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I may men‘ion another thing which has
not been done so far. The Dhebar Commi-
ssion Report of 1960-61, in Volume I,
Chapter 39, page 416, has clearly mentioned
that the following areas should be declared
as scheduled areas. Champua and Ananda-
pur Sub-Division of Keonjhar District, Baud
Sub-Division of Phulbani District, Kashipur
Taluk of Kalashandi now under Korapur
District, Deograh and Kochinda Sub-Divi-
sion of Sambalpur District, Juangpirh area
of Pallzhara Sub-Division and Saurika area
in Kamakhyanagar Sub-Divisian of Dhenknal
District. These areas ha'e the highest
concentration of Scheduled Tribes in Orissa.
Till row they have not bcen declared as
scheduled areas. All facilities should be
given to these pople, Out of sight out of
mind should noat be the rule. Their case
should be taken into consideration. While
concluding my speech I suppose the bill with
thanks of the chair,

MR. CHAIRMAN : Shri Basumatari,
May 1 request the speaker to be as brief as
possible because the number of speakers is
large ?

SHRI BASUMATARI (KOKRAJHAR) :
I have heard the last speaker with rapt
attention, The Bill which has been introdu-
ced by Shri Suraj Bhan is very befitting.
The hon. Minister has been a Chiel Minis-
ter and is one of the national leaders, He
knows the difficulties of the Scheduled
Castes and Scheduled Tribes. I hope he will
be able to convince the Government to
accept this Bill. This Bill only seeks to do
justice to the Scheduled Castes and Schedu-
led Tribes by increasing the number of
seats, There are various ways in which
the Scheduled Castes and Scheduled Tribes
have been deprived of their rights so far.
The Scheduled Tribes have been deprived
of many ecomomic and political facilities,
The hon. Members may not know how. A
Scheduled Caste is a Scheduled Caste wher-
ever he goes, to whalever community he
belongs, In regard to Scheduled Tribes,
it is amazing, in fact shameful. If a Schedu-
led Tribes goes out of the area where he
lives declared by the President as the Sehedu-
led Area according to the Fifth or Sixih Sche-
bule, he is deprived of many facilities laid
down in the Constitution. In Chambal, in
Madhaya Pradesh, one-third of the tribals
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had been deprived of being listed in that
State because of the declaration of the Fifth
Schedule. My friend -suggested that some
oreas should be included. Even if that area
is included, members of the same family
may not be included in the list in some
other area. He will have to await the revised
list of Scheduled Castes and Tribes that has
been introduced but 1 am in doubt whether
it is going to be passed as intended.

Hon. Members point out that three
reports of the Commissioner and the report
of the Elayaperumal Committee are discussed
together after three years. It only shows
how sincere the Government is about their
development, We see the attention paid to
our speeches here. There is no point in
being emotional unless the speech is heard
Whenever we speak here clswhere we are
laughed at. That is the tragedy about these
people.

My friend referred to the percentage of
these.people in the services. It is 2.11 in
class I and 3. 11 inclass II—I mean the per-
centage for Scheduled Castes. The percen-
tage for the Scheduled Tribes is 0.59 in class
I and 041 in class II like that. *'We the
Tirbals have not been able to come up to
even one per cent, in class I or II. The IAS
figures are betler because there are pre-exam-
ination centres in Allahabad, Madras and
now in Punjab. In these three areas, the 1AS
results are slightly better. 1 request the
Minister to suggest to all the States to have
similar examination centreet for class I and
II services zlso,

An hon. Member suggested that a comm-
ittee similar to the Committee the Welfare
of the Scheduled Castes and Tribes in Parli-
ament should be eonstituted in the States
also. So far as I know the hon. Minister's
State, Mysore alone has constituted a similar
committee, He should suggest to all the
States also to have such committees so that
the conditions of these persons could be
discussed every year and improvements
suggesied in the Assemblies If the Bill on
the ‘revision of lists is not coming during
this session, he should press the Government
and the concerned Parliamentary Committes
to bring it in the first week of the next sess-
jon. This Bill has to be accepted by the
Government because it concerns with seats
for Scheduled Castes and Scheduled Tribes.
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If this Bill is accepted, and if you remove
area restriction, then, as I said earlier, one-
third of the Scheduled Tribes who have not
yet been included as Scheduled Tribes, will
be included. Why I stress this point is beca-
use we have extended the time for reserva-
tion of Schedulcd Castes and Scheduled
Tribes for another 10 years, so that these
unfortunate people can get the benefit of the
last futly three years. Since days Indepen-
dence. Much injustice has been done to them:

As you know. many of the Scheduled
Tribe people in the tea-gardens in Assam
were deprived of the benefit only on the
ground that they belong to a shifting popula-
tion or a flouting population, and that they
were going from Madras or elsewhere to work
in the tea-gardens. They had been shifting
like that in the British times. So, they were
considered as belonging to a shifting papula-
tion and not included in the population of
Scheduled Castes and Scheduled Tribes. in
Assam MNow, there is no question of their
shifting. They are all citizens of Assam,
and they have equality with others and they
could all be taken as belonging to the tribals
if the area restriction is removed. At the
same time, there are some other tribes who
have migrated from other States outside the
tea-gardens, They are also tribals. So is the
case in Orissa, as an hon. Member pointed
out earlier. Not only are they living in the
Scheduled Areas, but there are so many other
areas outside the Scheduled Areas where they
live, and one-third of the tribal population
in Orissa and also in Bihar has been depri-
ved of this benefit. 1 hope the Minister in
charge will take this into consideration. I
know he is a very sincere man and at the
same time had working. Not only -that.
He is a man of strong mind. I know him
very will since 1946, from the days of the
Constiluent Assembly. Since then, he has been
one of the eminent men who "offien changed
the policy the Congress. Every time when there
was a need for change, Whenever a President
or somebody high in office continued as
such for three to five years, Mr Hanumanth-
aya used to ask, “Why, is there no other
man (o replace him ?" So, I hope he will
exercise his own judgmcnt, because, as I
said, he is a man of strong mind and strong
determination, I Hope he will do justice
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to the Scheduled Castes and Scheduled
Tribes. ¥

_As 1 said the other day, we are very glad
to have him as the Minister in charge of
the Depariment, dealing with the welfare of
Scheduled Tribes and with the Soclalwelfare
Department. Priviously I used to say that
this Department should be dealt with either
by the Prime Minister or at least the Home
Minister. Now, I have modified it and feel
that Mr Hanumanthaiya will do .justice to
this department. I request him to see that
this becomes & Ministry manned by a full-
fledged Minister. A separate Ministry should
be formed for this Department.

With you permission, I might also sub-
mit that this department of Social Welfare
has almost become, or it seems to be,
defunct. They cannot reply to tne queries ;
they cannot do anything. From the way it
is now administered, I am constrained to
say so. I repuest that the Minister must
take that aspett also into consideration, and
I hope he will go into the matter deeply and
serious and do justice to the cause of
the unfortunate Scheduled Castes and Sche-
duled Tribes.

SHRI S. M. BANERJEE (KANPUR) :
Sir, it was decided in the moming that at
5 O’clock the House would be deciding whe-
ther to sit tomorrow or not, and then...

MR. SPEAKER : It will be decided by
the Speaker. (Interruption)

SHRI S. K. TAPURIAH (Pali) : The
decision has already been taken.

SHRI BAL RAJ MADHOK (South
Delhi) : It cannot be decided again. In
the House it has already been decided that
on Saturdays the House will not sit. Now,
you cannot réverse the decision. The deci-
sion has been taken last time, They cannot

again take another decision in a buff,
(Interruption)
SHRI . S. M. BANERJEE :1 am not

talking of Saturdays only. (Inferruption)

MR. CHAIRMAN : Please resume your
seats.

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
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PORT (SHRI RAGHU RAMAIAH) : A
formal motion is coming.

MR, CHAIRMAN : A formal motion is
coming. ([nterruption) Please hear me, when
the hon. Speaker was in the Chair this mor-
ning, this question was raised ; and he is
coming befare the House. Either you nega-
tive it or you pass it, when it comes before
the House.

SHRI PILOO MODY (Godhra) : Rule
338 says :

“*A motion shall not raise a question
substantially identical with one on
which the House has given a deci-
sion in the same session.”

Therefore,this motion cannot be brou-
ght.

MR. CHAIRMAN : When the motion
comes, it will be decided.

SHRI D. N, PATODIA (Jolore): At
what time is it coming?

SHRI BALRAJ MADHOK : It is
a very important matter, Will it be deci-
ded at the fag end of the day ?

SHRI RAGHU RAMAIAH : A motion
has already been given by Mr, Umanath
and I am told by the Lok Sabha Secretari-
aitht it is being circulated to members.
it will be brought up here at 6 O" clock.

SHRI PILOO MODY : Why not at
9 O clock? or 12 O’ clock

SHRI RAGHU RAMAIAH : It has to

be circulated and it is coming.

MR. CHAIRMAN: Mr. Shiva Chandika
Prasad.

ot forq a'fewr wa@ (ImAGT) ¢
gamafa a@iza, & 3q sifegeal & anar
§, 9g1 ot ®iwr gear # gfemA &}
Fifzarg! @ir @Y & 1 98t 9T F1G 9@
fod gfmr aite anfeardl 1 1 87 g9
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a7 2% #1961 9 fow afza &l aque
gfeai s anrfearfaal & @i & gfa
Wt o"7at wgRa F oqre Wi g
wnterruptions).

SHRI PILOO MODY : The Parlia-
mentary Affairs Minisler is makiog a
mockery of the rules of this House. He
has completely undermined the whole basis
of democracy. Why should he show his
back to the Chair and go on conversing ?
(Interruptions).

ot forg afemrome: & sz wr
at f& # oF U sifeguat ¥ amr ¢
w9 W FREIA §, gD 9@
galkegem 1 Aagm g fs @@ ot
‘quEl A F9 ¥ & qE FErOw R
Awd AR 9@ 4 N Afat ghom
T afgar wighl & 7 fed w3 &
Eipll

g0 ax ag ¥ f& ghaw s
arfzardt &4% & 995 a7am, @ s@my
§'Q FATH, TFAAS FMAA—AIEAT X
A< fam Tig & 6T F foy,
geqarst & o7 &l a9 T m &
fall geEr 1 Al ¥ W N e
wag FLAT Afgd

& qg N wgar g 5 @ s § ey
geuT ¥ AT AT @S 7w ghea
s sifeandt wemi 1 ghar ¥ oy
g7 fraear AN @ @y faad
st gefgas ofmy @ sl gfem
sty sfeardt Y @@ § @ ¥ T
s g & R m af @

T 1

aa ¥ AT gwT a8 5 oaga @

¥ &7 §, 9y AR § AR 9w oiw
wife-
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[t ferx =foesr woz]

wifedl & ag-a1§ @19 AT af F T}
v w1 w1 y=H gww Ag F
R w Af WA F o ag «
Wadas vgg @S AN WX T TS
¥ agt Pagre Nz Ivwas wlesy a
=% §Y overr wA, wgrar faenan @l
mfs & o=y Fargw & | woT Tg
o9 gt wrar § Y At S99 3
Fwwr & adl fr ag aftwa ar anfeardt
g g Madam gl A @ AT A
amfis a7 & fAssT T @ J9FY
fgrgeara & o T3 asag &17 T 1

st frr g " (f0aan) .
awfa wgRa, A grEwE 3§ fae
¥ fear @, a1 & gifes awda sa@n
g1 ga® arg & & e &1 Sl
aar Jter are fafg &) e Wt s@r
g1 ag AN faq § 7 aw @
g & dfFw T ag & fF ¥@F Qe
R kAl 7 gar 31 gw e
TmAgREM amim T DY §
wfed a7 F aig it 37w awe
g ganm @ &fx 3% foq $9 A fear
T § |

7% A1X S00F § Fearaq #§ Igwn

It T w3 A famaa Sy T

aq% ¥ gL ®A1 A AR
ErEoid

a9 ®9 g ¥z e gwHiwd Ay
CECLil]

agt st A FAY § aga s @
a1 &% qror w7 AT qFGr 2 FF 22 e
¥ ot gfeoal &Y Ao & T1IF F1 FrAr
& & A9 srEer faar omom g gH
g 4t & o" AT TR aAd at
g1 giadl &1 wemo @ 1 afEa
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gATE g wrar g3 A€ gf )

fag® aaz & gfeaal 1 gafgd dv )
sl ¥ 7 ag w7 a1 f& &g
@I fagq argaeq gfael &Y grea
N gERy ¥ foq @ g, gmEd
faz aufs & grarg & ¥ 8, S
adtar og § w@r § & @uEmd gEwR
& qIT IARA AT @

fwgar wgar § s gt as Aw-
foai &1 avaeq §, gt §1 ga &l
& grg grdldigy § Frdle w@w qzar
8 37 % g g gasr fasr W §
S Fq et H qg faw oy § W
gz Al 71§ ozadk § &) wnn @9 wg
a9 q1ar fear 1 g € wafs
= gfeadl & qrg gt a1 qeERr FA
92 g ¥ | IAF gFES ¥ @R famam
are At w5 ¥ A €AF GRS I
qFwy &1

FagE@Awd £ a@ A s
A E | ATt Ws @ F efar
frwdt oY 1 gfeadl & agd fre go Ty
¥, &f5e fefaas & ara fear v | gust
I AFAL 3G T D B T faar a3
¥ quo Qo § gwAY fawram & 4
sawq g aarg & wr @ g ?
o faw amay & ag @ 9w i § fg
22 1w ¥ gfeadf ax o7 s & @
g, Su% gL AT NA At fE A
g 2 @ § A 9% g qw Ag w7
@

ure 3 fir wgt a% srarm  gfeamt
& grg @ @r & ? SAsr ggf aeR aw
MNomgagl s @ & @ g Xy
geasf & am & Tig @t A gt AT
A% A q §% weqd ofr & g @
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3fs qreqs § gfeadi & am 9 ®|E
I @ N T FgEqrHl A oARA
famy § ¥ fam ® I =fo,
fm qv ad @ wifgg A
g &1 & sugwr IIrgOw AT ATRAT
A ¥ Rt agal & fag wam ad
fawar § « waC Iw@r A 12 FEd 6
§ 99¥ g @ g o7

gy | e | &<F qw fqdan
% uw gfea & wa ® o & 1 w@A
& w7 gwran faer §0

qar == § f5 o = fggr gfem
vmawggEETH fag I o @A,
Tg St & OF fzar

ghemdl & am awdt 1€ wE@
yfw adf € oat ¥ arg HeF1T HT AR
faor afemfal § gmdc N wfw
R

adftat ag g fs W ¥ NI
¥ 5% gu d1ed fed @ @i IAR
ot % fag ear adf fasr ot o2 82
mar | € feeelt as F drd ra ¥ gAad
AT yfy 9T 7f feest qacnfesr ¥
T AT Far o HT Igh T AT
A gwd &1 T qEN QA WA &N
®& AGAT 9T IT HT qIF GEFR FT AGN
WHA | §A1 GIGA17 TUT AR )

T A9 q3EET B g w1y oA
fewelt % § us dnaT § fgrz Agax Aaw
wuTw, 7% oot faw #t 1 1@ 21 gAr%
176 577 a3 faq o § 1 7g w9
F1aT &, $gi @ gaT §, W IC AGHT
sqra 1T fEY | GHIT weqOr TAT A
% o §aw feor @1 fgr 9
¥IF W Fa F 1 T ogd 503
TraT w1 91 fw fgrg edlye 33 amwr
Y sfy ¢ Frear agma Raromar ¢ 7
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W HIuCHgH  qarar aar 5 1966-
67, 1967-68 &t 1968-69 # =wm:
27,392 wwd, 52,412 w97 &1 82,521 w4y
& a9%ra fag aq & wwgar g fe aqnar
wre & g7 w3zl & ufwdt # sgi
a4 frar war, femaw ¥ fear mar ?
AT TAFT FEAT g1 A AT FaT
Friqrg & | gAY g A W e
T & af feeelt #1 1,18,440 &1 a1g-
T fasr & 1 w7 @ qargy F@oag
FEfEAA{sA T foug mry,
el & agf fear s wifg? ? s
g FIAT AR FAGT 9T @F (6T Aar
at 7 =gy adf FHar Al FAT IEE
aguatT A gar ? agi M ¥ fou art
¥ 3¢ aw gl § oA IRy O & feo
gl w3 faar I sd% ge A
wgfaamsl #71 ITF Az AHAT ST
gEa 1 3fEa feeslt ¥ goga Y g FA
ol grmAfa ¥ &1 =
a%g ¥ &Y geqd a9 @) § 4 g
5 g, faeot form %Y 6 =i 89 gamx
641 wqa1 argata ¥ foq faar qar § ww
mEF | gEw w4 g 7 ey
faQdt g9, v ¥77, T, awdAr
sfagw, aggfaa sfaql & fou smaw
T, GATdF! H1T Agadd Y sEgmE|
# g 1 ¥ quic g vE @ @ E g

¥ st wgaT § 7

AET FAH A o F 14 ame &
§T % 7% § qrow cqw RSET ag@w
girgfeaidMor g i @ N o
ardt gfamat & i wT @RI § AR
A% qg T & A@r g | 99 § qg four
t:

g gRg ¥ T9 Aq/q@ FT AT §

fe aggfaa sifadt qar aggfa
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[t fag w7or =115

afem snfagl & feg 1 faaad
@ 7% § SFT OF 4gd a9
wrr afas et AT qAr qA-
dfas gfee & genfea agam
gea o § 1

& wigar g 5 q@ w9 A q@ /i gAY
qfgd 1 A sgarg & mo gfaai &
g iy w0 99 A ot Yar e adh
nge g agfag st ar st 2 29
1 s dvedr Tifg? | g9 qarg fs
ey aredifsdl #1 w19 FSF2T A0
g, fafager T &, fead &7,
fraa aifaal 1 @i fFay 9@si @
! garar § 1 o gare @ oaw ¥ e
qr IE&T WA Su< 2 fam 3 W
sl g Ty qEr & s @t A F a9

- ® oY fazd foma am@r § 1 wia feesl
¥ el s7ar IWE FLW@E | AR
;T 77 FT AT IF T F A19 I
¥ @¥ $T 1 7gf gaigd | dzf g0 Ad
g, Y & am @y ¥ feo Wiafeat %
A &1 I & FEY Aigfear AT AFA
FATY 9T WY TGAT &S FT |

s # # gaar § Fgar f& W
gfwdl & @1g warg # Al feqg aw@
wqqT @9 fHar srar §, LEET HO S
FUzy | Fag o wgar g & gl
% q1g F1q {ATAS KT F@E T )

= iR A AT (N2T) TN
faw S fogr qor Feast & gEo ¥
guYT @1 g1 9 @@ @rq  ardw
T 7gF ) Jrr =rfg? 6 wiwg F O
) Forg ¥ ag A g1 o &1 275w
AT FRIT UEYeE FHT WX TIEeA &
amarEs fagr g @ & ¥ 33 W@
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FOY A § I TR fawwn g
AT IFT ;T Y *¥*

wawfa wgaw : 3z frwd v Ad
FTRAT | S U gl s § st o
T Rz g gFn 3z FRwE or A
grear | uEites fawe o adf s
(Interruption). What proof has he got that
the Department has mismanaged the
amount ? I will not allow such wild charges

to be made. He must wyite to the Speaker

first and then bring the charge against
anybody,

SHRI P. K. DEO (Kalahandi) : That
applies in the case of a charge against an
individual; not against the Department.
When there is a charge against any indivi-
dual, only than the previous intimation is
to be given to the Speaker. But when a
charge is against the mismanagement of
the Department or the Government, that is
not necessary. (Interruptions)

=t oiery W18 AT g TEAEE
foge ddw gl Fgmogr A aE g
g &I ag 1@ g 9, I@ A FFA
9t | (smEwT) **

waTafa w@ag : ag fowrd o adl
WA | AT T d ST A

st wieT e A g an(r
Te1 mar ? gfemi &Y anfearfedl
& F0 qF 918 A A ga

91 &1 udasw 5 gu ow @
g m g A dF A faE g Ex
2w &, 97 & &t axde W gfea afag ¥
Hag g '

W g9q graw # ghadl v anfk-
arfagl #Y guearsi & anﬁ'{ Tiz-faaiz
g T § | 3fwa g9 gwa gt 0 feay
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e § ? T ggh X @@ W R
FA%9 g1, At Wi gre@ WA AT
‘¥few anw o M ahg AN AH T
A3 gu | (smawiA) &AT 3T BAA A
gfeardt att stfeatfaat ¥ arg gaedt &,
% ¥ 7 §5 5 g @Y w1 dfET I X
F 9T & ot Y Tach 1 ¥ gurd A
W aff grw wigy §) wiww AN
T oft &1 fas AAa T aTEAY 43
g € 1 ©F 39 <gr @ st gEu A w7
21 (somem) AN fasges
wwew  sie fasge g F
s farar § feT ag 97 1 aiw@ A
g &for qacagl &1 w @,
W EE @ ¥ fasges seEE W
fogyez zrgewr & @geq 120 7 @ 7T
180 g, @Y ¥ @ gAwl R w |
zafoq avawas § & gt sgear &
garfas gark fod dieq fgd §1 ard

e gfemat #1 S=r gorar &, &Y 82
& g uo qFo To &1 IAIT BT
F forq ol gam? =98 At qF ST A
§X UF Qo 10 &7 g7 AT T99 AVLEY
Cofrg &

=t wias 37w (Sgiem)
Fifeardt w1 ?

=it SiwTe @ ¥ ;- Aifzarn w®)
Y%g FAI &YGT | IU TG ATEHT AT
¥ aF afudi 1 gFEAr §F FT a6
2 ? ntdi ¥ faegee srza & faggee
TIGEA A F15 gIHT AG & 1 AW
Az A wwd foar o & TR R
AT ITHT Ia4 w4 # g & faar sman
2 1 zafan A suaeqi A ¥ fFomw
gargal & qAE F @ wivE & o=
weT ¥ AT T Y9 AT gET A0
i;itam?l

U faeeY, adroaEre, Wy W A
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wfz frad st ggusa a1 F=abiza ¥
3% 3@ FFIfAa 71 fagge wE &
agf foar mar §, wafs gat wsal § ¥
faza® sreza #§ afeafeq 1 foedll &
g FHfadr & i A st g, afER
st fregee Free # A faqrman g,
#4ifF & ¥ g7 Fal &7 Gt 9av ga
ZeA AT g wg | 39 w1 gua fow
qe8 FIE2q A o TAT W @ § ST A
gy afaec Agf RT ar g & 1 A aw
T ¥ g8 @d 1 fala 95 F@ § |
I A7 oft SSiad A 1 qEY w5
qgl 9T AT NG § 1 FAT T FAT @y wOA
G4 o< wer g0 @4, @Y guId aw wfs-
argat g= & aFar g1

17.26 hrs.
MR. DEPUTY-SPEAKER in the Chairl

wgtax far &1 @vaw ¢, & =g

. wrAar =vgar g 5 fean gfeaat e &r-

fearfaal #1 fadw & faen wiw W&
for gagfaar & af & o St =1 At
gt 1 faw AN owr geAgfaat
vt feda¥  # [ s @
I g g g, v A @, atr W
aaf & | FAGATT AT wxHileen F qgay
# =iz Y gfem afawrQ agdr § 1 e
W qg G Fgal ¢ 5 ag gleamt o
mfgnfadi s Fearm ST @ 31 @
¥a qrel ¥ I gEIU W@ WY IS
adf fear & 1 a1a garw &, A so gq
Sl & g1 § | BT AT € fF FT weqr
fawrr &) AT emT d faur M @ ) Ww
TR, A &1 gafcide, sfagac
e gat ad afawrd faggee sgg ok
fazg= a1gew & g%, a7 gw awAN Fw
7g 9 5 aifadi § foq 39 stAr
gAY & | T9 gug @1 T 94 &) 9T qgui
1, IR g e § 1 @ & wrw F



315 Restriction on

= ATETHTS AT
Teggfa T oA wedt & @& ) faey-
¥ w152y w1 fasges qgsal & safkadi
W gy, it & gugm f& W W
arory frelt &)

=t TrHTEArT wres (I2AT) @ ISR
wfzg, A gIF WT A AN dagrA(da-
o) faldas ¥ fear ...,

MR. DEPUTY-SPEAKER : You can
continue the next day. We pass on to the
pext itom,

11.30 hrs.
HALF-AN-HOUR DISCUSSION

RESTRICTION ON INDIANSTAKING
WINE IN BIG HOTEVS IN DELHI

MR. DEPUTY-SPEAKER : we shall
now take up the half.an-hour discussion
to be raised by Dr. Sushila Nayar. This
was originally fixed for the 2lst August,
1970. The discussion, however, was post-
poned and it is being held now. The
ballot of notices secking -permission (o
partieipate in the discussion received under
rule 55 (5) which was held on the 2ist
August, 1970, the date ortginally fixed for
the half-an-hour discussion holds good for
today also. Therefore, the Members who
secured the first four positious in the ballot
held on the 21st August, 1970, will also
participate in the discussion in addition
to the Mover. £

DR. SUSHILA NAYAR (Jhansi) : I am
raising this discussion on points arising out
of the answers given to Starred Question
No. 34 on the 28th July, 1970, regarding
discrimination against Indians at the hotel

bars, The hon. Minister had replied on
that day thers was no discrimina-
tion. He said that Indians staying in
hotels  could drink but other Indians

could only be served durinks in the
hotel bars if they were the guests of for-
eigners. Is this not discrimination?
What then is the meaning of discrimina-
tion? I think this estriction is not only dis-
erimination and halds Indians seeond-class
gitizens, but it is something worse; it
makes beggars of Indians. It means more
or less virtually forcing them to become
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dependent on their foreign friends to buy
thom a drink.
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As you know, 1 am opposed to drinking
altogether. I stand for complete prohibi-
tion. Therefore, when the Minister says
that he is not going to allow the facilities
granted to foreigners to be used by Indians
to have a good time etc. etc., I sympathise
with this object, but I think that a better
method to achiove it would be for the
the Minister to stop serving drinks to all

people, foreigners or Indians, at the hotel
bars,

I have nothing to say against restrictions
on drinking. I however, do feel that these
restrictions should apply equally to foreig-
ners and Indians. If certain concessions are
to be given to foreigners, I can understand
it, and, they may serve them drinks in
their own rooms. So long as there is no
prohibition or there is partial prohibition
in any particular State, those who stay in
the hotels, if they come from such a culture
that they need drinks, that may by all means
be allowed to have drinks in their own
rooms, but let there be no public drinking
in the hotels. When our people go abroad,
do the foreigners bend backward to provide
facilities and the type of atmosphere and
the type of food and other drinks which
we are used to ? They do mot. But there
ars certain places where we can get those
things. Similarly, we may also enable our
foreign guests to have some of the facilities
they need and even go outl of our way to
provide them with those facilities, but not
in public, not in such a way that the drink
habit gets respectability, This means that
the hotel bars may be closed down and
drinks may be served to whoever is staying
in the hotel, if they so desire, in their own
rooms ; further, in States where there is
prohibition, the foreigners can be given
permits and they can avail of them if they
want to. As the hon. Minister knows,
when Mr. Khurschev came to Bombay, Shri
Morarji Desai was the Chief Minister and
he offered him a permit for drinking, but
Mr. Khurschev said ‘No* while [ am in your
State, I shall abide by the laws that you
have here. [ wish I could also have pro-
hibition in Russia’, and he narrated the
havoc that drink was playing in U. S. S, R,
The hon. Minister may at least put all
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the restrictions that the USSR is putting on
the drink habit in their country; in India,
to stop this evil from speading. But this
small step of stopping public drinking at the
hotel bars will have a salutary effect upon
all concerned, particularly upon Government
servants, and especially high Government
servants of those departments which have a
lot to do with foreigners. I think it will
be very good, if all drinking in the public
is stopped both for the sake of officers and
the people in general.

I know the Minister is in sympathy with
the idea of prohibition. This country has
enshrined prohibition in the Connstittion
in the Directive Principle of State Policy.
Further, more than 80 per cent of the
people in the country do not drink and do
not approve of the drink habit. It is a mino-
rity who think differently and are vociferous.
It is well known how the Father of the Nation
gave a prominent position to prohibition in
his constructive programme. It was one of
the four pillars of swarajya, as he called it.

I would bring to the notice of the hon,
House and the Minister that a veteran
Gandhian of 65 has been fasting near the
Boat Club close to this august House from
the 2ist of this month, He is invoking the
help of God through his self-suffering to
changze the thinking of the powers that be
so that they would do justice to prohibition
which has been accepted to be necessary by
the formers of the Constitution and presen-
ted in the form of a Directive Principles
of State Policy.

Shri Atmaram Bhatt wrote to the Prime
Minister before coming here. 1 am sorry
to say his letter has not even been acknow-
ledged. 1t shows the utter indifference of
the bureaucrates who must be opening the
Prime Minister's dak and advising her on
all subjects. If she knows about this fast
and realises what this gentleman is suffering
for, she would not have been so indifferent
to an honourable old person who has spent
15 years in prisons in this country during
the various phases of our freedom struggle.

Banning public drinking in botels will
produce the right type of climate for pro-
hibition in the country. If we stop public
drinking in hotels, and I hope elsewhere
too, it will also take away some of the
respectability which has been given to the
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drink habit which is more dangerous than
anything else.

In the interest of poor people of this
country, if we want to improve their living
conditions, it is necessary to save them from
the drink evil. Without that, increase in
wages of labour does not help, increase in
the price of the produce of the farmer will
not help, because the extra money some-
how finds i ts way back into the pockets of
the rich people, capitalists and their friends
via the liquor trade.

Therefore, all this talk of socialism is
meaningless and will remain nothing more
than mere slogans until the Directive Princi-
ple of State Policy concerning prohibition
is put into effect. To that end, I plead
with the hon. Minister to take this small
step of stopping public drinking in hotel bars
which will help incidentally also in remov-
ing discrimination between Indians and
foreigners and put them on the same level
restore the self-respect and dignity of Indian
citszens and not make them feel that they
are in any way inferior or different from
the visiting foreigners.

=T ®lo o @it (gurM@rE) : 31+
sqg w313g, & qUT 9 wfaaw =13 &
Qe § WY AgreAn Tt ot % 9w fa gt
& #ga7 g & awm qul &Y 97 gue
& U FT I9T & AT T4T H AU 2
ste 2t gfez A sgiv ot 3w & gww
97 gfaq=q &M £ AT F;T o¥AI
foar | 9vg g a9 § fs wrage Wi
At FL AT FTE qwg A K Ty A
qUT 1 FATT 98T 57720 1 F747 & A}
afga &Y 7 swrx Y 959 Is04T §, 4§ I
¥ ot ST qFT O E—TUT 9T A9
sfaseg agi s, ag ar gud ¢ @,
v ggawsmgaus ag ¢ &
gies ¥ guw 917 §1 ¢faw 9T da1 gan
o WLy AfE q97 Y 3w § o
Agf §t g%ar, TE Q¥ AT A FER
o d3veq ¢ fafeaq aar faar, s@ #
I Eadt & oA 99 g fadey
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a0 et
A A FET T DI FW A HN
gresl ¥ wmar wrg, & ¥ N g7 -
g agi gt g fear wm, oY sw ¥
w9 ggi @) #gA Iq A gwid @@ FTAd
F1 snagrt Q1ar Iifzw | 7 &t e da
fraw aarsu T ofees ¥ goa g 78
Y gAY | A DA TATE TG A A
@1, T} w9 fram A% difom, ag a
98> fa FsT WA A F 43 F QAN
ol gg A, AfFw Hewi 7 wF
fa2uit @1 oF sk Ia® @A d50 gAT
wiedYg A8t OF wwar, §W oy A XA
xowdt AV Fav grir | & onAaT SvEan §
f& s WA A 1 ddewe
fafesr @41 §T I H 7 EAA FIA T
sgear a1 A fsg gfezsrg a#r g ?

ggu g @I ¥ 3@ faam § W
&t o & e fFaa arefaal &1 9Fer,
fad anafirdl 9T Hw Forare T R
arefaay 1 awr femar ? sar a8 &I
¥a3 werEr & fou, gfew arel & am
¥ foq anm @ 7 fravens ®9 § g3 @
&t 21§ qG AR A Frar §, A A9
ey 8 Fo FT AN W@
A ?

dt g @ qa (feeh w/3) :
gursgs oY, wifgfama & @rew ¥ @
grere &Y et &, ag WQ @nw ¥
fasga 7@ ad § | OF G AT Afg-
Aga & qa FWQ@ § FATFED AW T
£z § PR gar 91 W 1 I§
FTHEIC F1 0% ME 17 a7 F afge
fF ang wifedtg a1 9y § a1 A
FTAT g =T BT WEA GH THR
g & 1 ¥a fag AT wg @ fe ara gw
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& T ¥ #1f fafima T sfg@

st gaTdr afga geitar ot & &gr
f& sy gua Y7, a8 ®ALF QA w7
T FA FRA F O sdt §, =g A
HAY 31 qF S, WU a1 weAr q 4
wrat 3, wgfe® ¥ @ ond) &, SwOT W
FIFH AN AG) giar Tifgy, g @ ;T
w19 & qt @At ¥ Ao foeSt A wwrAw
AR aTg A MR A da sy AX &
aar § adl, & saar § fF aadiE we
gfoaar € qrdfa #, o & qrgw fafreas
ardt §, fedt wrew fafaezt and §—ag
air AN Afew ¥ § 5 g5 ¥ty dk
aaide & wgwAl A feeelt Rfafed o
ffaarfE oo gd T& faagh ouw
g9 #33 & feu @ Dfgo, «@ifs s
fafreet o @@ €, fedt wrzm fafrex
AT g &1 o A wifgdhrad #T ® €
a1 A<t avs mgw fafaee ar R §,
fedt mgw fafaez an @ & =9 fou
guw 2 dfse—ag s ¢ 7

IEE WERY, AN gEw A 4qg
fram +f 7 amar-Ty S ar el H{
§5 5T OUT G F A FF H AAT KT
fear sma

i wmes HgfF qu afglfamT
aiar wifge, da1 fr 25aT w00 3 w30

¢ fs qu wifgfana 0, st A s@ §
aY feaware $T a1 for g wifgfas 7§
FAT § W1 IaF T A FF FET @Y,
agfrarsig | g N FEF 3T F9
T, AR A2 & T §7 AT 1 a8 g
gim arfgg |

# #et wgleT ¥ 7g wWly Tigar g
& amg gAY qifedt ars ars a@F |
snar &g sfgfag & faware @ § @
agf 5@ § ) ATLAE FW § ar qg -
waw fe agi @), agi @ A, gar
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wifgy, ard oz w6 &), %@ O I A
T—ad 9T ger ffe)

‘ot foaee wr (AgeY) : ggEad
wgEga, W ogwr wars 9z g fE afg
i geet #, o faeelt % fzm @i o fam-
f.ﬁﬂ'ﬁl‘ F 1= &1, 399 wua T FT g4
rard 33 § Wl gqd AWy o faRst &
awer Tad §, fadal & asar g, ferge-

@t 78 9t qFar §, 93 9@ §, TAH
fodt awg 1 OF adi g wfgy, =@
gfaq@ & faere &1 s wig  Faafa
13 § Y fgrgrarmt &1 ¥40 Agew
wa g

g gats—wifgfama  aq aidr
ol % g% 4 99 AT § WfeT 5w 9
gAlas gEaEd AG G MEE 1 o«
w1q A% A7 @A § ar Igd  whr s
a1y &, wir 9 fr QF @At =ifge,
Aar &Y J1F Ardy | ot o ¥ 99
%! fawavs Frar g, 9%g 3 9T @ U5
o, fia § a1 A A §, SAF A
dfEr a1 FWHIES QAT g, HT A
o1 Afa &, 98 W% g1 rfge 1 at o
radi gl & 1 W AME WA AT )
&g Tz AT {igs  Fizd w OF
FAA TATF H1T Ia% g A7 WME FE,
wty AT gOd 1 ST ¥ oman g 4
gl srar &, Ao A At gar A
AT g 8 F @ § aerd & wifge

@O aa—ged AT FAAE

1 ) F=ar agh N @ulqat § §1
ot G Ty A £, A Ak Y A
gafou & rgar § fF 188) Q57 ¥ (9

forg avg ¥ geew q¢ @ifeT qma & |
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¢t oMaEIERes T ad = Hfar sk
A FE Afaaa @ Faradi ?

MR. DEPUTY-SPEAKER : Shri Lobo
Prabhu is abscnt. We all know that among
us Mr. Oberoi has the most 10 do with
this question because he is a great hotel
-magnet. His name was there but un-
fortunately did not come up in the
ballot. If other hon. Members do not object
I shall allow him to put a gquestion.

SHRI. M. 5. OBEROI (Hazaribagh) :

I am thankfull that you have given me per-

mission to say a few words on this particular
subject. 1 shall take only two minutes to
read out what justice Tek Chand has said
on this particular problem so that Dr. Sushila
Nayar’s mind might be cleared up; her mind
is slightly clouded because she has not gone
through the reccommendations of Tek Chand

‘Commiitee and come to decisions on its re-

commendations of Tek Chand Commitiee
and come to decisions on its recommenda-
tions about hotels in Delhi. Briefly, Justice
Tek Chand said ahout drinking in rooms.
Dr. Sushila Nayar suggested that drinking
should be in the rooms, not in the dining
room, Justice Tck chand particularly re-
commended that under no circumstances
drink should be served in the bed rooms
because at times even ladies are invited in-
to rooms and it is not desirable... ([nter-
ruptions) Secondly, I want to bring to the
attention of Dr. Sushila Nayar that the
consumption of liqguor has gone up In
Delhi. Why ? Becauee of this reason. Pre-
viously people were allowed to go to hotels
and restaurants to have drinks. Now they
they could not have drinks there and so
they go home and take as much has they re-
quire from the shops.

DR. SUSHILA NAYAR: It is com-
pletely wrong ; he is misleading the House,

SHRI M. S. OBEROI : It has had a
bad influence con the wives and childern in
homes with the result that even students
have started drinking.

DR. SUSHILA NAYAR :
no prohibition in Delhi.

There is

MR. DEW-SPEMR: You should
put a question, not make a Speech,
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SHRI M. S. OBROL : Yes, Sir, Dr.
Sushila Nayar was the Health Minister for
s0 many years and she was a staunch sup-
porter of Morarji Bhai. Why did she not
get introduced complete prohibition in Delhi
and in other places, all over India ?

DR. SUSHILA NAYAR : It was dot
under Dr. Sushila Mayar’s department. Yet
she did everything she could then and she
would continue to do so.

THE MINISTER OF LAW AND SO-
CIAL WELFARE (SHRI K. HANUMAN-
THAIYA) : Sir; the hon. Members who
have broached the subject have made out a
case for prohibition in their own way. So
far as the Government is concerned, we are
committed to the policy of prohibition. It
is one of the State policies enshrined in
the Constitution. The point now is, as in
all other questions, we have a goal before
us and we have to travel towards that goal
by way of implementation. In the begining,
as soon as the Constitution was framed,
the leaders of the nation, whether in the
States or at the Centre, were very enthusias-
tic about prohibition and they introdued
prohibition in several States. (Interrnption).
Recently several State Governments have
changed their policy as is well known to the
House, but the Government of India is still
continuing to consistently support
the policy of prohibition through mea-
sures which are koown to hon, Members.
1 would not make a long speech because I
have only three or four minutes left.

DR. SUSHILA NAYAR : Please men-
tion those measurs, We do not know what
measures yYou are talking of.

SHRI K. HANUMANTHALYA : So far
as discrimination is concerned, they a have
totally misunderstood the proposition, In
their anxiety to blame the Government and
uphold what is called non-discrimination,
they are lending themselves against prohibi-
tion.

The very people who advocate prohibi-
tion should not do so. Therefore, they must
be guarded in construing what is discrimina-
tion and what is not discrimination. The
Government has never adopted a policy of
discrimination.

The Government of India has
jurisdiction only on Indians. We have
no lurisdiction on foreign nationals, When
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they come here, according to our policY
of encouraging tourism. we provide facilities
to drink to foreigners. The question arise®
whether these foreigners could invite Indian®
also for a drink. That, we have allowed in
order to encourage foreigners, (J[ntrruption)
Please resume your seat and listen to me,
and then you can speak. Now, Sir,
for foreign nationals, if they are invited
by some Indians, the facility is given
in big hotels, We need not get perturbed
so far as the policy of prohition is concer-
ned, merely because in some half a dozen
or so top hotels they do it. The real thing
is, prohibition has to be followed outside
these hotels any amount of propaganda
or effort by any of us will not matter for
these people who go and stay in those hotels
or who partake of drinks and entertainment
there,

So, I would earnestly appeal to my hon.
friends, let us concentrate all our energy,
attention and effort on those people who are
amenable to our advice, instead of on those
who are not emenable. (Inferruption). So
far as discrimination is concerned, there
has been no discrimination at any time. This
very subject went up to the Supreme Court
whether there is discrimination or not. The
Supreme Court upheld that there was no
discrimination,  Therefore, there is no
question of disccrimination being encouraged
or allowed to continue. It is only a ques-
tion of encouraging tourism by providing
facilities to foreigners.

As for the various measurs that we have
taken, I may say that the Government of
India for the lasst 10 years has adopted
a policy of local oplion, and also of
meeting 50 percent of the losses sustained
by the States by the introduction of prohi-
bition. If there are any more points, I
say in all humility to my hoa. friends,
who are very great people in this field, I
am prepared to consider all their sugges-
tions. We are going to meet soon, so
that we can discuss. Such of thase
suggestions as are practicable and can be
implemented, I will certainly adopt them,

So far as prohibition is concerned, not
only I persomally, but I can assure the
House on behalf of the Govern-
ment of India, that the Government would
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be wvery happy il we are able to implement
the directive principles contained in the
Constitution to Complete success.

BUSINESS OF THE HOUSE—(Contd.)

MR. DEPUTY-SPEAKER : Mr. Uma-
nath,
SHRI UMANATH  (Pudukkottai) :

Sir, you will recall this morning when
the business for next week was announced
by the Minister, I proposed that the patents
Bill must be taken up and passed.

AN HON, MEMBER : You move the
motion.

SHRI UMANATH : 1 bag to move :

“That rule 338 of the Rules of Proce-
dure and Conduct of Business in
Lok Sabha in its application to the
motion for fixing a sitting of the
House on Saturday, the 29th August,
1970, be suspended.”™

SHRI DATTATRAYA KUNTE (Kola-
ba) : [ oppose the motion not because I
do not want the Patents Bill to be taken
up, but because [ have received this motion
at 5.15 P.M. Tomorrow is not a working
day. If it was a working day, I could
understood Governmsnt wanting to give
priority for this business, To give a
notice at 5.15 P.M. and disturb all the pro-
gramme and arrangements is not proper. I
have an arrangement to go to Poona because
some body in my family is very seriously
ill. If this business is taken up tomorrow,
it will be depriving me from taking part
in the deliberations of the House. As a
matter of fact, the Patents Bill should
have come much earlier. If it has not
come carlier and oither business has in-
tervened, it shows the lack of rcsponsibility
on the part of the Government itself. Let
it come up on Monday or Tuesday. We
can sit longer on Monday and Tuesday.
Or, you can extend the session for this
purpose. I have no objection. But it should
be taken up on a working day. I oppose
it on the ground that we are being asked
to work to morrow which is not a working
day at such short notice,

SHRI RANGA (Srikukulam) Sir,
according to the Directions of the Speaker,
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it was made very clear that except on very
rare occasions and for exceptional reasons,
the Speaker should not give his consent
for bringing such a motion as this, when
a decision had already been taken by the
House in the same session., In fact, on
this matter whether the House should sit
on Saturday or not, we took a decision
only last fortnight. I do not know for what
good or bad reasons this Government has
thought it fit to kotow our friends when
they were dead set this morning—unfortn-
nately I did not happen to be here then—
that thls Bill should be takea up. Not
only thst, in order to get it passed in
post haste manoer it should be taken up
tomorrow; the House should get over
its own decision taken carlier and sit on
Saturday and help the Government to get
it passed. If they were so keen on passing
this Bill, one could have understood it
if they wanted the session to be extended
by two or three days, so that the House
wauld have an oppurtunity to give full
cacefull and responsible consideration to
this wvery important Bill. Evervbody ad-
mits that it is important. It was referred to
a Joint Committee and it has come back.
Who asked the Goveanment to delay it
all this time ? They had their own rea-
sons—political or housewife; I do not know
what the reasons are—for delaying it for
such a long time.

18 brs.

Even earlier, for other purposes we
wanted the Government to extend the
session by one or two days. They were not
willing; they said that they had some extra-
ordinary, unaveidable items of business
with which their Ministers were seized and,
therefore, they could not very well extend
the session at all because their Ministers
would not be released to discharge those
other functions. Now, suddenly they want
to make an inroad into the time and the
programmes that we have made and mis-
appropriate our Saturday.

SHRI UMANATH : Grab,

SOME HON. MEMBERS : Saturday—
grabbing.
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SHRI RANGA : Now they ‘have sanc-
tified -the grabbing movement  in this
manner. I think, it is unconscionably un-
reasonable.

r

Onc Jour Members Shri -Masani, who
wwhthal’rmdmdour Party as
iwoll - as the Deputy Leader of our Party iin
this ‘House, was there on the Joint Com-
- mittee and he played an impertant role,
‘according to his own lights. We have asked
him to be our spokeman here on this Bill
when it comes up for consideration. MNow
there comes this sudden volte face of this
Government. We all understood that this
was not coming up now. Last week he
was waiting with bated breath that it was
going to come because he would like -to
make his programme properly. When he
learnt that it was not going to come, he
has gome to answer other public demands
on his time. We would not be able to
get him here at all because here is too short
a notice.  In this way, I am sure, other
parties’ Mambers also—Shri Kunte, no less
an importaat Memder of this House—would
pot be able to here ; so also, many other
Members.

It has got to be passed, they say. Our
friends demand it. If it is to be passed,
it is the proper way of treating this House
and dealing with an important Bill like
this 7 It only shows the complete help-
lessness of this Government, It is a mi-
nority Government. It is dependent upon
the generosity of these gentlemen. What-
ever they want, the Government has to kow-
tow to them and get it passed in any cir-
cumstances, decent or indecent, democrrtic
or otherwise. It looks like that. Would
not the Government give some consideration
to these points that we are urging; are
they going to be simply carried away or
thrown overboard in spne of this or because

" of their own inner urges and treat the
House in this wrong way 7

Sir, I oppose this motion. | “

DR. SUSHILA NAYAR _(Kansi) : Mr.
Deputy-Speaker, Sir, the situdtion with re-
gard to the prices and availability of drugs
in the last few days has becgme extiemely
serious.
tion that many of us felt that the Patents

It is in wiew of this serious situ-.
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Bill should ‘be passed before Parliament
adjourns, particularly in viéw of the fact
that the hon. Minister in charge, Dr. Tri-
guna Sen, said that he was unable to take
any effective steps umless this Bill was
passed. . | We feel that something should be
done urgently. If the hon. Minister, can
find some other time to pass it, let him do
to by all means ; we have no objeection.
We would like the valuable views of Shri
Kunte, Shri Masani and everybody else,
But if there is no other way to pass;it except
by sitting tomorrow, we are willing to. sif
tomorrow, All that we want is a clear
Minister that this
Bill will be considered and adopted before
we adjourn this session.

SHRI S. M. BANERJEE (Kanpur) :
I am wery happy that many Members of
this House, rather most of them, are sup-
porting this motion of my hon. friend,
Shri, R. Umanath. This morning, you
remember, Sir, when he raised this question
practically everybody supported it.

SHRI S. KANDAPPAN (Methur) : Ex-
cept these who had left for lunch.

SHRI S. M. BANRIJEE : Now, what is

, the objection of the leader of the Swantantra

Party ? Mr. Ranga says that Mr. Masani

 who was a Member of the Joint Committee

will not be present tomorrow. 1f Mr, Migoo
Masani is not there, there are mini-Masanis
in their party. Therefore, nothing is .going

to be lost. The Patents Bill should be taken
up tomorrow and we should sit upto
7 O'Cloek or even 8 O' Clock, or whatever

it is, till it is passed.

SHRI SAMAR GUHA (Contai) : I do
not know whether this Government dis-
charges its duty on the basis of the principle
of joint reaponsibility of the Council Minis-
ters. If-it is so, why should one Minister
cry hoarse-he has done it on, several ocga-
sions-that unless and until the Patents Bill
is passed, it will be very difficult:for him to
enforce the Drugs Control Order 7 This Bill
should. have been passed eveqg. earlier. We
have got some reports that thega have been
a number of deaths in Muzaffarpur and
oihar apeas for. want of costly. and life-
savigg medicines. What are  \hese rackteers
and™ black-marketeers domg 7 They are
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taking these medicines underground and
charging exorbitant prices for these medi-
cines. Therefore, if we delay in passing
this Bill, it may mean the death. of many
‘more of our poor people in villages, I am
of the opinion that we should take up this
Bill without any delay and pass it. [ have
no doubt that the Go 1t have behaved
irresponsibly. But let us behave resdonsibly
to the common people to the poor people.
For that reason, whatever may be our diffi-
‘cultics, we should pass this Bill, without
‘any further delayes Considering the suffer-
ing of the people for want of medicines, let
us strengthen the hands of Minister to
‘enforce thé Drugs Control Order more effec-
tively, and vigorously, Let us see that the
Drugs Control Order is enforced. We shosld
take up this Patents Bill tomorrow and pass
it tomorrow itself

MR. DEPUTY-SPEAKER : Now, |
‘think, every party has made its, observation
But I see many other Members of the same
party wanting to make their observations.
The point is that it is a question of time.
If it is your pleasure that other Members
‘also of the same party may be given a
ehance...(Interruptions)

SHRI RANGA : Why do you want to
take the opinion of the House even on
that ? (Interruptions)

MR. DEPUTY-SPEAKER 1 am only
‘ irylnl to regulate the time...(Interruptions)

SHRI R. K. AMIN (Dhaadhuka) :
‘rise on a point of order.

Sir,

In this House, only a few days ago, a

' proposal came before the House that there

should be a sitting on the House on Satur-

day, that is, tomorrow the 29th and it was

rejected. How can that be again put before
the House ?

SHRI UMANATH : He has not under-
stood the motion of mine. (Inferruptions)

MR. DEPUTY-SPEAKER : As far as
the point of order is concerned, Rule 388
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empowers any Member to rnove a momn
for the suspetiion of the rule. Now, he has
moved the motion to suspend that rule,
‘Therefore, it is in order.

Now, I am entirely in the hands of the
House. If you want other Members also to
make observations, it is upto you, Itis
only a question of time.

SHRI N. K. P. SALVE (Betul) : W
want a division on this motion without any
further discussion. I move closure motion.
(Interruptions)

MR. DEPUTY-SPEAKER : Sioce some
Members feel very strongly about it, they
must have their say. But I would request
you to be very brief.

SHRI D. N. PATODIA (Jalore) ; Sir,
this motion has been moved today at6 P.
M. and before the motion has been moved
many Members of the House have already
left Delhi. It is not possible for them to
attend the House tomorrow. If the session
is held tomorrow, in effect, it will
that those Members will be prevented from
attending the sesrion. You, Sir, as the
custodian of the House, are not competent
to allow this motion to be moved which
will preeent other Members from attending
the session.

Secondly, in view of the fact that this
measure is not very urgent, the fact that the
sitting of the House on Saturday is not
urgent and the fact that it was previously
decided by the Business Advisory Committec
and a unanimous decision was taken by the
House that there will be no fitting on Satur-
day, if that be case, may I know what new
urgency has arisen in the course of the last
four days that the Government wants to sit
on Saturday ? If they are so earger to pass
this Bill, let them extend the session. Let
them sit on the 4th September or even be-
yond that. It will be a mockey of the
rules if you do like this... (Inferruptions)

SHRI RANDHIR SINGH (Rohtak) :
Sir, every peany that we save, we save it
for the nation. We should not develop a
habit of extending the scssion everytime. I
am really sorry for Mr. Kunte and others
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[Shri Randhir Singh)

who may be inconvenfenced. I have all
sympathy for them. But the interest of the
people is above our inconveniece. Here is a
Bill which involves the in'erests of the bour-
geois who are making money as against the
interests of the millions and millions of the
poor people. The interests of these millinos
and millions of the poor people must have
preference over the intesests of bourgeois.
And the interests of these poor people must
have preference over the inconvenienre of
the MPs.

My submission is that we should not
extend the session, We should sit tomorrow
and pass the Bill. There is no harm if we
sit tomorrow. In England, they have mara-
thon session; they sit throughout the night.
What is the harm if we sit on Saturday or
even on Sunday. My submission is that we
should sit tomorrow and we should sit fill
we pass the Bill.

SHRI S. KANDAPPAN : I would not
have made any observation but for some of
the remarks made by the hon. Members
who oppose this motion. Though all Mem-
bers are respectable Members, I do not
think any programme of this House could
be arranged in such a way to accommodate
every Member or to suit everybody's con-
venience, That is an impossibility.

First of all, the question of sitting on
Saturday came up sometime back. It was
first decided in the Business Advisory Com-
mittee that there should be a sitting on
Saturday the 29th, Actually, after I got the
the intimation of the decision of the Busi-
ness Advisory Committee through a Mem-
ber of my party, I thought this Saturday
would be a working day and I arranged the
programme accordingly. That was my ear-
lier impression.

But now the situation has changed...
( Interruption)

AN HON, MEMBER : Drug prices have
gone up.

SHRI §. KANDAPPAN : [ do appre-
ciate their difficulty. They should also
realise the difficulty of other Members. I am
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glad that there is a consensus about the im-
portance of this Bill. There is no difference

on that, But the only point is, they say,
we can have it late and we extend the
session. But here I have got one difficulty.

I have got an engagement on the 4th. Do
you mean to say, I have to postpone that ?
Is that not inconvenionce to me (interrup-
tion) If Mr. Patodia wants to accommo-
date Mr. Moisani, I think, Mr. Patodia
should be equally interested in accommodat-
ing me also. (Interruptions) Sir, I think,
‘We need not waste any more time on this,
let this be put to vote,

SHRI P. RAMAMURTI (Madurai) : I

do not want to say anything; let it be put
to vote.
SHRI ATAL BIHARI VAJPAYEE

(Balrampur) : If we decide to sit tomorrow
to consider the Patents Bill then the ques-
tion will a rise when the Members are to
give amendments, when they are to apply
their minds, when the amsndments are to be
circulated, when they are to be considered,
etc. If the idea is to pass the Bill itself
tomorrow, it might b: diffizult. But we can
consider; I have no objection.

SHRI D. N. PATODIA : This is a
very relevant point. What about amend-
ments ? What about consideration of amend-
ments ?

§. M. BANERJEE : I shall
ts I have moved.

SHRI
duce the ar

¥

sitfa wex W (wgadt) o § s g
fis 9%z falas oF wga fadus § a1
TuN W g s Mgy | Afew gR
tar WA grar & e & A gads w9
# g oregarat v @ £ K awear §
fr fagr g & 43z fadus o& wWgw
fadraw § 96 a@ & W@ Qvaar R
aga wgd B ot 9w qx N fawx AT
aifg 1 & sugar g & g wfEe R &
%3 38 T¢ fA= #T AT JaF) 979 1 |



333 B.O.H.
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SHRI RANGA : What about the sugg-
estion made by Shri Vajpayee with regard
to the amendments ?

SHRI 5. M. BANERJEE : Amendmenis
bave been moved. 1 cam produce them,

SHRI K. P. SINGH DEO (Dhenkanale):
Apart from setting up a bpad precedent,
there are the reasons which Mr. Vajpayee
has raised. In the Business Advisory
Committee it was decided that 10 hours
will be allotted to the Patents Bill. Will
it be finished by tomorrow or will it be
carried over?

SHRI ATAL BIHARI VAJPAYEE: You
cannot hustle.

SHRI KAMALNAYAN BAJAJ
(Wardha) : 1 had no idea of speaking,
But when I heard the reasons and the
importance of this Bill, I do not underrate
its importance, But I think if you want
the Debate tomorrow you are underrating
the importance of this Bill. The Bill may
go to the High Court; the Bill may even be
contested there. And, for that reason, if
a precedent is created like this, that with-
out proper consideration of the House we
pass the Bill, that will be a bad thing. That
wlll be a bad precedent.

SHRI K. LAKKAPPA (Tumkur): I rise
on a point of order.

SHRI RANDHIR SINGH : We are not
afraid of the High Court or the Supreme
Court. We are a sovercign body our-
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selves. (Interruptions)

MR. DEPUTY-SPEAKER : Shri Bajaj
has not finished. (Interruptions)

SHRI K. LAKKAPPA : The hon.
Member has said that the Bill is defective
and that he might to taking it to the court.
He has threatened the House that he is
going to court if full discussion is not going
to take place tomorrow. That is my poiat
of order.

MR. DEPUTY-SPEAKER : There is
no point of order. Any citizen of the
country is free to go to the court,

SHRI KAMALNAYAN BAJAJ : In
view of the importance of the Bill and
since it has been said in the House that
the drugs are going into the blackmarket
and they arc not available to the public,
and since so much interest of the public is
involved, it must be properly considered.
Unless that is done, it will be of no use,

MR. DEPUTY-SPEAKER :It is a
suggestion for action,

SHRI KAMALNAYAN BaAJAJ : So,
the Bill must not be rushed throughout but
must be passed after proper consideration.
That is my plea.

SHRI S. KANDAPPAN : what is
there unsuitable in a Saturday for the consi-
deration of this Bill ?

SHRI SHIVAJI RAO S. DESHMUKH
(parbhani) : The Patents Bill which this
House is being called upon tomorrow to
consider, will by any international standards
beat the international patent of having
iovolved all processes for delay in legisla-
fion. There would be no other Bill com-
parable to this before any other Parlia-
meat, which has seen two Parliaments,
there an Ministers and two Committees and
yet has not been passed. The drugs which
arc supposed to be the subject-matter of
the Patents Bill in the Western countries
had drugged the passage of this Bill for
the last several years. Let us weed it out
at least now at the earliest. Thercfore, it
is justified that we should sit tomorrow,
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SHRI S. M. BANERJEE :
closure motion.

I move the

SHRI VASUDEVAN NAIR (Peeruiade):
There should be a limit to this debate.

SHRI P. RAMAMURTI : | move for
closure.
MR. DEPUTY-SPEAKER : We are

coming to that,

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI K. HANUMAN-
THAIYA) : How many people are you
going to call ?

MR. DEPUTY-SPEAKER : I shall call
Shri Prem Chand Verma, Shri Sheo Narain
and then the hon. Minister.
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tomorrow. But he has to give -us
10 hours for it. Our leader is going out
of Delhi, but we do not mind that. But 1
think.that this Government should at least
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yield to this demand that we must get 10
hours. So, I would appeal to Government
to give us at least 10 hours for debating
upon this Bill.

THE MINISTER OF PARLIAMENTRY
AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHURAMAIAH) :
1 would like to say that this is not Some-
thing from the blue. [t has been put on the
Order Paper even on the 12th August. That
answers the point raised by Shri Ranga and
others about no notice having been given.
As regards amendmeats, some Members
have already tabled amendments.

The reason why this could not be taken
up earlier is because of the time-scheduls;
the time schedule given by the Business
Advisory Committee had been upset by cer-
tain decisions of the House, Therefore,
this could not be takem up earlier. But
Government was most anxious, and, there-
fore, I have been sounding for the last
three or four days various Opposition lea-
ders whether we could not sit on a Saturday
or on some night. This morning, I was
overjoyed when the whole House, unani-
mously, without any exception, said that
we must sit on Saturday., I have here a
letter with me, which I have been wvery
happy to receive.

SHRI KANWAR LAL GUPTA : | hope
he will give enough time for amendments,

SHRI RAGHU RAMAIAH : That is a
matter between the Secretariat and the hon.
Members; it is for the Secretariat to do.
We would not stand in the way. But the
Bill must be passed tomorrow, sitting if
necessary till midnight.

I am happy to say that no less a person
than Dr. Sushila Nayar and all other leaders
have written to me to say ‘let us sit to-
morrow and any day, and let us finish it".
I am thankful for their co-operation.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That Rule 338 of the Rules of Pro-
cedure and Conduct of Business in
Lok Sabha in its application to the
motion for fixing a sitting of %he
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House on Saturday, the 29th August
1970, be suspended’’.

The motion was adopted.

SHRI UMANATH : I beg to move :

“That the House do rescind the decision
taken by the House on the 13th
August, 1970, that there will be no
sitting of the House on Saturday, the
29th August 1970,

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That the House do rescind the decision
taken by the House on the 13th
August, 1970, that there will be no
sitting of the House on Saturday, the
29th August, 1970,

The motion was adopted.

SHRI UMANATH : I beg to move :

“That the House do also sit on Satur-
day, the 29th August, 1970, for con-
sideration and passing of the Patents
Bill, 1967, as reported by the Joint
Committee",

MR. DEPUTY-SPEAKER : The ques-
tion is :

““That the House do also sit on Satur-
day, the 29th August, 1970, for con-
sideration and passing of the Patents
Bill, 1967, as reported by the Joint
Committee'”,

The motion was adopted.
18.27 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Saturday, August
29, 1970/Bhadra 7,1892 (Saka).



